
_bib Sates, Vol. XXXIX, No. SO T .... '. Ma, 10, 1_ 
Vaisaklla 20, 1'10 (Sab) 

LOK SABHA DEBATES 
(English Version) 

Tenth SeaiOD 

(Elgbth Lot Sabba) 

(Yol. XXXIX e""""'" N.s. 41 to 53) 

LOt[ SABBA SECRETARIAT 
NEW DELBI 
PrIce : R.I. 6 .. 00 



(Original Enalisb proceediDp included in Eqlisb Vcraiob and Original Hindi 
proceedings included in Hindi Version will be treated u authoritative aDd DOt tbe 
translation thereof.] 



CONI'ENTS 

[Eighth Seriel, Vol. XXXIX, Tenth Session. 1988/1910 (Sata») 

No. 50, TUlliltIy, May 10, 1988/Yal.akha 20, 1910 ($aka) 

Oral Answers to Questions : 

*Starred Questions NOI. 

Written An,wers to Questions 

Starred Questions Nos. 

Unstarred Questions Nos. 

Papers Laid on the Table 

1021 to 1023" 1025, 
1028, 1029, 1034 to 1036 

1024. 1026, 1027. ,030 to 
1033 and 103? to 1041 

10290 to 10523 

Committee on Government Assurances 
Eleventh Report-Presented 

Committee on Absence of Members from the Sittings of tbe House--
Twelfth Report-Presented 

Lokpal Bill 

Extension of Time for Presentation of 

Report of Joint Committe-Motion Adepted 

Bharat Petroleum Corporation Limited 
(Determination of Conditions of Service of 
Employees) BiU-lntroduced 

Columns 

1-27 

28-321 

28-40 

40-321 

332-341 

341 

341 

342 

342 

Matten under Rule 3'7- 343-341 

(I) Need to tate steps to protect the aaricu1tural 
labour from exp)oltation-

Shrl Jqdisb A wastbi 343 

.... he Sian + marked above tbe name of a Member indicates tbat tho queetioo ... 
aotuall, asked 00 tbe floor of tho House b, that Momboa'. 



(11) 

(ii) Need to improve the functioning of 
teJephone system in Calcutta-
Kumari Mamata Banerjee 

(iii) Need to properly utilize uncultivated land in 
Cbambal region of Madhya Pradesh-

Shri Kammodilal Jatav 

(iv) Need to include Sonepat (Haryana) in the 
National Capital Region-

Shri Dharam Pal Singh Malik 

(v) Need to introduce question papers in 
vernacular languages in competitive 
examinations-

Shri Akhtar Hasan 

(vi) Need to construct a bridge over Brahmputra 
river near Dibrugarh in Assam-

Shri M.R. Saikia 

(vii) Need to probe the disappearance of some people from Meerut 
during 1987 riots-

Shri G.M. Banatwalla 

(viii) Need to include 'Rajbhar and 'Gond! 
(Kahar) communities in the list of Scheduled 
Castes and ScbeduJed Tribes-

Shri Raj Kumar Rai 

Di8CUS8ion under Rule 193-

Defence Minister's statement of 21-4-1988 Re: 
Allegation of payment of Commission to Indian Agents 
in conoection with purchase of SubmarinCl from MIl. 
HDW of Federal Republic of Gcrmany-

Shri K .C. Pant 

Bmployccs Prodvident fuaJs and Misceliancous Provisions 
(Amendmcnt) BilJ-

Motion to coDlidcr-

Sbri Ajo, Biswaa 

Shri Damodcr Pandc, 

Shri Ram Nar,1n Sinsb 

344 

344 

345 

346 

3.7 

34' 

348-378 

848 

318-447 

.,. 
883 . 

laa 



Shri AlutOlh Lal 
Shr(Bhadreswar Tanti 

Sbri Harish Rawat 

Shri Vijay N. Patil 

Dr. Datta Samant 

Sbri 'Narayan Choubey 

Prof. Saifuddin Soz 
./ 

Shri Thampan Thomas 

Shri Jaadisb Tytler 

Clauses 2 to 27 and 1 
Motion to pass-

Sbri Jagdish Tytler 
Shri Manik Sanyal 

Statement Re: Explosion In Jeevan Bharti Buildina. 
New, Delbi-

Shri P. Cbidambaram 

Special Protection Group Blll-
Motion to consider 

Sbri P. Chidambaram 

Sbri V. Sobbanadrceswara Rao 

StatCUlcnt Re : Decision of the Government to pay an inataJmcnt 
of dearness aHowanee to Central Government BmpJoyecs-

Shri Narayan Dau Tiwari 

PaIII 

S8' 
3'5 
a9S 

400 
403 

411 
414 

416 
419 

429 

4:19 
430 

447-449 

447 

449 

449-4S(I 

451 

45(1 





LOK SABnA DEBATES 

1 

LOK SABHA 

Tuefiday. May J 0, 1988/ J'aiJakha 

20. 1 9 t 0 (Saka) 

The Lok Sabha mel at Eleven 0/ the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO Q ;-_jESTIONS 

Computerised TeJepbone 

*1021. SHRI K RAMACHANDRA 
REDDY: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) wbether a computerised telephone 
that helps the blmd has been developed and 
jf so, the detc:llis tht:reof; 

(b) whe'her such telephone will be given 
priority in place of car telephone project; 
and 

(c) if not, tbe reasons thereof? 

THE MINISTER OF FNERGY AND 
MINIC\TER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) No, Sir. 

(b) Does not arise. 

(c) Does not ariso. 

2 

SHRI K. RAMACHANDRA REDDY: 
Mr. Speaker, Sir, the answer of the Minis· 
ter is very unhelpful. Now tbis is a device 
whicb belps the blind people to operate. 
There are a number of blind peopJe in our 
country. I think, theJr number is estimated 
to be around ten million in our country. If 
tbis device is developed by India, it can 
provide work for a Dumber of blind people. 

So t I would 1 ike to know whetber there 
are any foreign countries which have deve-
loped this device and are using it. Or, is 
there aDy other method whereby the blind 
people can operate? 

SHRI VASANT SATHE: Sir, now in 
the introduction of push-button telephone 
system the system ]s that the central number, 
that is, five, will have a raised dot 00 it 
so that even a blind person can identify tbe 
numbers. It wiU be easier just as you know. 
in tbe typewriter, a blind person with Braille 
type of thing can operate Similarly. in the 
push· butten, it will be easier for a blind 
person to identify the numbers and dial. 

In addItion to this, for re-dialling also, 
he doesn't have to do again and again. 
There is"'last button. 1f he gets an engaged 
tone, he will dlseogc:ge and push that last 
button Then. it goes on re-dlalling till be 
gets an answer. These innovations are al-
ready htroduced in the push-button system. 
Blind persons would be able to operate it 
without any difficulty. 

SHRI K. RAMACHANDRA REDDY: 
Is there any practIcal difficulty for you in 
introducing the computerised telephone 
system in our country? If it is workinl in 
some other countries, what is the difficulty 
for the Government ? 

You are tryiol to spend a lot of amount 
for introducing the car telephones. Instead 
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of car telephones. wby don't you go in for 
introducing tbe computerised telepbone sys-
tem so that it may help the blind people to 
operate it? Why don't you make some 
eiforts? 

SHRI V ASANT SATHE: As I said, 
we are making this effort· computerised tele-
pbones not only for the blind but for others 
also. There are now techniques which are 
coming. where memory is put into the tele-
phone. Whatever numbers you want to 
dial. tbe telephone itself will go on dialling. 
So, it is not only for the blind. We are 
Dot aware here whether there are any tele-
phones, computerised telephones, exclusively 
meant for the blmd anywhere but as I ex-
plained. our own push button system and 
other telephones tbat we arc e\'olving would 
be useful for the blind as well. I am tdlmg 
you that at the pr~sent stage, we have intro, 
duced push button sY!ltem which ha5 that 
raised dot which will be helpful for the 
blind. 

SHRI UTTAM RATHOD: I think the 
intention of tbe questioner is to find out the 
possibility of employment for the blind 
people. Now, there are blind people who 
are work ing on the switch boards. May I 
know whether it would be possible fC'r them 
to have adapted telephont's being produ(ed 
in our country which can be easily cpe"at(d 
by the blind peC'ple ? 

SHR I V ASANT SA THE: I think this 
push button system and the redia1lil1g system 
will help the blind also to operate ea~iiy, 

even from employment point of view. 

Increase in duration of AIR aod 
TV Programmes 

-I-

*1022. SHRI RAM PYARE PANIKA : 
SHRI Y ASHWANTRAO 
GADAKH PATJL : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there is a proposal to in-
crease tbe duration of lhe A.I.R. and TV. 
pro,grammes and make them pr~tctically 

rouod tbe clock programmes; 

(b) if so. tbe details thereof; and 

(c) whether the additional expenditure 
involved in implementation of the scheme 
bas been considered ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR) : (a) to (c). Considering the 
heavy expenditure involved in obtaining of 
technical equipment and setting up of trans-
mitters and recrUitment of additional staff, 
it is not pos~ible immediately to have AIR 
and TV programmes round-the clOCk. How-
ever. enhancement of AIR broadcast and 
Doordarshan teleca;;t time progressively is 
under the active consideration of 
Government. 

[Tran'il.llion] 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, Sir, this IS correct that the T.Y. 
programmes cannot be telecast round the 
clock due to lack of resour~es. But. SIT, 
there are various countries in the world 
where thIS is bemg d0ne. In our country 
also, 10 the nt:~r future the production, 
(.entre.; are gOIng to be increasf"J from the 
pre~ent ! 3 to 48. Keeping thiS in mind, 
Will the Hon. Mlni~ter assure tbe House 
tbat as sooo as the oumb~r of these centres 
is increased to 48. he will flot only provide 
T. V. signal faCIlities in farflung areas but 
also increa'ie the dur.J[lon of teleca~t time? If 
: 4 hours transmhSIOD is not possible, he 
should try [0 Increase the transmission time 
to the extent pOSSible. 

MR SPEAKER: You put the question. 

SHRI RAM PYARE PANIKA : Becaus~ 
there is a Wide gap between the breakfast 
T.V. and evening transmiSSion. 

[English] 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H K.L. BHAGA1) : I can under-
stand the anxiefy of the HOD. Member and 
his question talks of two tbings. The first 
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is thAt he says that we should be able to 
give TV signals to farfiung areas and the 
second is to increase the telecast time. So 
far as giving TV signals to farBung areas is 
cOllcerned, the problem of hardware expan-
sioa is under our very active consideration. 
We are trying to expedite the implementa-
tion of the scheme sanctioned under the 
Seventh PJan Scheme. As I said the other 
day. we are actively exploring the possibility 
of mobilising the resources from our Minis-
try for getting equipments so tbat we could 
have more TV transmitters of various cate-
gories, particularly. to cover the farftung 
areas, distant areas, border areas and triba1 
areas. I can assure the Hon. Member that 
within a year or two, tbe TV service which 
is existing today will be far more increased 
in bard ware area and many of the areas 
wi'l be covered. It req'lires trdinej person· 
nel; it requires TV transmitters; it requires 
so m-my things. I can all:iure the Hon. 
Memher that we are looking into that With 
seriousness which it deserves He is right 
in saying tbat in certain countries. there is 
round the clock telecast. Bllt we cannot 
compare with tb;)sl! counlries, some of whicb 
are very limall C,luntrie'i and they b.!gan 
long ago. A<; far as the TV exp:lnSlon in 
tbis COlJ"try iii concerned, while I would 
rea,Wy con;;e Je tbat the TV requirements of 
this country, with its di nensiom, size, 
v<Hiou; pro~le ni. d:!vel.)prn.'!nt. cut ture, 
history, are not adequJ['!, yet, TV expln-
S10'1 In this country hiS been the f..lstest in 
the wor! i; I am not saying it WdS in a short 
time, but we had the expansion and we are 
going for further expansion. 

As far as the increlse in the telecast time 
is concerned, I cannot give an assurance 
that witbin this specific time we shall be able 
to go in for longer duration tde.;ast. but we 
are wJrking gradually and we will hav>! to 
phase it out. We W.lDt to in;r;!a<;e the te>ie· 
cast time in the case of national and regional 
channels. We are actively considering it. 
Even today I bad a meeting and we will 
announce after some time the gradual in-
crease in the telecast time. 

(Translation] 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, Sir, I alree with the Hon. Minister 

that the speed with wbich T.V. has expanded 
in our country for the last 4-5 years is 
miraculous and it is a very good thing. Tbe 
policy of tbe Government is tbat tbis pro-
gramme will be giveD priority in tbe tribal 
areas and in tbe billy areas. But in spite of 
Government's directions, no proper action 
is beIDg taken on this. When Hon. Sbri 
Sathe was !he Broadcasting Minister, he bad 
stJted in his written reply that Cbaupan 
Renukut area fulfilled the norms set by 
Government of India and tbis facility would 
soon be extended tbere. But this facility 
has not been provided tbere so far. 1 want 
to know wbether the imbalance created in 
the e'{pansion of T.V. will be removed aod 
further, wbether in some backward areas 
which lack other faCIlities, the facility of 
T. V. centre will be provided? Will tbe hilly 
arelS and the tribal areas be given a priority 
as per tbe policy of tbe Government? 

[EnglIsh] 

SHRI H.K L BHAGAT : Firstly, with 
all respect, I would tell the Hon. Member 
that the percentage of population cov .. red in 
the case of UP is more then the national 
aver3ge. The reason is tbat when last time 
we went in for expansion, I gave you an 
assu ranee that we were giving the best possi-
ble attention to the remaining areas DOt only 
of UP, but all pacts of the country. But 
if you ask me about particular areas, I can 
give you the details about station; we are 
g.)ing to have. This is a continuous pro-
cess. But I would say tbat tbe criteria tbat 
we bad kept at one time wnh regard to 
special expansion was that towns with a 
population of a lakh and above would be 
covered. Now we are covering other areas. 
I have already said tbat we are giving atten-
tion to tribal areas, far-flung areas and dis-
tant areas. It is not that these areas are 
not being at~end.:d. Lots of tribal areas. 
hilly areas and distant areas are covered. 
There is no discrimination If there is any 
discrimination. 1 assure you that it is loinl 
to be in their favour. 

SHRt ABDUL GHAFOOR: Is there 
any scheme for introduction of TV for tbe 
blind men, as my friend just tnow said tbat 
there is a scheme in telecommunication for 
the blinds? Have you got any ~Iicmc for 
the blind men ? 
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SHRI H.K.L. BHAGAT: I also read it 
in the newspapers. 1 thmk, I have to learn 
certain things from my Hon. friend, techno· 
10BY and otbers. If I could have it, I would 
not mind. 

[Trcms!atlonl 

MR. SPEAKER 
foresishted. 

(EngU,h] 

He has become too 

SHR) SAIFUDDIN CHOWDHURY : 
At a number of places, we have got the 
ICCOnd chanoel, but we do oot koow what 1S 

telecast on the second channel There is a 
long standing demand that tbe second 
channel of TV be handed over to the State 
Government so that proper coverage is 
given to the local culture and thereby we 
strengthen the unity of the country. Are 
you going to accept it ? 

SHRI H K.L. BHAGAT : He is an Hon. 
Member and very young. I would say with 
great affection for him that we have answer-
ed it earljer also that we do 110t consider it 
proper. __ (In'erruptlons). 

I can get into the details. At the moment 
I can give him an assurance that for the pur· 
IK'SC for which be is talking. i.e. giving local 
prosrammes on local culture. with local 
thrust and all that, we are going to improve 
the Second Channel. Certainly lD the Com-
mittees. etc. the local view point shall be 
taken while improving tbe Second Channel. 

LPG Cooaectioo. in Gujarat 

-1023. SHRJ RANJIT SINGH 
GAEKWAD : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of LPG connection~ 
allotted in Gujarat as cn 31 Decem l er, 
1987 and the distm:t·wise waiting list for 
LPG connections in the State as on above 
date; and 

(b) the year-wise allotment of LPG 
connection, during th< lalt three years in 
Oujarat and when the existing waiting list 
for LPG conoectioos is like)' to be wiped 
out lulJ,? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
(a) As on December 3 J • 1987 t there 
were about 13.63 lakb LPG consumers in 
the State of Oujarat. Districtwise waiting 
list is given in tbe Statement below. 

(b) The total number of LPO connec-
tions released in Gujarat during the years 
1985-86. 1986-87 and 1987-88 were 
1.78 lakhs, 1.9S lakhs and 1.39 lakhs 
respectively. New LPG connections WIll 
continue to be released by the oil -industry 
all over the country. including in Gujarat. 
in a pbased manncr undcr its annual 
programme for enrolment of customers. 
subject to augmentation in avaIlability of 
LPG and bottling capacity. 

Statement 

No. of persons 
on waiting hst 

Name of the District for LPG 
connections 

(as on 31.12.87) 

1. Ahmedabad 1,13.648 
2. Baroda 47.S 46 
3. Bharucb J 2.012 
4. Gandhinagar 10.419 
5. Mebsana 33,197 
6. Pancbmahal 12.998 
7. Kheda 19,821 
8. Surat 80,24S 

9. Valsad 12.676 
to. Rojkot 37.794 
If. Kutch 3.1I8 
12. An1reli 3,068 
13. Bhavnagar ~4.9S6 

) 4. Jamnagar 3,716 
J ~. Surcndranasar 1.149 
16. Junagadb J6,208 

17. Sabarkantba 3,400 
18. Banaskantba 5.804 -----

Total: 4,60,374 ---
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SHRI RANJIT SINGH GAEKW AD : 
Sir. In Gujarat tbe bousewife is using' gas 
for cooking purposes and as you can see 
from tbe answer given, there is a long 
waiting list. I would like to know whether 
the Government would give preference to 
this project so that the housewife can be 
belped in tbis connection. 

SHRI BRAHMA DUTT Sir, the 
backlog in March, 1988 was 1.4 per cent 
in Gujarat while all over the country it was 
2.2 per cent which is much higber. We 
are taking step1, we are in;'reasing the 
bottling capacity in Gujarat, so tbat i!! new 
marketlDg plan we can include some new 
more areas and enrol more customers. 

SHRI RANJIT SINGH GAEKWAD 
Sir, tbe price factor is also a major issue. 
WIth the rising prices of all commodities 
and then the increased price of LPG gas 
the housewife, the house holder finds it 
difficult to make through bis meal. I would 
like to know if tbe Government is taking 
steps to keep tbe prices low so that 
the housewife does not find it difficult. 

SHRI BRAHMA DUTT : We have not 
increased the price of LPG. We are sub-
sidising to tbe extl!nt possible and we do not 
have any proposal to increase the price. 

DR. G. VIJAY A RAM <\ RAO: 
Mr. Speaker, Sir, in our country we have 
got huge cylinder manufacturing capacity 
and we make lakhs of cylinders in our 
country. A number of cylinder making 
uoits in our country are lying idle and tbey 
are waiting for orders. Similarly, we got 
plenty of LPG available in our country. 
There is only ooe problem and that is 
with regard to the Bottling Plants in our 
country. So, I would like to ask from 
tbe Hon. Mi,lister the number of bottling 
plants working in our country. wbether 
they able to meet the demand and. if not, 
the immediate proposal and plans from the 
Government side to meet the demand. 

SHRI BRAHMA DUTT: Sir. the total 
availability of LPG in 1987-88 was 
IS90000 metric tonnes and we had to-
import (55000 metric tonnes. That makes 
a total of 1145003 metric tonnes. But at 

present our attempt is to supply LPG cylin-
ders to tbe towns baving a population of 
20,000 and above. Now, tbe number of 
existing bottJing plants in the country is 
about 5 Sand 49 more are being commis-
sioned under pbase HI to be completed by 
the end of 1989. We are allO making 
attempts to increase tbe availability of LPG. 
It is now being extracted at Hajira; we 
propose to extract it at Bijapur and later on 
at Auraiya. 

DR. G. VlJAYA RAMA RAO: What 
about the bottling plants? 

SHRI BRAHMA DUTT: The bottling 
plants are coming up in tbe third phase. 
We are already working on t'le fourth pbase 
also. It will go according to the availability. 

[Trans/alion) 

Telex facility iD Distrkt Heaflqarten 
ia Uttar Pradeslt 

*1025. SHRI BARISH RAWAT : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) tbe names of the district headquarters 
in Uttar Pradesh wbere telex facility is 
proposed to be provided durinc 1988-89; 

(b) whether Almora and Pitboraaarh 
districts of the said. State will also be linked 
with this service during the CutrCDt ycar; 

(c) if so, by wha(time; and 

(d) if not, tbe time by which this 
facility is proposed to be provided at tbcae 
places 'I 

(&gUsh) 

THB MINISTER OF ENBR.GY AND 
MINISTER. OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) to (d). Ii. 
atatOlDCDt is aiven below. 
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StatelDeDt 

(a) Mirzapur and Mathura (Ram pur 
alrcady provided). 

(b) No, Sir. 

(c) Docs not arise. 

(d) At present there is no firm demand 
at Almora and Pithoragarh. Telex 
facilities at these places will be 
planned as and when minimum 
demand of four subicribers comes up. 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, Uttar Pradesh is a very back ward in 
the field of tele commuDication. Uttar 
Pradesh has tbe least number of district 
headquarters which are connected with the 
telex service. How many district headquarters 
are you going to connect with tbe telex service 
tbis year 7 In this context, will you bear 
it in mind that in UUar Pradesh the number 
of district beadquarters possessing telex 
service is tbe least. 

SHRI V ASANT SATHE: It is incorrect 
that in Uttar Pradesb tbe number of dIstract 
headquarters connected witb telex service is 
minimum. Telex facihly has been provided 
in 18 districts of Uttar Pradesh wbich 
include districts of Agra, Aligarb, Allababad, 
BarreilJy, Dehrad&Jn, Faizabad, Ghaziabad, 
Gorakhpur, Jhansi. Kanpur, Lucknow) 
Moradabad, Meerut, Muzaft'arnagar. Raiba-
reilly. Sabaranpur, Sitapur and Varanasi. 
Notional telex bas been provided in Shab-
jahanpur, Haridwar and Rampur. We 
provide tbe facility of notional telex provided 
a demand of at least 4 telex connections is 
made. In districts wbere you want tbis 
facility. you manage tbe demand of at least 
four telex connections and we will provide 
tbem tbis telex faciJity. 

SHIU BARISH R A WAT: I tbank tbe 
Bon. Minister for bis kind ,esture and 
expect the same from bim in future too. 
Will tbe Hon. Minister provide telex facili-
ties in hilly ateas by slilbtly relaxin8 the 
DOrm from four to two 81 bas been done 

with regard to other facilities provided 
there? 

SHRI VASANT SATHE: It bas been 
reduced from forty to four. 

MR. SPEAKER: Lest it sbould not 
reduced less tban one. 

SHRI HARISH RAWAT: This has 
been done for all. 

SHRI V ASANT SATHE: It wiU be 
extremely difficult to accept your request for 
two. 

(English] 

Manufactures of Tractors 

*1028. SHRJ JAGANNATH PATT-
NAIK: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether there is a proposal under 
consideration of Government to manufacture 
in colJaboration with certam firms. a cheaper 
type of tractor wbich will be withIn the reach 
of common farmer; and 

(b) if so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) . 

(a) No Sir. 

(b) Does not arise. 

SHRI JAGANNATH PATINAIK : Sir, 
this is DO answer at an, You know very well 
tbat now the agriculturists are seekins 
tractors with speCialised functions and 
especially baving better fuel efficient engines. 
Apart from the I S per cent excise duty. 
because of the bloating cost of steel and 
tyres, tbe price of a tractor bas increased by 
20 per cent. Keeping all these factors in 
view. I would like to know wbether tbe 
Government thinks il necessary to update 
tbe techno)olY to meet the new require-
ments. 
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SHRI M. ARUNACHALAM: As far 
as the tractor industry in India is concerned, 
our technology is in no way inferior to that 
of any of the advanced countries. Our manu-
facturers have been upgrading their techno-
logy. Since 1984, Government have allowed 
import of technology both for new models 
as well as for the upgradation of engines of 
the major manufacturers lake the Escorts. 
Mahindra and Mahindra and HMT. 

SHRI JAGANNATH PAITNAIK : May 
I know (rom the Hon Minister the progress 
made about the proposal for the manufacture 
of combined agricultural tractors and harves· 
tors? A high-level discussion was there for 
a jomt collaboration with the USSR. What 
is the progress in that regard? 

SHRI M. ARUNACHALAM: There 
is no such pn posa) pending, as far as the 
Government h cI'ncerned. But all the manu-
facturers of 11 actors are permitted to manu-
facture any r~ nge of tractors within theu 
licenced capa':ity. 

SHRI V. SOBHANADREESWARA 
RAO: Gradually. now, due to severa) 
reasons in the agricultural sector, even in the 
remote villages, the farmers are going in for 
the tractors In fact, many a time, they are 
compelJed because of certain economic con-
ditions which are quite different from the 
situation ~hkb was prevalent scme decades 
back But we find tbe scenario is usuaHy of 
big tractors, .. uch as, ~S H P., 60 H.P, 
45 H.P, and so on. 

I would like to know from the Hon. 
MiOlster as many of the farmers are small 
and marginal farmers, Jower·middle class 
farmers-whetber the Government Will take 
more effective steps for the production of 
tractors of smaller Horse Power capacity, such 
as 25 H.P. or 20 H.P. or something like 
that, and that tbe rates of these tractors 
should be within the reach of the Jower· 
middle c1a~s. farmers by giving some relief 
on the tax structure which are imposed on 
these tr~ctors and also on the implement!. 
like row cultivation, inter-cultivation and so 
on? Many a time, for cotton and some 
other crops whicb a"c planted in rows, the 
inter-cultivation can be done by the impre~ 

I 

menta. Many of these implements are now 
being put to use in Japan and PbiUipioe. 
Like tbat, wbere there are lOme boldinaes. 
will the Government produce on a laraer 
scale and make available to tbe lower-middle 
class farmers of this country, similar types 
of equipments ? 

SHRI M. ARUNACHALAM: MJst or 
the leading manufacturers are manufacturing 
sman tractors of 2S H.P., that is 1800 cc. 
and below. It is about 32 per cent of tbe 
total production in the country_ 

With a view to bring the tractors within 
the reach of the common farmers, tractors 
of 1 800 cc and below are fully el'oempted 
from the levy of Excise Duties. 

Sma 11 tractors of below t 800 cc engine 
capacity are commandin~ about 32 per cent 
of the market today. I hope the Hon. 
Member may be ... 

SHRI V. SOBHANADREESWARA 
RAO : StiU the rates are high. They should 
be further brought down. You give some 
concessions. 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): CompJete 
EXCise Duty upto J 800 cc was exempted. 

DR. KRUPASINDHU BHOI: The 
Minister had received a paper from the Sec-
ratary that below '800 cc, tbey are exemp-
ling fully ~he Excise and Customs Duties I 
am happy about that. But it is not being 
implemented as yet. So basing on the main 
question of my Hon. friend Shri Pattnaik 
which he has aslced- the new design para-
meters of fuel efficient machines which are 
now prevalent in Japan and PhiJhpines aod 
its cost will be mucb lower-l would like to 
know whether the Minister is going to aarce 
to the proposal of any public sector or 
private seclor to accept the double entry of 
Excise and Customs Duties and the other 
taxes from the ancillary parts. 

They are charging tbe Excise aDd Customs 
Duties and other taxes and at tbe same time. 
after the crops are on the rows, tbe, are 
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ch&1'lina the same Excite and Customs 
Duties and otMr taxes, such as Sates Tax. 
which are tbere in ,different States. I would 
like to know, whetber you are loina to take 
~iz"nee of it, 

Tbere is a feeling in tbe minds of the 
farmers that the Department of Industry is 
living a stepmotherly treatment to the causes 
of tbe farmers. For convincing the farmers. 
whether the Minister will take a bold step 
by takina cognizance of Mr. Rao's susgestion 
of exempting duties on Jess tban 25 H.P. 
tractors in att fairness and the rate should 
be within the reach of the farmers vis-a-vis 
foreign technology. 

SHRI J. VENGAL RAO: The answer 
to this question is this. 10 the Jast year's 
budget, the exemption was given upto 
UlOO cc. engine tractors That means upto 
25 HP. That benefit is going to them. 
(Interrupt tOilS) 

DR. KRUPASINDHU BHOI: What 
was tbe cost Jast year; and wbat is it now? 
You can give this information. so tbat the 
House may know. We are laymen. 

MR. SPEAKER: He is talking about 
the exci§c duty, and not about the price. 

SHRI J. VENGAL RAO: About the 
demand in our country, according to tbe 
7th Plan projections, it is 95,000 tractors. 
Our licensed capacity is t,9S.()OO. Our 
installed capacity is 1. t ~ .000 (or tractors. 
(1",,,,.,,,,10,,8). 

DR.. KRUPASINDHU BHOI: I have 
DOt asked for that I have asked about the 
rates and prices. 

Mit. SPEAKER: He was asking about 
the excise duty. 

(Interruptio". ) 

Arbitrary higla prices of drugs ftsed 
by Dna Companies 

·1029. PROF. K.V. THOMAS: Will 
tbe Minister of INOUSTRY be pJeased to 
to state: 

(a) whether Government issued Drugs 
(Prices con troll Order in J 979 and several 
companies aot stay orders; 

(b) if so, the number or cases pending 
final decision from tbe courts; 

(c) whether these companies still conti-
nue to charge arbitrarily fixed hi&h prices for 
drugs; and 

(d) whether these companies are exempt 
from payment of income tax on profits 
earned due to differences in Government 
price a nd company price ? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) to (d). A statement 
is given below : 

Statement 

(8) Some companies had obtained stay 
orders from various courts against prices 
fixed for some of their drugs under DPCO, 
1979. 

(b) and (c). There Writ peititions filed 
by Mis. Warner Hiodustan. MIs. Parke 
Davis and MIs. Pfizer are stit pending deci-
sion from the Bombay Higb Court. In otber 
three cases concerning MIs Sandoz (India) 
Ltd .• M /s Abbott Labs. and Mis Pfizer Ltd., 
appeals filed by the Government against the 
judfement of Bombay Higb Court dated 
6.4. 1987 are still pending final decision 
The concerned companies are charping their 
own prices (or the formulations involved due 
to stay granted by the Bombay High Court. 

(d) The Ministry is not aware of any 
such exemption being aHowed by the Income 
Tax Authorities. 

PROF. K. V. THOMAS ~ The multi-
natIonal and big companies who manufacture 
drugs in this country are exploiting the poor 
people. The price of drugs is unilaterally 
fixed by these companies at a very exor bitant 
rate. Whenever Government tries to control 
these companies, they get shelter either in 
the Higb Courts or in th-= Supreme Court. 
They are worse than the terrorists. 
If the terrorists are killin, people, these 
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big companies are exploiting miJJions 
of our poor people who find it very difficult 
to aet two square meals a day. So, my ques-
tion to the Minister is; what strong steps will 
be taken by Government to see tbat these 
companies are under the full control of 
Government, and that tbe prices are fixed, 
not by these big multi-national companies, 
but by Government wbich has given them 
licence for production? 

SHRI J. VENGAt RAO: Against tbe 
Government orders, 18 multi-national com-
panies reany got stays orders from various 
courts in the country; and 13 stay orders 
were vacated by the Supreme Court. In 
respect of five companies. six cases are pend-
ing in the Bombay High Court. Thirteen 
companies actually have to repay the prices 
they have collected during the stay period; 
they have to refund to the Government. 
They must deposit with the Government, 
according to tbe Supreme Court. An amount 
of Rs. I3-crores-odd IS due from all tbese 
13 companies. The amount recovered till 
now is nearly Rs. 4 crores; I think we will 
recover the remaioing amount al~o. Six cases 
are stiJI pending in tbe Bombay High 
Court. 

PROF. K. V. THOMAS: I am very 
sorry to state that the Government is at the 
mercy of these multi-national companies. At 
any stage, Government in unable to control 
these companies. Government have mention-
ed in the statement that the concerned 
companies are charging their own prices on 
the formulations involved. So, Government 
should take special interest to see that the 
cases whIch are pending in the High Courts 
or the Supreme Court are <;ettled immediately; 
and 01 vernment should give special instruc-
tions. So, my question to the Government 
is whether immediate steps will be taken, 
and instructions given to our own lawyers 
in the Supreme Court and the High Courts. 
Similarly, will Government take up any other 
legislation, whatever legislation is needed, so 
that these compani('s are controlled by 
Government? We sbould not be at the 
mercy of these companies. 

SHRI J. VENG<\L RAO: According to 
tbe latest OPCD. tbe Government has a 
right to fix any price for the drugs. We can 
bring it to the category t\\·o aho. What to 

do? These companies 8J)pfoacbed tbe Higb 
Court and the Hon, retired Chief Justice 
Chennappa Reddy give a judgement in 13 
cases. Now we arp, recovering the amount. 
The judgement was given in favour of six 
companies by the Bombay High Court. Now 
our appeal is pending before a larger Bench. 
What can we do in such cases? 

[Translation] 

SHRI RAJ KUMAR RAJ: Mr. Speaker, 
Sir. in this regard I bad made a special 
ment.on on 6tb November, 1987 and the 
Hon Minister had given foJlowipg reply on 
2nd March, 1988. 

[English] 

"Early action is beiol! taken to revise 
the price of medicines as per the 
provisions of DPCO. 19t17" 

[Trans/atlon] 

Orders were issued in 1980- i 981 for fixiol 
the price with the companies. It is not 
known as to how the companies with the 
connivance of the Government could succeed 
in shelving the implementation of the direc-
tions with regard to prices by makiog the 
matter subjudice in the Supreme Court. In 
1 987, the Supreme Court somehow gave 
orders that recovery should be made and 
implementation too should be done within 
a period of 2 months and 14 days. The 
Government stated in this House that it 
would be done soon. but what is the cause 
of delay '1 Wbat steps the Government is 
proposed to take for the recovery of over-
cha rges which is toeing practised by the 
companies from its consumers? What punia-
ment the Government is proposed to award 
to the officials responsible for this? 

[E"gU"h] 

SHRI J. VENGAL RAO: As I have 
mentioned, in tbe ca3e of J 3 com pan 'es. the 
stay order was vacated by tbe Supreme 
Court. All these com pan ies have approxi-
mately to pay Rs. J 3 and odd crores. We 
have already recovered near),) Rs. 4 crora. 
We have appointed special officers and other 
staff and they are checking their accounts 
and they will collect the amount as early 8$ 
possible. 
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(T,qllat ion] 

SHR) RAM BHAGAT PASWAN : The 
Hon. Minister bas mentioned only those 
companies which got the stay orders from 
tbe Higb Court and the Supreme Court, but 
bas left out tbe companies which are charging 
the maximum price from tbe general public, 
Recently 13 companies in Delhi, which in-
clude Gratus Pharma and Ranbaxy etc. have 
been chargesheeted for overcharging and for 
manufacturing lub-standard drugs. I want 
to know from the Hon. Minister whether 
any bgal action has been taken against such 
companies which are found to be indulged in 
overcharging as also manufactnring sub-
standard medicines? If so, would you kindly 
state the number of cases in which court 
verdicts were given in favour of tbe Govern-
ment and the companies? 

[English] 

SHRI J. VENGAL RAO: I have al-
ready mentioned that out of 18 companies. 
tbe stay order in tbe case of 13 companies 
was vacated. But we are collecting the 
amount. Six cases are pending in the Bombay 
High Court. A single judge Bench gave a 
judgement in favour of Six companies. Now 
an appeal is pending before the Bench. 

SHRI SURESH KVRUP : It is common 
knowledge that tbe most important reason 
for the higb prices of drugs especially the 
life saving drugs IS the use of brand name 
and the high pressure of salesmanship of the 
multinationals and they arc also protected by 
a trade mark. Many western countriec; do 
not permit the use of a trade mark for drugs. 
If yon insist th::tt generic name sbould be 
used fnr thpc;e medicines and tben tbey will 
not be giwn protection for a trade mark, 
automatically tbe prices of these drugs will 
come down. This is one of the most important 
recommendations of the Hathi Committee 
also. Bangladesh has followed' their recom-
Dlendations and adopted the Report of the 
Halbi Committee. They do not permit tbe 
use of brand name in their country and we 
are not implementing the important recom-
mendation of the Hathi Committee. Would 
the Bovernment insist on the use of generic 
name for these medicines? 

SHR} J. VENGAL RAO: J will send 
the information to the Hon. Member. Tbe 
information is Dot readily available. 

SHRI BASUDEB ACHARIA : What is 
this? 

MR. SPEAKER: He will send tbe 
information. 

SHRI SURESH KURU?: This is a 
long standing request of the people. The 
Hathi Committee has recommended this. 
(Interruplions). 

SHRI BASUDEB ACHARIA: Your 
new drug pohey contains tbis 

SHIH J. VENGAL RAO : I am request-
. iog you. Kindly see tbe question and see the 

supplementary. 

MR. SPEAKER: You will get it. J will 
get you the answer. Do not worry. 

(l nl trrupt ;o"s) 

MR. SPEAKER: Sbri Digvijay Sinh. 
-Absent. 

Dr. Venkatesh-Ab~ent. 

[Trans/alion] 

What bas bappend to him ever since. 
accompanied him in tbe delega tion ? 

I shall have to take more care next time. 
Shri Bhattam Snramamurty. 

SHRI SAIFU DDIN CHOWDH UR Y 
Was be also with you? 

MR. SPEAKER : Shri Murlidhar Mane. 
Wbat is all this happening? 

Sbri S. M. Guraddi-Absent. 

SHRI S. B. SIDNAL: He is here. 
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Crude Oil pric. 
+ 

"J034. SHRI S. B. SJDNAL = 
SHRI S. M. GURADDI: 

Will tbe Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whetber tbe Oil and Natural Gas 
Commission bas suggested to Government 
tbat tbe price paid to it for oil production 
be increased in commercial interest; 

(b) if so, tbe main points put forward 
by the Oil and Natural Gas Commission; 

(c) whether Government have considered 
the proposal; and 

(d) if so, to wbat extent Government 
are likely to increase tbe production price 
to be paid to the Oil and Natural Gas 
Commission? 

THE MINlSTER OF STATE OF THE 
MINiSTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT) : 
(a) to Cd). A Statement is given below. 

Statement 

(a) to (d). ONGC has asked for an up-
ward revision in the price of crude oil 
produced by it for reasons like payment of 
higber sales tax on account of increase in 
crude price. increased interest payments on 
Joans taken to meet free foreign exchange 
requirements, losses incurred due to foreian 
exchange rate fluctuations, lower rate of 
crude transportation rates, expenses incurred 
between 1980-81 and 3-9-1986 on account 
of Pour Point Depressant. increasing cost 
of work Over operations, adoption of water 
injection methods, Pollution Control. oil 
exploration and storage of crude in tankers 
~~ , 

The current price paid to tbe ONGC 
for the c:rude oil adequately covers their 
c:ost and other expenses lea ving enough 
surpluses and tbe Government do not 
propose to revise tbe crude price at this 
staae. 

SHIU S. B. SIDNAL : Of late, the cost 
of production of oil in this country bas 
been going up_ The ONGC has proposed 
tbat, to meet the increased cost of produc-
tion, there may be an increase in the rates 
to meet the costs like increased rate on loans 
and otber tbings. Is it a fact tbal tbe 
Government has proposed to increase tbe 
rate of the oil ? If so, to wbat extent? 

SHRI BRAHMA DUTT: There is no 
proposal before the Government to raise 
the price of crude oil produced in tbe 
country, or of oil products. 

SHiH S. B. SIDNAL: In tbe last part 
of the answer it is mentioned that the 
current price paid to the ONGC for the 
crude oil adequately covers tbeir cost and 
other expenses. But it is learnt tbat it does 
not meet tbe cost of production and it bas 
to be subsidised by at least a minimum of 
Rs. 1 00 or 120 crores. That is wby tbe 
Chairman bas proposed increase to meet 
tbe cost of production. That is ""by I am 
askmg if it is a fact. I f at all, bow mucb 
is gOlDS to be tbe increa!te 1 If a proposal 
to increase is tbere I want to know if it is 
going to affect tbe consumers~ interests in 
tbe country. 

SHRI BRAHMA DUTT : I bave already 
submitted that we do not propose to increase 
the price of crude oil and to load the con .. 
sumer witb extra burden. 

(Translation] 

MR. SPEAKER: Do you want an 
increase? 

Rates of LPG eyUDCIers 

*1035. SHRI PRAKASH V. PArlL: 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether tbe price of LPG cylindel1 
is not uniform throughout the country; 

(b) if so. tbe reasons for not supplyina 
tbtm at uniform prk:e. 
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(c) wbetber tbe petroleum producing 
States like Mabarasbtra, Gujarat, Assam 
etc. are likely to give some concession in 
rates to tbe consumers; and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS tSHRI BRAHMA DUTn: 
(8) to \d). A Statemt-nt IS given below. 

Statement 

(a) and (b). Tbe ex-storage point price 
of LPG at refinery locations IS umform 
throughout the country. However it is not 
possible to sell it at a umform retail price 
as the retail selling prices vary from place 
to place due to differing freight element, 
sales tax and other local levies. 

(c~ and (d). Government are not aware 
of any such proposals. 

(Trallliation) 

SHRI PRAKASH V. PATIL: Mr. 
Speaker, Sir, an agreement was made regard-
ina the supply of gas through pIpe line in 
Bombay with the help of Bombay Gas 
Company t Maharashtra Government and 
Petroleum Corporation. BeSides, there is a 
network of old pipe line in Bombay. I would 
like to know from the Hon. Minister as to 
what progress has been made in tha t regard 
.ad what is your plan in this regard? 

SHRI BRAHMA DUTT: Mr. Speaker, 
Sir J in fact t.his is not related to the main 
question but since the Hon. Member want'S 
to know, therefore, I would like to tell him 
tbat the Maharashtra Gove roment had mad; 
a demand of addjtion~T ps froro us. '" r: 
bad agreed to give t he same. Now the 
iIsuc lies between the Maharashtra Govern-
ment and the Bombay Gas Compaoy. 

SHR} PRAKASH V. PATIL: Mr. 
Speaker, Sir, Will tbe Hon'ble Minister 
state that whether tbere is aoy proposal to 
set up gas agencies in sO-lall towns by chan,-
iDI the old norma of .ivins sas aaencics, 

keeping in view the increase in the avail· 
ability of gas. 

SHRI BRAHMA DUT1: What the 
Hon'ble Member meant by the terms gas 
and L.P.G., there is a slight difference 
between them. I have already mentioned 
about L,P.G. in my reply to the earlier 
question. Keepiog in view the present 
availability, we intend to cover the towns 
with a population of :2 0,000. But, besides, 
we are increasing the aVllabllity of L.P.G. As 
it increases, it wiJl become possible to supply 
the L.P.G. in more towns. (Interruptions) 

SHRIMATI USHA THAKKAR: Mr. 
Speaker, Sir, I wanl to know from tbe 
HOD. Minister Vthether be is coosideri(,g to 
give some subsidy on eacb cylinder and 
whether supply of ~as throu8h pipe line is 
also under consideratIon? 

SHRI BRAHM A DUTT : We have not 
increased the price of gas cylinder. 

SHRIMATI USHA THAKKAR: Please 
also tell as so how much ~ubsidy are you 
giving one cylinder? 

SHRI BRAHMA DUTT: Approxi· 
mately more than one thousand rupees OD 

one metric tonne. 

SHRIMATI USHA THAKKAR: Please 
also tell us about Gujarat ? 

SHRI BRAHMA DUTT = In Gujarat, 
we are giving in Baroda. We are also giving 
it in Surat and we will increase it as per tbe 
availability of more gas. 

Target of reserve accretioD 01 ONGC 

[En,lish) 

*1036. SHRIMATI KISHORI SINHA: 
Will the Minister of PETROLEUM AND 
NA JURAL GAS be pleased to state: 

(a) ",bether tbe Oil and Natura) Gas 
Commission is well on the way to achieve 
tbe Seventb Plan target of addioa 910 
million tonnes of oil reserve accretion; 
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(b) if so, the details tbereof; 

(c) the quantity of oil and gas added 
by tbe Oil and Natural Oas Commission 
during 1987-88 towards its target of reserve 
accretion; 

(d) wbetber tbe larger accretion would 
enable crude production to be raised sub-
stantially; and 

(e) if so. the details tbereof ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLBU M AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
(a) to (e). A statemenl is given below. 

Statement 

(a) and (b). ONGC bave added geologi-
cal reserves of about 820 million tonnes 
of oil and oil equivalent of gas during the 
first tbree years of tbe Seventh Plan as 
against a target of 970 million tonnes. 

(c) The addition of geological reserves 
by ONGC during 1987 bas been pro-
visionally estimated as about 300 million 
tonnes of oil and 112 million tonnes of oil 
equivalent of gas. 

(d) Accretion of recoverable reserves of 
crude oil would enable increases in tbe crude 
production. 

(e) Tbe exact details of crude production 
during tbe Eighth Plan period would be 
available only after the finaJisation of the 
Eightb Five tear Plan. 

SHRIMATI KISHORI SINHA: Mr. 
Speaker Slf. I would like the Hon. Minister 
to be eloquent on tbis point. I would like 
to know whether ONGC (Oil and Natural 
Gas Commission) is constrained by lack of 
resources due to same price being paid to it 
from 1983 onwards as stated by ONGC 
Chairman Col. S.P. Wahi at Madras on 
May 7 ? If so, wbat step is proposed to be 
takoo to help the ONGC 1 

SRRI B&AHMA DUTT: Sir, ONGC 
does not require any help. Tbey are quite 
competent. They have aot their own capa-
city to raise internal resource.. I do not 
think they require them. In fact. tbey sup· 
port our activities. 

SHRIMATI KISHOR} SINHA: Sir, I 
would like to know whether any exploration 
has been made in Gangetic basin in Bihar 
and if so. with what result 1 

SHRI BRAHMA DUIT: Sir, the Bon. 
Member bas asked about Ganletic basin. 
This com:s under the tbird category of our 
basins, wbere no hydro carbons are prescnt. 
We are yet to establish if tbey can be reco-
vered on commercial basis. We have start-
ed drilling and we arc surveying it also. But, 
we are concentrating in those areas where 
we have stabilised recoverable reserves. We 
can develop them easily. 

MR. SPEAKER: Shri Narayan Cboubey 
__ Absellt 

Shri Ram Dban 
_ .. Absent 

Shri Balnnt Sioah 
Ramoowalia 

_ ••. Absent 

Shri Sarfaraz Abmed 
...•.. Absent 

Shri K. Mohandaa 
•••••• AbllCllt 

Shri Nityaoanda Mi .... 
...... Absent 

MR. SPEAKER: Now, I will have 
second round. 

Shri Syed Sbababuddin 
Sbri Subbash Yadav 
Shri Prakash Chandra 
Dr. B.L. Sbailesb 
Sbri Dilvijay Sinh 
Dr. V. Venkatesb 
Shri Bhlttam SriramamuttJ 
Shri Muralidbar Mane 
Sbri Narayan Cboube, 
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SHRIMATI OBBTA MUKHBRJEE : 
Sbri Narayao Cboubey is courting arrest 
agaiDSt Industrial Disputes Bill. _ 
V"'.,.,,,ptlOJII) 

MR. SPEAKER : Who is courting arrest ? 

SHRIMATI OBETA MUKHERJEE 
Sbri Narayan Cboubey. (lnterrupt;o"s) 

MR. SPEAKER : Is it yoluntary arrest ? 

AN HON. MEMBER: Voluntary arrest. 
([.'l!t'l'UJIlioIU ) 

PROF. MADHU DANDAVATE (Raja-
pur) : At this age, why should he resort to 
courtins ? ••• _(/nterruptionl) 

MR.. SPEAKER. : We must do something 
about it. (I.'e"uptioll8) 

MIl. SPEAKER: Shri Ram Dhan 
Shri Balwant Singh 

Ramoowalia 
Shri Sarfaraz Ahmad 
Sbri K. Mobandas 

Sbri Nityananda Misra 

[Eagll,h] 

WRITTEN ANSWERS TO 
QUESTIONS 

Models of passeager 
automobile. 

*1024. SHRI SYBD SHAHABUDDIN : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) tbe particulars of tbe existing models 
of passenger automobiles being manufactur-
ed in the country witb tbe number of units 
produced, year-wise, of each model during 
the last three years; 

(b) tbe element of foreign collaboration, 
technical or financial, in each case; 

(c) whether any of these models bave 
been indigenously designed; and 

Cd) whetber considering tbe economy of 
scale. it is proposed to discourage further 
proliferation of models? 

THE MINISTER OF INDUSTRY 
(SHRl J. VENGAL RAO) : (a) to (c). A 
statement is given below. 

(d) This will be considered as a part of 
tbe new automobile policy. 
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~t .... ' It, ONGC OD explOl'atloa 
of on ... tal 10 Aadka Pratles. 

aad RaJa.tllao 

*102«;. SHlU SUBHASH YADAV : 
SHIH PRAKASH CHANDRA : 

Will tbe Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

<a> tbe estimated amount spent so far 
by the Oil and Natural Gas Commission On 
the exploration work for oil and gas in 
ADdhra Pradesh and Rajasthan. 

(b) the number of wells in Andhra 
Pradesb and Rajasthan where oil and gas 
bu been struck; and 

(c) the amount likely to be spent by the 
O.N.O.C. during 1988-89 ? 

THB MINISTER. OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
<al The amount spent by ONGC on explo-
ratory drilling in Andhra Pradesh and Rajas-
tban till 31.3.1987 is about Rs. 160 crores 
and about Rs. 43 crores respectively. 

(b) In Andbra Pradesh. a total of 1 2 
wells bave been proved to be oil/las bearing. 
10 Rajasthan, gas bas been struck in 8 wells. 

(c) The estimated amount to be spent by 
ONGC in Andhra Pradesh and Rajasthan 
durio. 1988-89 is about R,. 79 crores and 
.boot RI. 32 crores respectively. 

CoIpte PallDolive (India) Ltd. 

*1027. DR B.L. SHAILESH: WaU 
the Minister of INDUSTRY be pleased to 
.tate : 

(a) whether tbe Director-General of In-
vestiption bas found Collate Palmolive 
(India) Ltd. indulging In the restrictive trade 
practice of tie-up. attracting the provisions 
0( tbe MODOP')lies and Restrictive Trade 
Pract~ Act, 1969; and 

(b) if so. the detail. tbeJ'tol and the 
action taken or beiDa taken aplnst tbe 
Company 1 

THB MINISTER OF INDUSTR Y 
(SHRI J. VENGAL RAO); <a> and (b). As 
per the relevant provisions of the MRTP 
Act. 1969. the MRTP Commission bas. on 
the basis of the Preliminary Investigation, 
Report of the Director-General of Investiga-
tion &. Registration, instituted an enquiry 
agains MIs Colgate Palmolive (India) Limited, 
Bombay. for indulging in a restrictive trade 
practice of tie-up sale of other articles with 
Colgate Dental Powder and Dental Cream. 
with a view to promoting the sale of slow 
moviog items. 

Electricity from tidal waves in 
Gulf of Kutcb 

*1030. SHRI DIGVlJA Y SINH: Will 
the Minister of ENERGY be pleased to 
state: 

(a) the total investment made in the pro-
jcct to generate electricity from lida! waves 
in tbe Gulf of Kutch; 

(b) what is tbe level of completion and 
how much more investment needs to be 
made; and 

(c) when this project will be completed 
and how much electricity will be generated ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) to (c). Govern-
ment have sanctioned an amount of 
RI. S 31.22 lakhs for investigations and stu-
dies for the preparation of a tecbno-econo· 
mic feasibility report for the tidal power 
project in the Gulf of Kutch. An amount 
of about Rs. 392 lakhs bad been spent till 
the end of March, 1988. 

The draft report on the techno-econo-
mic feasibility study bas been completed by 
tbe Central E'ectricity Authority. The CEA 
have estimated tbat tbe total expenditure 00 
tbe tecbno-economic feasibility study will not 
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exceed the sanctioned amount 01 RB. 5:U.22 
latb •• 

The proposed project can be implement· 
ed after an investment decision and detail-
ing of the de~ign and construction features. 
The construction perioct is exoected to be 
about seven years The oroject envisqges 
instalJation of about 900 MW capacity at an 
estimated cost of about Rs 1310 crores. 
The annual generation of electricity is ex-
pected to be about 1690 million units. 

Modern telephone systems for 
remote towns 

·'031. DR V VENKATESH: WiIJ 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether modern telephone systems 
for remote towns are going to be IDtroduced 
in the country; and 

(b) if so, the details tbereof ? 

THE MINISTER OF ENERGY AND 
MINISTER OF CO'VfMUNfC-\TIONS 
(SHRI VASANT SATHE) : (a) Yes Sir, but 
tbe allotment of electronic exchanges is sub-
ject to existence of adequate demand and 
availability of equipment. 

(b) It is proposed to introduce during 
1988-89; 

J. sao units of 64 line Mini ILT, 

2. 350 units of 128 port C· DOT 
RAX, 

3. 20 units of S12-port ILTs. 

4. 30 units of ESAX. 

FleeI seminar on recession 

*1032. SHRI BHATTAM SRIRAMA-
MAURTY: Will tbe Minister of INDUS-
TRY be pleased to state : 

(a) whether Government are aware tbat 
the Federation of Indian Chambers of 

Commerce and Industry recently held a 
Seminar on tbe tbeme of fteeSs;on and com-
pJained that for the Jast two years business 
in Textiles and Engineering bas been facing 
recession; 

(b) whether it has also been estimated 
that about 60 per cent of the companies 
would incur losses next year because of 
uDsati~ractory position on power front and 
also due to drought; and 

(c) the reaction of Government on the 
same? 

THE MINISTER OF INDUSTR Y 
(SHRI J. VENGAL RAO) (a) to (c). 
Federation of Indian Chamber of Commerce 
and Industry held a workshop in November. 
198700 "Are we Heading for Recession". 
The paper has not given aoy estimate that 
60 per cent of the coIDpaoies would iocur 
losses next year due to unsatisfactory p0si-
tion on power front and also due to droUlht. 

Regarding the Textiles and Enginoerina 
Sector, the index of industrial production as 
complIed byeSO showed a growtb of 15.9 
per cent in Engineering sector and U.7 
per cent in Textile Sector during April-
December 1~87 as compared to 7.9 per cent 
and (-) 4.3 per cent respectively in the 
corresponding period of last year. 

Cost of supply vessels 

*1033. SHRI MURLIDHAR MANE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pJeased to stato: 

( a) the cost of various supply vessels of 
the on and Natural Gas Commission at the 
time of purchase. which are said to be tied 
up in various harbours; 

(b) the total number of such vessels for 
supply and their role now; 

(c) the role sUllested for tbem in view 
of the total failure of the Oil aDd Natural 
Gas Commission to operate them; ancl 
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(d) tbe annual loss in terms of interest 
Ind depreciation from this venture of tbe 
Oil and Natural Gas Commission? 

THE MINISTER OF STATE OF THE 
MINJSTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
(a), (b) and (d). The 32 offshore supply 
vessels purchased by the ONGe, at prices 
ranging from Rs. I.S7 crores to Rs. 6.89 
crores, durini the period 1976-87, are pro-
viding active services to its offshore installa-
tions/drilling rigs. ONGe has not suffered 
any loss due to the acquisition of these 
vessels. 

(c) Docs not arise. 

Establishment of telecommuni-
aation district at Kbaragpur 

·1037. SHRI NARAYAN CHOU BEY : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) when did Government establish tele-
communication district, Kharagpur in West 
Bengal; 

(b) whether this telecommunication 
district functions not from Kharagpur but 
fro(11 Calcutta; if so, the reasons thereof; 

(c) whether Government have acquired 
a plot of land from the Railways at Kharag-
pur to estabhsh the teJecommunication dIs-
trict office; if so, when; and 

(d) when the construction work of this 
office will start and tbe target date of start-
ing office from Kbaragpur ? 

THE MINISTER OF ENBRGY AND 
MINrSTPR OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Telecom. 
Distnct for Kharagpur Secondary Switching 
Area (SSA) was established with effect from 
J.4.1~87. 

(b) Yes, Sir. Tbe office of Telecome. 
Dhtrict Engineer is functioning with bead-
quarters at Calcutta for the present due to 
some administrative reasons. 

Cc) Yes, Sir. The department acquired 
land from Railways in 1985. 

(d) The building i. likely to come up by 
1991-92. The office of Telecome District 
Engineer can start functioning with head-
quarters at Kharagpur se metime in 1991. 
However, in the meantime efforts are being 
made to find out a suitable accommodation 
on rent at Kbaragpur to shift the office. 

[Trans/ation) 

Delay In supply of LPG Cylinders 

.1038. SHRI RAM DHAN : 
SHRI BALWANT SINGH 

RAMOOW ALIA: 

Will the Miister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(8) whether the guidelines issued to 
l.PG dealers in metropolitan cities in regard 
to refilling of gas cylinders for domestic use 
are also applicable to tbe LPG dealers m 
otber small cities and towns of the 
country; 

(b) if so, the reasons for wbich con-
sumers 10 small cities and towns have to 
wait for refills for fortnights and months 
together; 

(c) whether Goverr,ment propose to 
issue clear instructions to all the LPG 
dealers to ~upp)y refills to consumeIS witblD 
a specified period; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTI) : (a) Yes, Sir; 

(b) A backlog in supply of LPG 
refills had temporarily developed during 
recent few months in several parts of the 
country. on account of short(a)) in tbe bulk 
availability of LPG. apart from movement, 
indu.trlal relations and other operational 
constraints. Efforts are beina made to 
maximise indiaenous LPG production (lnd 
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also augment supplies through imports to 
the extent feasible. Tbe situation is being 
closely monitored by the oil industry witb 
a view to ensuring regular LPG supplies to 
the consumers. 

(c) and (d) Under norma) circumstances 
LPG distributors are under instructions 
to deliver LPG refills within 24 hours of 
booll'ing. 

(e) Does not arise in view of (C) and 
(d) above. 

Ongoing projects of Damodar \' alley 
Corporation 

*1039. SHRI SARFARAZ AHMAD: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the names of the projects out of 
vanous on gomg prOjects of Dc:lmodar Valley 
Corporat.on whIch have been deJa)'ed or are 
bemg delayed due to sUSpeO!llOO of work by 
the contractors; 

(b) the total loss hkeJy to be suffered 
by the Corporation due to thIs delay; and 

(c) the reaction of Government 
thereto 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Out 01 tour 
power generation projects under execution 
by the Damodar Valley Corporation the 
work on two units of the Bokaro 'S' Stage-
11 Project has been delayed due to 'be 
suspension of work by MIs. ACe Babcock 
Ltd. 

(b) and (c). The loss lik.ely to be 
suffered by the Corporation can b~ assessed 
when the units bave been completed. 
Measures are beinl taken to revive MIs 
AiL. 

[English) 

Registration of Prodacers aDd Directors 
"Itb Doordarsbao for T. V • 

serials 

·1040. SHRI K. MOHANDAS: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the names of members of tbe 
Selection Board for scrutinising the 
applications of producers and directors to be 
registered with Doordarshan for producinl 
serials and other programmes; 

(b) whether tbere is any member from 
the Southern region 00 this Selection Board; 
and 

( c) the number of producers aod 
directors from the Soutb wbo have applied 
for registration with Doordarshan? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINI1STER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : The informatioD 
is given below ad seriatim : 

(a) The members of the Selectioo Board 
are: 

Noo-official members 

1. Shri B.K. Karanjia, EdItor. 

2. 

3. 

4. 

5. 

··Screen·'_ 

Shri Hrisbikcsh Mukherjee. 
Eminent Film Director. 

Shri Dilip Sircar, Ex-President, 
Eastern India Motion Pictures 
Association. 

Shri L. V. Prasad, President. Motion 
Pictures Association of South India 
(Shri Prasad later opted out on the 
ground of ill health). 

Sbri M. Shamim. Special 
respondent. Times of Jodi •. 

Cor'! 
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6. Smt. Mira Mozoomdar, former 
Deputy Director General, 
Doordarsban. 

Omclal memb~rs 

1. 

2. 

3. 

4. 

Sbri B.K. Zutshi, Joint Secretary, 
Ministry of Information and 
Broadcasting .•• Chairman 

Shri Shiv Sharma, Additional 
Director General, Doordarshan. 

Smt. U rmila Gupta, 
Director. Directorate 
Festival. 

Executive 
of Film 

Shri V.S. Chandra, Chief Pro· 
ducer, Films Division. 

(b) Shri L. V. Prasad, President, Motion 
Pictures Association of South India was 
included as member of the Board; but 
he opted out later on the ground of ill 
health. 

(c) The total number of applications 
received was 51 ~O. A region-wise record 
is not maintained by Doordarshln. 

Industrial growtb of Orissa 

•• 041. SHRI NITY ANANOA MISRA: 
Will the Minister of INDUSIR Y be pleased 
to .tate : 

(a) whether the industrial growth rate 
of Orissa compares favourably with the all 
India level; 

(b) if not, what are tbe deficiencies; 

(c) whether State Government of 
Orissa bas sought assi~tance from Un liD 

Government to get over the sagging in U"-
trial growth ;n the State; and 

(d) if so, fhe reaction of UOlon Govern-
ment io this reaard ? 

ma MINISTER OF INDUSTRY 
(SHRI J. VENGAL R \0) : (a) and (b). 
Central Statistical Organisation does not 

compile Statewise Index of Industrial Pro-
duction. However on all· India basis, the 
rate of Industrial growth was 8.7 per cent 
during ApriJ·January 1987-88 as against 
7.8 per cent in the corresponding period of 
tbe previous year. 

(c) and (d). From time to time State 
Governments do take up issues relating to 
industrial promotion with Central Govern· 
ment which are given utmost attention by the 
Centra) Government. In order to promote 
mdustriaJisatlon in Orissa, 8 out of 13 
dIstricts have been declared as industrially 
backwilrd and given various incentives. 
During tbe three yea rs 1 9 ~ 5 -87, 74 letters 
of intent have been issued to the State. 
Further, J 02, units have been registered 
under the Scheme for delicensed industries 
initiated in 1985. 

Faulty estimates for power projects 

10290. SHRI SHARAD DIGHE: 
Will tbe Minister of ENERGY be pleased to 
state: 

(a) whetber it has been brought to tbe 
notice of Government that the final project 
costs of State Electm:ity Boards (SEBs) are 
invariably in excess of tbe eStimates onginally 
approved by the PlanDlng CommiSSIOn and 
the Central Electricity Authonty (CEA) by 
a margin of 1 C8 per cent to 300 per cent; 
and 

(b) if so, the reasons for tbese excesses 
and the steps taken to remedy tbe faulty 
estimates? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINI::>J K Y OF ENERGY (SHRIMATI 
SUS '11 A ROHTAGI): (a) and (b). The 
inf II matico is beIng collected Bod will be 
laId on tbe Table of the House. 

Import of AU Salt 

10291. SHRI C.K. KUPPUSWAMY: 

Will the Minister of INDUSTRY be pleased 
to state: 

(8) whether Government have evaluated 
tbe effect of aUowin, import of AH Salt 00 
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the capacity utilisation of captolactum plants 
of GSFC, FACT aod project of BSIDC; 

(b) if so. the details thereof; and 

(c) how Governm~nt propose to protect 
these pJaots in tbe pubhc sector? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) to (c~. 
Tbe present consuOlptioD of AM Salt IS 
negligible and the requireOlent is totany met 
tbrough imports. The present level. of 
import of AH Salt will not have any major 
effect on the capacity utilisation of tbe 
Caprolactam plants. 

Coal Deposits 

10292. SHRI R.M. BHOYE: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether Government are making 
efforts to find out the coal deposits in tbe 
country; 

(b) if so, the details regarding the steps 
taken to explore the areas and the anticipated 
reserves of coal found; and 

(c) when it is likely to be possiQle to 
exploit the coal commercially ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIEF): (a) and (b). Yes, 
Sir RegIOnal exploration for locating coal 
deposits In the country is carried out by 
tbe Geological Survey of Jndia which is 
B continuous process. Ba~ed on these 
explorations. detailed exploratIon is taken 
up by Central Mine Planning aod Design 
Institute. Raochi alongwith tbe Mineral 
Exploration Corporation Limited and otber 
driUio8 agencies for mine planning purposes. 
The state-wise details of cumulative coal 
resorves. as per usossment made by 051, as 
00 1/1/88 arCllivcn below: 

(Cumulative blMU In mllllo" 
l(}nneJ) 

State 1987 

(a) Andbra Pradesh 10435.S0 
(b) Arunacbal Pradesh 90.23 
(c) Assam 280.03 
(d) Bihar 57510.90 
(e) Madbya Pradesb 26852.93 
(f) Mabarashtra 5015.40 
(g) MegbaJaya 458.94 
(b) Nagaland 12.05 
(j) Orissa 39662.83 
U) West Benpl 30021.14 

170460.'4 

(c) Coal production In tbe country it 
always planned to ~eet the preseot demand 
aod the anticipated future demand. A broad 
coalfield-wise production profile hu been 
drawn up to exploit the coal resources 
matthio, the demand of tbe country. Witb 
tbe execution of these plans, it is expected 
to achieve production of .12 million toDDCII 
of coal in 1989-90, S15.00 million toones 
in 1994-95 and 417.00 millioo tOOOH in 
1999-2000. 

MinH of IlDeI by Teletom. swr 

10293. PROF. MADHU DANDAVATB, 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whetber tbe subscribtn bIr the STU 
facility due to inOatt4 Ind iDc:ornc:& billa 
arisina from tho reported mi, •• of liDa '" 
Telecom. Staff; and 

(b) if so, the steps tana to ....... 
miauae in tbe iJatereat of tee.,.. th .. 'UDt to 
the worl'" OpeD 'I 

THB MINISTEll OF ENBllGY AND 
MINISTER OF COYMUNICAnONS 
(SHlU VASANT SATBS): (a) No. SJ,. 
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(b) The followina preventive measures 
are being taken to safeguard tbe interests of 
tbe subscribers against misuse of lines, if 
any:-

1. Rai,ina and locking of Distribution 
points and also locking of cabinets! 
pillars/meter rooms. 

2. Use of Multi Line Observation 
Equipment to observe selected 
lines. 

J. Use of Automatic Message Accoun-
ting Equipment to provide item-
wise bills. 

4. Transfer of STO connections to 
STD barred division on request. 

S. Periodical testing of meters. 

6. Provision of fortnightly meter 
readinas to subscribers on request. 

MeaDoraadam of Uoderstaoding 
"WeeD Government aod 

Natiooal Thermal Power 
Corporation 

10294. SHRI H. B. PATIL: Will the 
Minister of ENERGY be pJeased to state: 

{a) whether Government and the 
National Thermal Pow~r Corporation have 
recently aianed a memorandum of under-
.taDdins for 19B8-89; and 

(b) if 10, tbe details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAOD: (a) and (b). The 
Memorandum of Understandinl (MOU) 
for 1988-89 concluded recently between 
tbe Government and tbe National Thermal 
Power Corporation (NTPC) sets out the 
tarptl to be achieved by the Corporation 
during the year and tbe action to be takcn 
by Government to facilitate achievement 
of tbe tarpt.. The MOU provides, inter 
alia, tbat tbe HTPC WOUld, durin, the ycar, 
commission an additional capacity of 1420 
MW, It$lerato a total of 28000 million 

units of energy. acbieve a turnover of Ra. 
122 fi.S J crores. earn a profit (before tax) 
of Rs. 200.59 crores and make a total 
investment of Rs. 218.5.34 crores on various 
schemes. 

Supply of electricity to remofe TrIbal 
villages in Madbya Pradesb 

10295. SHRI PARASRAM BHARD-
WAJ: Will the Minister of ENERGY be 
pleased to state : 

(a) whether there is any proposal under 
consideration of Governmcnt to supply 
electricity to the remote tribal villases on 
priority basis, particularly in tbe State of 
~adbya Pradesh; 

(b) if so, the number of tribal villages 
which ate proposed to be electrified in 
different districts of Madhya Pradesh during 
the Seventh FIve Year Plan; and 

(c) the number of tribal villages in 
various districts which have been electrified 
so far durmg tbe current Five Year PJan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) fo (c). In 
Madhya Pradesh, there are 26,825 tribal 
Villages out of whIch 1 S 7 96 tribal villages 
have been electrified upto ~1.8.88. For 
SPeedy electrification of tribal villascs in 
tHe country. funds are routed tbrouah Rural 
Electrification Corporation to the State 
Electricity Boards on softer terms and condi-
tions of loan assistance under Minimum 
Needs Programme. During the current plan, 
4770 tribal villages bave been electrified upto 
31.3.1988. 

Establishment of uoits .n foreign 
couotrles by IndIan drug 

mauufaeturers 

10296. SHRI AMARSJNH RATHAWA : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a> wbether some Indian drug manufac-
turers arc plaoning to establish their units in 
foreian countries; 
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(b) if so, the Dames of the units and 
the names of the countries where tbey will 
establish their units and on wbat terms and 
conditions; 

(c) whether Union Government have 
given the clearance; and 

(d) if so, on what conditions? 

THB MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : (a) Yet, Sir. 

(b) to (d). Government have approved 
three proposals which are yet to be imple-
mented. The names of tbe parties, countries 
and tbe main terms and conditions are liven 
below in the statement. 

On a proposal from MIs. Ranbaxy 
Laboratories, Government have yet tate a 
decision. 
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lastallatlon of local Public Can Offices 
at local Post Omcel 

10297. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether any instructions have been 
issued by the Department of Telecommuni-
cations to the Telecom. circles and other 
subordinate field offices for tbe installati(ltl 
of at least one local Public Call Office at 
the Joca) Post Office without this facility. 
at the time of installation of a new' exchdnge; 

(b) if so, the details in this regard 
and whether it has been implemented hy 
the field (lffices at the time of th~ installa-
tion of new rural exchanges alonflwifh details 
thereof for Himachal Pradesh for the year 
1987-88; and 

(c) jf not, the reasons therefor and 
whether it would be ensured that the 'ocal 
Public Can Offices aTe installed before tbe 
installation work in the new exchar,ge!. is 
completed? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICAT10NS 
(SHRI VASANT SATHE): (a) No such 
instructions have been issued by the Depart-
ment. 

(b) Does not arise. 

(c) There is no such proposal with the 
Department at present. 

Optimal u II :ation of compressed 
natural gas 

l02 Q R. SHRI SANAT KUMAR 
MANDAL: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to slate: 

(a) whether the Oil and Natural Gas 
Commission has made any head· way in 
OPtimal utilisation of compressed natural ,as 
(eNG) in the transport sector and conducted 
• ny trials: 

(b) if so, tbe outcome tbeffof; 

( c) tbe likely saving to reselt from 
switch-over to eNG for every 100 kms for 
a diesel driven truck; and 

(d) the likely foreign exchange savin,s 
from the US8@e of eNG by replacement of 
gasoline or diesel run vehicles? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROL EUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) to (d). The usage of com-
pressed natural gas ,eNG). as an 8utomotive 
fuel for the sub~titutjon of diesel/petrol 
bas been taken up by ONGC on an experi-
mental basis at their various operational 
centres, viz. B(1mhay. Rajamundry (APi. 
Gujarat and Tripura. The ~aving 11kely to 
arise from the switch-over to eNG can 
be estimated only after detailed experimenta-
tion is completed. 

Opening of n('~ Post Offices ill Tripura 

10299. SHRI AJOY BJSWAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state the names of the towns and 
villages in T r ipura where new post offices 
were orencd durmg 1987·88 and tho'e 
likely to be opened during 19t 8-89 ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASAN r SA THE): Post offices 
bave been opened 8t the fonowing places in 
Tripura during 1987- is g. 

(i) Ratia 

(ii) Paschim Cbandrapur. 

(iii) Kakripur. 

(iv) Paharpur. 

Post offices are proposed to be opened 
at tte fonowing places during 1988·99. 

(1) Barmura gas tbermal project . 

(H) Bhati Sonaimuri. 
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LPG facility in Orissa 

10300. SHRI LAKSHMAN MALLICK: 
Will tbe Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state : 

(a) tbe number and names of tbe townsl 
cities of Onssa where LPG facility bas been 
provided till date; and 

(b) tbe number of towns where sucb 
facility is likely to be provided during tbe 
remaining period of the Seventh Five Year 
Plan? 

THE DEPUTY MINISTBR IN THE 
MINISTRY OF PETROLBUM A~O 

NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) A., on 31.3 198 'S, the oil 
industry was marketmg LPG through 62 
distributorships at the followmg lo::ations in 
Orissa: 

Name of the 
town/city 

1. Aska 

2. Bhadrak 

3. Bargarh 

4. Balugoan 

5. Baleshwar 

6. Baripada 

7. Berb.1mpur 

8 Bolangir 

Dlstnct 

GanJam 

Baleshwar 

Sambalpur 

Solangu 

Balesbwar 

Mayurbbanj 

Ganjam 

Bolangir 

9. Bhubaneswar Puri 

10. Brajrajnagar 

11. Burla 

12. Chatrapur 

13. Cuttack 

14. Dbenkanal 

IS. Jatni 

16. Jeypore 

11. Kcorjbaraarb 

Sambalpur 

Sambalpur 

Ganjam 

Cuttack 

Dbenkanal 

Puri 

Koraput 

Kconjbar 

18. Koraput 

1 9. Kendrapara 

20. Paradip 

21. Pbulbani 

22. Pori 

23. Rayagada 

24. Rourkela 

25. Rajgangpur 

26. Sambalpur 

27. Sunabeda 

28. TitJagarb 

29. Anand pur 

30. Parlekhemundi 

3 l. Bbavanipatna 

32. Sundargarb 

33 Barbil 

34. Angul 

35 . Jharsugud a 

36. Paradeep 

37. Birmitrapur 

3 8. Bbanjanagar 

39. Zinknagar 

40. Jajpur Road 

Koraput 

Cuttack 

Cuttack 

Phulbani 

Puri 

Koraput 

Sundargarb 

Sundargarb 

Sambalpur 

Korat>ut 

BoJangir 

Keonjbar 

Ganjam 

Kalabandi 

Sundargarb 

Keonjhar 

Dbenkanal 

Sambalpur 

Cuttack 

Sundaraarh 

Ganjam 

Sundaraarh 

Cuttack 

(b) Upto the Marketing Plans 1987.88, 
the oil industry bas planned to set up 21 
more LPG distributorships in Orissa. 

New Post Omees opeaed ia Kera .. 

1030 I. SHRI SURESH KURUP: 
Will the Minister of COMMUNICATIONS 
be pleased to state tbe names of tbe towns 
and villages in Kerala where new post om-=-
were opened during 1981·88 ? 

THE MINISTER. OF ENERGY AND 
MINISTBR OF COMMUNICA'R6NS 
(SHR.I VASANT SATHE): The information 
is furDi"hed iD tbe statcmoDt aivCD below, 
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st.temeDt 
(AnlN'x"rI) 

KEJUL.4 C1RCLE 

Statement 0/ new Post OfJiu, opened during 1987-88. 

I. Kadakkal 2. Ayroopara 

3. Kottankara 4. Ittiva 

S. Karikuzhi 6. Kulathupuzha 

7. Ummannoor 8. Vilappil 

9. Kadakkal 10. Chavara South (Thekkumbhagom) 

11. Peringala 12. Pavitbreswaram 

13. Paruthipaaly 14. Ayroor-Varkala 

IS. Kattumpuram 16. Pramadam 

17. Kunnathukal 18. Kulathupuzha 

19. Piravanthoor 20. Wost-Kallada 

21, Perumala 22. Ranni· Perinad 

23. Anchal 24. Randamada 

25. Arakkulam 26. Vengoor-West 

27. Poonjar (Tbekkekar) 28. Vengoor -East 

29. Valayam 30. Poolacode 

31. Kulukklur 32. Pariyaram 

33. Chengarottu 34. Manjalur 

Note: All the above post offices have been opened in rural areas. No new post office 
was opened during the year in urban areas. 

Maaofaeture of bl.eults 

10302. SHR} CHINTAMANI lENA: 
wm tbe Minister of JNDUSTR Y be pleased 
to state: 

(a) whetber Government have called 
upon tbe biscuit manufacturers in the country 
to eDsme blah standards of quality. broad-
base product range and make strenJ )U~ 
cft'ortI to reserve the declinina trend JO 

exports; 

(b) wbether it has allo bc.:n decided to 
coDlider tbe lugestion of tbe Industry for 
the IUppl, of biscuits under Government's 
DUtrition feedina prOSlammc if the industry 
c:ouId CDIUre the requisite calorie and protein 
tta.odardI within the approved UDit cost; 

(c) "bether tbe federation President has 
pJeaded (or cash compensatory support for 
the differentia) between domestic and iDter!!' 
national prices of the major inputs like 
wheat flour. sugar and packaging paper so 
as to boost exports from tbe present low 
levels of 800 tonnes pet annum~ and 

(d) if so. the progress made so far by 
Government after having a dialogue with 
the biscuit manufacturers '1 

THB MINISTER OF STATE IN 
THB DEPARTMENT OF INDUSlklAL 
DEVELOPMENT IN THE MJNIS1RY Of 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) For inclusion of low cost and 
nutritive biscuits in tbe nutritioo fecdiq 
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programme, the Industry will bave to 
approach Department of Women and Child 
Development in the Ministry of Human 
Resource Development wbich is adminis-
tratively responsible for providing supple-
mentary nutrition to cbildren, pregnant 
women and nursin& mothers. 

(c) and (d). Government bave come 
across newspaper reports regarding tbe plea 
of tbe Federation of Biscuit Manufacturers 
of India for cash compensatory support for 
tbe differential between tbe domestic and 
international prices of major inputs. Ministry 
of Commerce bave however stated that 
export of biscuits already attracts casb 
compensatory suoport at tho rate of 10 per 
cent of the FOB value and that no request 
has been received for revision of tbe exist-
ing ratc. 

Public Sector Enterprile receivlog Gold 
Citation Grade Award of British 

Safety COUDcll, Loodoo 

10303. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will tbe Mini.ter of 
INDUSTR Y be pleased to state : 

(a) wbether any public sector enterprise 
has been seJected for the Gold Citation 
Grade Award for 1987 IDstltuted by tbe 
British Safety Council. London; and 

(b) if so, tbe details tbereof ? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): <a> and lb). As per 
available lDformation tbe Hardwar Unit of 
Bharat Heavy Electncals LImited was select-
ed for tbe Gold Citation Grade Award for 
tbe year 1987 instituted by Britisb Sarety 
Council, London. 

Opening of new Post OtllCCI fo 
West Bengal 

10304. SHRI PUgNA CHANDRA 
MALIK: Will the Minister of COMMUNI-
CATIONS be pleased to slate tbe names of 
tbe towns and villages in West Bcnlal where 
new post offices were opened durina 1987-
88 and tbose likely to be opened duriDg 
1988-89 t 

THE MINISTER. OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SBRI VASANT SATHE): Tbe informa-
tion is furnished in the statement liven 
below. 

State .. t 

WEST BENGAL 

New Po" OJ]ica 0"._ .rlIIg 
1987-88 

North 24 Parla •• 

Masbyampur 
Chandpur 

Purba Atapur 
Gbatihara 

Kbbanika 

Part-I 

Pascbim Pargbumti 

Boaldab 
Gobila 
Kumarkbola 
Natabcria 
Gaipur 
Kancbanp&r8 
Daksbim Koratati 
Bbqyamantapur 
Noapara Madbabpor 
Kbarua ChaDdpur 

Mi .... pore 

GoJebazar 
Uttaroral 
Dumuria Sirisbani 
Kendupri 

Rangamatia 
Hiradibl 
Kalija 

Siromoni 
Patbartoria 
Banputuria 
Amdai 

Braoda-Sijua 
Jayanti Narayan Chock 
Rldha Chaodaopor· 
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$oidia 24 P ..... 

K!alitatala 
Bb'lar Chaltabcria 
Ktisbnamati 
Kbojkbidir 

Tenulia 
Madbyamaoirtat 
Pukurberia 
Gbazirmahal Cbitamari 
Pailaohat 
Pranballavpur 

Nadia 

Iswarcbandt ...pur 
Cbandanpur 

Manhidabad 

Cbowrigacba 
Raja Rampur 
Monirampur 
KbOibaspur 
Salinda 
llejioapr 

MldDapare 

*Dakabin Cbauara Cbowk 

Mayacbar 
Tqbari 
Motilal..cbak 
NaJOlln 
Juuebani 
Noon-Handa 

Nocbipur 

.. aUra 
Cbakaltoria 
~DUri 

MAY 10,1988 Written Answers 

Cooeb-Bebar 

Dakim Cbowakbeti 
Mansai 
Uttar Andaman Pbulbari 
Jbaf Jbali 
Purbasitalkuti 
Baradbopep Cbatra 
Bara Chokirbas 
Natbuatari 
Pascbim Satali 
Birpara Alipurduar 
Brojer Kuthl 
Beluk Dabari 
Uttarparo Kata 
Rasik Bill 
Uttarfahmanirin 

Bunt"ao 

Cbarmanik Nagar 
Akra 
Ibrambad Sonadanga 
Pan)oa 
NUDI 

Birbbum 

Gorola 

Joykrisbnapur 

Uttarbanagram 

JaJpaigarl 

Madbya Raogali Bazar 

Nabanagar 

Vivekanaoda Pally 

Madbya Kberbari 

Maida 

Motibarpur 

Taherpur 
BatiDbanll 
Abfl 
Jabn 
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West DID8Jpar 
Joredigbi 
NiJgambbir 
Baratakigram 
Tangal Bilpara 
Kaldigibi 
Simalia 
Khurka 

WEST BENGAL 

Post Offic~s likely In be opened 
during 1988-89 

Part-II 
Coocb Bibar 

Madhya Ka\jani 
Tladaha 
Purba Gopdlpur 
Bilshi 

Coocb Bibar 

Bhandijata!' 
East Sak,qn bata 
RakhalmarJ 
Purba Khalisaman 
Uttar Ambari 
Dakslin Kamayakhaguri 
Sikarpur 
Santos 1.E 
Kartik Cboupati 

BJrbbum 

Khopa Kbati 

Cbhote Turigr8m 
Dwaranda Rampur 
Mahespur 
Dh8rampur 

Palita 

JI'paiguri 

PaDisala 
Mantadari 
Totopara 

Dar)eellng 

Sindiponl 

Mldnapore 

Palcbui 
Islampur 
Sardiba Rly. -stD. Colony 
Ajodhyanagar 
Jamitya 
Gobradan 

Mirzanagar 
Buraribat 
SaUka Garbacbak 
BargasbJpur 

West Dinaj ..... 

Bhaispitta 
Bhagbatipur 
Purba Belbari 
Kamdebbati 

RaJuha 
Dudbi Kotbari 

Maida 

Soutb Kadamtala 
Hatinda 
Mahakalbona 
Balu8chara 
Nowada 
Parbatidanga 
Mobana 

Bantora 

Brindabanpur Barsal 
Ranga 

BurcJ".a 
Begut 

PuruUa 

Pathakdib 

62 

(This list is not final. Proposals in respect of areas not covered in tho list ma, aIIo' be 
considered. ) 
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RealOMI Imbaluce 

1030S. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of INDUS .. 
TRY be pleased to .tate : 

(a) whether Government have taken 
any steps to avoid and reduce the regional 
imbalance among the States through dis-
persal of major industries in different States 
to the extent possible; 

(b) the details of investments so rar 
made in various States on account of various 
heavy industries etc.; 

(c) the details of various other industries 
both medium and major in different States 
whicb are stiU pending consideration by 
Union Government; and 

(d) what are tbe various industries in 
respect of which letters of intent were given 
by Union Government and the industries Dot 
,tarted so Car? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(8) and (b). Yes. Sir. Apart from using the 

licensing mechanism to direct investments 
for setting up industries in backward areas, 
a number of fiscal and financial incentives 
are also given for development of back-
ward areas thereby reducing tho regional 
imbalances. 

During the period 1985 to 1988 (upto 
March), a total of 2159 industrial licences 
(including 721 Carry-on- Business licences) 
were granted under the provisions of Indus-
tries (Development and Regulation) Act for 
setting up of various types of industries. 
State-wise break-up of these indu~trial 
licences is given below in the statement-I. 
Information regarding actual investments 
made in industries set up in different States 
is not centra])y maintained in the Ministry 
of Industry. 

(c) Statement-II is given below. 

(d) Scheduled Industry wise break-up 
of letters of IDtent granted dunng the period 
1985 to 1988 (upto March. 1988) is given 
below in tbe statement-III. Since it generally 
takes about 3 to,4 years for an industrial 
project to fructify, tbe vanous projects for 
which these letters of intent have been 
Issued would presently be at different stages 
of implcmcnta tion. 

Statement-I 
State-wise break-up of Industrial Ueences Issued during the years 1985, 1986, 

1987 and 1988 (upto March) 

No. of industrial licences issued --------------
State/Union Territory 1915 1986 1987 1988 (upto 

Marcb) 

1. Andaman & Nicobar Islands 2 1 
2. ADdbra Pradesb 70 40 38 S 

3. Arunachal Pradesh 6 1 1 
4. Allam 12 S 3 ,. Dibar ~O 9 9 
6. Clandiprh 6 2 2 
7. Dura & Napr BavoU 2 I 2 1 
I. DeJhi 7 10 11 4 
9. Goa .- 2 7 

to. Daman A Diu t 
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t 2 3 4 5 

11. Gujarat 69 86 49 10 
12. Haryana 46 36 25 6 
13. Himachal Pradesh 12 9 3 
14. Jammu & Kashmir 6 4 4 
15. Kamataka 69 42 45 4 
16. Kerala 24 13 7 
19. Lakshdweep 

18. Madhya Pradesh 39 34 18 3 
19. Maharashtra 134 96 86 23 
20. Manipur 
21. Meghalaya 2 
22. Mizoram 
23. Nagaland I 
24. Orissa 25 12 8 
25. Pondicherry 12 2 I 
26. Punjab 72 37 19 6 
27. Rajasthan 38 19 16 3 
28. Sikkim 1 
29. Tamil Nadu 177 61 41 3 
30. Tripura 1 
31. Uttar Pradesh 79 69 40 9 
32. West Bengal 51 21 25 6 
33. State not indicatedl 

More tban one State 3 4 9 

Total: 985 618 472 84 

Statemeat- II 
State-wise break-up of Industrial Licence applicatIOns helng processed In the 

Secretariat for Industrial Approvals, Jvflnlstry of Industry, as on 5 5.1988 

Name of the State/U. T. Number of Applicatiooa 

1 2 

Andbra Pradesh 64 
Assam 7 
Bibar 17 
Dadra & Nagar Haveli 3 
Daman & DIU 1 
Gujarat 5. 
Goa S 

Haryana 19 
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1 2 

Himacbal Pradesb 24 
Jammu &: Kasbmir 11 
ICamataka 40 
Ketala 10 
Madbya Pradesb 57 
Mabarasbtra 103 
Meabalaya 
Orissa 10 
Pondicberry 6 
Punjab 46 
Rajasthan 27 
Sikkim 
Tamil Nadu 43 
Tripura 2 
Uttar Pradesh 106 
West Bengal 24 
More than one State 14 

Total 691 

Statement-III 

Scheduled industry wise brea/..-up of letters of Intent Issued during the years 
1985, 1986, 1987 & ]988 (Uplo March) 

No. of Letters of Intent issued dunog ---- - ---------------
Scheduled Industry J 985 1986 1987 1988 (upto 

March) 

1 2 3 4 S 6 

1. Metalluraical Ind. 244 149 129 13 

2. Fuels 3 1 2 
3. BJilers & Steam GenelatiDg Plants 1 2 
4. PHme Moven (other tban 

electrical equipments) 4 3 1 
s. Electrical Equipment 295 254 703 21 
6. Telecommunications 175 49 22 10 
7. Transportation 13 19 11 3 

8. Industrial Machinery " 22 2~' , 
9. Machine Tools 14 3 I 

10. Aaricultural Machinery _._ 

U. Earth MoviDi MachiDer1 , 2 2 
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1 2 

12. Misc. Mech. & Engg. Inds. 
13. Commercial Office &: household 

equipments 
14. Medical &: Surlical Appliances 
15. Industrial Instrument 
16. Scientific Instrument 
1 7. Mathematical. Surveying &: 

Drawing Instruments 
18. Fertilizers 
19. Chemicals (other tban fertilizers) 
20. Pbotographic Raw Film cl Paper 
21. Dye-Stuffs 
22. Drugs &: Pharmaceut icals 
23. Textiles (incl. those dyed or 

otherwise processed) 
24. Paper &: Pulp (inel. Paper products) 
25. Sugar 
26. Fermentation Inds. 
27. Food Processing Inds. 
28. Veg. Oils &: Vanaspati 
29. Soaps, Cosmetics cl Toilet 

Preparations 
30. Rubber Goods 
31. Leather, Leather Goods &: Pickers 
32. Glue &: Gelatin 
33. Glass 
34. Ceramics 
3S. Cement" GypSUm products 
36. Timber products 
3 7 • Defence Industries 

38. Misc. Industries 

3 

63 

21 
3 

23 
2 

l' 
180 

48 

87 
20 

2 
2 

20 
16 

3 
18 
18 

1 
9 

11 
17 
8 

5 

Total US7 

Opening of new post offices and 
telearapb offices 

10306. SHRI MATllAL HANSDA: 
Will the Minisier of COMMUNICATIONS 
be pleased to state tbo number of post 
offices and telegrapb offices proposed to be 
opened in tbe country during 1988 -89, 
Stato-wise ? 

TilE. MtN1STBR OF ENERGY AND 
MINISTER OF COMMUNICATIONS 

4 

31 

9 
5 
8 

7 
216 

2 
1 

46 

132 
15 

1 
1 

29 
2S 

4 
8 

10 
1 
1 

15 
3J 
13 

11 

1130 

26 

4 
9 

11 
S 

5 
169 

3 
35 

82 
13 
55 

4 
63 
16 

3 
13 
36 

3 
2 

24 
6 

Jl 

989 

6 

4 

2 
1 
2 

26 

7 

13 
2 

14 

9 
4 

3 

1 

1 
2 
2 

1 

150 

(SHRI VASANT SATHE): POSI OJJica-
3,000 new post offices nave been provided 
for in Annual Plan 1988-89. Tho teDtatift 
targets State-wise are furnished below ill 
Statement I. 

T~/~rQph O.lfius- t ~ 78 telearaph ofBces 
arc planned to be opentd during tbe year 
1988-89. State-wise details 'Ie r.rdlae4 
below in Statement 11. 
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State .. t I 
ADDUal Pia. 1988·89 

Tentative Stale· wile larget, lor opening 0/ new POIIO/liU' 

State/Union Territories Number of new Post Offices proposed to be opened (Plan) 
Rural Branch Departmental sub· offices in Project 
offices areas/Developing areas 

1. Andbra Pradesh 150 5 
2. Assam 230 4 
3. Bihar 225 5 
4. Gujarat 100 S 
5. Haryana 30 S 
6. Himachal Pradesh 75 3 
7. Jammu cl Kashmir 775 2 
8. Karnatata 100 5 ,. Kenla 'is 5 

10. Madhya Pradesh 230 5 
1 t. Maharasbtra 230 d 
12. Manipuf 30 2 
13. Meahalaya 30 1 
14. Napland 20 1 
15. Orissa 175 5 
16. Punjab 50 2 
If. Rajuthan 175 5 
18. Sikkim 25 2 
19. Tamil Nadu 12S 5 
20. Tripura 30 2 
21. Uttar Pradesb 275 5 
22. Weat Beogal 165 5 
23. Andman & Nicobar Island, 15 2 
24. Arunacbal Pradesh 30 2 
25. CbaDdiprb 2 
26. Dadar a Napr Haveli 110 1 
27. Delhi 10 3 
21. Goa 30 2 
29. Labbadweep 5 I 

JO. Mizoram 25 1 
31. PODdicherry 5 1 

TOlal : 27'0 100 

.... : The Amlual Plan provides for 3.000 DOW post omcee. The balaoce of 150 post 
otBcct will be allocated after a mid·,ear review to be taken up in October 1988. 
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Statemeat II 

LI" 01 number 01 r"tgraph OjJictS planned 

S1. 
No. 

1. 
2. 
3. 
4. 
S. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
J3. 

14. 
IS. 
16. 
J 7. 
lB. 
19. 
20. 
21. 

to be opelJld durl", the year 1988.89, 
Slate·wi&e 

Name of State No. of Telegraph 
Offices, 

ADdbta Pradesh 12 
Assam 66 
Bibar 133 
Gujarat 115 
Jammu & Kashmir S6 
Haryana 71 
Himachal Pradesh 27 
Karnataka lSI 
Kerala 
Madbya Pradesh 328 
Mabarasbtra 149 
New Delhi 
Orissa 1S 
Puojab fiO 
Rajastban 30 
Tamitnadu 2S 
Tripura 12 
Uttar Pradesh 178 
West Bengal 14 
Sikim 3 
AndroaD cl Nicobar 3 

Tota) : IS78 

Improvement in pobUc: telephoD.el 
.ystem 

10307. SHRI D. P. JADEJA: Will 
the Minister of COMMUNICATIONS bt 
pleased to state: 

(a) the number of public telephones 
proposed to be installed in GuJarat in 
1'18. 

(b) whether it is a fact tbat a very small 
number of telephonCl arc to be installed 
countrY-Wide in 1988; 

(c) tbe steps are being taken to improve 
public telephones system aU over the 
country; anQ 

(d) whether any scheme has been drawn 
up for this purpose? 

THB MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SA THB) : (a) About 1000 
public telephones are expected to be installed 
during 1988-89. 

(b) No, Sir. More tban SOOO local 
public telephones and 2400 lina diataDce 
public telephones are expected to be installed 
in the whole country during 1988-89. 

(c) aDd (d). In order to improve the 
performance of public telephones foJlowiDa 
steps have been taken: 

(0 Daily testing and cbecting of public 
telephones; 

(ii) Development and uae of improved 
version of pay phone instruments; 

(iii) Better performance of intemaJ aDd 
external eqoipment of telephone 
exchanges. 

RelilliOD In rates of calla from PllhUc 
Call Oftices 

10308. SHRI P. M. SAYEED: Will 
the Minsiter of COMMUNICATIONS be 
pleased to state : 

(a) whother tbe rates for matina calls 
from tbe Public CalJ Offices (PCO) have 
since been reYised in Delhi; 

(b) whether the telephone authorities 
bave necessary instructions to the pabBe call 
oOice uaors in this reprd either on the boo.u 
or othenriac; 
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(c) the total number of PCOs in Oelhi 
and also of those which provide direct dial-
ling trunk call facility, separately; 

(d) whether any complaints have been 
received for not giving information to tbe 
public regarding the revised rates and conse-
quently losing SO paise coins by innumer-
able persons; and 

(e) whether necessary action bas since 
been taken in tbis regard ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): <a; Rates lor 
calls from public telephones have been revis-
ed tbrough 'out tbe country, including in 
Delbi. 

(b) No, Sir. Instructions regardlDg 
revised tariff for use of two :; 0 paise coins 
bave been affixed on face panel as well as 
near the slot at the public telephones. 

(c) Tbere are 4926 Public Telephones 
(as on 1.4.1988) in Delhi. Of tbe above, 
24 Public Telepbones provide SID/ISD 
call facilities. 

(d) Some complaints regarding revised 
instructions not being displayed on public 
telephones came to notice. It was found 
that lticker on tbe face panel displaying 
reviled instrnctioDS bad been removed by 
IOIDe UDlCrupulous persons in some of tbe 
bootbI. thouah the stickets near tbe coin-
slot were intact. 

Ce) StepS bave been taken to get tbo 
reriaed instructions written ncar the coin-slot 
of die public: telepbones. 

~faetwe of Cbemlcals 

10309. SlUU BIMALKANTI GHOSH: 
Will the Minister of INDUSTRY be pleased 
to ltate: 

(a) tbe percent. of Cbemioais indi-
seRousl, manufactured out of total require-
meat; 

(b) whetber Government are aware that 
due to shortage of cbemicals, the quality of 
researcb i~ the country is affected; and 

(c) if so, the steps Government propose 
to take in this regard ? 

THE MINISTER OF INDUSTRY 
(SURI. J. VENGAL RAO): <a> Since 
there IS a large number of Chemicals it is 
not ~ossible to indicate the precise per~t8le 
but It can. be said tba t today, the country 
bas suffiCient installed capacity to largely 
meet the demand of most of the basic chemi-
cals .. In fact, the country is exporting 
chemicals lDcludlDg agro cbemicals and dyes 
stuffs to a number of countries. 

(b) No. SIC. Facilities exist for import 
of those chemicals not available in the 
country. 

(c) Does not arise. 

M Is. Jindal Aluminium Limited. 
Baugalore 

10310. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of INDUSTRY 
be pleased to state : 

<a> whetber the Monopolies and Restric-
tive Trade Practices Commission has institut-
ed an enquiry against MI.. Jindal 
Aluminium Ltd .• BangaJore for misleadiol 
advertisements in regard to their prOducts, 
etc.; 

(b) if 80, the details tbereof; and 

(c) the action taken against the 
company? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (c). As per tbe provisions of the 
MRTP Act, 1969 relating to unfair trade 
practices. tbe M R.T.P. Commission has 
instituted an enquiry aaainst MIl. Jindal 
Aluminium Limited for issuing a misleadina 
advertisement to tbe effect tbat the irrigation 
Iystem made by them I. the belt and alto 
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for making a false representation to the 
public stating tbat tbe cOlI'pany uses only 
lSI marked extruded aluminium pipes which 
are seamless and possess bigher strength to 
witbstand bigh pressure among other pro· 
perties. 

The Commission is empowered to take 
furtber appropriate action in tbe matter as 
per tbe relevant provisions of the said 
Act. 

Payment to contractors by NeyveU 
LJlnite Corporation 

1031 J. SHRI H.G. RAMULU: WiJl 
the Minister of ENERG Y be pleased to 
state: 

(a) the total amount paid to different 
contractors either foreign or lndian who have 
been engaged by the NeyveJi Lignite Corpo-
ration Llmite(l, Neyveli, Tamil Nadu tiJI 
31 March t 988 and who were awarded 
various contracts projects lD tbe year 1986 
aJoogwith the names of the parties; 

(b) whether any amount is due from 
the contractors towards dIscharge of tbeir 
earher lhbihties to tbe Neyveli Ligmte 
Corporatioo; 8Dd 

(c) If so, tbe detaIls thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIEF): (a) Following are 
the names of different contractors, both 
foreign and Indian, who were awarded 
various project contracts by the Neyveh 
Lignite Corporation during the year J 986. 
The total amount paId to them upto 
31.3.19a8 was R&. 116, 86. 65, 138.53 
and OMs J,8 J ,~2,SOO. 

S. No. Name of the Contractor 

1. 

2. 

3. 

Mis. Unitorn Ltd., Haryana 

Mis. Keltron, Trtvandrum 

MI •. Furoaoo AD 2 and Foundry 

4. 
s. 
6. 
7. 
8. 

9. 
10. 
11. 
12. 
13. 
14. 
1 ~. 
J6. 
17. 
18. 
19. 

20. 

21. 
22. 
23. 
24. 

MIs. L a: T Ltd. 
MIs. Ouality Decor 
MIs. Ranguamy 
M/s. Syndicate Ena. Corporation 
M/ •. Hindustan Steel Work 

Constnlctioo. 
MIs. N,alhna and Company 
M's. Babu Engg Corporation 
Shri M. Govindarajan 

M/s Krupp Industries 
~ 

M/s. Buckau Wolf Ltd., Pune 
M Is. Best and Crompton 
MIs. HBP/Bombay 
M Is. E.E.Co IMadraa 
Sri K. M. Arumugham 
M Is. Maharastra Electronics 
M Is. Indian Telepbone In<!ustries. 

Madras. 
M/s. Jyothi Ltd., Baroda 
M's. Bharat Heavy Electrica1s Ltd. 
M/s EVT, West Germany 
M/s. MAN-GHH, West Germany 
M/s. WMI, Madras. 

(b) No, Sir. 

(Cl Does not arise. 

Acqoisition of Land for MaltlaoD a" 
Panchet Reservoirs in BI_r ' 

10312 SaRI GURlJDAS KAMAT: 
win tbe MinIster of ENERGY be pleased to 
state: 

(a) whether Goveroment of West Benpl 
has approached Union Government and 
Government of Bihar to acquire additioDal 
land in order to increase the capacity of 
tbe Maithon and Pancbet reservoirs in Bihar 
for ~ontrol Jf floods in the State; and 

(b) if so, tbe specific stepS lakeo by 
Government in thiS regard ? 

THE MINISTER OF STAYS IN TBB 
DEPARtMENT OF POWBll IN THe 
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MINISTRY OF BNBRGY (SHRIMATI 
SUSBILA ROHTAGI): (a> and (b). An 
qJ'eement signed by tbe Cbief Ministers 
of Bihar and West Benaal on 19tb July. 
1978. provided. inter-alia. for acquisition 
of the remaining reservoir Jands witbin 
Maitbon reservoir between RL 495 and 
RL 500 and within Pancbet reservoir 
between RL 425 and RL 44'. primarily for 
flood moderation. A committee "as appoin-
ted to study tbe effects of tbat proposal 
on tbe mining of coal in the area and to 
recommend suitable ways and means for 
IOlving the problems resulting tberefrom. 
The Committee bas since submitted its 
report. The recommendations made by the 
Committee are under evaluation in consulta-
tion wi. tbe concerned Ministries/Depart-
ments. 

Applkadoa or Section 630 of the 
Companies Act. 

10313. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of I'~DUS­
TR.Y be pleased to refer to tbe reply given 
on 19 April. 1988 to Unstarred Question 
No. 7436 regarding Supreme Court judge-
ment reprdiq Section 630 of Companies 
Act and state : 

(a> wbetber any complaints bave been 
received by the Company Law Board afler 
the Supreme Court's recent judgement 
reaarding tbe active connivance of some 
big companies in New Delhi and Bombay 
with their entwhile employees in not getting 
bact the residential accommodation taken 
on lease by tbese Companies for tbeir use 
and settling tbeir dues before handing over 
poueuion of the houses which continue 
to be occupied by tbem and tbe Companies 
baviol railed to invoke Section 630 of tbe 
Companies Act, J 956 in sucb cases; 

(b) if so, the details thereof; and 

(c) the "tion being taken by Govern-
meat to discipline these Companies ? 

THE MINISTBR OF STATE IN 
THE DEPAllTMBNT OF INDUSTRIAL 
DEVBLOPMeNT IN THE MINISTR. Y OF 
INDUSTRY (SBRI M. ARUNA-
CHALAM): <.) to (c~. Informatiou is 
beiIII collected aDd will be laid on tbe Table 
of tlte HolIIC. 

Posts 1,1111 YaCHt at AIR Statl_ 
aDd Doordan .... Keadra, 

Hyderabad 

10314. SHRI V. TULSIRAM: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> Wbetber a Jarge number of reserved 
posts for Scheduled Castes and Scheduled 
Tribes are lying vacant at All India Radio 
Station and Doordarsban Kendra, Hyderabad 
for a long time; 

(b) if so. tbe details tbereof and tbe 
reasons therefor; and 

(c) the steps being taken to fill up these 
vacancies? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) to (c). 
Reservation rosters for Group· A' and ·B' 
posts are maintained on all India basis and 
not Station/Kendra-wise. 

In All India Radio, HYderabad. no 
posts reserved for Scheduled Castes and 
Scbeduled Tribes for which tbe roster is 
localJy maintained are lying vacant. In 
Doordarsban Kendra Hydera bad, however. 
tbe following reserved posts are lying 
vacant: 

D,signation 0/ 
the POll 

1. T ecbnician 

2. Clerk Grade II 

3. Helper 

SchedUled Schedultd 
Caltel Tribes 

2 2 

1 

Tbe posts of TechniciaD could not be 
filled up eitber because the Staff Selection 
Commission/Employment Excbanp failed 
to nominate suitable candidates or because 
tbe eaDdidates nominated did not join. 
The vacaDcies have apin been notified. 

Pre-appointment formalities are under 
procets for aelecttd candidatel aaaiDst 
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"acsncJes for the PO&t of C1erk Grade II 
and Helper, which arose only in 19P 8. 

Reorganisation of Vigilance units in 
Public Sector Undertakings 

103 U. SHRI SAMBHAJI RAO 
KAKADE! 
SHRI E. A YY APU REDDY: 

Will the Minjc;ter of INDUSTRY be 
pleased to state: 

(a) whether Government have taken 
note of the observations made by Central 
Vigilance Commission in its report for 1986 
of inadequacy of attention given to vigilance 
work in public undertakings; 

(b) whether Government have taken 
steps to reorganise the vigilance units in 
these public sector undertakings; and 

(c) if so, the details thereof? 

THE M~NISTER OF INDUSTRY 
(SHRI J. VENGAL RAO)' (a) to (c). 
Yes, Sir. Various st..:ps have been taken to 
strengthen the vigilance arrangements in 
Public Sector Undertakings. The Chief 
Vigilance Officer Will report dIrectly to the 
Chief Execu:ive of the PublIc Sector Under-
taking. In view of the great difikulties 
experienced by the Public Sector Under-
takings in filling UD the post of Chief Vigi-
lance Officers in Public Sector Undertakings, 
certain facilities were extended recently 
to the Chief Vigilance Officers, nameJ~', 

(1) DeSIgnating the CVOs in ~chedu'e 'A' 
and '8' compames as Executive DIrectors 
(Vigilance); 12) Tne CVOs are also being 
treated as "key cfficials" aod accommodation 
is provided accordingly. (3) Staff car facili-
ties are aJ~o prov'~ed for official duties 
including pick·up and drop at residences as a 
special ca:e. 

Vigilance caseS in Public Sector 
Enterprises 

t 0316. SHRI E. A YYAPU REDDY: 
Will the Minister of INDUSTRY be plea~cd 

to state: 

(a) whether the Bureaa of Public 
Enterprises has issued instructions that iD 

future vigilance casel of only Board Level 
appointees of public sector enterprises need 
be referred to the Central Vigilance Commis-
sion for advice and that in respect of 
appointee below Board Level DO reference 
is needed by Central VigIlance Commission; 

(b) if so whether the Central Vigilance 
Commission bas agreed to the above 
proposal; and 

(c) whether tbe Central Vigilance 
Commission has stated that the above 
change in the policy w::mld lead to a big 
set back in tackling of corruption in public 
sector undertakings? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (al to (e). 
Yes, Sir. The Bureau of Public Enterprises 
has issued instructions to Public Sector 
Undertakings stating that reference to 
Central Vigilance Commission may be made 
only in regard to such vigilance cases Which 
pertain to Board Level appointees in view 
of the fact that Government is tbe appoint-
ing authority for Board Level posts. Such 
references need not be made for below 
Board Level appointees. 

In amplification of tbis circular. Depart-
ment of Personnel and TrainiDl have 
clarified that the jurisdiction of the Central 
VigiJance Commission in respect of aeneraJ 
powers of pre\ention of corruption .nd 
supervlSlon, direction and monitoring of 
vigilance work in the public sector "ntcr-
prises including below Board Level appOin-
tees will continue as before. Consultations 
with Central Vigilance Commission with 
respect to vigilance cnquiries/disciplim.ry 
proceedings will be necessary ooly for 
Board Level aroointees. The Central 
Vigilance Commis'\ion has not written to 
8ureau of Public Enterprises seeking reconsi· 
deration of Government decisioD in this . 
regard. 

Establishment of Oil Related Institatiolls 
In Assam 

103l7. PROF. PARAG CHAUBA: 
Will tbe Minister of PETROLBUM AND 
NATURAL. GAS be pleased to state ~ 
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(a) whether a number of oil fields were 
found and exploited at Sibsagar in Assam 
by tbe OJ) and Natura) Gas Commission 
durina the drilling operations in t 956; 

(b) if so, the reasons why the ONGe 
did not set up any related institution of 
national standing at Sibsagar : 

(c) whether tbe Indian Oil Corporation 
Ltd whicb started with refining of crude 
oil from Assam, set up aoy functional 
institution of All India importance in 
Assam; 

(d) if so, the details thereof; and 

(e} if Dot. tbe reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NA TURAL GAS (SHRI RAFIQUE 
ALAM): (a) and (b). ONGe startell 
gee-scientific surveys in various parts of 
Assam in 1957, drilling operations in 1 C)S 9 
and production operation in 1966. Since 
then. survey, drilling and production 
activities by ONGC in Assam are 
continuing 

ONGe has already decided to set up 
an institute of Bio-Technology and Geo-
Tectonic ~tudies (INBIGS) in Jorhal in 
Assam. 

Cc) and Cd). Two refineries of IOC 
located ·at Digboi and Guwabati are proce~· 
sine Assam crude oil The following staps 
have been taken to promote oil industry In 
Assam at natiar a1 level. 

(j'o rrnrle 0 srilladon unit at Gauhati 
Rennery bas been modernised in 
Dec .• 1986 at the cost of R'i 687 
crores to improve product pattern 
and reduce fuel and Joss. 

(it) Feasibil ty Report for modernisation 
of Digboi Refirery at an estimated 
COlt of RI. 172.07 crores is aliO 
under consideration of tbe Govern-
ment. 

(iii) The refineries at Digboi and 

Gauhati have well equipped labora-
tories for carrying out testing of 
refinery product st~ams. certifica-
tion of finished producH, monitor-
ing tbe quality of effluent discharge 
etc. 

(iv) The refineries at Digboi and 
Gaubati have well equipped 
training centres for impart~ng 

training to tbe employees in various 
fields of refining/operation manage-
ment. 

(e) Docs not arise. 

Linking of hydel projects and tbermal 
plants for producing cheaper 

Energy 

10318. SHRI THAMPAN THOMAS: 
Will t~e Minister of ENERGY be- pleased to 
state: 

(a) the cost of different types of electri-
city produced in India: 

(b) whether the mix of h)dro electric 
and thermal plants electriclty is cheaper; 

(c) if so. whelher there is any propo~81 
for linking hydro electric Rnd therm~t plants 
to produce cheaper energy under the Centra) 
Sector Scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA. ROHT AGJ) : (a) and (b). Based 
on the cost estimates of projects recently 
cleared by tbe Central Electr!cl ty A utbority 
and tbe information available for utilities for 
19~ 5·86 the average cost of ~eneratioD of 
electricity has been e!ttimated as follows :-

ThermaJ 

Hydel 

A, In 
1985·86 

Btu.d o. P,ojects 
r.ce"tly cleared 

(Paise per unit) 

44.05 
9.53 
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Electricity generated by atomic power plants 
was sold to State Electricity Board. at rates 
varying from 40.31 to 45.37 paise per unit 
on 1.1.1988. 

(c) and (d). Both hyde) and thermal 
proje.;ts are being taken up in the Central 
Sector, Power from Ccntral Sector projects 
is supplied in bulk to tbe State Electncity 
Boards at mutually agreed rates, 

[T,anslationl 

Supply of under welgbt cylinders io 
Roorkee Deoband and Hard"ar 

I03tQ, SHRI RAtvt SINGH: Will the 
MINISTER OF PETROLEU\i AND 
NATUR~L GAS be pleased to state: 

(a) whether gas conc;umers have conti-
nously been lodging complaints against gas 
agenCle'i in Roorkee, Deoband and Hardwar 
regarding lec;'I qUlntlty of gas in tbe 
cvlinders; 

(b) wb~lber less'!r q.Jdntlly of gas bas 
be.:n found ID cylinders dunng tbelr cb:cklOg 
10 Roorkee; 

(c) if so, tlle a.:tlon taken thereon; 

(d) whether complaints in this regard 
have been lodged against some gas agencies 
in Hardwar; and 

(e) If so, the outcome ()f the inquines 
concluded into the matter ? 

THE DEPUTY MINtS fER l~ THe 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRt RAFIQUE 
ALAM) : (a) No, Sir; 

(b) and (c). Some cylinder were reported 
to be undcr-wciaht on checking. Two 
employees of MIs. Roorkee Gas Service 
were taken into custody and subsequently 
released. on bail; 

(d) No, Sir; 

(e) Docs Dot arire in view of (d) abovo. 

[English] 

Spuriaas LPG RegDlotors 

*10320. SHRIMATI PRABHAWATl 
GUPTA: Will . the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether it is a fact that spurious 
LPG regulators are being sold In the market; 

(b) if so, the steps taken by the Govern-
ment to check the sale of luch regulators; 

Cc) the number of persons arrested and 
prosecuted in this regard; and 

(d) the steps taken by Government to 
W.Hn people against using spurious regula-
tors? 

THE DEPUTY MINISTER IN THB 
MI~I'jTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI RAFJQUE ALAM): (a) 
The possibility of spurious LPG regulators 
beIng sold in the market by some unscru-
pulous elements cannot be ruled out; 

(b) It is obligatory for all manufacturers 
of LPG regulators to obtain prior approval 
from the Cbief Controller of ExplosiveS; 

(c) The details of any persona arrested 
and prosecuted in this regard are Dot main-
tained by the oil industry; 

(d) The consumers are advised by tho 
oil companies to make use of company-loan-
ed regulators only. 

Mopower iD Coal lDdia U.ired 

10321. SHRI BALASAHBB VIKHB 
PATIL: Will the Minister of ENERGY tao 
pleased to state : 

(a) whether there is surplus maDpower 
in the Coal India Limited; and 

(b) if so, the details thereof aDd the 
estimated cost of the surplus manpower poe 
dq? 



Written Answers MAY, 10,1988 Written A.nswers 88 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFAR SHARIEF) : (a) and (b). Tbere is 
no accurate estimate of surplus manpower 
in Coal India, tbough at times it bas been 
estimated tbat there are about 50 tbousand 
surplus workers. If tbat is so, tbe cost of 
the surplus manpower will be around Ra. 
1.10 crores per day. 

Coastnctioo of Twia Tower Project 
at Laxmi Nagar. Delbi 

10322. SHR! UTT AM RATHOD: 
Will the Minister of IN DUSTR Y be pleased 
to state : 

<a> whetber any private architect bas 
been appointed for tbe design and construc-
tion of the Twin Tower Project at Laxmi 
Nqar. Delhi; 

(b) whether open teoders were inVited 
before awarding the work; 

(c) if so, wben and If not, the reasons 
thereof; 

(d) whether it is a fact that the respon-
sibility of cost aod qualny control and super-
vision of tbe project bas been entrusted to 
tile privated architect; 

(e) whether this in accordance with 
Government's policy regarding supervision of 
projects ;nvo)vjna public funds; and 

(f) if 10, the details thereof? 

THE MINISTER OF INDUSTR Y 
(SHRI J. VENGAL RAO) : (a) Yes, Sir. 

tb) and (c). MJs 'Bhardwaj & BbarJ\\a: 
Associates were app(..jnted by SCOPE as 
tbe architects for the Twin Tower Project as 
the firm had already been appo.nled by the 
Delhi Devclopmcn t A utbority as architects 
for the Laxmi Nagar Listrict Centre of \\hicb 
the Twin Tower 110ject IS a part. The 
appointment was made In order to faci"Utate 
desian co-ordination between the Twin 
Tower Project and the fest of the Difttrict 
Centre as tbe build in, is to conform to man-

datory design controls laid down by DeIhl 
Development Authority. 

Cd) to (n. SCOPE bas full authority to 
accept or reject tbe recommendations made 
by tbe arcbitects. The responsibility for 
building management control. quality and 
cost control is entirely with SCOPE. Natio-
nal Industrial Development Corporation has 
been appointed as Project Co-ordinator to 
assist SCOPE in these functions. SCOPE is 
also employing test checkmg agencies such 
as National Council for Cement and Build-
ing Materials, Sri Ram Test House. llT. 
Delhi, etc to ensure that quality does not 
suffer. 

Tour of the Cbairman, ONGC 
to USA and S"itzerlaad 

10323. SHRIMATI N.P. JHANSI 
lAKSHMI : Will the MiDlster of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether tbe Chairman, Oil and 
Natural Gas Commission vIsited USA and 
Switzerland in September. 1987 and Febru-
ary, 1988; 

(b) if so, the main purpose of the Visit 
and wbether any report bas been submitted 
to Government; and 

(c) the names of officers who accom-
panied the Chairman? 

THE DEPUTY MINISTER IN THE 
MINbTRY OF PETROLEUM & NATU-
RAL (~AS (SHRI RAFIQUE A;"AM) : (a) 
aOll 

I b). The Cbairman, ONGe, has visit-
ed USA in February J 988 to participafe in 
Om,hore Mecbanics and ArctiC Engineering 
(OMAE) Conference in Houston on Febru-
ary 7. '988. vl~ited Re~arch Centres of 
Chevron and 1 exaco at Houston. World 
Bank at Washington 8nd had dis";ussions 
with Corporate Mauager of CheVIOD at San 
Franacisco. 

(c) Chairmf!n, ONGC was Dot ac;com' 
paDied by an)' 000. 
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ReservatloD Rules 

10324. SSRI ANADI CHARAN 
DAS : win tbc Mmistcr of INDUSTRY bc 
pleased to state: 

(a) whcther the reservation rules are 
being followed in favour of Sehedul~d Caste 
and Scheduled Tnbc candldates in recruit-
ment and departmental promot'on~ 10 his 
Ministry!Departmcnts. 

(b) If so, the total strength of employees, 
category-wise as on 1 Apnl, 1985 and 31 
March, \ 988 and tbe number of SCs and 
STs among them; 

(c) the number of posts deresel'ved dur-
ing the last three years and the reasons 
therefor: 

(d) whether any complaints have been 
received during tbe last three years about 
dl~crimloatloos and deprivation of SCs aod 
S fs io promotlon aod tbeu supersessloo:) by 
their Juniors; and 

(e) tbe action Government have taken lD 
tbe matter? 

THE MINISTER OF STATE IN THE 
DEPAR TMENI OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTR"{ tSI:iRI M. ARUNACHALAM) : 
(a) to (e). Information is bcmg collected 
and will be laid on tbe Table of tbe House. 

Allotment of LPG Agencies to 
SCjST perSODS agaiDst general 

quota 

\0325. SHRI RAM BHAGAT PAS-
WAN: Wdl [he MiDlster of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) tbe number of tbe persons belong-
ing to Scbeduled Castes and Scbedulcd 
Tnbes who havo applied for the gas distribu-
torship agencies aaalDst tho Beneral Quota 
durina the last three years; 

(b) wbetber tbere is any ban on ,ivins 
las distributonhip apneic' to the parsons 

belonging to the Scheduled Castes and Sche-
duled Tribe. agaiust aeneraJ Quota eveo 
though they fulfil the eljaibihty condition. 
therefor; and 

(c) if oot, the reasons for not aUottiaa 
the gas agencies to the persons beJoulinl to 
the Scheduled Castes and Scbeduled Tribes 
against the general quota ? 

THE DEPUTY MINISTER. IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHJU RAFIQUB 
ALAM) : (a) The Statistics in this reprd 
are not maintained by the Oil Industry; 

(b) No, Sir; 

(c) Does not arise in "iew of (b) above. 

Telecast of ptog ....... to _. 
cate younger aeaerati_ 

10326. SHRI H.N. NANJB GOWDA: 
Wdl the MlDlster of INFORMATION AND 
BROADCASTING be pleased to statc : 

<a> whether Prime Minister bas omphaaia-
cd for eduC&tlDl the youoaor aencratiao 
through TV; 

(b) whether Governmeot are lakin, an, 
steps In this regard; and 

(c) if so, tbe details thereof 'I 

THE MINISTER. OP PAllLIAMENTItY 
AFFAIRS AND MINISTER OF INFOR.-
MA nON AND BROADCASTING (SHU 
H.K.L. BHAGAT) : (a> to (e). The Prime 
Minister bas been empbasisio, the need for 
Doordarshan for oduc:atiD, tbe 10uoacr 
generation about the history and nature of 
freedom strup. He also advised Doordar-
shan to CDcourqe youth to involve themIeI-
yes in national development. The clirec .. 
tions of the Prime Minister are boioi id.cor-
porated in differ .. t pfOlll'UJUDes i 01 
Doontarahao. 
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prodactiCNI aad demand of petro-
l'" by 2000 A.D. 

\0327. DR. KRUPASINDHU 8HOI : 
Will the Minister of PETROLEUM AND 
NANUR~L GAS be pleased to state: 

(a) wbether Government bave made any 
estimatc of tbe demand of petro-goods in 
tbe country by 2000 AD; 

(b) if so. the details tbereof; 

(c) tbe expected production of petro-
goods by 1000 AD; and 

(d) the various measures adopted and 
plans drawn to meet tbe demand of petro-
800ds by 2000 AD ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NA rURAL GAS (SHRl RAFlQUE 
ALArd) : (a) and (b): A recent study bas 
estimated tbe demand of petrokum products 
in the country by 2000 AD in tbe range of 
gO to 95 million tonncs. 

(c) The production of petroleum pro-
ducts on tbe basis of exhting refining capa-
city and tbo capacity already planned/appro-
ved in the country by 2000 AD is estimated 
at around S 9 million tonocs. 

(d) Steps to meet that demand tbrougb 
maximisation of indiaenous production of 
crude. augmentation of refining capacity as 
welJ as tbrouab import of crude and products 
will continue to be made as hitberto througb 
suitable provisions in tbe Five Year and 
Annual Plaos. 

[TrtIIIIlotlo" ] 

10311. SHRI SHANTl DHARIWAL: 
Will tbe Minister of IHDUSTR Y be pleased 
to refer to tbe reply liven on 8 Marcb, 1988 
to UDltarrod Question No. 2135 reaardiDa 
.tudy conducted by FlCCl on tbe wortina 
of MRTP Act and atato : 

(a) whether Government bave takeD a 
a final decision to amend tbe Monopolies 
aDd Restrictive Trade Practices Act, 1969; 

(b) if so. tbe details tbereof; aDd 

(c) if not, tbe reasons therefor? 

THE MINISTER OF ST ATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. I\RUNACHALAM): 
(a) to (c). Some proposals for the amend-
ment of tbe MRTP Act are still under con-
sideration of the Governmem. 

Pilferage of petrol, diesel, kero-
sene, bitumen and gas cylinders 

10329. SHRI MANVENORA SINGH: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pJeased to statt' : 

(a) whether Government are aware of tbe 
Jarge scale pilferage of petrol, diesel, kero-
sene oil. bitumen and gas cylinders in tbe 
Oil refineries; 

(b) if so, tbe details of tbe cases detect-
ed during tbe last tbree years and tbe action 
taken thereoo; and 

(c) the steps taken or proposed to be 
taken to check sucb pilferages in future ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) No, Sir. 

(b) and (c). Do not arise. 

(English) 

LPG Aaeocies la Aadhra Pr ...... 

10330. SHRI C. SAMBU: Will tbe 
Minilterof PETROLEUM AND NATURAL 
OAS be pleased to state tbe names of tbe 
placea in ADdbra Pradesb when DOW LPQ 
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agencies were allotted during the year 1987-
88, category· wise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE ALAM) : 
The oil industry awarded 8 LPG distributor-
ships at the following places in Andhra 
Pradesh during J 987·88 : 

SI Name of tbe Category 
No. Location 

1. 

'}. 

3. 

4. 
S. 
6. 

7. 

8. 

H ydera bad !Secunderabad 1]G 

Adllabad ST 

Urvakonda OP 

Jadcherla UG 

Bhainsa UG 

Shnhank ('tta Govt. 
Project 

Kurneol PH 

Hvderahad!Secunderabad 
(U.A) nc 

-- -

(UG-- Unemplo}ed Graduates/I'n-
emvlo}ed Engineenng Graduates 

S T - Scheduled Tribes 

OP-Oren 

PH - Physically Handicapped etc. 

DC -Of'fence Category 

O~GC contracts to companies ba\ing 
retired offi<"ers in their E'Olpto~ 

103 ~ 1. SHRI C. JANGA REDDY: 
DR. A. K PATEL: 

Will the Minister of PETROLEUM 
AND 'NATURAL GAS be pleased to slste : 

(a) whether a number of senior officers 
of the Oil and Natural Gas Commic:.sion 

after tbe retirement from tbe Commission 
have got employment in private Indian and 
foreign companies on huae salaries; if 80. 
the names of such companies; 

(b) whether any of tbele companies got 
any contracts or orders (rom or for tbe Oil 
and Natural Gas Commission durinR the 
financial year 1987-88; and 

(c) if so, tl'e de181h of lbC'H c('rtrac1S 
or orders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NA TURAL GAS (SHRI RAFIQUE 
ALAM): (a) to (c) The information is 
being collect~d and shall be lajd on the table 
of the Sabha 

SeUing up of a petrochemical complex 
in Krishna Godavari Basin 

10332 SHRI V. SOBHANADREE-
SWARA RAO: Will the Minister of 
INDUSTR Y be pleased to state: 

(a) whether there is any proposal under 
con~ideration of Govemmcrt to set up a 
T'etrochemical complex in Krisbna·Oodavari 
Basin where huge re!lerves of Natural Gas 
as well as Petroleum are established; 

(b) if so, the details tbereof; and 

(c) If nN, whether Government now 
propose to formulate a proposal to make 
good uc;e of these r~serves ? 

THE MINISTFR OF INDUSTRY 
(SARI J. VEttGAL RAO): (a) to tel. Tbe 
presently avaIlable oil and gas in tbe Krishna 
Godavari 8a';10 do not permit tbe seatiog 
up of a Refinery and Petrochemical Com-
plex based on cites from this &as in this 
~gion 

Lea ther industrial ..u. 

10333 SHRI N. DENNIS: Win the 
Minister of INDUSTRY be pleased to state ; 
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fa) the places where leather industrial 
units arc located. State-wise; 

(b) wbether modernisation of tbese 
industrial units bas been undertaten by tbe 
private sector; and 

(c) the places where public undertakings 
in leather industry are located aDd the items 
they produce ? 

THB MINISTER OF STATE IN 
THE DEPAR TMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) The leatber units are located almost in 

aU States of tbe country. However, tbe 
details of places wbere such units are concen-
trated are given below in tbe statement. 

(b) Yes. Sir; tbe industry bas witnessed 
substantial modernisation in the past decade. 

(c) The two public sector undertakings 
of the Central Government are Tannery and 
Footwear Company (TAFCO) at Kanpur 
and Bbarat Leather Corporation (BLC) at 
Agra. TAFCO manufactures leather and 
leather footwear while BLC manufactures 
wooden shoe lasts, snake skin products and 
leather footwear. 

Statement 

Statement showing places where leather industrial units are c01lcentrated 

SI. No. Name of tbe State 

1. Tamil Nadu 

2. Uttar Pradesh 
3. Punjab 

4. Maharashtra 
s. Madbya Pradesh 
6. West Bengal 
7. Andbra Pradesh 
8. Karnataka 

Volt.le ftae.uaUoas in use of "Ind 
.. ,' for power geaeraUoa 

10334. SHR1 VUAY N. PATIL: Will 
die Minitter of ENERGY be pleased to 
ltate • 

(a) whether Goyernment have noted 
"Ide voJtap tJuctuationl in States J;Jce 
Mabarubtra. Madbya Pradesh and Orissa, 
Ulilll WiDd eoeray for power poeration: 

(b) ir so, the rCUODl for wide voltaiC 
tlu",'tuations in tbe use of wind enerlY; 

Names of the places in the State 

Ma,lras. Ranipet, Ambur, Vaniyambadi, Erode, 

Dindigul. Tricby. 
Kanpur. Agra. Lucknow, Unnao. 

Jullundur, Chandigarh. 

Bombay. Kolhapur, AurangBbad. 
Dewas. 

Calcutta. 
Warrangal, Hyderabad. 
Bangalore. 

(c) whether Government have instructed 
State Governments to involve State Electri-
city Boards to ensure a stable grid by 
connecting Wind Power Energy Stations with 
otber type of power stations; and 

(d) if so, the steps Government propose 
to 'aleep Irid conditions in lood statc for 
wind cneray units rcmainins unaffected ? 

THE MINlSTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRl V ASANT SATHE): (a) Grid dis· 
turbances I includio. volt.,e and rr~quency 
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ftuctuations, bave been noted occasionally 
in Orissa and Maharashtra, which have 
occasionaJly affected tbe demonstration 
wind farm projects in these States. However. 
in Tamil Nadu Bnd Gujarat the grid condi-
tions have been satisfactory, and power 
production from the demonstration wind 
farm projects in tbese States bas been most 
encouraging. 

(b) The reasons for grid fluctuations 
have been the existence of multiple varying 
loads on the connecting feeders, and grid 
power disturbances. 

(c) and (d). The ~tate Electricity Boards, 
who have been associated witb planning 
and execution, have been advised to ensure 
stable grids at the wind farm locations. 
and to extend dedicated HT lines from the 
wind farms to the sub-stations. 

Telecast of advertisements of foods of 
poor nutritional value 

10335. SHRI C. MADHAV REDDI: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whelher Government are aware tbat 
tbe advertisements In respect of foods of 
poor nutritional value and high costs in 
fancy packs are telecast on teleVISion to lure 
the consumers: 

(b) whether it IS proposed to issue 
aoy new guidelines on such advertisements; 

(c) whether it is abo proposed to bring 
out programmes explaining nutntiooal value 
of natural foods and junk foods suitably; 

(d) wbether Government propose to 
enlist services of comumer groups, especially 
tbose involved in bealtb and nutrition 
spberes; and 

(e) if so. tbe detall~ of such organisa-
tions, if any. enlisted for this purpose? 

THE MINISTER OF PARLIAMEN-
TAR.Y AFFAIRS AND MINISTER OF 
INFOR.MAT10N t\ND BROADCASTING 

(SHRI H. K. L. BHAOAT): (a> Advert .. 
iog on Doordarshan is a legitimate means 
for marketing of products and services. 
Advertisements for telecast Bre accepted 
strictly in accordance with the Code for 
Commercial Advertising on Doordarsban. 
While accepting advertisements of food 
articles. it is also ensured tbat these conform 
inter alia with the provisions in tbe "Preven-
tion of Food Adulteration Act. 19' 4" and 
tbe "Consumer Protection Act, 1986". 

(b) Does not arise. 

(c) to (e). Programmes of tbis nature are 
telecast by Doordarshan in which represen-
tatives of consumer forums also participate. 
However. there is no scheme of eolistinl 
consumer groups witb Doordarsban. 

Sickness 10 paper latlosfry 

103~6. SHRI BANWARI LAL 
PUROHIT: 

PROF. RAMAKRISHNA 
MORE: 

SHRI VIJAY KUMAR 
YADAV: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) wbether it is a fact tbat due to 
shrinking profits and persistinl stagnation. 
some medium and big paper mills are facin. 
closure; 

(b) if so, the reaction of Union Govern-
ment in this regard; 

(c) tbe steps Government propose to 
take to provide relief to tbe paper industry 
in the country: and 

(d) Government policy initiated to fore-
stall a crisis of sickness by overtakina the 
entire paper industry '1 

THE MINISTER OF STATE FOIt 
INDUSTRIAL DEVELOPMENT IN 1HE 
MINISTRY OF INDUSTRY (SHill ... 
ARUNACHALAM) : \a) Althootb ~ 
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papeI" industry has been complaining of 
declining profits and stagnation of demand. 
there is no definite indi~tion of any medium 
aad lar&e paper mills facing closure on 
account of these reasons. 

(b) Tbe paper industry is confronted 
with the problems of availability of ce1lulosic 
raw materials, shortage of power and coal 
and technological obsolescence. The overall 
performance of the Industry in terms of 
capacity build-up and production is consider-
ed to be satisfactory. The installed capacity 
of the indu~try has gone up from 24 lakb 
tonnes in 1984-85 to 28 51 lakb ton'1~S at 
tbe beginning of 1988. The production of 
paper and paperboard whicb was 13.70 lakb 
tonnes in 1984 has also gone up to t 6.80 
lakh tonnes (estimated) at tbe end of 
1987. 

(c) and (d). Various reliefs and conces-
sions have beeD extended in recent )'t:ars to 
enable the paper industry in general (0 Im-

prove its capacity utiljsation aDd financial 
viability. 10 the Budget proposals for 1988-
89, a reduction of Rs. 100 per tonne in 
excise duty applicable to small parer mills 
and a reduction of Rs. 300 per tonnc In the 
case of other mms using non-conventional 
raw materials bas been announCt:d. The 
problems of paper industry are kept In \iew 
\\bile formulating policies and programme~: 
for tbe development of tbe indu::.tl:. from 
time to time. 

Setting up of Industries in Kalabarrdi 
di§tric:t of Orissa 

10337. SHRI BRAJA MOHAN 
MOHANTY: Will the Minister of INDUS-
TRY be rklc;ed to state: 

I a) whether Kalahandi district of Orissa 
bas been declared a non-industry district; 
and 

(b) if 50, wbether any industl)' has been 
or is proposed to be established In that 
district? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF INDUSTllIAL DEVE· 
!-OPMEN'i~ IN THE MINISTR Y OF 

INDUSTRY (SHRI M ARUNACHALAM)! 
(a) and (b). No, Sir. As there was a 
medium scale industry existing in Kalabaodi, 
it was oot identified as No Industry District. 
During the last three years one unit viz. 
M/ s. Orissa Vegetable Oils Complex Ltd., 
has been granted DGTD registration for 
manufacture of fatty acid, glycerine and 
soap at Kisingha. 

Calcium Carbide Plant at Rairaugpur 
in Orissa 

10338. SHRIMATI JAYANTI PAT-
NAIK: WilJ the Minister of INDUSTRY 
be pleased to ~tate : 

(a) whether the establishment of tbe 
Calcium Carbide plant at Rairangpur in 
Onssa has been dc:layed ; 

(b) if so, the reasons therefor; aod 

(c) the 'teps taken to expedite the setting 
up of the abo\le' plant ? 

THE MINISTER OF INDUSTRY 
(SHRJ J VENGAL RAO): (a) and (b). 
M/~. Indian Carbide & Chemicals Limited, 
Calcutta, who are e6tabltshIOg the Calcium 
Carbide plant at Rairanl!pur in Ofl~sa. have 
informed their project has been delayed due 
to paucity of funds aflslJlg out of late fit'at-
ing of equity shares is~ue for tbe public, be-
cause of tbe depression in the !>hare market. 

(c) Ac-:ordmg to the C0mpany, the 
financial IDstltuttons. wbo were approact ed 
for term loan to meet the over run cost, 
have just sanctioned the same. Further. tbey 
are expedltmg dIsbursement of funds from 
promoters aho and they expect to complc:re 
tbe project 10 about three montbs tune after 
the required funds are received. 

Committee 00 sbariog of uoallocated 
power among StafeB 

10339. SHRI RAM BAHADUR 
SINGH: Will tbe Minister of ENERGY t-e 
pleated to ,tate : 

(a) "hether Government ba~e appointed 
a committee to 80 into tbe question (If Iba~-
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ing of unallocated power from the Central 
Sector power stations among tbe States; 

(b) wbetber tbe sub"committee bas 
completed its report; and 

(c) jf 80, the recommendations of the 
sub-committee ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGJ): (a) to (c). No, 
Sir. However. the question of reserving a 
portion of tbe electncity gep.erated at Central 
Power Stations for supply to Central Public 
Sector UDdertakin~s. primarily in the core 
sector, has been referrc:d for consideration 
to a Committee on which the ~tate ElectrI-
city Boards are represented and whicb bas 
not yet submitted its report. 

Improvements In ol~ tbermal power 
plants 

10'40 SHRI SATYENDRA NARA-
Y AN SINHA: Will the MiDlster of 
ENERGY be pleased to state: 

(8) whether tbe Central Electflcity 
Authorit} has planned to bnng about 
improvements by fittmg new parts. wherever 
necessary. ID several (' Id thermJ I po ..ver 
plants to raise tbelT Plant Load Factor 
(PLF) or to extend their life; 

(b) if so, tbe details thereof; and 

(c) whetber this is proposed to be done 
witb indigenous expertise ooly ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SNSHILA ROHTAGI): (a) Yes, Sir. 

(b) In order to improve the performance 
of eXisting thermal power statiODS .. a Centrally 
sponsored Renovation and Modernisation 
Programme IS being implemented with a 
Ceotrai Loan component of Rs. 500 crores 
at 34 thermal power stations in the country 
compnsing '62 thermal geoeratiog units 
aggregating to a capacity of 13475 MW. 
The power station-wise details of the R & M 
schemes is given below in tbe statement. 

(C1 Indigenous expertise is being utilised 
for renovation and modernisation of thermal 
gec eratlOg units manufactured in the country. 
Howe\'cr. for imported tbermal generatina 
UDItl> where indigenous knowhow is not avai-
lable ID tbe country, assistance from the 
origmal foreign suppliers is being sought. In 
cases where imported tecbno~osy bas become 
obsolete and modern indigenous technology 
in available. deployment of the same is 
inSIsted as far as possible. 
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Import Qf tyres 

10341. SHRJ KAMAL NATH: Will 
the Minkter of INDUSTRY be pleased to 
state: 

(a) whether the All India Tyre D~alers 
Federation has- submitted a memorandum 
requesting that tyre dealers should also be 
allowed to import tyres under the recently 
announced scheme for import of tyres under 
Open General Licence Scheme; 

(b) if so, tbe details thereof; and 

(c) tbe action taken/proposed to be 
taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMf-NT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (S:-lRl M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) and (c). Government do no( consi-
der It necessary at thie; stage to enlarge tbe 
scope of the scheme for import of certain 
categories of bus and truck tyres under 
OGL. 

Ela)uation of Capital Projects 

10342. SHRI G S. B'SAVARAJU: 
S 1RIMATI BASAVA-

RAJESWARI: 

Will the Minister of INDUSTRY toe 
pleased to state: 

(a) whether a Dew model for evaluatIng 
capital projects has been developed bi the 
Indian economists; 

(b) if so, the main features of the same; 

(c) to what extent this new technique 
N1\l be useful in tbe financial institutions 
lnd offices~ and 

(d) whetber tbis new model scheme has 
been starteo 7 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVB-
LOPEMENT IN THE MINISTRY OF IN-
DUSTRY (SUR I M. ARUNACHALAM): 
(a) We are not aware of development of a 
new model for evaluation of capital projects 
by Indian economist. 

(b) to (d). Do not arise. 

Import bill of Bbara' Heavy 
Electrical. Limited 

10343. DR. A.K. PATEL: Wilf the 
Minister <)f INDUSTRY be pleased to 
state: 

(a) tbe total import bill of the Bharat 
Heavy EJectricals Limited (includina taxes 
and Import duties etc.) for each of the last 
three years in comparison to the total mate-
rial cost and annual production during tbis 
period; 

(b) the total profit/loss earnee by the 
Bharat Heavy Electricals Limited while exe-
cutmg physical export orders in forei ... 
countries during the last three yean with 
details of the export orders; 

(c) the details of each such cont,ract, 
where the BHEL has lost more tban Rs. 
100 lakbs indicating the country/project 
contract value in rupees. year of award 
completion period as per contract. actual 
contract completion period and total Joss in 
rupees? 

(d) whether the BHEL paid ageDCf 
commhsion to third parties for the abcwe 
contrct.cts; and 

(e) If so, tbe amount and tbe percentaae 
of cost paid as agency commusion by tbe 
BHEL 10 each sucb case 1 

THE MINISTER OF INDUSTIlY 
(SHR! J. VENGAL RAO): <a> Tho 
d~tails are liven below ; 
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1984-85 198'-86 1986-87 
Import Bill 
(Ri. crores) 
Import Bill as 
percentap of 
total materiel 
cost 

'20 '79 608 

ImpOrt Bill as 
percentqe of 
total produc-
tion 

61 

33 

'9 57 

32 29 

(b) to (e). The information is being 
collectcd and will be laid on tbe Table of tbe 
House. 

Lou lacunecl by Cycle Corpora· 
t10a of lodi. 

10344. SHRIMATI VYJAYANTHI-
MALA BALI : Will the Minister of INDUS-
TRY be pleased to state. 

(a) the total amount of loss incurred 
80 far by the C~cle Corporation of India 
aince ita take-over; and 

(b) wbether Government bave worked 
oat any plan to make it a viable unit ? 

mE MINISTER OF INDUSTRY 
CSIIJU J. VENGAL RAO): (a) Tb, total 
IUDOODt of loss incurred by tbe Cycle Cor-
poralioo of India .ince its take-over is 
.bout RI. 50 crores. 

(b) Gowmment bas been extending 
doaDCial assistance to tbe company on a 
,.,., basis lucb II plan and non-plan 
Joe. for modernisation, repJacement of 
macldnery.Dd work in. capital needs, in-
CI'MII ill baGk credit backed by Govern· 
meat ....,.otee. etc. 

P. Capita Jan.tmeat I. pabUe 
HCtor I. Ken .. 

·IOJ45. SRRI T. BA~HBER' Will tbe 
Minister of INDUSTRY be pleated to 
,tAte : 

(a' whetber .ny ltudy ba. been made 
rcaudfng tb. per cepita investment in 
public sector by Union Government in 
Kerala UDder the Fifth and Sixtb Five Year 
Plans and 

(b ~ if so. tbe details thereof? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) and (b). 
The per capita investment in terms of Gross 
Block in the Cent .. 1 public sector enter-
prises in Kera1a during tbe Stb and tbe 6tb 
Five Year Plans was Rs. 8S afld Rs. J60 
respective'y. 

Cooaborative projects between 
Coal lodia Limited aod Central 

Fuel Research Institute 

10346. SHRI SOMNATH RATH: 
Will tbe Minister of ENERGY be plea!ed to 
state: 

(a) tbe names of tbe collaborative pro-
jects between the Coal InQ ia Limited .nd 
the Central Fuel Researcb Institute to up-
gr.de tbe performance of tbe coal wasberies; 

(b) wbether all the projects are progress-
ing .5 per schedule; and 

(c) if so. tbe detail, thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF BNERGY <SHRI C.K. 
JAFFAR SHARIEF): <a) to lc). For up-
aradation of tbe performancc of coal 
washeries, Coal India Limited took up 
following projects in collaboration witb 
Central Fuel Researcb Institute during 
tbe year 87-88 : 

(i) Incorporation of Oleo-tiotation 
procell of CPRI in tbe 20 TPH 
Pilot Plant in lbe slurry circuit of 
Sudamdib WalbelY; 

(in Stabilisation of Flotation circuit of 
Sudamdib Wasbeey; 
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(iii) Washability Investigations 00 com-
posite fce~ coal, of Bhojudih and 
Sudamdlh wuheries. 

Of these :3 projects. 2 have a'ready been 
completed Ind tbe tbird is progressing as 
Scheduled. 

[Translation) 

Industries set up under Rural 
Industrial Proaramme in 

Uttar Pradesh 

1034'7. SHRI AKHTAR HASAN: 
Will tbe Miniucr of INDUSTRY be pleased 
to state: 

(a) the number of mdu!>tnes set up fO 

far in Uttar Pradesh uDder the Rural IndlJs-
trial Programme; 

(b) the district wise number of industries 
set up so far; 

(c) tbe otber new programmes proposed 
to ~e launched by Union Government uDder 
tbe Rural Industrial Programmes; 

(d) tbe reasons for not making any pro-
gress in Kairana, under Rur91 Industrial 
Programme; and 

( e) t he names of tbe industriel proposed 
to be set up by Union Government in future 
in UP, particularly in Kairana 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTtUAL DEVE-
LOPMENT IN THE Mll'ISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
(a) to (e). Setting up and promotion of in-
dustries in R urI J Sector primarily f, U. 
within the rnponsibility of State Go .. ern-
meots. The Cen ral Govt., howe~r, IUp-
plements the efforts of State Goycrnmcnts 
by supportive mea5Ufel. The services render-
ed by Diluict lnd\lstties Centres and tbe 
prOirammea taken up under the aeais of 
K"adl and Villaae Industries Commission 
cover aU the distrlcta of U. P. 

Khadi & Villaae Industries CommiSSion 
(KVle) bas undertaken development of 

Khadi and 22 viJJ'8e industries under its 
normal programmes in U.P. Besides, it bas 
also undertaking intensl\,e development of 
Kb, di & VIlI.,e ludlJstriC3 under Integ' ated 
Rural Development Plogramme (IRDP) in 
U.P. in two selected district. of Rai Bareli 
and SuJtanpur. A Jist of district-wise num-
ber of Kbadi and VJlJage Industries set up 
so fn in U.P. under norma) proaramme of 
K VIC is given below in Statement-I. 

The Khadi and Village Industries Com-
mission Act has been amendfli recently ex-
pandi[lg the scope of village industries. 
Accordingly. KVle has identified 33 new 
Ir'dustries for prcrnction fJom this year. 
The list of sucb induCitnes ia given below in 
statement·lI. KVIC prepares pJans State-
wise. Srate KVI Boards throuab districts 
village industries officer! iJl'plement KVI 
programmes in their respective districts and 
bJocks and extend financial assistance to the 
individuals. 

Sfatemeat-I 

District-wise no. 0/ lndustrks ~t lip 
80 Jar in Uttar P·ade"h IllUkr lUIr11lll/ 

programme 01 KVle 

S. No. Name of the No. of ludus-
District tries set up 

1. Agra 17 
2. Aligarh J5 
3. Allahabad 18 
4. Almora 11 
s. Azamgarh It 
6. Baraich 14 
7. Ballia 11 
8. Banda IS 
9. Bara Banki 10 

JO. Bareilly 16 
11. Basti 13 
12. Bijnor 18 
13. Budaun 13 
14. Bulandsbabr J6 
15. ChamoJi 7 
16. Dehra Dun 18 
17. Deari. II 
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18. Btab 
19. Etawah 
20. Faizabad 
21. Farrukhabad 
22. Fathehpur 
23. Garbwal 
24. Ghaziabad 
25. Gazipur 
26. Gonda 
27. Gorakbpur 
28. Hamirpur 
29. Hardoi 
30. lalaun 
31. Jaunpur 
32. Jbansi 
33. Kanpur (Rural) 
34. Kanpur (Urban) 
35. Kberi 
36. Lalitpur 
37. Luck now 
38. Mainpuri 
39. Matbura 
40. Meerut 
41. Mirzapor 
42. Moradabad 
43. MuzatIarnagar 
44. Nainital 
4'. Pilibhit 
46. Pitboraaarb 
47. Pratapprb 
48. Raibareli 
49. Saharanpur 
50, ShahjabaDpur 
51. Rampur 
'2.. Sitapur 

53. Sultaapur 
54. Tehri GarbwaJ 
5'. Unnao 

". Uttar Kaabi 
51. VaraDUi 
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19 
9 

15 
Jl 
12 

9 
14 
12 
13 
11 
14 
11 
10 

10 
15 
17 

6 
8 

11 
16 
14 
16 
16 
14 
l~ 

15 
17 
14 

8 
15 
17 
14 
12 
15 
13 
13 
II 
13 

8 
18 

Statement-II 

New Industries Identified lor 1988-89 

Group-I Mineral based Industry 

1. Stone cutting. crusbing. carviol and 
engraving for Temples and 
Buildings. 

2. Utility articles made out of 
stone. 

Group-II Forest based Indnstry 

3. Manufacture of paper cups, plates, 
bags and other paper containers. 

4. Manuracture of exercise books, 
book binding, envelop-making, 
register-making includin& all other 
stationery items made out 0 

paper. 

S. Kbus tattis and broom making. 

6. Collection, processinl and pack ina 
of Forest Produce. 

7. Photo framinl. 

Group-Ill Agro based and food iDdastry 

8. Pithwork, manufacture of Pith, 
Mats and Garlands etc. 

9. Cashew processing. 

10. Leaf cup making. 

Group-IV Polymer aod chemical based 
iDdostry 

11. Products out of Rexm. PVC etc. 

12. Hom and bone includinl ivory 
products. 

13. Candle. camphor and sealina wax 
making. 

Groap· V Eoglneerlq aad ooa·eooyeaUonal 
enerey 

14. Manufacture of paper pins, clips, 
taf'ety pins, stove pins etc. 

15. Manufacture 01 decorative bulbi. 
boltlca, ..... etc. 

16. UmbroUa auembUq. 

17. Solar and Wind eneraY implements. 
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J 8. Manufacture of handmade utensil. 
out of bra ••• 

19. Manufacture of handmade utensils 
out of copper. 

20. Manufacture of handmade utensils 
out of bell-metal. 

21. Other articles made out of brass, 
copper and bell-metal. 

22. Production of radios. 

23. Production of cassette players 
whether or not fitted with radios. 

24. Production of cassettee recorder 
whetoer or not fitted with radios. 

2S. Production of Voltage stabilizers. 

Group-VI Textile industry (excluding kbadi) 

26. Hosiery. 
27. Tailoring and preparation of 

readymade garments. 

28. Fishing nets out of Nylon/Cotton 
by band. 

Group-VII Service iodustry 

29. Laundry. 

30. Barber. 

31. Plumbillg. 

32. Servicing of electrical wiring and 
electronic domcstic appliances and 
equipments. 

33. Rcpalr of Diesel Eogincs, Pump 
Sets etc. 

[Engli,h) 

LPG emergeocy cell 10 Bangalore 

10348. SHRI V. S. KRISHNA 
lYER: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether there is any emergency coil 
to atteDd to LPG complaints in Banplore 
city: aDd 

{b' if not, whether Government will 
take steps to set up a separate emergeocy 
cell to attend to LPG COlI' plaints .ad speedy 
redrestal or tbe same ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQE ALAM) : 
(a> and (b). No. Sir. However, aD 
Emergency Service Cell is likely to be set 
up shortly at Banga)ore to cater to LPG 
coosumers of all the Oil Companies. 

lostallation or electronic digital 
exchaoges in remote areas 

]0349. SaRI BHADRESWAR 
TANTI: Will the Minister of COM-
MUNICATIONS bc pleased to state: 

(a) whether el~ctronjc digital exchanges 
are going to be installed iD the remote 
areas of the countr y; 

(b) the places where these exchanges 
have been opened; 

(c) whetber quality of telephone system 
has sbown improvement by such exchanges; 
and 

(d) if so, fhe details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : <a) Yes Sir. 

(b) 128 Port C-DOT RAX have been 
opened in tbe country as under: 

I. Kittur (Kamataka) 

2. Churbut (M.P.) These filed trial 
units 

3. Vodogur " 4. Kalyanur ). Karnataka State 
I 

S. Botbamenala J 
(c) Yes, Sir. 

(d) Electronic cxcban.s do DOt baw 
aDY movios Part aDd so are more reliable 
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and lesl liable to faulta. These enable 
Group dialling and ultimately National 
Snbscriber diaJUng. 

[Trans/atio,,] 

Single .pipe connections to se/sT 
bastis in Cbambal Divisioo of 

Madbya Pradesh 

10350. SHRI KAMMODILAL JATAV : 
Will the Minister of ENERGY be pleased to 
.tate : 

(a) the village-wise sels T bastis in 
Chambal Division of Madhya Pradesh 
where single pipe connections h'lve been 
provided during tbe last three years; 
and 

(b) the Dumber of persons belonging to 
the laid categories in wbo~e houses the£e 
connections • Te still to be provided and the 
time by wbich tbese connections are likely to 
be provided ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISny OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and {bj. 
Madbya Pradesb Electricity Board is pro-
viding lingle point connection in 
bouses inhabited by Scheduled 
Castes/Scbeduled Tribes. Priority for 
providing IDcb connections is decided by tbe 
State Authorities. According to reports 
received from Madbya Pradesh Electrh."ity 
Board, single point connection on coaccs-
sioDal rata have beeu givc:n to 48.460 and 
7 7.S '8 con !umers belonging to the weaker 
sccUOilS of the society and scbeduled castes 
aod scheduled tribes, during 1985-86 snd 
1986-87 respectively. 40.000 such COD-
nections were proposed to be piovided during 
1987-88. 

TV Tr __ fs •• on centre. Bbopal 

10351. SHRI RAJ KUMAR. RAJ: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
tbe reply liven on 29 February. 19R8 to 
Ullltarred QlICItiOD No. t042 reaarclinl 
IettiDl up or TV relay C4tDtret in Unar 
P .... b aDd Madbya Pradesh aDd state: 

(a) the area in kilometres being covered 
by Bbopal T.V. Traosmission centre; 

(b) whether it is a fact tbltt peop!e of 
GaDj Bas8uda. Seronj and Lateri·Kurwai 
tebsils do Dot receive clear picture. from 
this transmitter even after installing 
boosters; 

(c) if so, the steps being taken to 
lemedy tbe situation; and 

(d) the time by wbich people of these 
areas will start receiving clear pictures? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H K.L. BHAGAT): (a) The Hlgb 
Power (10 KW) TV Transmitter in Bhopal 
provides service to an area of about 4?, 300 
Sq. kms. 

(b) As Ganj Basauda, Seronj and 
Lateri-Kurwai rail in the fringe of the 
service area of the Bhopal transmitter. 
therefore only weak TV signals are received 
at these places. 

(c) and (d). Strengthening of the TV 
service in the area would depend upon 
availability of resources in the future plaos 
of TV expansion. 

EoerglsatloD of pump sets 

103S2. SHRI VAKKOM PURUSHOT-
HAMAN: Will the Minister of ENERGY 
be pleased to state : 

(a~ the number of agricultural pumpsets 
energised by tbe Rural Electrification Cor-
poration throughout the country upto tbe 
financial year 1 98 7 . 88; 

(b) wbether a special programme .as 
undertaken by tb" Corporation to provide 
more agricultural pumpsets in the droulht 
affected States; 

(c) if 10, the Dumber of pump .. 's set 
up under tbe special programme tbroulbou' 
tbe couotry; and 
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(d) the number of pumpsets eneraised 
in Kerala by the CorporatIon so far under 
tbe usual annual programme and the special 
drought relief programme separately ? 

THE MINISTER OF STATE IN THE 
DEPA.~TMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Under the 
REC financed projects, 3 1 .4 2 lakh (Pro-
visional) agricultural pumpsets have been 
energised in the country upto 31 3. I 988. 

(b) Yes Sir. 

(c) During the drought period from 
August-November. 1987. about 2.27 lakhs 
agricultural pumpsets were completed/ 
energised 1D 12 drought affected stales. 

Cd) DurlOg 1 «i87-88. 13,304 agricul-
tural pumpsets (provisIonal) have been 
energIsed in Kerala under REC pwgramme 
of which 2812 pumpsets were energIsed 
dunng the drought period AU8ust- November 
1987. 

Activities carried rut by Directorate 
of Film Festival 

10353. PROF. P. J. KURlEN: WIll 
the Mmister of INFORMATION AND 
BROADCASTING be pleased to state ~ 

(a) the detaIls of the activitIes carried 
out by the DlfeCtoral~ of Film Festivals 
during 198"'-88; 

(b) the total expenditure incurred on 
such actIvities; 

(c) whether the officials of this organisa 
tion visit foreign countries in the discharge 
of their official duties; 

(d) if so, the number of visits abroad 
by each of its officers with their rank dunng 
the last three years together wIth the amount 
of foreign exchange spent on each such 
visits; and 

(e) the details of the benefits accru~d 
from such visits ? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAJRS AND MINISTER OF 
INFORMA nON AND BROADCASTll'oG 
(SHRI H. K. L BHAGAT): {a> and (b). 
During tbe year \ 9R 7-88 the Directorate of 
Film Festivals carried out the following 
activities and spenf Rs 136 ('2 lakbs 
thereon 

1. National Film Festival 

2. National Panorama Selection 

3. Festivats of foreign films in Jndla 

4. Festivals of Indian films abroad 

5 International Film Festival in India 
(Ftlmotsav) 

6. Festivals of India in USSR and 
Fe~tivals of USSR ID India 

7. Festival of India in Sweden 

~. Festl\a} of India 10 Japan 

9. Special Film e,>;positions in IndIa 
and abroac!. 

10. Participation in 
festivals 

Foreign Film 

(c) and (d). Yes, Sir. Such "isits are 
In dIscharge of offi.:ial duties Details thereof 
duriog tbe last three }ears and tbe expendi-
ture in termc; of foreign exchange on each 
visit are indIcated 10 the Statement given 
below 

(e) Smce most of the film events handled 
hy the Directorate of Film Festivals arc a 
part of cultural excharge programmes 
bet\\ccn India and other countries, participa-
tion of deleg' tes from Directorate of Film 
Festivcll is necessary for orlclnhauonal 
reasons also It is difficult to quantify 
benefits from these visits. But these do belp 
m establishmg contacts with film personall-
tICS of other countries for the purposes 
of invitinl them and their movIes to India 
on various occasions like International Film 
Festival etc. 
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Vacant post in Industry Ministry 

10354. SHRtMATI BASAVA-
RAJESWARI: 

SHRI YA'iHWANTRAO 
GAOAKH PATIL : 

Will the Minister of INDUS fRY be 
pleased to state: 

(a) whether it IS a fact tbat a number 
of posts are lying vacant in his MlDi~try 
with the result major decisions ace being 
delayed; 

(b) if so. the details thereof; 

(c) the time by whicb the vacant posts 
are likely to be filled up; and 

(d) whether any alternate arrangements 
have been made to diSpose of tbe important 
cases 00 WhiCh the policy deCisions are to 
be takeo without furtber delay ? 

THE MINJSTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (d). No. Sir. It is not true tbat major 
deCisionS are being delayed as a re~ult of 
certain vacant posts in the Ministry of 
Industry. since alternative arrangements are 
always immediately made for tbe smootb 
functioning of tbe decision maklDg maCDmcry 
of the G0vernment. Necessary action for 
filling up the vacant posts, as per the 
pre~cribed procedure, has already been 
initiated. 

LPG agencies to SC/ST 

10355. SHRI K. PRADHANI: Will 
tbe Minister of PETROLEUM AND NA TU-
RAL GAS be pleased to state : 

(a) whether Government have allotted 
LPG aseocies to Scheduled Caste and 
Scheduled Tribe persons; 

(b) whether the reservation quota (or 
them has been filled completely; 

(c) if not, the extent of shott fan and 
the reasons therefor; aod 

(d) the number of LPG aBCocies allotted 
during tbe last tbree years to Scbeduled Caste 
and Scheduled Tribe persons, separately '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
N A TV RAL GAS (SHRI RAFIQUE ALAM) : 
(a) Yes, Sir. 

(b) and (c). There is a reservation of 
25 per cent for Scheduled Castes and 
Scheduled Tribes in the aBotment of LPG 
distributorships on industry basis in earoh 
State. Marketing Plans for award of LPG 
distributorships are drawn up annually and 
out of tbe distributorships thus planned. 
25 per ct"nt are earmarked for the person. 
belonging to SC 1ST. Any shortfall in a 
particular Marketing Plan is made up in 
subsequent plans. 

(d) The oil industry has allotted 182 
and 56 LPG distributorships respectively 
for Dersons belonging to the Scheduled Castes 
and the Scheduled Tribes during the last 
three yea~s. 

[T,oflJlollon] 

Cement factories in Rajasthan 

J 0356. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
INDUSTR Y be pleased to stale: 

(a) tbe number of cement factories in 
Rajasthan for which licences ba ve been liven 
and the names of the places where these 
factories will be set up; 

(b) whether it is a fact that a large 
quantity of Jime stone is available in Rajas· 
tban which can be exported areer meetiog 
the country's requirements; and 

(c) if so, wbether Government propose 
to let up a cemtDt factory in the public 
sector in Rejasthan ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
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DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) Details of Industrial Licences issued 
for the manufacture of cement in the State 

81. Name of the unit 
No. 

1. MIs. Sudushan Cement Limited, 
Jaipur 

2. Hindustan Sugar Mi1ls Limited, 

Bombay 
3. MIs. Nihon Nirman Cement 

Ltd. JaipIJr 
4. JK Synthetics Ltd. 

(b) According t<' the N~Hional Council 
for Cement end Buildin!! Materialc;, the 
different categories of re"er\es of cement 
grade limestone in the State of Rajastllan 
are a~ under: 

-Measured 7 \" . 8 million tonnes 

--Indicakd 2054.7 million tonnes 

-Inferred 50: 4 million tonnes 

Export of limestone depends on other factors 
such as Its expC'Tt potential. cost of produc-
tion. economics of tranc;port. etc. 

(c) There is no proposal to set up a 
cement factory in central public sector in 
Rajasthan during the Seventh Plan penod. 

(E"glish) 

LPG agency at Kbammam in 
Andbra Pradesb 

10357. SHRI MANIK REDDY: Will 
the Minister of PETROLEUM AI'D NATU-
RAL GAS be pleased to state: 

(a) whether there is any plan to allot 
new LPG agencies in Khclmmam district of 
Andhra Pradesh: and 

of Rajastha~ during tbe last tbree years 
which are under imp1ementatlon are given 
below: 

Location 

Teb: Anu Road 

Dist :' Sarobi 
Teb : Mavli 

Distt : Udaipur 
Gotan 

Dist : Nagpur 
Nimbahera 

Capacity 

66,000 MT 

8 LTA 

(after expansion) 
80,OO~ 

(white cement) 
15.4 LTA 

(after substantial 
expansion) 

(b) if ~o. the details of places aDd the 
time by which th('se agencies are likely to 
be commissioned ? 

THE DUEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS \SHRI RAFIQUE ALAM): 
(a) No, Sir. 

(b) Does Dot arise in view of (a) above. 

( Trans/ation) 

Production 01 W('oUen Kbadi by Kbadi 
and Village Industries Commissioa 

I03~8. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether the Khadi and Village 
Industries Commis' on can help in solving 
the unemployment problem permanently by 
promoting production of woollen Kbadi in 
Barmer, Jaisalmer. B,kaner and Jodhpur. 
the most backwdrd dlSlficts in Rajasthan; 

(b) if so, full details in this reprd; 
\ 
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(c) whether the Commission proposes 
to undertake the promotion of any other 
rural industry in these areas in addition to 
woollen khadi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) ; 
(a) and (b). Khadi and Village Industries 
Commission has constituted a desert com-
mittee to prepare a comprehensive plan for 
development of khadi includmg "o~llen 

khadi and some village industries on penna-
nent basis in the drought prone districts of 
Jodhpur. Barmer t Jaisalmer and Bikaner in 
Rajasthan so as to provide employment to 
the artisans in the area. In addition to the 
normal programme of K VIC, a scheme for 
providing additional employment to 28 0(' 0 
persons in these districts has been prepared 
under woollen khadl production pfOgramme 
for the years 1987-88 and 1988 89. An 
amount of R~. r 69.4 lakhs was released 
during 1987- 8 8 f~r these programmes. 

(CI and (d). Various industries program-
mes, viz. pro:essing of cereals and pulses. 
non-edible oils and soap. carpentry. black-
smithy, lime industry. manufacture of 
aluminium utensils, leather, village oil, 
pottery. agarbatti making and bio-gas are 
presently being implemented in Jodhpur, 
Bikaner. Barmer and Jaisalmer districts of 
Rajasthan in addition to woollen khadi. 
,An amount of Rs. 40.~8 lakhs bas been 
allocated for development of processing of 
cereals, non-edible oils and soap, carpentry. 
blacksmithy. manufacture of aluminium 
utensils and lime indu'ltry through State 
KVI Board for setting up 249 village 
industries unit" in these districts. 

[EngJi~h] 

purchase of plant and machinery 
by EeL 

10359. SHRI AJIT KUMAR SAHA : 
WiJI tbe Minister of ENERGY be pleased 
to state: 

(a) the total investment made upto the 
end of 1984- 8 5 on the purchase of plant 
and machmery by the Eastern Coalfields 
Limited to build up pool plant capacit~; 

(b) whether the number of machines 
actually working has been much lower than 
the number of machines available with ECL 
for the last three years; 

(c) whether these machines included 
shovels, scrappers, dumpers and dozers; 

(d) whether either the machines were 
under utilised due to iufrastructure being 
incommensurate all these years or machines 
being sub-l'tandard or mis· matched due to 
wrong specification; and 

(e) If so, the action taken by Govern-
ment in thIS regard? 

THE MINISTER OF STA.TE IN THE 
DEPARTMENT OF COAL IN THE 
MINI~TRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIEF) : (a) The total lOvest-
ment made upto the end of 1984- 8 5 on 
the purchase of plant and machinery by 
the Ea<;tern Coalfield Ltd. to build up pool 
plant capacity IS of the order of Rs. 50 L 18 
crores. 

(t) The position of number of machines 
on roll and actually working during tbe last 
three yf'ars is indIcated 10 the statement 
gIven below. 

(c) Yes, Sir. 

(d) The main reasons for under-utHisa-
tion of machinery were inadequacy of repair 
and maintenance facilities, the machinery 
selected being Lnable to perform in the 
given geo-mining conditions, scattered and 
small nature of deposits. and problems 
a.,sociated with land acquisition, industria) 
relations and erratic power supply. 

(e) Corrective measures to improve 
utilisation of equipment have been suggested 
by Government and the ECL bave been 
directed to adopt them. 
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Statement 

The position 0/ numb" of machines on roll and actually working in EeL during the year 
1985-86, 1986-87 and 1987-88 

1985-86 
--.......11-----

Equipment On Roll Working 

Shovel 5S 48 
Dumper 271 193 
Dozer 104 71 
Scrapper 38 22 
Blast Hole Drills 43 32 
Coal Cutting Machine 408 255 
Coal Drills 1342 886 
Shearer 5 2 

Heating Machine 9 5 
Side Discharge Loader 

[Translation} 

Representation of Scheduled Castes! 
Scheduled Tribes Oil Boards of 

Public Sector Undertakings/ 
Autonomous Institutions 

10360. SHRI R. P. SUMAN: Will 
the Mmister of INDUSTRY be pleased to 
state: 

(a) the total number of public sector 
undertakings/autonomous institutions under 
his Ministry alongwith the details of names 
and addresses thereof: 

(b) the names 
institutions out of 
persons belonging 
Scheduled Tribes 
thereof; 

of the departments/ 
these headed by the 

to Scheduled Castes/ 
alongwilh full det<llis 

(c) the number of members of Scheduled 
Castes/Scheduled Tribes representing in the 
advisory committee/board of each of the 
aforesaid institutions; 

(d) the reasons of non· inclusion and 
under-representation, if any. of such 
members on the boards/committees a~ ment-
tioned in part (c) above: and 

1986-87 1987-88 
------;---

On Roll Workins On Roll Working 

59 52 68 61 
323 223 337 227 

98 63 97 63 
38 23 38 18 
42 33 44 36 

382 252 350 245 
1431 898 1444 957 

6 3 6 2 
9 6 18 8 

25 16 27 17 

(e) whether Scheduled Castes/Scheduled 
Trihes will be duly represented on the 
board,,fcommittees to be constitut~d in 
future? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) to (e). 
Information is being collected and will be 
laid on the Table of the House to the extent 
available. 

[Englilh] 

Corruption cases in Mining 8nd Allied 
Machinery Corporation Limited 

10361. SHRI GADADHAR SAHA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of corruption cases 
detected in the Mining and Allied Machinery 
Corporation Limited. Durgapur (West 
Bengal) during the last three years; 

(b) out of these how many cases have 
been referred to CBI and how many arc 
beina dealt with by M A M C's own viSilance 
oepartmenti 
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(c) whether it is a fact that a serious 
corruption case after being detected at 
construction site of Bokaro Power Plant bas 
not been referred to CBl; 

(d) whether any assessment has been 
made to determine the amount of losses 
incurred due to corruption during 1984-85, 
1985-86. 1986·87 and 1987-88; 

(e) whether it is ~ fact t~at the cases 
of corruption are increaslOg leadmg to loss 
to the Corporation; and 

(f) if so. the action Union Governm~nt 
propose to take to deal with the corruption 
cases firmly ? 

THE MINISTER OF INDUSTRV 
(SHRI J. VENGAL RAO): (a) and (bL 
Tbe number of corruption cases detected in 
MAMC during the last three years is 29. 
Out of tbis, 7 cases are beiDg dealt witb by 
CBI and 22 case, by the company's own 
Vigilance Department. 

(c) Action has been initiated against 
the concerned employees who have been 
placed under suspension and departmental 
enquiry instituted. 

(d) Yes. Sir. 

(e) and (f). On the Whole there has been 
a decline in the total number of sucb cases 
in 1986 and 1; 87 as compared with 1983 
and 1984. 

Financial Restructuring of Mining and 
Allied Machinery Corporation Limited 

10362. DR. SUDHIR ROY: Will the 
~iDister of INDUSTRY be pleased to state: 

(a) whether Government have taken 
any action for financial restructuring of tbe 
M\uin& and Allied Machinery Corporation 
Limited. DutgaDur. \,. tst Benial; 

(b) whether the committllent made in 
respect of financial asshtance ariSing out of 
financial restructuring Corporation bas been 
complied with; 

(c) whether the Company is still con-
fronted with bad liquidity position and is 
suffering due to dearth of working capital; 
and 

(d) if 80, the reasons therefor '1 

THE MINISTER OF INDUSTR Y 
(SHRI J. VENGAL RAO): (a) and (b). 
Yes • Sir. Financial restructuring has been 
effected inclusive of elements, such as, writing 
down capital. write off of interest, mora-
torium on repayment of loans and non-plan 
loan assistance etc. 

(c) and (d). Tbe company is facing 
liquidity problems because of increase in 
prices of inputs, cancellation/deferment of 
certain export order!>. increase in wages and 
salaries, stoppage of production due to strike 
in November/December. 1987 etc. 

Collaboration Agreements of Mining 
and Allied Machinery Corporation 

Limited 

10363. SHRIMATI BIBHA GHOSH 
GOSWAMI Will the Minister of 
INDUSTRY be pleased to state: 

(a) the number of collaboration agree-
ments concluded with foreign companies in-
cluding multinationals during tbe Jast five 
years by the Mining and Allied Machinery 
Corporation Limited, Durgapur, particularly 
for the items of mining machinery. coal 
wasbery and bulk material handling plant 
along with the names of the companies and 
the name of tbe countries, tbe items suppJied 
by the company through import to be sup-
plied I the customer by MAMC in term~ of 
vatu'! during last five years, year-wise; 

(b) whether tbe collaboration 8gIee-
ment includes provision of gradual indi,eni-
sat ion, if so, whether the pace of indigenisa-
tion in respect of foreign technology and 
expertise in the area of products for which 
collaboration agreement concluded in general 
and longwall mining macbinery, coal was-
hery and material handling plant in parti-
cular has been progressing satisfactorily to 
attain self-sufficiency; and 
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(c) whether the Mining and Allied 
Machinery Corporation Limited is havinl 
necessary infrastructural facilities including 
R&D in existence? 

THE MINISTBR OF INDUSTRY 
(SHRI J. VBNGAL RAO): (a) A state-
ment is given below. 

(b) The indigenisation programme of 
the company is in tune with the requiremont 
of Phased Manufacturing Programme as 
determined by the Government takina into 
account the size and periodicity of orden 
received from the user sector. 

(c) The infrastructural facilities are 
adequate and these arc strengthened as and 
when need arises. 

Statement 

The list of collaboration agreements concluded ",ith foreign companies and the compietina 
components imported year·wise for the last five years are shown below :-

---~------

S. Item 
No. 

Col1aboradon with Completing components (CKD imported in value) 
in lakhs 

2 

1. Manufacture 
of equipment 

3 

Mis. ManDesman 
Demag Baumas-

.. & system for chiDen 
opeD cast Lauchhammer 
mining and (MDBL) West 
bulk handling Germany. 
equipments. 

2. Manufacture 
of skip N 

Cage insta-
llation in 
Mines. 
(Rajpura/ 
Dariba). 

Mis. PHB Vereini-
g\e Mashinen-

fabriken AG 
West Germany. 

1983-84 84-8S 

4 5 

DM 12.S 

1.1 '7 

3. Supply of MIs. KHD Humboldt 
Engg. for Wedag A G West 
Ramgarb CoaJ Germany. 
Preparation 
PJant. 

4. Manufacture 
of powered 
Roof Supports. 

MIs. Dowty Min-

Ing Bpuipment 
Ltd., U.K. 

DM J.64 

Po""d 
1.91 1.73 

85-86 86-87 87-88 

6 7 8 

0.3 s.:u 

0.07 0.04 

0.68 48.29 

17.19 0.9 
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1 

5. 

6. 

2 

Manufacture M Is. Amderson 

of Ranging 4 Strathclyde PLC. 
Drum Shearers U.K. 
(AB-16) 

Supply of Mis. DOSCO 

knowhow for Overseas Enggg. 

Road Headers Ltd. U.K. 
Dint Headers. 

Closure of Mahabir Opencast Project 
Under E.C.L. 

10364. SHRI SATYAGOPAL 
MISRA: Will the Minister of ENERGY 
be pleased to state: 

(a) whether the Mahabir Opencast 
Project under the Eastern Coalfields LImited 
was closed in the year 1979; 

(b) if so, whether the machinery pur-
chased for this project at a substantial cost 
could be utilised in other projects; 

lC) if not, the reasons therefor; 

(d) the extent of loss suffered by the 
company due to failure of this project; 
'and 

(e) whether any responsibility has 
been fixed and if so. the details of action 
takon in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFPAR SHARIEF): (a) Yes, Sir. 

(b) Yes. Sir. 

(c) Does not arise. 

(d) and (e) Mahabir Opencast Pto-
.teet atarted in 1975-76, had to be closed in 
'979·80 after incurrinl total capital npcn-

4 

Pound 
0.21 

Pound 
7.01 

0.25 

2.01 

6 7 8 

16.49 10.94 

13.31 5.93 

• 

diture of Rs. 18.28 crores due to very 
adverse geo· mining conditions. Loss 'due 
to the closure of this project has been 
negligible. Out of a total investment of 
Rs. 18.28 crores, plant-machinery, furniture. 
vehicles etc. of Mahabir Opencast Project 
amounting to Rs. 18.21 crores have beeQ 
utilised for other projects. Only Rs.67 ,000/-
spent on mine devel~'pment and land 
acquisition has gone un-utilised partially as 
about 5 lakh tonDes of coal was extracted 
~efore the closure of the project. 

No individual has been found to be 
responsible for the losses due to the closure 
of the project as per tbe investigation 
report. 

Low power TV transmitters at 
Osmanabad 

lV365. SHRI ARVIND TUlSHI 
KAMBLE: Will the Minister of INFOR· 
MA nON AND BROADCASTING be 
pleased to state : 

(a) the number of low power transmit-
ters to be installed in Maharashtra in neaT 
future; 

(b) whether Government propose to 
install a low power transmitter at 
Osmanabad also; and 

(c) if 10, tbe progress made ib tbis 
relard? 
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : (a) and (b) 
Tb'fee low power (100 W) TV transmitters 
(including one at Osmanabad) and two TV 
transposers are envisaged to be set up in 
Maharashtra during the remainder part cf 
tbe Seventh Plan penod. 

(c) TV service was originally envisaged 
to be provided to Osmanabad (as also to a 
number of other places in tbe country) by 
shifting an existing transmitter on its 
replacement by a high power TV transmit-
ter under the Seventh Plan. Under this 
arrangement, it would have been possible 
to mstall the transmitter at Osmanabad and 
at other such locations ooly towards tlle end 
of the Seventh Plan period. However, 
taking note of the need for extending TV 
service to Osn arabad and other such loca-
tions earlier tl'an could have been possible 
under the a' ore~aid arrangement, a new 
scheme has been recently included, in the 
Seventh Plan ,r Doordarshan for purchase 
of additional transmitters for instalhtion at 
these places Orders for the required equip-
ment have been pl3ced on the manufacturers 
and sIte for the proposed TV transmittr-r at 
Osmanabad has been taken over. 

[Translation] 

Opening of Post Offices in l1Usr 
Pradesh 

10366. SHRI NIRMAL KHATTRI : 
Will the Minister of COMMUNICATIONS 
be pleased (0 state: 

(8) the number of post offices opened 
in Uttar Pradesh durmg the Seventh FIVe 
Year Plan perjod; 

(b) the norms laid down for opening 
the post offices; 

(c) the number of P:Jst ()ffices J1roposed 
to be opened in each district of Uttar 
Pradesh during the remaining period of 
current Five year Plan; and 

(d) the names of pJaces in Faizabad 
and Barabanki districts of Uttar Pradesb 
where post offices have been opened durin. 
the years 1 98 S. t 986, 1987 and upto 
March. J 988? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) 334. 

(b) The information is furoisbod io the 
statement given below. 

(c) The district-wise targets have not 
yet been finalised. 

(d) During the period 1-4-1985 to 
31-3-1988 five new post offices were 
opened in Faizabad district and 17 in 
Barabanki district. The names of these 
post offices are being ascertained and will be 
laid on the Table of the House. 

Statement 

Libe,af{sed gUIdelines fOT opening of Post 
Offices in rural area3 introduced with ~ff~ct 

from 19-11-1987. 

1. Having regard to the Seventh Plan 
target of 6,000 new post offices in the 
rural sector, bulk of wbicb bas to be 
achieved during the remaining two Annual 
Plans i 988-89 and 1989-90, the P\lstal 
Services Board have decided that proposals 
for opening of branch post offices in rural 
areas will henceforth be regulated according 
to tbe foHowing guidelines. -

0) A group of villages constituting a 
single (lrarn pancbayat will be 
eligible for a post office provided 
that (a) the aggregate population 
group of villages is not less than 
3000 in normal rural areas and 
I 500 in Hilly, backward and 
tribal areas and (b) there is no 
other post office within the group. 

(ii) The post office will normally be 
opened at the headquarter village 
of tbe gram panehayat, If sucb a 
villaae falls within 3 kms. of an 
existins post office, the post office 
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may be opened in another suitable 
viilage witbin tbe same gram 
panehayat which fulfills the dis-
tance condition. 

(iii) The 3 kIDs. restriction can be 
relaxed in hilly areas in cases 
where such relaxation is warranted 
by special circumstances. 

(iv) The minimum anticipated revenue 
will be 331% of tbe cost in normal 
rural areas and I S per cent of tbe 
cost in hilly. tribal and backward 
areas. 

2. Classification of hilly. backward and 
tribal areas will be made according to the 
following criteria : 

Hilly areas : 

(i) "Special Category States", namely. 
Himachal Pradesh, Jammu &: 
Kashmir. Manipur, Megbalaya, 
Nagaland, Tnpura, Sikkim, 
Arunachal Pradesh & Mizoram. 

(ii) Distdcts/Blocks/Talukas in other 
States or Union Territories identi-
fied by the Planning Commission 
as biJI areas for purposes of Hill 
Areas 'Development Programme 
(HADP). 

Tribal areas : 

(i) States/Union Territories which 
have tribal population exceeding 
SO per cent of the total population 
namely, Arunachal Pradesh, Dadra 
and Nagar Haveli. Lakshadweep. 
Napland. Meghalaya, and 
Mizoram. 

(ii) Districts/Blocks/Sub divisions/Teh-
ails/Villages in other States/Union 
Territories Identified Tribal Deve-
lopment Programme (lTDP). 

Backward areas ; 

(iii) Areas identified by the State 
Government for implementation of 
the Backward Areas Developm~nt 
Proaramme under tbe Seventh Plan 
(Villa., and Small Industries 
sector). 

In view of tbe continuing ban on crea-
'tion of posts, proposals for opening of new 
branch offices wiU be submitted by the 
Department of Posts to the Ministry of 
Finance for grant of exemption. 

3. Instructions have been issued to all 
Heads of Circles to consult Hon'ble 
Members of Parliament in regard to opening 
of new post offices and give due and urgent 
consideration to proposals recommended by 
them in the light of the aforestated norms. ~ 

Allotment of Sheds in Mongolpori 
and Industrial Ploll In Narela 

by DSIOC 

10367. SHRI RAM RATAN RAM: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Delhi State Industrial 
Development Corporation (DSIDC) invited 
applications in I 987 for allotment of sbeds 
(S F.S,) in Mongo]puri and industrial plots 
in Narela; 

(b) whether reservation for Scheduled 
Castes/Scheduled Tribes was made for both 
the places; 

(c) whether t 5 per cent reservation was 
made for Scheduled Castes/Scbeduled Tribes 
in Mongolpuri; 

(d) whether there was no reservation 
for Scheduled Castes/Scheduled Tribes for 
Narela but persons belongmg to Scheduled 
Castes Tribe have also applied; 

(e) the reasons for not making reserva-
tions for Narela when such a reservations 
was made for Mongolpuri; 

(0 the number of applications recei'ed 
for these places, separately and number of 
applications received from Scheduled Castes/ 
Scheduled Tribes separately; 

(g) whether allotment will be made to 
Scheduled Castes/Scheduled Tribes people 
on priority basis; aDd 
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(b) if so, the details in this regard? 

THB MINISTER OF STATE IN THE 
DEPARlTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTR Y OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> Yes, Sir. 

(b) and (c). No, Sir. The reservation 
for Scheduled Castes!Scheduled Tribes to 
the exttnt of '5 per cent was made only in 
the scheme of allotment of sheds at Mongol-
puri. 

(d) Yes, Sir. 

(e) The Narela Industrial Complex is a 
project being undertaken by the DSIDC as 
a developing agency of the Delhi Adminis-
tration. While deciding the allotment 
policy for the project, the reservations for 
any category was Dot kept by tbe Executive 
Council of Delhi Administration because 
only high-tecb. indmtries were proposed to 
be established io tbe area. 

(f) Tbe number of applications received 
is as under :-

Total SC ST 

Mango)puri 58 

Narela Indl. Complex 3470 47 2 

(g) and (h). Delhi Administration is 
seized of the matter. 

(EngU.fh] 

Shut down of Cachar Plant of Hiodustan 
Paper Corporation Limited 

10368. SHRI SUDARSAN DAS : 
Will the Minister of INDL'SIRY be pleased 
to state: 

<a) w~ether the Hindustan Paper Cor-
poration Limited situated at Panchgram, -
Cachar, Assam due to go on commercial 
operation from 1 April, J 988 had declared 
'shut down' on 4 March. 1988; 

(b) if so, the reasons tbereof; 

(c) whether six or more very costly 
electric lll9JDrs b~v~ been missin, from tho 

restricted mill area 'of the Hindustan Paper 
Corporation Limited; 

(d) if so, the details thereof; and 

(e) tbe action taken to trace out the 
missing electric motors? 

THE MINISTER OF INDUSTR Y 
(SHRI J. VENGAL RAO): (a) and 
(b). The production bad to be stopped due 
to break-down in Continuous Digester. 

(c) to (e). Six numbers of electric 
motors valued at arproximately Rs.50,000/-
only were found missing from their instaUed 
positions in tbe respective plants dming the 
montb of March. 1988. The matter was 
reported to C.I S.F. posted at the plant and 
a FIR bas been lodged with the local police. 

Cement Import 

10369. SHRI SRIBALLAV PANI-
GRAHl: Will the Minister of JNDUSTR Y 
be pleased to state: 

(a) whether Government are importing 
cement; 

(b) if so, the names of the countries 
and other details indicating quantity and 
value of cement imported during the last 
three years; and 

(c) to what extent the import of cement 
bas an effect on domestic production of 
cement? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) : 
(a) In view of easy availability of cement. 
no fresh import bas been authorised by tbe 
Government since tbe financilli year 1986-h 1 
except for certain special varieties of cement 
to meet specific demands from particular end 
user. Against the decision to import 5 la1tb 
tonoes in J 985-86, bulk of it was imported 
that same year and the baJan~ durin, 
1986-$7, 
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(b) The details of cement imported durioS the IQst 3 years through the STC who were 
the C8nalising aleney I are as under : 

Year Quantity 
(tonnes) 

Value 
(R5.) 

Country 

(I) OrdInary Portland Cement (OPC) : 

1985-86 3.291akh 24.8Z crores 

1986-87 1. 77 lakh 10.34 crores 

1987-88 Nil . 

Poland, GDR, DPRK, Czecho-
slovakia, Romania. 

Indodesia, DPRK, Czechoslova. 

kia, Poland. 

(U) Rapid Hard~ni"g Portland C~m~nt (RHPC) 

1985-86 "SO 7 .~S lakh 

t 986-87 537.500 10.171akh 

1987-88 
(Provisional) 

582 25.761akh 

(c) Import of cement, presently being 
confined to special varieties only has no 
adverse effect on the domestic production. 

[Tranl/atlon] 

Cases of employees pending with 
K.V.I.C. 

10370. SHRIMATI VIDYAVATI 
CHATURVEDI : Will the Minister of 
INDUSTRY be pleased to state: 

(d) the rumber of cases of the employee'! 
of the Khadl and Village Industries·Commis-
sion and its sales centres pending with the 
Commission for decisions; 

(b) the time since when these cases are 
pending with.it; 

(c) whether the Commissien has taken 
any effective action on the cases pend ins; 
and 

(d) if so. tbe details in tbis re,ard ? 

Japan. U.K. 

Japan. U.K., West Germany 

Japan. U.K., Welt Germany 

THE \tINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT IN TtiE MINISTRY OF IN· 
DUSTRY(SHRIM. ARUNACHALAM): 
(a) to (dl. The information is being collected 
and will be laid on the Table of the 
House. 

[English] 

World Bank assistance to ONCC 

10371. SHRI RADHAKANTA 
DIGAL: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Oil and Natural Gas 
Commission has sought World Bank 
anistance for implementing some of its 
'projects; 

(b) if so, the names of the projects for 
which the ONGe has sou,bt assistance, and 
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(c) -the details of the funds provided by 
tbe World Bank to the ONGC for imple-
menting those projects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Yes, Sir. 

(b) and (c). The names of the projects 
and the amount of World Bank Loans are as 
under: 

Name 0/ the Amount o[ World 
Project Bank Loan 

(US $ Million) 

(i) Krishna-Godavari 165.5 
Exploration Project 

(in South Bassein Gas 139 3 
Development 
Project 

(iii) Cambay Basin 242.5 
Petroleum Project 

(iv) Western Gas Deve- 295.0 
lopment Project 

Production of crude oil by OIL 

10372. SHRI SRIKANTA DATTA 
NARASIMHARAJA W ADIYAR: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether tbe crude oil production of 
tbe Oil India Ltd. declined in 1986~ 87 and 
1987-88; 

(b) if so, tbe reasons therefor; 

(c) the target set for tb~ ycar 1988-89; 
and 

(d) the effective steps taken or proposed 
to be taken by the Oil India Ltd. to increase 
crude oil production in 1988·89 and 
thereafter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI RAFIQUB ALAM): 
(a) Yes, Sir. 

(b) The reasons for decline in produc-
tion of crude oil can be attributed mainl y to 
the following factors: 

(i) frequent bandhs and strikes and 
general disturbed industrial climate 
in the North Easlem region. 

(ii) unanticipated reservoir and produc· 
tion problems in Jorajan oil 
fields. 

(iii) reduced production from ageing oil 
fields of Oil India Limited (OIL). 

(iv) inadequate gas compression facia 
lities. 

(v) delay in delivery aod commissioning 
problems with BHEL drilling 
rigs. 

(c) and (d). The steps taken/being taken 
by OIL to meet the revised target of 2.7S 
MTs of crude oil production in J 988-89 
include: 

(i) augmentation of gas compression 
facilities. 

(ii) optimisation of artificial lift opera-
tions. 

(iii) optimisation of surface handling 
facilities. 

(iv) accelerated workover operations 
through Man-manaaement contract. 

(v) well stimulation by hydroulic frac-
turing. 

(vi) prioritisation of development driJIing 
programme for satellite fields. 

(vii) remedial action in Jorajan oilfields. 

Popularity of Hindi TV IM'OIIIUIUDel 
in non-Hindi speaking areas 

10373. SHRI P. A. ANTONY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whetber any survey bas been made 
about the popularity of Hindi television 
programmes in non-Hindi speakilll IteUi 
and 
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(b) if so, the details of the findings of 
tbese surveys ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROAD-
CASTING <SHRI H. K. L. BHAGAT): 
(8) No, Sir. 

(b) Does not arise. 

Central Public Sector investment in 
Sikkim 

10374. SHRIMATI D K. BHANDARI: 
Will tbe Minister of INDUSTR Y be pleased 
to refer to the reply given on 5.4. t 988 to 
Unstarrcd Question No. 5702 regarding 
Central Public Sector Investment and state : 

<a> whether it is a fdct that neither any 
investment has beea made so far in public 
sector in Sikkim nor it IS proposed to be 
made dUfing tbe Seventh Five Year Plan; 

(b) if so, the reasons therefor; and 

(c) the steps Government propose to 
take in thiS regard ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) Investment 
in terms of gross block of the public sector 
units located in Sikkim amounted to 
B.s. 0.55 crores as on 3 1. 3.1 987. There 
i. no separate provision for public sector 
units for Sikkim in the industry and mmeral 
~r in the Seventh Five Year Plan. 

(b) and (c). Investment deciSion of 
Central Government industrial and commel-
cial undertakings are mainly based on tecbno-
economic considerations. 

purcbase of woollen dress materials 
by BHEL ' 

1037". DR. V. VENKATESH: Will 
tbe MlDister of INDUSl R Y be pleased to 
state: 

(a) whether the Bharat Heavy Electricals 
Limited. Hardwar/Delhi has purchased a 
good quantity of woollen dress materials 
during 1987-88 for its staff/workers 
uniform; 

(b) if so, the details thereof indicating 
the total Quantity of purchase, rate per 
metre, total amount paid to the selling unit 
and the name of the selling unit, 

(c) whether any complaint about its 
quality has been received; and 

(d) when the next purchase of the same 
kind of material is likely to be made? 

THE MINISTER OF INDUSTRY 
(SHR} J. VENGAL RAO): (a) About 
36,000 metres of woollen dress 'material was 
purchased by BHEL units at Hardwar and 
Delhi for supply of uniforms to the staff/ 
workers. 

(b) The details are given below in the 
statement. 

(c) The dress material has been accepted 
by the staff/workers acd by and larse 
there have been no complaints about the 
quality. 

(d) As per the policy of the Company. 
woollen dress is to be provided to atten-
dar ts, sweepers, drivers, etc.. once in two 
years. 
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Statemeat 

BHEL Unit Quantity 

I. Hardwar 35000 M 
(Approx.) 

2. Delhi 940 M 
(Approx.) 

Rate 

Rs. 106/M 

Rs. 138.S0/M 

No Objection Certificate from DDA 
for Electric connections at 

business sites 

10376. SHRI PRAKASH CHANDRA: 
DR. KRUPASINDHU BHOI : 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is necessary to produce 
"No Objection Certlficate" from the Delhi 
Development Authority to get elcctric 
conncctions at business sites allotted by 
them; 

(b) whether Government are aware that 
'Punjabi Bagb. New Delhi zonal office of 
DESU bas provided electricity connections 
at business sites without ~N.O.C. from 
DDA; 

(c) whether some cases are pcading 
with tbem for want of N.O.C. from D.D.A. 
for a long time; and 

(d) if so, the reasons of discrimination 
for basic amenities? 

THB MINISTER. OF STA TB IN THB 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). 
Acoordinl to DBSU. ooo-domestic ligbtina 
QOnooctiool are provided 00 the busioosa 

AmoNnt 

Rs. 36.78 lakhs 
(Approx.) 

R!. t. 30 lakhs 
(Approx.) 

. Source 0/ Pllrchou 

MIs. British India 
Corpo., Kaopor (A 
Govt. of India EDter-
prises) 

MIs. Shrce Woollen 
Agency, Delhi. Autho-

rised agcnts of MIs. 
Dhariwal Woollen 

Mills (A Govt. of 
India Enterprises) 

sites allotted by the DOA on the basis of 
tbe certificate of entitlement for electricity 
issued by tbe ODA or on tbe basis of 
alJotment/possession letter. However, where 
a prospective consumer is not in a position 
to furnish such documentary proofs, a DO 
objection certificate of the DOA is insisted 
upon for giving the connections. In the 
approved commercial areas such connections 
are sanctioned with reference to the land.. t 

(c) No, Sir. 

(d) Does not arise, in view of tbe 
answer to a and b above. 

Deposit lnsar.ace ,.. 

10377. PROP. MADHU DANDA-
V ATE: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether it is a fact that many 
private sector companies bave failed to 
honour their commitments to pay interett 
and honour timely refunds of deposita; 
aod 

(b) if so, wbether Governmeat prGpOII 
to set up • 'Deposit Insurance Fan"· to 
protect tbe interests of small depositoR' . 

THB MINISTBR. OF STATB IN THB 
DBPARTMBNT OF INDUSTlUAL 
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DEVBLOPMBNT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) Government bas received complaints 
regarding failure of certain companies to 
repay deposits on the date of maturity with 
interest. 

(b) There is DO such proposal. 

Frequency of "Chitramala" programme 

10378. SHRI K. MOHANDAS : win 
tbr Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) wbether the frequency of "Chitea-
mala" programme ·bas been decreased; 

(b) if so, tbe reasons for reducing its 
frequency; and 

(c) whether the frequency will be 
!Dcceased in view of its popularity '? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
1NG (SHRI H. K. L. 1JHAGAT): <a) 
Tbere bas been no decrease in tbe frequency 
of telecast of Cbitramala programme for the 
last about three years. 

(b) Does not arise. 

(c) At present, tbere is no such 
proposal. 

SettiDa .p of electroaic esehaage 
at U .. ia Himachal Pradesh 

J0379. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state : 

(a) the latest progress in the setting up 
of an Electronic ExcbaD8e (NEAX) at Una 
io Himachal Pradesh and tbe introduction of 
lTD betwem Una and Shimla al on date; 
aDd 

(b) tbe likely date by which the ex .. 
wop would be inttalled aDd the STD in-

troduced aJongwith estimated cost of the 
project? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMM UNICATIONS 
(SHRI VASANT SATHE): (a) The build-
ing is nearing completion and electrical work 
is in progress. STO will be introduced 
after automatisation of the existing exchanle. 

(b) The exchange i. likely to be commis-
sioned during 1988-89 and STD planned 
during t 989-90. The cost of project esti-
mate for installation of NEAX exchange 
along with provision of STD is Rs. 32. S 
lakhs approximately. 

Setting up of Newsprint Factory 

10380. PROF. NARAIN CHAND 
PARASHAR : Will the MlDister of INDUS-
TRY be pleased to refer to reply given on 
20 October 1982 to unstarred Que\ tion 
No. 2. 748 regarding cancellation of licence 
of Newsprint Factory at Neilla in H P. and 
state : 

(a) whether any other party /bLslDness 
House has slDce approached Union Govern-
ment for mdusfnal licence for the setting up 
of a newsprint factory at Neilla in Btlaspur 
district of Himachal Pradesh; 

(b) if so, the details thereof; and 

(c) if not, whether Government propose 
to set up tbe factory in public sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) : 
(a) No, Sir, 

(b) Docs not arise. 

Cc) At present there is DO proposal to 
set up any newsprint factory in Central 
Public Sector at Neilla in Bilaspur District 
of Himachal Pradesb. 
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Wurld Bank loan for renovation 
of thermal and bydel projects 

lQ381. 8HRI YASHWANTRAO 
GADAKH PATIL: Will the M'inister of 
ENERGY be pleased to state: 

(a) whether the Power Finance Corpora-
tion is considering to seek World Bank loan 
for renovation of tbermal and hydel projects; 

(b) if so, tbe details thereof; 

(c) whether the Corporation has drawn 
up priority areas for assistance; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b). Power 
Finance Corporation has not yet submitted 
any proposal for seeking assistance from the 
World Bank for financing renovation of 
tbermal and hydel projects. 

(c) and (d). Tbe priority areas for assis-
tance identified by the Corporation. include 
among otbers, such thermal/hydel projects 
whicb can be commissioned early in the 
VIUth Plan, renovation and modernisation 
of power plants and schemes for augmenta-
tion and improvement of the transmission 
and distribution network. 

Telecast of regional feature films 
by Delhi Doordarsban 

10382. SHRI R.M. BHOYE : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
telecast regional feature films on Delhi 

• Doordarshan with Hindi subtitles; and 

(b) if not, the reasons therefor 7 

THE MINISTER OF PARLIAMENTRY 
AFFAIRS AND MINISTER OF INFOR-
M~ T~qN AND BROADCASTING (SHRI 

H.K.L. BHAGAT): (a) and (b). No, Sir. 
All regional language feature films telecast 
on Delhi Doordarshan are offered to Door-
darshan for telecast by the producers/TV 
right holders. Tbe prints of the films with 
sub-titles are also supplied by tbem. The 
producers go in for sub-titlina in Bnalish 
with a view not only to telecast on Door .. 
darshan but also to meet the needs for in-
ternational circulation. 

A gist of the film, however, is liven in 
Hindi by the announcer before telecast. 

Public telepbone system costing 
less tban RSt 2,000/ 

10383. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether a public telephone system 
that costs less tban Rs. 2,COO/- is the Diwali 
gift the Indian Telepbone Industries Limited 
has decided to present to the nation; and 

(b) if so, the details thereof 7 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : tal No. Sir. 

(b) Does not arise. 

Stock of Molasses aod Alcohol in 
sugar mills in Uttar Pratlesll 

10384. DR. B. L. SHAILESH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) wbether a glut situation is likely to 
develop in Uttar Pradesh for alcohol and 
molasses in the domestic market durina the 
current alcohol year 8S a result of bop 
stocks piling up with tbe sugar miJls; 

(b) if so, whether there is any proposal 
under consideration of Government for 
authorising more export of alcobol; an·\> 
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(c) if not, how it is proposed to meet 
the situation ? 

THE MINISTER. OF INDUSTRY 
(SURI J. VENGAL RAO): <a> Government 
have received reports about beavy surpluses 
of Molasses and Alcobol in tbe supr facto-
ries and distilleries. 

(b) and (c) Export of Alcohol will be 
permitted to the extent there is net overall 
surplus in the country and tbe exports are 
viable. 

Transportation of crude in Nortb-
Eastern region 

10385. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the ·Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

<a) wbetber any representations have 
received been by bis Ministry from the 
Oil and Natural Gas Commission for help 
to improve tbe transportation of crude in 
the North-Eastern rcaion: 

(b) whether difficulties in transportation 
of crude has caused increased import of 
crude oil durins 1986 and 1987; 

(c) if so, tbe details of imports made 
on this account during tbe above period; 

(d) wbat steps bave been taken to im-
prove transportation of crude in the Nortb-
Eastern felion; and 

(e) tbe existing production capacity of 
the ONOC and tbe corresponding transporta-
tion and refining capacity ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) ONGC bad written to tbe 
G~mment reprdin8 pipeline expansion in 
the North Ea,torn Rcaion. 

(b) and (c). The capacity of the crude 
pIpeline in tbe North Eastern ReSioD i, COQ-

lidered sufficient to take care of the present 
level of production. Therefore, tbe question 
of increased imports due t~ pipeline cons-
traint during 1986 aod 1987 do not arise. 

(d) Oil India Limited is in the process 
of augmenting tbe capacity of the main 
crude pipelioe in Assam to 5.5 MTPA. 
Action bas also been initiated for furtber 
expansion of the pipeline capacity to matcb 
tbe increase in production in future. 

(e) The production of crude oil by 
ONGC and Oil India Limited in the Eastern 
region during 1987-88 was 2.75 and 2.45 
million tonnes respectively. The main 
crude pipeline in Assam bas an installed 
capacity of S.2 million tonnes. An addi-
tional 0.5 million toooes is also being 
transported to Digboi Refinery tbrough a 
separate pipeline. The capacity of tbe 
Eastern Regk n refineries is 6 million tonnes. 

Clearance ()f projects in 
Andbra Pradesh 

1038';. SHRI BHATTAM SRI-
RAMAMURTY: 
SHRI V. TULSIRAM : 

Will tbe Minister of INDUSTRY 1:le to 
pleased to state : 

<a) the nun. ber and other details of in-
dustrial projects frem Andbra Pradesb 
which were cleared duri[1~ the last two 
years; 

(b) the number of industries wbich are 
awaiting sanction and budgetary SUPPO(t 
from Union Government; and 

(c) tbe industries which are likely to be 
set up in Andbra Pradesh with Noo-resident 
Indianc; participation. with World Bank 
assistance and witb foreign technical eolia-
boration separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTR Y (SHRI M. ARUNACHALAM) : 
(a) 213 lett..-s of intent were iSlued durina 
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the calendar year 1986 and 1987 for setting 
up of various industries enumerated in the 
Pirst Scbedule of the Industries (Develop-
ment and Regulation) Act, J 95 t. 167 of 
tbese letters of intent were grankd for 
setting up of ·New Undortakings·, 32 for 
Manufacture of New Articles', 22 for carry-
ing out 'Substantial Expansion- in th~ exis-
ting undertakings aDd 2 (or 'New Articlel 
Substantial Expam ion' . 

(b) As on 5.5.88, 64 industrial licence 
applications received from various under-
takings/parties for setting up of units in 
Andhra Pradesh were being processed in 
tbe Secretariat for Industrial Approvals in 
tbe Ministry of 1ndustry. 

(c) During 1986 and 1987, 19 letters 
of iotent/SJA Registrations bave been issued 
to non-resident Jndian5 for setting up new 
industrial units in tbe State of Andhra 
Pradesb. Tbese approvals are for manu-
facture of particle board_ disposable baby 
daipers, dot matrix prioters, non-impact 
printers, cotton/syntbetic/baltnded textile 
yarn. BOPP, mini-computers/micro proces-
sor based systems, modems, PVC floor tiles 
etc. It is difficult to indicate the details of 
projects tbat might be set up in tbe State 
witb World Bank assistance/foreign techni-
cal collaboration, as such details are not 
maintained centrally. 

Drilliog in Krishoa Godavari Basio 

10387. SHRI BHATTAM SRI-
RAMA~URTY: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) wbether only five rigs are presently 
working in the Krhbna·Godavari basin and 
tbat only eight onshore wells yietded gas out 
of 17 wells drilled so far; 

(b) wben was the work relating to tbe 
linking of Nacasapur 3 and 5 and Razole 1 
and 2 wells with total capacity of I. 4 lakh 
cubic metres per day was expected to be 
completed; 

(c) whether there is a hope to fiod depo· 
lite of oil in Kaikallut near Vija,awada as 
·sood I' tbat produced in Ankaleabwar wells; 

(d) tbe amounts 50 rar spent and pro· 
posed to be spent in tbe above basin; 

(e) the details of tbe incentives so Car 
offered to the consumers; and 

(f) whether the price of gas at R.. 900/-
per 1000 cubic metre is proposed to be 
reduced? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Presently five rigs arc working 
in onland and two rigs in otl'shore areas of 
Krishna-Godavari basin. 

Oat of 32 wells drilled in onshore, ooly 
I 3 have proved to be bydrocarbon bearina 
(18' 12 aDd oil I). 

(b) The work is likcly to be comp1etcd 
by June, 1988. 

(c) Tbe Kaikalur prospect, wbcre oil 
bas already been discovered, is stiJ) at the 
exploratory stage. The potential of tbe 
prospect will be known only after it is f1JIly 
delineated. 

(d) Upto 31st March, 1987. an amount 
of about Rs. 600 crotes bas been spent in 
tbe baSin. The provision for 1987-88 (ltE) 
was Rs. 96.32 crofeS. Duritlg current 
year, it is proposed to spend Rs. 88.78 
Clores. 

(e) As against the gas price of Its. 1400+ 
taJ'es per tbousar, d cubic metres, consumers 
in this basin -have been offered, tbe iDCCD· 
tive of concessional price of Rs. 900 + taxes. 
per tbousand cubic metres, for initial two 
years period of contract. 

(f) No, Sir. 

Power sltutiOD io Nortlle .... R ..... 

10388. SHRI PM. SAYBBD : Will 
tbe Minister of EN~kGY be pleas,ll '9 
state; 
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(a) whether Government ba\'c received 
some protest note protest note from the 
regional board of tbe All India Manufac-
turers Organisation (AIMO) regarding dete-
riorating power situation in tbe Nortbern 
region; and 

(b) if so, whether board has made cer-
tain suggestion in this regard and if so, tbe 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b) The 
AU India Manufacturers Organisation had 
issu:d a press release on 9.2.1988 about 
the power shortage in the Northern Rt gion, 
par.ticularly in Delhi and Haryan8. Tbe 
AlMO bad suggested. inter alia. tbat a 
nuclear power station may be set up in 
Haryana keeping in view the long term 
power n~eds in the Region. 

Assessment of power generation 

10389. SHRI BH~"TTAM SRI-
R~MAMURTY: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Government have assessed 
the power deficit in the country and the 
rfficient use of power by industries to ~ave 
over (; per cent of the same tbrougb such 
usage; 

(b) if so. the auessment made thereof 
and tbe measure>" proposed to brid,e the Map 
between the dem.tnd and supply; 

(c) the steps taken to reduce tbe cost 
of power generation, transmission losses and 
transportation costs; 

(d) wbether the State Electricity Boards 
are able to belp the statutor, returns of 3 
per cent on expensive eq'Jipmcot used for 
pneration and transmission· distribution; and 

(e) if not, tbe reasons tberefor? 

THE MINISTER OF STATB IN THE 
DBPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI" 
SUSHILA ROHTAGI): <a> to (c). An assess-
ment has been made of the power deficit in 
tbe country. For 1988-89 tbe overall 
power deficit in tbe country is anticipated 
to tbe order of 8. 7%. Efficient use of power 
by the IDdustrial seuor, on the long run, is 
expected, to yield a saving of over t>% in 
energy consumption. 

2. Steps being taken on a continued 
basis viz., expediting commissioning of new 
capacity. optimum utilisation of existing 
cap.icity. implementation of centrally spon-
sored Renovation and Modernisation Pro-
gramme for tbermal stations, reduction in 
Transmission and Distribution losses, im-
plementation of de:naod management and 
energy conservation measures are expected 
to bridge tbe gap between powerleoergy 
availability and demand. 

3. Improved production and overall 
productivity of various activities in power 
generation, transmission and distribution 
tbrough measures indicated above is expect-
ed to result in cost reduction of power in 
generation. tran'mission and distributipn 
areas. 

(d) and (e). The rate of return earned 
by SEBs in 19P5-86 inclusive of subsidy, 
if any. taken into account in the Accounts, 
of tbe Board and worked out on the car ital 
base as stipulated in tbe Electricity (Supply) 

Act. 1948 (as amended) is sbown in the 
Statement be low. The SEBs of Andhra 
Pradesh. Gujarat. Himachal Pradesh, Karna-
taka. Kerala, Madhya Pradesh, Tamil 
Nadu and Meghataya show rate of return 
exceeding 3% surplus of tbe net fixed assets 
at the beginning of the year as stipulated in 
tbe Electricity (Supply) Act. 

As per tbe Action Plan submitted by the 
State Electricity Boards it is expected that 
mostly all the StatF Electricity Boards will 
pcbievc 3% s.,rp)us by tbe eod Of 19~9-90. 
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Statement 

Rate of Return 
(Percentage-1985.1986) 

(R,. I" crare,) 

S. N.J. SEBs Rate of Return Sudsidy provided 
in tbe Ale 

1. Andbra Prade!tB 3.7 24.0 
2. Bibar (' J.l)* 50.6 
3. Gujarat 3.S 101.7 
4. Haryana (5.6)* 20.0 
5. Himacbal Pradesb 19.4 
6. Karnataka 7.8 33.6 
7. Kerala 7.8 
8. Madbya Pradesh 4.3 64.6 
9. Mabarashtra 2.8 102.4 

10. Orissa (1.1)* 12.5 
JI. Punjab 1.6 124.' 
12. Rajasthan 0.4)* 15.0 
13. Tamil Nadu 8.S 210.8 
14. Uttar ~radesh (18%) 0.2 198.~ 
15. West Bengal (10%) (3.2)* 20.9 
16. Assam (41.8)* 24.9 
17. Meghalaya 3.0 

- --_---- - _-
Total 1.4 1009.10 

Rate of return on capital base as prescribed Electricity (Supply) Act. 
*Figure given in brackets are deficits. 

[Trans 10 (ion 1 

Procurement policy Of Maha-
oagar Telephone Nigam 

Limited 

13390. SHRI BALWANT SI~GH 
RAMOOWALIA : Will the Minister of 
COMMUNICATION~ be pleased to stUe : 

(a) whether the attention of Govern-
ment has been drawn to tbe news item 
captioned "Plea for proper procurement 
policy of M T.N L.n appearing in • 'The 
Hindu!Jtan Times" dated 24 Febmary. 
19a8. 

(b) if so, the details in tbis regard; 

(c) wbether Government propose to 
take some effective steps in this regard; and 

(d) if not, tbe reasons therefor '1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT S"THB) : (a) Yes, Sir. 

(b) to (d). Government find nothing 
wrong with tbe policy of prOl;urement of 
stores by Mahanagar Telephone Niaam 
throulh competitive tenders aDd awardiDI 
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tbe contracts as per laid down procedures to 
suppliers taking into account rates quoted, 
quality and tbeir capability to supply the 
storel in time. As regards. tbe tender for 
supply of copper coated steel drop wire, it 
w~ ,4 dcvcloproental order since tbe techno-
logy for tbis type of drop wire. was to be 
de¥eloped first before supply. Therefore. 
th. 4upttlier took time to supply tbe requir-
ed stores haw been placed on any Noida 
firm. for supply of drop wire accessories. 

Setting up of power statioos 
wltb modern tecbnology 

10391. SHRI PRAKASH V. PATIL : 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether it is a fact that Tatas have 
set up a S MW power station with a modern 
technology where coal with 60 per ceot ash 
content will be used ; 

(b) if s\). the reaction of Government 
thereon; and 

(c) whether Government propose to set 
up more power stations with tbis or any 
other better technology \\-here the vast ash 
content higb reserves whkb are not fully 
used could be utilised and more power 
aeoerated ? 

THE MI~ISTER OF STATE IN THE 
DBPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) to (c). Mis. 
Tata Iron and Steel Company have set up a 
10 MW captive power unit at Dbanbad to 
operate 00 coal witb ash content upto 
60 perceot. The unit is based on tluidised 
bed tecbooloay, which bas al,o been selce 1_ 

cd by lome State EleCfricity Boards and 
public sector undertakings for power gene-
ratioD Ulio. hip asb coal •• 

ClOIIII'e of Romba,' plaot of UOfOD 
Carbide I~,dla Ltd 

10)92. SaRI BHATTAM SRI. 
R4MAMURTY: Will tbe Minister of 
INDUSIa Y be pleaed to state : 

(a) tbe reasons for the closure of tbe 
Bombay plant of Union Carbide India 
Limited; 

(b) wbetber Government of Mabarasb-
tra has directed to relocate tbe plant outside 
Bombay as it is engaged in bazardous 
cbemical operations; and 

(C) if so, what is the present position? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) to (e). Tbe 
Government of Mabarashtra advisod MIs 
Union Carbide India Ltd. in October 1985 
that tbeir Chambur plant bad been identified 
as ODe of the hazardous units and they were 
asked to relocate this facility. 

In April 1986 there was a shut-down 
of the plant to carry-out normal maintenance 
work etc. Subsequently the company gave 
notice for the closure of this unit under the 
Industrial Disputes Act, 1947 but tbe same 
was rejected by the Government of 
Maharashtra in public interest. 

Construction of T ebrl Project by 
Soviet Union (USSR) 

10393. DR. B. L. SHAILESH: Will 
the Ivlinister of ENERGY be pleased to 
state: 

(a) whether the Soviet Onion has sgreed 
to take up the construction of the Tehri 
Project on the Bhagirathi and Bbilangsna 
rivers flowing from the Himalayas; 
and 

(b) if so, whetber Government wjJJ aive 
a re-thinkin8 to this project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMAn 
SUSHILA ROHTAGl): (a) Yes, Sir. 

(b) No, Sir. There has been DO reaSOD 
ncccsaitatiDI a retbiokiDI on this Projcet. 
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AliotmeDt of petrol.....,,. 

10394. SMR.I RAMASHRA Y 
PRASAD SINGH: Will tbe Minister of 
PETROLEUM AND NATUllAL GAS be 
pleased to state : 

(a) whether oil companies obtain No 
Objection Certificate and Storaa~ licence for 
installation of petrol pumps after tbe dealers 
are appointed aDd land is acquired by 
them; 

(b) wbether in case tbe company fails 
to get the N.O.C. etc. or tbe land 15 acquired 
by Government in tbe public interest after 
tbe appointment of a deaJer, he is allowed 
to purchase anotber site or an a'terftative 
dealership is given to compensat~ him; 

(c) if so, the details thereof; and 

(d) if not, the reasons tberefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFJQUE 
AL~M): <a> The oil companies issue a 
Letter of Intent to tbe candidate recomm-
ended the Oil Selection Board; thIs candidate 
bas to arrange a site whereas tbe application 
for grant of 'No Objection CertIficate' and 
Storage Licence is normally made by tbe oil 
company on behalf of the LOI holder; 

(b) and (c). In case tbe Oil Company 
is unable to obtain NOC for tbe site, tbe 
Selected Candidate is given an opportunity 
to arranae an alternative site. In a case 
wbere after obtaining NOC and prior to 
commissioning of the dealership, the land 
is acquired by the Government for 
any reason, the Oil Company concerned 
normally allows the candjdate to arrange a 
suitable alternative site within the same 
location for development of the dealership. 

If the land is acquired after the appoint-
ment/commissioning of the dealership by 
a Government authority. resitement of the 
dealersbip at alternative location within the 
same town, in accordancc with tbe pro-
~dur," Jaid down in tbis retard by tbe oil 

industry, C80 be consf9,~ by the Oil 
compaoy conceroed; 

(d) Docs not arilc in view of (b) aDd 
(c) above. 

Phued dellceulq of IadutrIe8 

1039 S. SUR.I P. M. SA¥aF.J>: WjU 
the Minister of INDUSTRY be pleucd to 
state: 

(al whether his_ att~tion bas heeD 
invited to the paper prepared by the FederJ-
tion of Indian Cbambers of Commerce and 
Industry (FICCI) entitled, ·'Towards cflicient 
production" wbich containt sugeatiODI for 
radical policy cbangcs in industry; 

(b) the reaction of Government t~to .. 
particularly to the IUllestiOnl pertainiBi to 
'phased deliccnsing' of industries; 1 

(c) whether Government have plans to 
ensure modernisation of indUSUies. sc::bemes, 
for technology uparadation of all iu4ostr1et 
and provision for foreian collaboration apd 
acquisition of techno)osY: and 

(d) if so, tbe details thereof? 

THB MINISTER OF STATES IN THR 
DEPARTMENT OF INDUSTMIAI, 
DEVELOPMENT IN THE MINIStlL y_.. Of. 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> Yes, Sir. 

(b) Delicensing of industries as a 
measure of liberalisatioD of Iic:c;nsq PQlic7 
and procedures is a co.iauous ~ 
More industries will be delicensed as ... , 
when it is considered feasible. 

(c) and (d). A scheme of simplified 
procedure for endorsement of increased 
capacity upto 49% of tbe licensed capacitY. 
arisina out of modernisation, rep1acem lOt 
or reoovatio1l of plant and mac;biQ.cQ is 
already in operation from January J 986. 
Wlaere induction of modern foreiaD 
tecbnoloay is considered essential in natioDal 
interest. forelan tecbnical aDd tinandal 
collaboratioas are permit~ more' """., . 
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UpgradatioD of artists in AIR 

10396. SHRI UTTAM RATHOD: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) tbe number of artists (musicians) of 
AIR wbo were upgraded by tbe Director 
General, A.I.R. under bis discretionary 
powers during tbe last two years; 

(b) if so, tbe details tbereof; and 

(c) wbat were tbe recommendations of 
tbe Music Audition Board after assessing tbe 
performance in tbe above cases ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). 
The Director General, All India Radio bas 
tbe discretion to upgrade an artist whose 
performance is . considered to be of outstan-
ding quality and above tbe standard expected 
of an artist in tbat grade. During the Jast 
two years tbis discretionary power has been 
exercised by the Director General, A 11 
India Radio to upgrade 3 artists. 

(cl Tbe recommendation of the Music 
Audition Board in respect of two artists was 
that they were Dot fit for upgradation and in 
tbe third case that tbe artist sbould be 
weeded out. 

Subsidised Import 

10397. PROF. K.V. THOMAS: Will 
tbe Minister of INDUSTRY be pleased 
to state: 

(a) wbetb~r domestic industries face 
competition due to subsidised imports; 
and 

(b) if 80, tbe details tbereof and action 
taken/proposed to be taken in this ragard ? 

THE MINISTER OF S1 ATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INOUiTRY(SKIU M A&UNACH"L~M): 

(a) It is presumed that the reference is to 
import of capital goods with which the 
Ministry of Industry is concerned. C.I.F. 
cost of capital goods are not subsidised by 
the Ministry of Industry. However the 
interest of domestic industries are safeguarded 
through the mecbanism of indigenous cleara-
nce and tariff structure. 

(b) Does not arise. 

Indian Convention Promotion 
Bureau 

J 0398 .• SHRI S. B. SIDNAL: WiJ) 
the Minister of INDUSTRY be pJeased to 
st2te : 

(a) whether the Indian Convention 
Promotion Bureau has been formed with the 
assistance of the travel industry and Tourism 
Department to promote international con-
ventions in the country; 

(b) if so, the other main features of 
this body; 

(c) tbe date by v.-bicb tbis body is 
likely to submit its report; and 

(d) tbe .details of the intern,Fltional 
conventions that Will be encouraged in our 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISIRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) Yes, Sir. As reported by the Depart-
ment of Tourism, the main objectives of 
India Convention Promotion Bureau are : 

(i) To promote India as a venue for 
international conference. 

(ii) To provide the data bank on the 
conference industry. 

(iii) To project India throuab extensive 
advertisina and publicity as a great 
conference destination. 

(iv ) To encourage executives in India 
to learn about conference manage-
ment tbrouah various leminarl. 
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(v) To seek affiliation with other world 
bodies having similar aims and 
objectives. 

(b) Other salient features are three 
categories of men bership : 

Cagegory 'A': Would comprise the 
Department of Tourism, Government of 
India, National Air Carriers, _ Hoteliers, 
Travel Agencies, Tour Operators, Interna-
tional Congress Centres and any other 
organisation duly approved by the Depart-
ment of Tourism, Government of India. 

Category • B': Would comprise-State 
Tourism Development Corporations, Airport 
authorities, Trade Fair Authority of India. 
etc. 

Cat~gory 'C': Would comprise-Travel 
Agents Aswcialion of india, Indian Associa-
tion of Tour Operators. Federation of Hotels 
and Restaurant A'sociations of India duly 
approved by GO"t:rnment of India. 

(c) India Convention Promotion Bureau 
has not been asked to submit any report. 
However, from time to time, they are expec-
ted to advise the Mmistry of Tourism on 
measures which need to be taken to promote 
India as a destination for international 
conferences. 

(d) Conference/convention segment has 
emerged as an important conpoment of inter-
nativnal tourism. Conference delegates ar{ big 
spenders. It is exp:cted that the setting up 
of India Convention Promotion Bureau would 
bring in more conferences to India. 

Coal output tHrget 

I03Q9. SHRI S. M. GURADDI: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether coal outrut t3rget ha" been 
fix"d for the year: 988·89; 

(b) if so, the taraet fix"d for 1985-

(c) to what extent it will be more than 
tbe target set in 1987-88; 

(d) the total target achieved during 
1987- 88; and 

(e) what efforts arc being made to 
improved the t"rget in 1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL lN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFA~ SHARIEf) :' (a) Yes, Sir. 

(b) Target of coal production for the 
year 1988-89 io:; 196.28 million tonnes. 

(c) The traget for the ytar 1988-89 
is higher. as compared to the target for tbe 
year J 91\7·88, by 12.78 million tonnes 
Vlrhich repre<:ents about 7 per cent ri"e. 

(d) A:tual production of coal during 
the year 1987-38 \\'as of theorderof 
) 79.75 millIon tonnes against a target of 
18 3. ~O million tonnes. 

(el The ta-get for the year 1988-89 
rcpn:sen's a growth of more than 9 per cent 
over the actual production of coal during 
the year 1 98'7 - 88. 

New power stations in Southern States 

I O~OO. SHRI P. M. SAYEED: Will 
the Minister of ENERG Y be pleased to 
state: 

(a) whether Government have received 
some suggestions from the Central Electricity 
Authority for givirg priority to the Southern 
States in respect of new power stations; 

(h) if so, the rea~ons therefor; 

(c) the reaction of Government to these 
suggest ions; and 

(d) the time by which a decision il 
likely to be taken in this regard ? 

THE MiNISTER OF STATE IN THB 
DEPARTMENT OF POWER. IN THB 
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MINISfRY OF BNER.GY (SHRIMATI 
SUSHILA ROHTAOI): (a) to (d). The 
States in Southern Region have already 

'lIMmesNd tbeir hydel resources to a larse 
extent. Tbe lignite resources available in 
Tamil Nadu are also being utilised to the 
muimum exteat postible. To furtber in-
crease tbe avaHability of power projects 
with a total capacity of about 2371 MW 
will be inducted in tbe Soutbern Region in 
the remainiol two years of the Seventb Plan. 
The S&DCtioned/oaloing capacity under 
implementation in the Region for giving 
beocfits in tbe Eightb and Nintb Plan 
periods is about 6503 MW. Tbis includes 
the setting up of an Atomic Power Station 
at Ita; .. in Karnataka. 

Ashok Paper Mills 

'10401. SHRI SYED SHAHABUD-
DIN: Will the Minister of INDUSTRY be 
pleased to state: 

(a) wbether the Ashok Paper Mills unit 
at Darbhlnga remains closed; 

(b) whetber it is a fact that a public 
UItIl"aDCe bad been liven in 1984 tbat tbe 

'unit woold resume production soon; 

(c) wbether it is also a fact tbat tbere 
is DO fonnal leek out or strike; 

(d) if 50, tbe reasons for tbe continued 
diJcoatinuaDCe of production; and 

(e) tbe steps taken for early resumption 
,..,rodiction? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INDUS TRIAL 
DBVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (e). Asbolt Paper 
~MiUt hal two units, one 8t J08ilbopa, 
A-.n and the other at R.amesbwarD8pr, 
Bibar. Tbe anita are Iyiol closed (rom 
MardI. t 98 3'and October, 1982 respectively. 
on ac:couat of problems relatq to finance. 
IM" .......... raw material, power aVIlU· 

j, '1IlwUtr •. Wrastructutal c:onsttaints etc. On a 
nJere __ de by tIte~, tbe lJ~r4 

for Industrial and Financial Reconstruction 
had declared Ashok Paper Mills as a Sick 
Industrial Company in terms of the Sick 
Industrial Companies (Special Provisions) 
Act, 1 98', and bal ioitiated necessary 
proceedings under the Act. 

The Financial Institutions have commis-
sioned a report on tbe division of assets 
and liabilities of Jogigbopa and Rameshwar-
nagar units. Reports on tbe revival and 
rehabilitation of the two units have also 
been commissioned by the respective State 
Governments. Consultations with State 
Governments bave not yet concluded. 

(Tranllar/on) 

TV transmitters in Ranikhet and 
Kaasaoi 

10402. SHRI HARISH RAWAT : wIn 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a} wbether Government bave received 
complaints in regard to tbe delay in setting 
up of low power TV transmission centres in 
Ranikhet and Kausani; and 

(b) if so, tbe reasons for delay in setting 
up of these centres and tbe remedial 
measures being taken in this rClard ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H K. L. BHAGAT): (a) Requests 
bave been received from time to time for 
early installation and commissioDinl of TV 
transmitters at Ranikbet and Kausani. 

(b) Tbe Seventb Plan of Doordarsban 
provides, inter alia, for tbe est.blishment 
of a number of TV transmittcrs. These arc 
being set up in a phased manoer dependinl 
upon tbe annual allocation of plan resources. 
availability of the required equipment and 
infrastructural facilities at various places. 
Installatioo and commit.ioninl of the TV 
tranlmitter. at Raolkbet 1,,4 Ka\1sani is also 
,ov~rD~ b)' tllost facto .... 
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Settlog up of tolour 11m unit 10 
Almora, Uttar Pradesh 

10403. SHRI HARISH RAWAT : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have asked the 
Hindustan Photo Films Manufacturing 
Company Ltd. to explore the possibilities 
of setting up a project for the production 
of colour films in Almora district in Uttar 
Pradesh with the assistance of State 
Goveromen t; 

(b) wbetber talks have been beld with 
State Government in this regard; 

(c) if so, tbe details taereof; and 

(d) if not, tbe steps being taken to start 
the work of setting up a colour film unit in 
this district in 1988 ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : (8) to (c). In 
1981 a letter of intent was granted to 
Hindustan Photo Films Manufacturing 
Company Limited for setting up a Project 
for tbe manufacture of colour films. Due 
to financial constraints, the project could 
not be taken up in the 7th Plan and the 
letter of intent lapsed in 1986. 

(d) A letter of intent has. however, been 
granted to the Pradeshiya Industrial and 
Investment COTporation of U.P. (PICUP) 
to set up a project for the manufacture of 
cine films, industrial and medical films, 
pbotograpbic paper and grapbic and other 
films in Almora District of U.P. 

New power proJects io Uttar Pradesh 

1040'. SHRI HARISH RAWAT: Will 
tbe Minister of ENERGY be pleased to 
atate: 

(a) whether tbere is any proposal for 
lettinl up some new power projects in 
Uttar Pradesb durin. tbe Seventb Five Year 
Plan; 

(b) if so, tho Dames of such power 
projects; 

(c) wbether tbese projects also include 
Dhauliganga Phase-I Hydel Power Project: 
and 

(d) if not, the reasons for delay in tbe 
implementation of this project aod lbe 
remedial step~ taken by Government in this 
regard 1 

THE MINISTER OF STATE IN THe 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). The 
following power projects in Uttar Pradesh 
are tarsetted for commissioning durina the 
remaining period of the 7th Five Year 
Plan: 

SI. No. Nam~ 0/ 1M ProJ~c' 

State Sec:tor 

t. Unchahar Thermal Station Uoits 1-2 

2. Tanda Therma] Station Units 2-4 

3. Manen Bhali Hydel Project Stage II. 

Central Sector 

1. Auriya Combined Cycle Gas 
Turbines. 

2. Narora Atomic power Plaot. 

(c) and (d). Dhauliganga Hydro Blectric 
Project (Stage 1) bas been found to be 
techno-economically in order by the Central 
Electricity Authority. The scheme will be 
formally cleared by the CEA aDd considered 
for sanction subject to clearances from ~ 
environmental and defence anates and 
compliance with tbe provisions of Section 
29 of the Electricity (Supply) Act. Howo'¥ef. 
pre-construction activities o~ tbe project ." 
IJoiDf ab~4, 
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Central Public Sector Undertaklogs 
In Uttar Pradesh 

10405. SHRI HARISH RAWAT : Will 
tbe Minister of INDUSTRY be pleased te 
state: 

(a> the names of Centra) PubJic Sector 
Undertakings in Uttar Pradesb; and 

(b) the total number of employees 
working in each of tbose undertakings? 

THE MINISTER OF INDUSTRY 
(SHRI VENGAL RAO): <a) and (b). The 
names of Central Public Sector Undertakings 
with their registered offices located in llttar 
Pradesh and the total number of employees 
working in eacb of these as on 31.3.1987 
arc given below in the statement. 

Statement 

SI. No. Enterprises No. of employees 

1. Oil and Natural Gas Commission 43349 
2. Scooters India Ltd. 3J61 

3.- Bharat Pumps and Compressors Ltd. 1979 

4. NTC (Uttar Pradesh) Ltd. 19161 

5. The EJgin MilJs Company Ltd. 113'29 

6. Triveni Structurals Ltd. 2084 

7. The British India Corporation Ltd. 7455 

8. Artificial Limbs Mfg. Corpn. of India Ltd !l74 

9. U.P. Drugs and Pharmaceuticals Company Ltd. 372 
10. Indian Medicines Pharmaceuticals Corpn. Ltd. J to 

I!. National Handlooms Development Corpn. Ltd 128 

12. Brushware Limited 61 

11. Bbarat Yantra Nigam Ltd. 

14. Cawnpore Textiles Ltd. 3114 

B. Bbarat Leather Corporation Ltd. 20S 
1 fl. T~nnery and Footwear Corpn. of India Ltd. 2359 

(Engli,h1 

SettJ", op of Paper Mills i" Orissa 

10406, SeRT JAGANNATH 
PATNAJK: win tbe Mioisterof INDUSTRY 
be pleased to state: 

(a) whether the State Government 
or Oris. bas approached Union Govern-
ment for setting up mQte paper mills 

. in that State during the Seventb Five Year 
Plan period ; 

(b) if !l0, tbe details thereof; and 

(c) the action taken/proposed to be 
taken in tbe matter ? 

THE MINISTER Of STATE IN 
THB DBPAR TMENT Of INPUSTRIAI.. 
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DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. 
ARUNACHALAM): (a) No specific pro-
posal bas been received from the Gevern-
ment of Orissa for settinl up more paper mills 
in tbe State during tbe Seventh Five Year 
Plan Period based on forest raw materials. 
Moreover. manufacture of writing, printing 
and wrapping paper from aaricultural 
residues, wastes band bagasse bas been de-
licensed. 

(b) and (c). Do not arise. 

Improvements In TeJephone System 
in Kerala 

J0407. PROF. K. V. THOMAS: WiU 
tbe Minister of COMMUNICATIONS be 
pleased to state the improvements proposed 
to be made in the telephone ,ystem in 
Kerala during the coming *ive years? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): The ~erYlces 

of the present telccoID systems in Kerala 
Circle are being monitored und.:r Mission-
Better Communications. For improvement 
of tbe services, following objectives have 
been set :-

(i) To reduce fault rate 

(ii) To improve caU success rate 

(iii) To improve manual trunk service 

(iv) To improve Directory Inquiry 
service 

(v) To improve special services 

Action plan for improvement of aU 
thON tarsets consilt. of : 

(i) Customer orientation training to 
staff 

(il) Replacement of worn out electro-
mechanical cxchan.es 

(iii) Replacement of old tclepbone 
instruments 

(iv) Clcanfna up and Jockina of DPs 

(v) Replacement of fault pront over-
bead IinCl 

(vi) Replacement of fault prone cables 

(vii) Replacement of worn out drop 
wircs. 

Kerala Circle bas proposed followina 
development plans during the comin& fivo 
years ;-

(i) Automatisation of all remaining 
manual exchanges in Kera'a 

(ii) Expansion of MAX-I excbange in 
Quilon. Kalassery, Palahat. 
Trichur, Tellicberry and Cannan ore. 

(iii) Commissioning of B-IOB excbanaes 
at Trivandrum, Quilon Chanpna-
cbeny, Kottayam, Kanjikuzhi. 
Gandhioagar. EmakuJam, Trichur. 
Alapppan9gar, Cherpu, OUur. 
Kunnlmkulam. Guruvayour t Cali-
cut, Chowghat, Cannanore and 
Balipatom. 

(IV) New crOlibar exchanges proposed 
to be commissioned at Kasarasod. 
Kayamkulam, TuuvaUa. Palai, 
Allappey, Kanjirapally, SbcrtaUai. 
Thodupuzba. Parur, Cbalakudy t 
Tirur. 

(v) It has been proposed to have 
optical fibre system between 
Palghat-TriVBDQ.rum. 

(vi) Some of tbe MAX-III excbanaes 
are proposed to be expanded by 
Di,ital IL T and electronic ex-
changCl of medium size. 

(vii) All the inbabited HexOlODS in 
Kerala Circle are proposed to be 
covered by telepbone facility. 

Central Salt Ceu 

10408. SHRI DIGVlJAY SINH: 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) tbe total receipts from tbe Central 
Salt Cess, State-wise ; and 

(b) the total administrative COSt involved 
in the collection of tho Cess ? 

THB MINISTER OF STATB IN 
THB DBPAkTMENT OF INDU~~ 
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TRIAL DEVELOPMENT IN 1HB 
MINISTRY OF INDUSTRY (SHRI M. 
ARUNACHALAM): <a) and (b). Salt 
producing States/UTs in the country have 
been divided into S regions for admiOlstra-
tive purpose. Each region covers more tban 
one salt producing State/UTe Data regard-
ing receipts from the Central Salt Cess and 

administrative cost involved in tbe collection 
of the cess is maintained region-wise. 
State-w}se figures are not available. 

Requisite information regard in, total 
receipts from the Central Salt Cess and total 
administrative cost involved in the collection 
of cess is indicated in the enclosed statements 
1 and II given below. 
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PubJic sedor unltl runt log 10 losses 

10409. DR. V. VENKATESH: Will 
tho Minister of INDUSTRY be pleased to 
atate : 

(a) the name. of the public sector units, 
the performance of which was not satisfactory 
and were rUDDins in losses during 1986-8 7 
and 1987-88; and 

(b) whetber any measures have been 
taken to check this trend '1 

THE MINISTER OF INDUSTRY (SHRI 
1. VENGAL RAO): (a) Names of the 
public sector units which have suffered losses 
during 1986-87 are given at page ~8 of 
Volume-J of Public Enterprises Survey, 
1986-87 laid on the Table for the House on 
25th February, 1988. Annl181 Accounts for 
tbe financial year 19 & 7 -8 8 of the public 
enterprises are yet to be finalised. 

(b) The details of the steps taken by the 
Government to improve tbe working of the 
public sector undertakinls are given at page 
J 79 of Volume-} of tbe Public Enterprises 
Survey 1986-87 placed on the Table of the 
Houso on 25th February, 1988. 

Hike in prices of coal 

10410. DR. V. VENKATESH: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether Government are consider-
ing anotber hike in the prices of coal; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENBRGY (SHRI C K. JAFFAR 
SHARIEF) : (a) Government is presently 
not considerinl sanction of aoy increase in 
the pit bead prices of coal to Coal India 
Limited. 

(b) Doel not ari". 

Development of Westen 011 and 
Gas fields 

10411. SHRI MURLIDHAR MANB : 
Will the the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether tbe Oil and Natural Gas 
Commission (ONGe) has plans for develop-
ment of western offshore oil and gas fields; 

(b) whether the ONGC invited tendeta 
for the development of Western Offshore 
Integrated Development Project. gal lift 
schemes in north and soutb Bombay High. 
Heera gas process platforms and Heera-Uran 
oil and gas pipelines; 

(c) if so. the details thereof; 

(d) whether any company has been 
selected for this purpose; 

(e) if 10, the details of its name. order 
value. project completion schedule scope of 
work involved and benefits to tbe ONGC in 
terms of increase in production; and 

(f) the expenditure involved in each of 
the above projects and tentative dates wben 
they are likely to be completed ? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF PETROLEUM AND NA· 
TURAL GAS (SHRl RAFJQUE ALAM): 
(a) and {b). Yes. Sir. 

(c) The details are as under: 

1. Westen offsbore integrated De.elo, .. t 
ProJect: 

<a) Procurement of Line-pipes; 

(b) Bombay High to Beers Trunk 
pipeline and associated facilitl •• 

(c) Oil and las booster comples in 
Heera field. 

(d) Bombay High to Huira tnmt pipe .. 
line via Panna ancJ ~ 
racilitks. 
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2. Gas lift schemes for Bombay Higb 
aeld : 

(a> Oas Lift Facilities-Phase-} 
(Bombay High North). 

(b) Oas Lift Facilities-Phase-II 
(Bombay Higb Soutb) 

(c) Gas Process Complex for Bombay 
High field. 

3. Development of Heera Field (Phase-II) : 

(a) Heera Process Complex. 

(b) Hecra -Uran trunk pipeline. 

{d) and (c). No, Sir. 

(f) (i) Western Offshore Integrated 
Development Project (WOIDP) 
estimated cost of Rs. & ~ 3.84 
crores. Expected completic n 3 
years after approval of Go\'ern-
ment. 

(ii) Gas Lift Bombay High Ncrtb 
and South estimated cost Rs. 
S 61.30 crores. Expected comple-
tion by November J 1990. 

(iii) Development of Heera Phase -II 
- estimated COlt Rs. 662.03 
crores. Expected completion 
March, l Q90. 

Modernisation of Industries 

10412. SHRI MURLJDHAR MANE: 
Will tbe Minis:er of INDUSTR Y be pleased 
to state: 

(a) whether Government have assigned 
priorities to industries for the purpose of 
modernisation; 

(b) if so, the cate~orisation of indus-
tries accordinagty and the criteria followed 
in making the categorisation; 

(c) whether the industries accorded 
~mmediate l)riority for modernisation would 

be able to face competition in international 
market; and 

(d) if so, the steps taken or contempla-
ted in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
(a) to (d). From time to time, certain in-
industries are seltcted for modernisation pro-
gramme taking into account various factors 
including tbe state of indigenous technology J 

the need for improving quality and competi-
tiveness. During 1981-Stt. a special pro-
gramme of technologica' upgradation was 
launched and tbe following capital goods 
industries were selected ; 

"~acbine Tools, Power Generating 
EQuipment, Castings and Forgings, 
Sdected industrial Machinery items 
and Electrical Equipment". 

In the Budget for '988-89, in order to 
promote competitiveness and exports conces-
sional duty for import of capital goods has 
been announced in respect of the following 
industries: 

"Bicycle, Leather, Woollen, Silk, Tea, 
Garment and Hosier; and Gem and 
Jewellery" . 

In addition, concessional import duty on 
import of capital goods for the roller bearing 
industry bas also been granted in order to 
improve quality and competitiveness. 

Reserves of Oil and Gas in South 
Bassein 

10413. SHRI MURLIDHAR MANE: 
WiJI the Minister of PETROLEUM AND 
NATURAL GAS be plea~ed to state: 

(a) the confirmed and unconfirmed re-' 
serves of natural gas and oil in Soutb 
Bas~ein; 

(b) the time by which tbe suppJy of gas 
is likely to begin from the South Be'lsrin and 
the plan!! for its utilisation: 



t~7 Written Answers V AISAKHA 20, 1910 (SAKA) Written Answers . 198 

(c) the names of the companies working 
at present for the development of South 
Bassein aod construction of the pipelit:e to 
bring gas to the sbores and tbe value of 
orders taken by each of tbem and completion 
scheduJe committed by tbem; 

(d) tbe details of development pJanned 
or proposed for South Bassein; 

(e) the total cost of South Bassein deve-
lopment and the revised schedule for comple-
tion of the project; and 

(f) the amount of loans committed by 
foreign countries for South Bassein in 
development ? 

THB DBPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI RAFIQUE ALAM) : 
(a) The balance recoverable reserves of 
crude oil and natural gas in Bombay ofhhore, 
which includes Soutb Ba~sein fields, is about 
330 mil' ion tonnes and 400 billion cubic 
metres respectively. 

(b) StJpply is expected to cornmen:e in 
I Q8~-8 9, Ga" would be utilised mainly for 
production of fertilizers and power. 

(c) MIs. Snarn Prugetti of Italy bave 
been awarded the contract for development 
work pertalOing to Pbase-II of the South 
Bassein gas fields and work i~ in progress. 
The value of tbe cJnlract is US $ 1 38. \) 
millton, and s.:;heduled date of completion is 
Mclfch. t 98~. Constru:tion of pipeline to 
bring tbe gas onshore has already beea 
completed. 

(d) No further plans of developmellt of 
South Bassein gas-fields are proposed, while 
for tapping tbe crude oil from the South 
Busein fi~lj a scbeme is under study by 
ONGC. 

(e) Tae total cost of tbe South Bassein 
gas-fic:lds development uad~rtaken in the two 
Phases is estimated at Rs. 9J"?S9 crores. 
The completion schedule for the eDtice 
project is March \ 989. 

(f) The foUowing are tbe Joans/cr~dits 
for the development of tbe Soutb Bassein 
gas-field committed by foreign countries : 

J. Buyers credit US S 26.S million. 

2. Italian Government to Indian 
Government soft loan US $ 40.00 
million. 

3. Kuwait fund. Kuwaity Dinnar i4.6 
million. 

Import of Crude Oil 

1 "4 4_ SHRI MURlIDHAR MANE: 
WIll the Minister of PETROLEUM AND 
NA rURAL GAS be pleased to state: 

(a) the value and quantity of crude oil 
c mtracted for purcbase aod actually import-
ed on term contract and from spot market 
saparate)y in 19 R6-87; 

(b) the value aod ql.l8Qtity of crude oU 
anj sulpbur imported from Iraq and Liby. 
sapalatcly duri[lg 19 "-86, 1986-8'7 and 
1987-88; 

(c) tbe reasons for purcbase of crude oil 
on term contract basis at OPEC (Organisa-
tion of Petroleum Exporting Countries) 
prices wben spot market oil is available at 
lower prices; 

ld) whether Government are facing any 
problems in snipment of crude oil from tbe 
Gulf due to Iran- Iraq wu; 

(e) if so, the steps beiDa taken to meet 
the problems; aDd 

(f) tbe efforts made to push Indian 
exports against crude oil purchatcS as countor 
trad~ or otbcfwise in view of the weak oil 
market conditions abroad and tho results 
tbereof ? 

THE DBPUTY MINISTER IN tHB 
M:NlSTRY OF PErROLEUM AND NA-
'iORAl. GAS (SHRI RAFIQUB ALAM); 
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(a) The value and quantity of crude oil 
contracted for purchase and actuany 

imported on term contract during 1986-8" 
are mentioned below : 

Quantity: In million tonnes 

Value Rs. /Crores 

Contracted Actual 
--------

Qty. 

'.9 
Value QI)'. Value 

9.9* 126'.13"'* 

The quantity and value of spot market 
purchases during the year 1986-87 are about 
5.9 million tonnes and Rs. 760** crores 

respectively. 

(b) The value and quantity of crude oil 
imported from Iraq and Libya are indicated 
below: 

Quantity: Million tonnes 

Value Rs. I Crores 

1985-86 1986-87 1987 .. 88 
(Provisional) 

~---- ---- ---..,.._.. 
QI),. Value Qt)'. Value Qt)'. Value 

Iraq 1.9 475 2.6 362 2.1 36S 
Libya- -NiI-

The quantity and. value of Sulphur 
imported from Iraq and Libya are given 
below: 

Quantity: In tonnes 

Value Rs. /Croles 

1985-86 1987 88 

Qty. Valu Qty. VaTu Qty. Value 

Iraq 
Libya -

lS()OO 2.34 15000 1.87 
-tJiI-

(c) Term contracts are resorted to (or 
JoDa term security of supplies and also (or 
ebtaiDioa crude oil. Bcocrall), not available in 
''''' market. 

(d) and (e). No specific problems are 
being faced in the shipment o( oil in tho 
Gulf due to Iran Iraq war. 

(f) Most of the term contracts have 
trade linkages. On spot market purchases, 
otber thiogs being equal, preference is BiveD 
to parties making proposals for counter 
trade. 

Includes a product swap of 0.3 
million tonoes. 

** Provisional estimates. 

** Provisional estimates. 

Industrial growtb of Mabarssbtra 

10415. SHRI PRAKASH V. PAIJL: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether there has been a setback io 
the sphere of industrial growth in Naha-
rasbtra due to the' closure of big mills 
particularly the textiles and also the power-
looms during the last three years; 

(b) if so, the extent of this decline as 
compared to All India average; 

(c) wbether tbere has been a growth io 
the sphere of small scale industries; 

(d) if so; the extent ,bereof duriDg the 
last three years; 

(e) whether on a balance the industrial 
labo -r bas been benefited and jf so, tbe 
de .• lIls thereof; and 

(f) if oot, the losses suffered by them "l 

THE MINISTER OF STATE IN mB 
DEPARTMENT OF INDUSTRIAL ')EVB. 
LOPMENT IN THB MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
(8) to (d). CSO does Dot mooitor ltatewiae 
industrial growth. Table below lives data 
for industrial approval. ror Mabaras"tra 
State for the period 1'8A to 1'87 • 
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Y.ar LOI Dellu,.,«l Regi,· Total 
'rations with SIA 

1984 194 194 

1985 211 lSI 361 

1986 173 277 450 

1987 137 217 354 

This sbows satisfactory trend in tbe 
industrialgrowtb of the State. 

In so far as the growtb in the Small 
Scale Sector of Mabarasbtra is coce rncd , 
tbe number of SIDO units went up from 
41040 in 1985 to 49927 in 1987 register-
ing an average annual growtb of over 1 0 per 
cent during this period. 

(e> and (f). The information is not 
maintained by tbe Ministo of Industry. 

Faulh in Blogas Plants 

10416. SHRf PRAKASH V. PATIL : 
Will tbe Minister of ENERGY be pleased 
to state: 

(a> wbetber the faults in bioaas plants 
are design defects or component defects; and 

(b) if so. wbetber a better designed 
plant will be evolved to make it work 
trouble free ? 

THE MINISTER OF ENERGY 
AND MINISTBR OF COMMUNICATIONS 
(SHRI VASANT SATHE): <a> The design5 
of biOias "lanU beiDg promoted uader tbe 
National Project for BiolU Development 
arc field wortby and sound. Faults in 
biopl plant. could arise due to Jmproper 
c:oDItruction and operational t~bDiqucs. 

(b) Researcb projects are in proare'S5 
u a part of ~ontinuiDl ac:tivity to develop 
better aod cheaper doaiins of bioaas plants 
II ,,011 at appliaDcoa. 

Natural gal as a pe.rol sabltlta .. 

t 0417. SHIUMATI KISHOIU SINHA: 
Will the Minister of PETROLBUM AND 
NATURAL GAS be pleased to state : 

(a) whether Government have plant to 
un natural gal available at low prcuure .. 
a petro! substitute in internal comboadon 
eogines; 

(b) if 10, whether any aperimcnts 
have been done in tbis regard; and 

(c) jf 10, tbe current ItatUI of tbe 
projects? 

THB DBPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
N.&.TURAL GAS <SHRI llAFlQUB 
ALAM). <a> to (c). O~GC bave COD-
dueled trials for usc of compreued natural 
gas (eNG) as ao automotive fuel to replace 
diesel/petrol at their operational centres in 
Bombay, Rajabmundry (AP). Gujarat and 
Tripura. Tbis is a ptlot study to examine 
tbe sutiabihty and economic viability of this 
alternative fuel in Indian conditions. 

Price decontrol of traaqallilel'l • .."...11:1 
aad sedatly. 

10418. SHRI RAM DHAN : Will the 
Minister of INDUSTRY be pJeucd to· 
state : 

<a> wbether tranquillisers, bypuotica 
and sedatives whicb were catcaorised as 000-
assential and kept outside price control 
under tbe Draa Policy J 978 aod tbe Drup 
(prices Control) Order. 1979 have beco 
brouallt under price control ander the Drup 
(prices Control) Order, 1987; and 

(b) if so, the roasoDS therefore 'I 

THE MINISTER OF INDUSTRY. 
(SHIU J. VBNGAL MO): (a) Same 
tranquillisers. bypnotiQl aocl aedatifta baWl 
been broupt under price control uoclcr 
DPCO. 1987, whicb \1Nle decootrolJecl UDder 
DPCO,1979_ 
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(b) Tb~se rugs were included in 
scheduled II DPCO. J 987 as per tbe 
recommend ons of Kelkar Committee. 

(T,ans/a'J6n] 

LPG cyliader at Rs. 2/-

'10419. SHRI RAM DHAN: 
SHRI NITY ANANDA MISRA : 
SHRI BALWANT SINGH 

RAMOOWALIA: 
SHRIMATI MADHUREE 

SINGH: 
SHRI BANW ARI LAL 

PUROHIT: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether the Delhi Energy Develop. 
ment Agency has invented a gas from 
cellulosic waate in Bakoli Energy Complex 
which can be used as cooking gas and pro-
duced at a cost of only Rs, 2 per cylinder; 

(b) if so, the details thereof; and 

(c) tbe action plan chalked out to 
extend the benefit of this scheme to the 
consumers at large? 

THE MINISTER OF ENERGY 
AND MINISTER OF COMMUNICATIONS 
(SHBJ VASANT SATHE): (a) The Delhi 
Energy Development Agency has taken 
up an experimental project which relates to 
scientific, technical and engineering veri-
fication of a process, claimed to have been 
developed by an individual for generation of 
combustible fuel from cellulosic wastes. 

(b) The project consists of raw material. 
preparation and handling equipment, an 
experimental reactor. a cleaning and cooling 
train and flarioa up arranaement, besides 
fire sllfety arrangements in tbe initial phase 
of the proje;t. The equipment for conver-
sion of combustible fuel to electricity (dual 
fuel aenerator set) will be added if aDd when 
process parameters are verified and experi-
mentatioo. completed. The process i. claimed 
to lJa.e been de.eloped only for cellulosic 
wutet. viz. cotton waste/willow dUit. 

(c) The Government .(Deltli Adminis-
tration) are meeting full cost of tbis experi-
mental project, aDd other necessary infras-
tluctural facilities. The experiment will help 
to determine whether the process claimed is 
feasible or exploitable. 

Maitbon Gas Turbine Projects by 
Damodar Valley Corporation 

10420. SHRI SARF ARAZ AHMAD : 
Will the Minister of ENERGY be pleased to 
state: 

(a) the time by which the Maithon las 
turbine project which is under construction 
by the Damodar Valley Corporation is likely 
to be commissioned and the target date fixed 
tor its completion; and 

(b) the reasons for delay in its cons-
truction? 

THE MINISTER OF STA1E IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI LA ROHTAGI) : (a) and (b). As per 
tbe original commIssioning programme, the 
first two units of Maithon Gas TurblDe 
Project (3 x :0 MW) under consrructioD by 
the Damodar Valley CorporatioD were 
targetted for commissioniilg durir g 1986-87 
and the 3rd unit during 1987·88. Due to 
the time taken in finaHsation of Agreement 
for loan with EXIM Bank of USA and 
completion of formalitIes. for availing of 
the loan, tbe starting of the work wal 
delayed. The first unit is expected to be 
commissioned in July, 19b 8 and the second 
and tbird Units in August, J 988. 

(E",lishl 

IDtroductioo of better public telepboDe 
.ystem 

10421. SHRI NITYANANDA MISRA: 
Will the Minister of COMMUNICATIONS 
be plealed to state: 

(8) whether the Indian Telepbone 
Industries Limited has introduced a better 
public telephone system which can be Ina-
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taIled at a very c:b'eap cost but giviDg much 
Improved performance tbaD tbe present 
Iystem; 

(b) if so, tbe main features of tbe 
system; 

(c) wbethtr this will be rpade available 
to ruraJ arras also on a selrctive blUis; and 

(d) if so, whether all tbe States can 
derive benefit out of it and if so, tbe plan 
for Orissa. if aoy ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHF) : (a) ITl Limited 
is shortly laurching produ::.ts lucb as 
Electronic Small Automatic Exchange, 
C-DOT Rural Aut -matic Exchange, Inte-
grated Loca' Cum-Trunk Exchs"ge (ILT) 
ard Mini Intfgrated L("cal.cum-TruDk 
Exchange. T~,e Department of Tele' 
communicatior" rrf'poses to ir troduce 512-
port digltaJ ILT aod 64-port Mini ILT 
Exchange, in their network, These ex-
changes are based on ITI design. 

(b) The main features of S 12-port 
digital ILT and 64-port Mini ILT Exchanges 
are as under : 

(i) Tbe~e exchanges aro digital elec-
tronic excha oges; 

(ji) Facility to recurd tbe number of 
calts made by each subscribers is 
provided; 

(iii) Group dialling facilities can be 
provided. 

Ov) Excbange is designed to be ex-
panded to 2048 Jines. 

(c) and (d). The Mini ItT exchange is 
primarily to be used for rural an'lls. The 
S 12 port excbange is intended to be u~ed at 
Group dialling centres for pfovis:on of 
group dialling radlit e~. In this way, it D'lay 
serve sma\ler etchanses in rural areJs. The 
proposal in respe<:t of Mini ILT Exchange 
for Orissa State is under finalisation among 
otbers. 

Expansion of teleplloae radlity I. 
0rI ... 

10422. SHRI NITYANANDA MISRA: 
WilJ the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether any targets were fixed by 
hrs Ministry under tbe S:venth Plan for the 
expansion of telephone facilities in Oriua; 

(b) if !lO, the details thereof betb for 
urban and rural sectors; 

(c) the target achieved with reasons for 
the slippage; and 

(d) the steps being taken to make up the 
lost progress ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SARI VASA NT SATHE) : (a) Yes, Sir. 

(b) Details are as follows: 

Urban-3 new te1ephone exchanges. 

Rural- "2 telephone excbanges and 
4 S 0 Long Distance Public Telepholles. 

(c) During the First three years of tbe 
Plan (1985 to 19P5) 92 Telephone Ex-
changes and 3! 7 LODg Distance Public 
Telephones have been op~ned iD rural areas 
and 2 new telephone excbanacs have been 
opened in Urban areas of Orissa. The 
balance of the Seventh Plan Taqet is Ukely 
to be achieved during last two years of tbe 
Plan (1988- 8 9 and J 989-90). 

(d) Does not arise in veiw of (c) 
above. 

LPG Agendes I. Deihl 

10423. SHRI C. SAMBU : Will the 
Mini~ter of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the names of the places ill Delh 
where new LPG agencies were o.,.aod, 



Written Answers MAY 10,1988 Written Answers 208 

commiaiooed duriDa 198 '1- 8 Band tIloir 
cateaory·wisc detaOs; and 

(b) tbe Dumber and locations of DOW 
LPG alencios likely to be commissioned in 
Delhi duriDg 1988-89 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE ALAM): 
(a) The oil industry has appointed 14 LPG 
distributorships at tbe fonowing locations in 
Delhi durins 1987-88; the category thereof 
is indicated asainst each : 

S. Name of the Location Catelory 
No. 

1. Kasbmere Gate OP 

2. Sukbdev Vibar OP 

3. Jabangirpuri/:)ubzi- Mandi/ 
Rana Pratap 
Mara VG 

4. Lajpat Nagar SC 

,. Karol Bagb UG 

6. Mayur Vihar FE 

,. Khanpur SC 

•• Gandhi Napr/KaUasb 
~r FF 

,. Hari Nagar Govt. nominee 

10. Robini 

1 J. Daryapnj 

12. Kirtinapr/Ramesbnaaar 

13. GandhiDagar 

OP 

DC 

OP 

se 
14. Alaknanda Govt. nominee 

(OP=Open 

ua = Unemployed Graduate. 

SC =-=Scbeduled Calte 

FP::s:Freedom Fighten 

DC =Defencc Cateaory) 

(b) UptO tile Matkotin, PlaDs 1987·88, 
die oil iaduatry bu plaDned to tet up 40 
mote LPG distributorsbips in Delhi at tbe 

following locatioDs which are at various 
stages of processing : 

S. Name of the location 
No. 

t. Gceta Colony 

2. Bara Hindu Rao 
3. Green P&rk 

4. R.K. Puram 

s. Pitampura 

6. Kalkaji 

,. Ajmcri Gate 

8. Yamuna Vibar 
9. Mayur Vibar (2 locations) 

10. Dr. Mukherjee Nagar 

1). Robini (J Jocations) 

12. Badarpur 

13. Motinagar/Karampura 

14. Patpargaoj (2 locations) 
1'. Gandhi nagar (2 locations) 
16. Palam 
17. Vasant Kunj/Mehrauli (3 locatiooa) 
18. Karol Kunj 

19. Cantt. 
20. Alaknaoda 

21. Shalimar Bagb 

22. Laksbmina,ar 

23. Rani Baah 

24. Paschimpuri 

25. Daryapnj 

26. Vishnu Garden 

27. Najafgarh 

21. Bara Hindu Rao 

29. Sbakti Nagar 

30. Bawana 

31. Prashant Vihar 

32. Sri Ram Park . 

33. Sarita Vlblr 
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As various steps precede the actual 
commissioning of a LPG distributorship, it 
is not possible to indicate tbe exact time by 
which these distributorships wiJI be commis-
sionod. 

Setting op of telephone excbanges 
In Hyderabad, Andbra Pradelb 

10424. SHRI PRAKASH CHANDRA: 
SHRI SRI HARI RAO : 
SHRI M. RAGHUMA 

REDDY: 
SHRI MANIK REDDY: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether Government propose to set 
up any new telephone exchanges and expand 
the existing telephone exchanges in Hydera-
bad, Andhra Pradesh during the next three 
years; 

(b) if so, the details tbereof together 
with capacity likely to be expanded; and 

(c) the financial implications thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIO~S 
(SHRI VASANT SATHE) : (a) Yes, Su. 

(b) and (c). Details of expansion plann-
ed alongwith financial implications year-wise 
for next tbree years. 

1988-89 

(i) A 1,000 lines Electronic Remote 
Line Unit (RLU) parented to 
Sccunderabad IV bas been com-
missioned at Rajendra Nagar on 
23.4.88. 
This expansion is part of 10.000 
lines Electronic exchange at Seeun-
derabad, the estimated cost of 
which is Rs. t 5.S9 crores. 

(ii) Following exchanges are likely to 
be commissioned during remaining 
part of 1988·89. 

<a> 2.000 lines Electronic-Remote Line 
Vnit (RLU) at Saror parented to 

Secunderabad IV Electronic Ex-
change. This forms part of 10,OCO 
lines at Secunderabad, tbe estimat-
ed cost being Rs. J 5.59 crores. 

(b) 3,000 Jines expansion of Sai(abad 
Electronic Exchange. This (onn! 
part of ~, 000 Jines expansion of 
Electronic E~change at Sairabad, 
the estimated cost being Rs. 8.8~ 
crores. 

(c) J ,000 Jines expansion by way of 
Electronic Line Cards. The esti-
mated cost being about RI. 0.9 
crores. 

(d) 2.000 Jines expansion of Crossbar 
exchange Secunderabad III. The 
estimated cost being RI. 0.28 
crores. 

1989·90 Exchanges likely to be commission-
ed is as follows : 

(a) 1.000 Jines Electronic Remote Line 
Unit (RLU) at Jeedi Matla parent-
ed to Secunderabad Electronic Ex-
cbange. The estimated cost beina 
about Rs. t crore. 

1990-91 Excbanges likely to be commission-
ed is as follows : 

(a) 1,000 Jines Remote Line Unit 
(RLU) Expansion each at JuhDi 
Hills and ChandarayaDgutta parent-
ed to Saifabad Electronic Excha.,.e. 
The estimated cost beina Rs. 3.5' 
crores. 

(b) 4,000 lines expansion by way of 
Electronic Line Cards. The esti-
mated cost beiDg Rs. 3.60 crores. 

Budgetary support to public 
sector UDUS 

J0425. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of INDUSTR.Y be 
pleased to state: 

(a) whether attentifln of Government 
has been drawn to the news item captioned 
"No more funds for public sector·· appear-
ins in "T~c QindQstsn Ti~·· of J 'Ua 



. Japuary. 1988 stating that budgetary sup· 
port. for the public sectot has been ruled out 
as the budget can not any more bear tbe 
added burden of sharing public sector losses; 

(b) the names of the public lector unit. 
which have suft'ered losses in each of the 
Jast three years and tbe cumulative loss 
soitered by each of them; 

(c) tbe names of units out of these 
wbich will not be liven budgetary support 
and iWbat aJternative measured have been 
adopted for them; and 

(d) the names of units which have receiv-
ed budgetary support during t 987-~ 8 and 
tbe amount thereof; 

Wriuen ,.f""wers 

THE MINISTER OF INDUST&Y 
(SHRI J. VENGAL RAO) : <a) Bud@etary 
Support for tbe Public Sector Undertakinp 
bas not been ruled out. 

(b) Tbe names of tbe Public Sector 
Undertakings which have suffered losses in 
each of the last three years and cumulative 
loss suffered by eacb of tbem upto 31.3.87 
are given in the statement given below. 

(c) Does not arise in view of (8) above. 

(d) The Annual Accounts of the PubJic 
Enterprises for the financial year 1987.88 
are yet to be furnished. 

Statement 

SI. No. Name of Public Sector Undertdkmg 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
'2. 
13. 
14. 
U. 
, 6. 
17. 
18. 
19. 
20. 
21. 

2 

Mishra Dbatu Nigam Ltd. 

The Indian Iron & Steel Co. Ltd 
Kudremukh Iron Ore Co. Ltd 
Bbarat Aluminium Co. ltd. 
Bharat G oJd Mines Ltd. 
Hindustan Copper Ltd. 
lndia Firebricks & InsulatioD Co. Ltd. 
Bharat Cokin, Coal Ltd. 
Eastern Coalfields Ltd. 
Cement Corpn. of India Ltd. 
Tbe Fertilizer Corpn. of India ltd. 
Hindustan Antibiotics Ltd. 
HlndOltan Salts Ltd. 
lodian Drugs & Plaarmaceuti"a}, Ltd. 
Smith Staniitreet ct Pharmaceuticals Ltd. 
Hindostan Fertilizer Corpn. Ltd. 
Maharashtra Antibiotics & PhannaceuticaJs Ltd. 
Punjab Maize ProdUCU Ltd. 
Benp.l Immunity Ltd. 
Bengal Chemicals a: Pbarmacruficats Ltd. 
BraitJawalto &. Co. Ltd. 

(RI. in crores) 

Cumulative loss as on 
31.3.1987 

3 

33.68 
416.94 
214.27 
333.23 

37.98 
152.66 

1 ~.S6 
875.86 
861.77 

NIL 
836. '2 

37.11;9 
O.1~ 

226.43 
4.64 

3 J8.69 
3.72 
8.10 

100.21 
20.37 

510.72 
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1 2 3 

22. Heavy Engineerieg Corpn. Ltd. 68.69 

23. Jessop 4 Co. Ltd. 

24. Bharat Process & Mechanical Engineers Ltd. Id.62 

2S. Weighbird (India) Ltd. 3.84 

26. Bharat Pumps & Compressors Ltd. 18.91 

27. Biecco Lawrie Ltd. 2.5.67 

28. National Instruments Ltd. 23.65 

29. Richardson &: Cruddas (1972) Ltd. 21.86 

30. Semi Conductor Complex Ltd. 13.94 

31. Central Inland Water Transport Corpn. Ltd. 128.23 

32. Cochin Shipyard ltd. 65.19 

33. Garden Reach Shipbuilders & Engineers Ltd. 98.5' 

34. Hindus tan Shipyard Ltd. 110.4'1 

35. MazagoD Dock Ltd. '6.07 

36. Scooters India Ltd. IOS.26 

37. Cycle Ctlrpn. of India Ltd. 37.69 

38. National Bicycle Corpn. of India Ltd. 24.67 

!9. Nagaland Pulp & Paper Company Ltd. 92.50 

40. Bbarat Ophthalmic Glass Lt:j. 33.~ 1 

41. The Mandya National Paper Mills Ltd. 27.00 

41. Rehabilitation Industries Corpn. Ltd. 051.905 

43. Tannery & Footwear CorpD. of India Ltd. 61.06 

44. Hooghly Printing Company Ltd. 0.42 

45. National Jute Manufacturin& Corpn. Ltd. 2G3.99 

46. HindustBn Newsprint Ltd. 23.92 

41. Tyre Corpn. of India Ltd. 24.73 

48. Stale Parms Corpn. of India Ltd. '.6. 
49. NTC (Delhi, Punjab & Rajasthan) ltd. 66.12 

SO. NTe (Andbta Pradesb, Karnataka. Kerala " Mahe) Ltd. 93.80 

SI. NrC (Oujarat) Limited 77.83 

'2. NrC (Madhya Pradesh) Limited t23~.4 

53 .. NTC (Mabarasbtra North) Limited 129.17 

,4-. NTC (Soutb Maharasbtra) Limited tt.2' 
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1 2 3 

5S. NrC (Uttar Pradesh) Limited 108.3$ 

5S. NTC (West Bengal, Assam, Bihar & Orissa) Ltd. 191.38 

S7. The British India Corpu. Ltd. 60.66 

S8. The Elgin Mills Company Ltd. ~ 1.54 

59. The Cotton Corpo. of India Ltd. 118.89 

'0. North Eastern Handicrafts & Handloom 

CU. 
61. 

63. 

64. 

65. 

6'. 

Development Corpn. Ltd. 

Delhi Transport Corpn. 

Hindustan Prefab Ltd. 

Indian Road Const. Corpn. Ltd. 

Engineering Projects (India) Ltd. 

Hotel Corpn. of India Ltd. 

Artificial Limbs Mfg. Corpn. of India 

Setting up of TV studio at 
Vij.yawada 

J 0426. SHRI V. SOBHANADREES-
WARA RAO : W,ll the MlDlster of INFOR-
MATION AND BROADCASTING be 
pleased to atate : 

(a> whether Government propose to set 
up a TV studio at Vijayawada by tbe end of 
Seventh Plan; 

(b) whether tbe land for tbe proposed 
TV studio bas since been acquired and 
aUocationa made for tbe purpose; and 

(c) if so, the details thueof and the 
time by which the coDstruction is hkely to 
commence ? 

THE MINISTER OF PARLIA \1L>':. 
TARY AFFAIRS Al'\D MINISf£R 0F 
INfORMATION AND BROAD~ASTING 
(SHRI H.K..L. BHAGAl): (.) Establish-
IDCnt of a TV Studio Centre at Vljayawada is 
iodudcd in the Seventh Plan of Doordarshan. 

(b) and (c). A suitable site for the loe.-
ti9a of tile proposed TV studio baa been 

1.20 

863.50 

6.65 

39.80 

168.6S 

13.1 8 

14.00 
--~-----

identified and an outlay of Rs. 87.00 lBkhs 
bas been included in Doordarshan'8 Annual 
Plan for 1988 89 for this project. The 
lead time for completion of projects of this 
oature is 3-4 years after commencement of 
work at sIte. 

Group diaJJiog aod ST D facilities io 
all exchaoges in Krishna Di~trict 

of Aodhra Pradesh 

1<)427. SHRI V. SOBHANADREES. 
WARA RAO: Will the Mloister of COM. 
MUNICATIONS be pleased to state: 

(a) whetber the Telecommunications 
Dep..11 nlent bas a proposal to conncct all 
the t:xc!:,anges in Krishna District in Aodbra 
h ... Le~b by group dialling and S.T.D. 
facilities: 

(b) jf 50, tbe details thereof; and 

(c) tbe likely date by which tbis will be 
accomplished ? 

THE MINISTER OF ENERGY AND 
MlNISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yet, Sir. 
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(b) and (c). I. STD-VuYJuru is plan. 
ned to be provided with STD facility dur-
ing tbe 7th plan period. 8 Exchanges in 
Krishna District have already lot this 
facility. 

11. Group DialJtng-11 group dialling 
centres covering all excbanges in tbe dis-
tricts on tbe basis of UFZ's (Short distance 
Charging Areas) system have been formed 
for this purpose. 4 Group centres are al-
ready bavins group dialling facility wbile 
the rest are proposed to have this facility 
progressively during 7th/8th plan. 

MaDofacture of diesel generators 
by BHEL 

10428. SHRI H.N. NANJE GOWDA: 
Will the Minister of INDUSTRY be pleased 
to state 

(a) whether the Bhopal unit of the 
Bharat Heavy Blectricals Limited is likely 
to manufac~ure diesel gcnerators in the near 
future; 

(b) if so. whether these will be better 
than tbose manufactured by otber countries; 

(c) whether the BHEL have submitted 
their proposal to Government; 

(d) if so, by wbat time Government 
propose to give the decision; and 

(e) tbe details of tbe same? 

THE M!NISTER OF INDUSTRY 
(SHRI J. VBNGAL R.\O) : (a) and (b). 
Tbe Bbop.il Unit of BHEL is already 
manufacturing Diesel Gen~rator Sets. The 
performance of the BHEL sets is compar-
able to that of sets imported from abroad. 

(c) to (e). Do not arise. 

Manuracture or pollulion free 
buses by BHEL 

10429. SHRI H.N. NANJE GOWDA: 
Will the Minister of INDUSTRY be pleasod 
to state: 

<a> \\'hetbcr the Bharaf Heavy Electricals 
Limited is manufacturioa pollution free 

buses for the Delhi Tran.port Corporation 
and also for Jammu and Kashmir Transport 
Undertakings; 

(b) if 80, bow many buses tbey bave 
already purcbased from tbe Bbarat Heavy 
Blectricals Limited; and 

(c) whetber tbese buses are workin. 
satisfactorily ? 

THE MINISTER OF INDUSTRY 
(SaRI J. VENGAL RAO): (a) and (b). 
BHEL bas manufactured and supplied' 5 
pollution free buses to Delbi Energy Deve-
lopment Agancy and 10 buses to J and It 
State Road Transport Undertaking. 

(c) Yes, Sir. 

FlariDg up of Natural Gal 

10430. SHRI H. N. NANJE GOWDA: 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state. 

(a) wbetber witb natural gas emergina 
as an attractive substitute for oil, Govern-
ment have drawn up an effective stratesy 
to reduce its fiaring; 

(b) if so, tbe main points of the 
strategy tbat bas been adopted; 

(c) to what extent it wilJ be helpful; 
and 

(d) tbe time by wbich tbe results of this 
are likely to be achieved ? 

THB DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUB 
ALAM): (a) Yes. Sir. 

(b) Tbe fonowln. are the major atep. 
taken to reduce fiaring of ps : 

(i) Compression facUities bave been 
auamented and arc beioa further 
dovelopcd. 

(Ii) PaU-back consumers are heiDI 
cncourapd who can tako PI wIleD 
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the reaular consumers fail to utilise 
tbe committed offtake. A 15% 
discount is given on tbe basic price 
for tbe fall-back consumers. 

(iii) Additional consumers bave been 
developed in tbe North-Eastern 
Region where tbe offtake by regular 
consumers bas been very low. 

(c) and (d). As a result of the various 
mQBSurCi taken, the percentage of gas Oared 
comparcc;l to the total production bas come 
do",n fr{)1D 42 per cent in 1984-85 to 
28.pcr ccnt in 1986-87. 

Meeting of Chief Executive of Public 
Sector 

104,31. SHRI H. N. NANJE GOWDA: 
W~l tbe MiD;ltu of INDUSTRY be pleased 
to state: 

(a) whether in the meeting of tbe Cbief 
Executives of Public Sector beld in Delbi 
in .January. 1988 it was emphasised to give 
top priority to generating internal resources 
as Government considered tbe public sector 
a major weapon in development and in tbe 
war against povel ty; 

(b) if so, whether the suggestions and 
guidelines enunciated in the meeting have 
been circulated to all tbe public sector under-
tatilJ8S; 

(c) if 80. whether public sector under-
taJaioIs !)ave formulated any concrete 
pr~m, {acq,rdioa; apd 

(d) how many public .ector undertakiogs 
have started work on those programmes '1 

THE MINISTER. OF INDUSTRY 
(SaRI J. VBNGAL RAO): <a> Yes, Sir. 
In ;tlle Chief .~ltOCUdves ConfereDCe held in 
Delhi .ia Janoal1 1988 it was empbasised 
to live top priority to geoeratiDg internal 
resources bY public sector units but no 
IPICiIc sUllllltioos/pidclioes were onunciated 
Ia 'u. rnectilll. 

(b) to (d). Do not arise. 

Loeatioo of LPG Officos aod GodowDS 

10432. SHRI N. DENNIS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the details of the conditions Jaid 
down for LPG distributors/dealers to locate 
their offices and godowns to store cylinders; 

(b) whether any gas cylinder godowns 
are located in the residential houses; if so, 
the details thereof; and 

(c) whether any periodical checks of 
the god owns of gas cylinders are being 
conducted to ensure that such god owns are 
not located in residential premises '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) The distributors are required 
to locate their show rooms/office as far as 
possit-Ie at tbe market centre keeping in view 
tbe convenience of the consumers. Subject to 
their fulfilling tbe conditions laid down in the 
Gas Cylinder Rules, 1981. the godowns can 
be located at any place, preferably in the 
marketing area of the distributorship or at 
nearby locations. These god owns have to be 
licensed by tbe Explosives Authorities before 
the commissioning of the distributorship; 

(b> No, Sir. 

(c) Yes, Sir. 

Aaents for printing and dlstrlbutloa 
of teleplloo. director1el 

10433. SHRI N. DENNIS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

<a> the particulars of firma and/or 
incllvidual who have boon appoiDtocl ..... 
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for the printing and djstribution of telephone 
directories at various places, State-wise; 

I \b) the amount and the period for 
whicb tbese aaeDcies have been aranted; 

(c) the number of yellow pages printed 
in the various directories; aod 

(d) whether Telecommunications Depart-
ment gets any sbare of profit over tbe sale 
of these yellow pages and if so, the details 
tbereof? 

THE MINISTER OF FNERGY AND 
MINISTER OF COMMU~ICATIONS 
(SHRI VASANT SATHE): (a) to (d). 
The information is being coneeted and will 
be laid on the Table of the House. 

Encouragement to Women entrepreneurs 

10434. SHRl N DENl\IS: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) the steps taken by Government to 
encourage women entrepreneurs to establish 
industries; 

(b) whether Government have received 
any representation from women organisations 
in this regard; 

(c) if so, the details thereof; and 

(d) the action taken or proposed to be 
taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMEt-:T OF INDllSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) A number of facilities and 
incentives such as land and buildings. con-
cesssionaJ finance, scarce raw material, and 
marketing support etc. are provided to small 
scale entrepreneurs by tbe State and Central 
Governments. Women Entrepr~neurs are 
also eliaibJe to all these facilities. 

(b) aod (c). Some representations have 
been received from women organisations 

recently concerning land and buildiDp, 
concessional finance, price preference in 
Government purchases aDd abuse of iD"n-
tives given to women entrepreneurs. 

(d) The Government of India bas 
constituted a National-level Standing Com-
mittee on Women Entrepreneurs to make 
recommendations and suggestions to the 
Government for further developnlt nt of 
entrepreneurship amonast women. 

Complaints of excess billing of 
telepilGne, 

10435. SHRI R.M. DHOYE: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the complaints of t'xcess 
biHing of telephones have registered sharp 
increase in De1hi. Bombay, Calcutta and 
Madras in recent years: 

(b) if so, the detaIls in this reaard 
during tbe last three years; city· wise and 

(c) the steps Government have taken or 
propose to take in tbis regard? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) No, Sir. 
Though complaints of excess billing of 
Telephones have increased in recent years 
in Delhi, Bombay. Calcutta and Madras, 
the increase cannot be termed as sharp. 

(b) Details are given below in tbe 
Statemc;nt. 

(c) Steps ind;cated below have been 
taken to minimise thp number of complaints 
and settle chern promptly: 

(i) Introduction of positiYe battery 
metering in Cross Bar &cbangcs. 

(iJ) ProvIsion of automatic switcb over 
of day and night tariffs. 

(iii) Reduction of forced release period 
on cilled subscriber held ~oditioo 
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from I to 2 minutes to 1 0 to 1 5 
seconds in case of subscriber dialled 
trunk cans. 

(iv) Introduction of SOO milli seconds 
delay in trunk automatic exchanges 
for recognition of ca])ed subscriber 
answer condition. 

(v) Routine testing of subscriber's 
meters. 

(vi) Sealing of meters. 

(vii) Locking of Meler Rooms. 

(viii) Restriction of entry into M.DF. 
Room. 

(ix) Locking of DPs (Distribution 
points). 

(x) Raising of DPs. 

(xi) Formation of mobile v;ai1ance 
SQuads. 

Statement 

Name of City Years Nos (If bills 
issued 

(In lakhs) 

(I) Delhi 1985-86 17.12 
1986-81 18.80 
I c;87·88 21.55 

(2) Bombay 198~·86 25.38 
1986-81 27.67 

J 987-88 29.59 

(3) Calcutta 19~5·86 10.95 
1986-87 11.55 
1987-88 11.88 

(4) Madras J 98'-86 06.32 
1986-87 07.68 
1987-88 07.57 

(xii) In order to settle the excels billin, 
complaints promptly, adequate 
powers have been delegated to tbe 
field units at various levels and a 
maximum time limit of 60 days 
laid down for settling the 
complaint. 

(xiii) Instructions have been issued to 
put th~ telephone under MLOB 
observation in the event tbe fort-
nightly meter reading indicates a 
sudden rise in the number of local 
ca])s so tbat reasons of rise could 
be immediately known and the 
interests of the subscriber as also of 
the Department taken care of. 

(xiv) The Department is also progressively 
instalhng Automatic Message 
Accounting equipment indicating 
detaIls of local from a subscriber 
in order to check the misuse of 
phone and satisfy the subscriber. 

No of excess Percentage of 
billing complaints excess biJJing 

complaints to 
No. of bills 

(In laths) 

0.14 0.82 
O.ll 0.69 
0.21 0.97 

0.16 0.63 
0.13 0.47 
0.25 C)'~4 

0.10 0.91 
0.11 0.95 
0.16 1.34 

0.05 0.79 
0.06 0.78 
0.01 0.Q2 
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Capacity oflll8afloo lor hydro power 
generation equ.pment by BHEL 

10436. SHRI MULLAPPALLY RAMA· 
CFtANDRAN: Will tbe Minister of 
INDUSTRY be pJeased to slate: 

(a) whether the Bharat Heavy Electrjcal~ 
Limited is facin~ under utilisation of capacity 
in the manufacture of hydro power genera-
tion equipment; 

(b) if so, the reasons therefor; 

(c) the installed capacity of the BHEL 
for production of hydro generation equip-
ment and the demands for the equipment 
during 1985-86, )9~6-87 and '98'1-88 
respectively; 

(d) the deta ils of orders for the equip-
ment for the coming years; 

(e) whether his Ministry has discussed 
with the Ministry of Commerce and other 
Ministries to find out the ways and pf'ssibili-
tie! of increa'\mg domestic demand for 
hydro generation sets' and 

(f) if so, the details thereof? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) and (b). 
BHEL has been facing under-utilisation of 
capacity for hydro power generation equip-
ment due to inadequ3te orders. 

{C) BHEL's instaJied capacity for pro-
duction of hydro generation eqUipment is 
1345 M W per-annum. fhe elltent of orders 
received by BHEL for hydro sets year-wise 
is given below : 

1985-86 

1986·81 

1987·88 

741 

312 

892 

(in MW) 

(d) At present BHEL has got confirmed 
orders totalhng to 1 is Ii Nt W for hyd fO 

power generation equipment. 

(0) and «(). The ways and means of 
adequately utilizing tbe capacity available 
with BHEL for manufacture or power 
generation equipment have hen periodically 
discussed in meetings attended by represen-
tatives of aU the concerned Ministries. 

Setting op of petrochemical plaut at 
Nagpur 

J 0437. SHRI BANW ARI LAL PURO· 
HIT : Wil1 the Minister of INDUSTRY be 
p1eased to state : 

(a) whether there is any proposal under 
the consideration of Government to set up 
a petrochemical plant at Nagpur in the near 
future; 

(b) if so, the details thereof; and 

(c) when the same wm be set up and 
start functioning? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): <a) to (c'. An 
Industrial Llcence has been issued to MIs. 
DeL Polyester Limited for setting up a 
plant in Nagpur District of Maharashtra 
State for the manufacture of polyester 
filament yarn for a capacity of 1 S ,COO 
tonn~/aDnum. This unit is expected to 
be commissioned in the second balf of 
1989-90. 

LPG Order, 1988 

104)8. SHRI BANWARI LAL 
PUROHIT: 

SHRI V SREENIV ASA 
PRASAD : 

Will tbe Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

(8) whether Government bave issu~ 
the LPG Order, 19S 8 to regulate the suPpl3 
and distribution of cooking gas in tbl 
country; 

(b) if so, the details tbereof; 

(c) tbe powers given to state Goven 
ments to regulate tbe supply and distribuli< 
by the Order; aDd 
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(d) to what extent the Order will check 
tbe use of unauthorised cylinders in tbe 
country ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI RAFIQUE ALAM): 
(a) Tbe Liquefied Petroleum Gas (Regula-
tion of Supply and Distribution) Order, 
1988 bas been promulgated by the Govern-
ment on April 21. 1998. 

(b) and (c). This Order seeks to (i) 
control unauthorised possession and con-
sumption of LPG (ii) regulate storage and 
transportation of LPG (iii) check the sale 
and distribution of LPG below tbe standard 
weight (iv) control the unauthorised pos~es­
sion, supply or sale of LPG equipment n nd 
(v) to invest in designated officers of the 
Central/State Governments and oil comp"r.ies 
the power of entry. search and seizure wjlh 
a view to ensuring compliance witb the 
provisions of the Order. 

(d) It is ~xpected that effective enforce-
ment of the provisions of this Order will 
protect the interests of genuine 1 PG 
consumers while preventing unauthorised 
diversion of LPG. in addition to enhancing 
safety in handling. 

Coosuvation of energy 

10439. SHRI UITAM RATHOD: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whdher blJY measures have ! (~n 
introduced to conserve energy keeping in 
view the o\,I:I . .loi. power shortage in diff..:rclIt 
parts of (hI.: ";l unlry; 

(b) if so, the details thereof; 

(c) whether it is proposed intro,Juce 
legislation to effectively implement the aho\c 
measures; and 

(d) tbe amount of ener~y expected to 
be conserved during the current year B' a 
result of the mea~urcs t3lttn so far '1 

THe MltQlSTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI LA ROHT AGI): (a) and (b). The 
measures introduced to conserve enellY 
include energy audits, training progra11lt1')es. 
awareness campaign. grant of fiscal incen-
tives including reduction in import duty on 
certain energy saving devices. rectification 
of inefficient pumpsets and amendments in 
standards prescribed for various electric 
appliances. 

(c) There is at present no such proposal 
under the consideration of Government. 

(d) A precise quantification of tbe 
amount of energy expected to be conscrved 
during the current year is not possible. It 
is not obligatory tbat the consumers wbo 
undertake energy conservation measures 
should report the results to Government. 

Incentives to lodes.ries in rors' areas 

10440. SHRI AMARSINH 
RATHAWA: 

SHRI CHINTAMANI JENA : 

Will the Minister of INDUSTRY be 
pleased to s:ate : 

(a) whether Government are considering 
to grant more incentive:> to industJ ies, parti-
cularly in rural areas; 

(b) if so, t be details thereof; 

(c) whether Government contemplate 
giving some incentives to the exisl ng indus-
tries also to develop them; 

(di wht:tber it is a fact tbat tbere is Jow 
utilisation of lc:tters of intent issued by Union 
Government; and 

(e) if.so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL' DEVE-
LOPMENT IN THE MINISTR,Y OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to Ccl. A statement i'liven below. 
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(d) and (e). The rate of utilisation of 
letters of intent, i.e. conversion of letters of 
intent into industrial licences over a period 
of 10 years (1975 to 198 ~ \ has ranged 
between SO and 60 per cent. Some of the 
reasons for non-implementation of the letters 
of intent generally are lack of requIsite 
finance for the project, lack of infrastructural 
facilities, lack of interest on the part of the 
promotors, subsequent changes in demand 
and supply position rendering the project 
unviable etc. 

Statement 

(a) to (c). Government has been review-
ing from time to time the progress of rural 
industriaHsation and takmg measures to 
promote tbe !:tame. Recen!ly. the following 
incentives have been announced : 

(i) Introduction of a special scheme 
for generation of self-employment 
in rural areas for specified products 
namely Radios, Cassette PI~yers 

and Recorders in combmatloD witb 
Radios, Tape Recorders, Voltage 
Stabilisers, footwear of value upto 
Rs. 15 oer pair and a few otber 
Items. 

Oi) Reduction in Ex~ ise·duty from 
2U per cent to 10 per cent ad-
"alorem fn respect of certalO band 
tools like files, screw drivers, pliers 
for tbe benefit of the self· employed 
persons such as Carp~nters. Fitters, 
Electricians, Plumbers etc. 

(iii) Exemption from excise-duty on 
food items viz. jams, jell!e~. fruit 
juices, sauces, ketcbups and pickles 
if manufactured to rural areas by 
registered cooperative societtes, 
K.V.I.C. and State Khadi and 
Villages Industries Boards. 

(iv I Full exemption from Excise-duty 
on laundry and carbolic soaps 
manufactured in rural areas by 
co op~rative and cottage and village 
induslrie.s sector. 

(v J Establishment of industrial areas 
and e.tates at District head quarters 
and at certain selected talukas 
towards de· centralisation of indus-
trial activit1 for IcncratiDl fQl'al 

employment, for tapping local 
resources etc. 

IDdaItrlaJ LiceolJD8 Poliey 

10441. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether industrial licensing policy 
has been further liberaJised to allow com-
panies to expand production upto the limit 
tbey could achieve upto March, 1990, 
irrespective of their earlier licensed capacity; 

(b) if so, wbether tbis provision will 
arply to all companies irresp~ctive of whether 
they belong to MRTP groups or come under 
FERA; aDd 

(c) if so, whether this would lead to 
market dominance being established by one 
o two companies to the exclusion of compe-
tHlon from otbers ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSIR1AL DEVE .. 
LOPMENT IN THE MINISTR Y OF 
INDUSTR Y (SHRI M. ARUNACHALAM): 
(a) and (b). According to the scheme of 
re ·endorsement of capacity announced 00 
30.3.1988. the maximum produ,;tioo 
achieved by an industrial undertakinl in any 
financial year between 1.4.58 and 31.3.1990 
would automatically be endorsed in ita 
licence or registration certificate subject 
to certain conditions. It is available to 
all c0mpanies includIng Mt#. TP/FERA 
companies. 

(c) No, Sir, as the scheme envisaaes 
maximum utilisation of tbe existing capacity 
only. 

Slippage in power generatiOD progra ..... 
OD National Tbermal Power 

Corporatioa 

t0442. SHRI G. S. DASAVARAJU: 
Will the Minister of ENERGY be plea_ to 
atato ; 
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(8) whether after tbe synchronisation of 
several power stations during the last one 
year, the power generation programme of 
the National Thermal Power Corporation is 
expected to receive a setback because of the 
heavy slippage in respect of development of 
linked miDes to these plants; 

(b) if so, to what extent Government 
arc considering to impro\ e its position; 

(c) whether any measures are being 
considered by tbe National Thermal Power 
Corporation in this regard; and 

(d) if so. the details thereof? 

THE MINISTER OF ST A IE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTR Y OF ENERG Y (SHRIMATI 
SUSHI LA ROHIAGI): ~a) and (b). Coal 
supply to tbermal power statlODs, IOc1udmg 
tbe stations of tbe NatIOnal Thermal Power 
Corporation (NIPC) IS closely monitored 
and remedial mea~ures. wberever necessary. 
are taken to ensure tbat tbere is no loss 
of generation on account of Inadequacy of 
coal supplies. 

There has been some delay JD the 
development of the Nigahi and Amlori coal 
mines of tbe Northern Coalfields Limited. 
linked to the Vmc!hyact .. l ,6 x 210 MW) 
and Riband (2 X 500 MW) Super Thermal 
Power Projects of the NTPC. The Amll)ri 
coalmine bas since started production aDd 
some out put of coal is being reallsed; 
reaular production from this mme would 
start in 1990-91. 

The first unit of 2 I () MW of tbe 
Vindhyachal Super Thermal Power Project 
bas heen commissiooed. Two more units of 
:UO MW eacb at Vindhycchal and one UII t 
of 500 MW at Riband are expected to CO'1 C 

into commercial opera' on io 19~ 8 t 9 
Pendin, development cf the Nlgahl end 
Amlori mines, the coa I requirements of the 
Vindbyachal and Rlhcnd Super Thermal 
Power Projects would be m.!t from otber 
miDOI in tbe Singrauli area. 

(c) and (d). For the supply of coal to 
tbcrmal power ItatioD& in tbe SinJl'auU area, 

the merry-go-round system of the power 
stations of the NTPC is being strengthened 
by the Corporation, at an estimated cost of 
Rs. 12 crores, wbich will provide flexibility 
of coal movement for supply to its tbermal 
power stations in that area. 

Fonds for critical projects 

10443. SHRI G. S. BASAVARAJU : 
SHRI S. B. SIDNAL : 

Will the Minister of ENERGY be pleas-
ed to state: 

(a) whether newly constituted Power 
Finance Corporation bas decided to identify 
critical projects In power generation for 
providing adequate funds in consultation 
witb the State Electricity Boards; 

(b) jf so, the number of projects identi-
fied so far; 

(c) the States where these projects are 
set up; and 

(d) whether the State Electrtcity Boards 
WIll be associated or held responSible for the 
implementation of these proJects? 

lHE MJNIS1ER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) to (d). For the 
Pow ~ ~ IDance Corporation (PFC), identi· 
fica' on of projects, in consultation with 
S alC Electricity Boards/State Governments, 
ic: a continuing process. During 1987-88, 
PFC bas financed six ongoing thermal power 
projects and seven transmission and distribu-
tion projects. The projects are locate d in~ 
Haryane, Maharashtra, Tamil Nadu, Andhra 
Pradesh, Rajasthan, Uttar Pradesh. Madbya 
Pradesh, Orissa and Karnataka. The Boards 
of these States have ~ommitted that they 
will maintain there own share of investment 
and enSure tbat these projects are completed 
within the Seventh PIID. 
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Increase of financial powers of 
N.T.P.C. 

10444. SaRI G. S. BASAVARAJU : 
SHRIMATI BASAVARA-

JESWARI: 
SHRI s. B. SIDNAL : 

Will tbe Minister of ENERGY be 
pleased to state: 

(a) wbether GovernlI1ent are consider-
ing to increase tbe delegation of financial 
powers to tbe National Tbermal Power 
Corporation; 

(b) if so, tte main features of the new 
proposal for providing more powers; 

(c) tbe axtent to which this will facili-
tate more projects coming up: and 

(d) the extent to wbicb tbe fiuancial 
powers have been raised? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) to (d). In tbe 
context of the Memoranda of Understanding 
concluded between tbe National Tbermal 
Power Corporation (NTPC) and the, 
Government of India for tbe years 1987-88 
and 19b8-89. the NTPC have been delegated 
enhanced powers which. inter-alia, include 
sanction of advance expenditure on new 
project proposals, releases of foreign exchange 
upto specified hmits in cases of committee 
multilateral and bilateral assistance tied up 
for tbe projects and sanction of incel;ltives 
etc. within tbe guidelines laid down for tbis 
purpose. The delegation of enhance po~ers 
to the Corporation is expected to further 
facilitate speedy implementation of its various 
projects. 

AS5essmeDt of board of Industrial and 
FiDancial Reconstruction 

10445. DR. B. L. SHAILESH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the problem of corporate 
mortality bas assumed special sianificantC at 
P&'OIeDt. 

(b) !f so, whether any assessment bas 
been made of tbe dispensation of the Board 
of Industrial and Financial Reconstruction 
set up under tbe provisions of the Sick 
Industrial Companies (Special Provilions) 
Act. 1985 and how far it baa offered a 
cure for the reconstruction of sick units; 
and 

(c) Cho steps proposed to be taken to 
tackle the sick industry problem ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) Data on sick industrial units assisted 
by banks in tbe country are collected by the 
Reserve Bank of India as per the definition 
of sick ness adopted by it. According to 
tbe latest information available from RBI, 
the number of large sick units in the country 
for tbe la5t three years are as follows : 

Number of 
large sick 
units 

Dec .• 

1984 

545 

Dec., Dcc., 

1985 1986 

637 Vl4 

(b) To deal witb tbe problems of sick 
industrial companies in an effective manner. 
the Board for Industrial and Financial 
Reconstruction (BIFR) was set up which 
became operational witb effect from the 
15th May, 1987. 

However, as on 30.4.88, tbe Board 
received 674 references in respect of sick 
industrial companies under section J S of 
the Act. Of these 474 bave been rcaistered. 
1 04 rejected and the remaining are under 
scrutiny aud removal of defects. The cases 
registered are under various stales of process 
as required under the Act. 

(c) For revival of sick industrial units 
in the country. Government of India baw 
takon various steps. Some of tbe important 
steps are as follows : 

(i) The R.eserve Bank of India hawt ..uod ,uidoijDoa to ~ ~ ~~ 
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!ltrengthening the monitoring systems 
and for arresting industrial sicknesl 
at the incipient stage so that cor-
rective measures are taken in 
time. 

(ii) The banks have also been directed 
by tbe Reserve Bank of India to 
formulate rebabilitation packages 
for the revival of potentially viable 
units. 

(iii) Reserve Bank of India have also 
issued guidelines separately to the 
banks iodicating parameters within 
which banks could grant reliefs 
and concessions for rehabilitation 

. of potentiaUy viable sick units 
"ithout reference to RBI both in 
tbe large and small scale sectors. 

(iv) The Government have also enacted 
a comprehensive legislation namely. 
"The Sick Industrial Companies 
(Special Provisions) Act. I 985 ' • 
A quasijudicial body designated as 
'The Board for Industrial and 
Financial Reconstruction (BIFR)' 
has been set up under the Act to 
deal with tbe problems of sick 
indU$trial companies in an effective 
manner. 

(v) Governmcnt of India introduced a 
'Margin Money Scbeme' with a 
view to supplementing the efforts 
of the State G\>vernment in reducing 
tbe incidcnce of sickness in the 
small scale sector. Under the 
liberalised scbeme the maximum 
amount of assiatance per unit 
available to sick small scale units 
for rehabilitation bas been increased 
from Rs. 20,000 to Rs. SO,OOO. 

(T,...,latlo.l 

Creation of Central Zoae of Oil 
Selection Board in Rajasthan 

J0446. SaRI SHANTI DHARIWAL : 
WlU the Minister of PETROLEUM AND 
NATURAL GAS be pleased to atate : 

<a) wbetber Government had com ide .. 
red a proposal to create a Central Zone in 
a.;.stbaa ia respect of Oil Selection Board; 

(b) if so. the action beinl taken in 
this regard; and 

(c) the time by which it is likely to be 
created ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (8) No, Sir. 

(b) and (c). Do not arise in view of 
(a) above. 

(Engli,h] 

Oil Selection Boards 

! 0 4 i 7. SHRI SHANTI DHARIWAL : 
WIll the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the present numbtr and location of 
Oil 5clection Boards in ttke country; 

(b) whether th~ members of Oil 
Selection Board. are elected according to a 
set plocedure~ aod 

(c) if so, the detalJs in this regard and 
the names and parllculars of the prescnt 
mcmbera of lhese Boards, period-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLBUM AND 
NATURAL GAS (SHRI RAFIQUB 
ALAM) : (a) There are four Oil Selection 
Board. located at Delhi, Ahmedabad, 
Madras and Calcutta. 

(b) Tbe Chairman of Oil Selection 
Board is a Judge of a Hiab Court (retired) 
and tbe Momber is a senior civil servant 
(retired). They are nominatej by the 
Government, after ascertaioinl tbeir avai-
lability, for a period of throe ycars. 

(c) Particulars of tbe preseot Chairman/I 
Members with the dates of reconstitution of 
tbe above Boards are ,iven bolow • 
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--------------------------------------
Oil Selection Board Date of reconsti-

tution 
- ~- --.-. ----...-- - - -----------

I. 

Chairman Member 

North 26.5.87 Juustice T.N. Singaravelu Shri K.A. Ramasubra-
(Retd.) maniam 

East 12.6.87 Justice S.l. Deshpande Sbri K.C. Sodbia 
(Retd.) 

West 6.7.87 Justice *Prem Shankar Sbri Avtar Singh 

24.9.87 Sabay (Retd.) kikby 

South 17.3.87 Justice K.K. Dube Sbri S.N. Bbaa 

Shortage of raw material for Paper 
Industry 

10448. SHRI SHANTI DHARlWAl 
SHRI CHINTAMANI JENA : 

Will tbe Minister of INDUSTRY be 
pleased to state: 

(8) v.. Melher it is a fact that in view of 
tbe poor financial condifion of tbe industrial 
units engaged in the production of paper in 
the country the future of the industry 
appears to be dismal according to the \\ orld 
Bank: 

(b) if so, wl'ethrr it is alo;o a fact thC!t 
the World Bank bas mentioned tbis fact in 
its annual report; 

(c) whether there is no shortage of raw 
material for production flf paper in the 
country; and 

(d) if so, the steps taken by Govern-
ment to make the country self-reliant in the 
matter of prod'!ctioD of paper. partic~larly 

the newsprint? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) 
(a) and (b). Altbough paper industry is 
currently facing a number of probleo1s inclu-
ding financial proble[lls. the overall r:erfor-

(Retd.l 

manel! of the industry in terms of capacity 
and production build up continues to be 
satisfactory and likely to improve ~ tbe 
coming years. 

(c) Tbers are constraints in the avaiJa-
bility of cellulosic raw materials for tbe 
paper industry Hov..ever, with a view to 
overcoming these constraints, the iDdusuy is 
allowed to import wood logs, wood chips, 
rulp and waste paper on a liberal basis. 

(d) Tbe installed capacity for paper and 
paperboard in the country as on 1.1.88 is 
?8.51 lakh tonnes which is considered 
adequate to cater to the demand for paper 
and paperboard in the country for tbe next 
fhe or six years. Proposals for establhh-
mcnt of additional capacity are considered 
keeping in view the availability of raw 
material and other relevtnt considerations. 
Paper Industry is being encouraged to use 
nC''1·c()nventional raw materials. As regards 
newsprint. in addition to the uisting 
installed capacity of 3 lalth tonnes •• 8 
additional capacity of ... 96 lakh toOlle! baa 
been arpro\eo which is under various &taps 
of implementation. 

Merger of Oriental Power Cable 
Limited. Kota witb Hiudustaa 

Cables Limited 

J 044Q. SHRI SHANTI DHARIWAL : 
Will the Mmister of INDUSTRY be pl~.sed 
to state ~ 
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(a) whether Government have taken 
a decision to merge the Oriental Power 
Cables Limited (OPC) at Kota, Rajasthan 
with the Hindustan Cables Limited; 
and 

(b) if so, the time by which this merger 
is likel, to be com pleted ? 

THE MINISTER OF INDUSTRY 
(SHRI 1. VENGAL RAO): (a) No. Sir. 

(b) Does not arise. 

lEitg/bh) 

Ialtit1lte of Resenoir Studies of ONGC 

10450. SHRI D.P. JADEJA : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) whether the attention of Govern-
ment has been drawn to the news item 
captioned "ONGe Institute saves Rs. 100 
crore in foreign exchange" appearing in tbe 
Times of India dated 10 Apnl. 1988; 

(b) jf so, wben the In"titute of Reser-
voir Studies (IRS) of Oil and Natural Gas 
Commission started functioning; 

(c) tbe proposed expenditure on IRS in 
1988-89 and 1989·9C; and 

(d) the foreign excbanlc incurred by 
IRS dunna the last three years, year-wise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATUR.AL GAS <SHRI RAHQUE ALAM): 
<a> Yes, Sir. 

(b) The Institute of Reservoir Studies 
(IRS) of ONGC started functioning on 18th 
May. 1978. 

(c) The proposed expenditure of IRS 
for the year 1~88-89 (Budget Estimates) is 
h 6.60 «ores and for 1989-90 is Rs. 
8.19 c;rorC;l, 

(d) The foreign exchange incurred by 
IRS during the Jast three years is liven 
below: 

y~qr 

1985-86 

1986-87 

t 98 '-88 
(Provisions J) 

R,. I" /akh,. 

9.47 

19.'5 

5.S4 

Investment in LPG 

1045 t. SHRI D.P. JADEJA : Will tbe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) tbe investment propo&ed for domestic 
LPG in 19h8. 1989 and 1990: 

(b) to what extent, in terms of numbers, 
tbe above investment will meet the demand 
during this period; and 

(c) whether there is any proposal to 
involve private investment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFJQUE 
ALAM): (a) A total inveument of about 
Rs. 700 crores has been proposed by the 
three oil marketing companies during this 
period for setting up of bottling and 
marketing facilities, procurement of equip-
ment, etc.; 

(b) It is expected that over 90 per cent 
of the LPG requirement in the country Win 

be met from indigenous production duril'll 
this period; 

(c) No, Sir. 

DrlllAng of "ells ia J988· 89 

104S2. SHRIMATI VYJAYANT-
HIM ALA BAll: Will tbe MlDister of 
PETR.OLEUM AND NATUR.AL GAS be 
plcased to state : 
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(a) whether Government have worked 
out any plan for drilling of wells in the 
country for production of crude oil for the 
year 19..88-89. 

(b) if so, the details thereof; and 

(c) the number of drilling opeiations of 
wells proposed to be undertaken in Gujarat, 
Tamil Nadu and Aodhra Pradesh during the 
current year 1 

THE DEPUTY MINISTER IN THE 
MINtSTR Y OF PETROLEUM AND 
NATURAL GAS (SARI RAFJQUE 
ALAM) : (a) and (b) Yes, Sir. During the 
year 1988-89, it is planned to drill 3'6 
development wells in the country including 
off'lbore. 

(c) The number of wells planned to be 
drilled in onshore areas (If Gujarat, Tamil 
Nadu and Andh~'l Pradesh during the 
current year are as under: 

Area No. of well, 
Gujarat 

Andhra Pradesh 

Tamil Nadu 

199 

10 

15 

Workers employed io Coir Iodustry 

10453. SHRI T. BASHEER : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Govert'ment have statistics 
about the number of workers employed in 
tbe coir industry; 

(b) if so, the total number of coir 
workers in India, particularly in Kerala; 

(c) whether it is a fact that a large 
number of coir workers in Kerala have now 
become unemployed due to various reasons; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF JNDUSTRIAL 
DBVELOPMBNT IN THE MINISIR Y OF 

INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b J. No cent percent census of workerl 
engaged in Coir Industry has been conducted. 
According to some estimates there are about 
6 lakb full time and part-time worken, 
engaged in Coir Industry in India. includina 
4.30 lakhs reportedly working in Kerala. 
How('ver, according to u survey conducted 
by the Department of E,;onomics and 
StatistIcs of the Government of Kerala on 
production of Coir and Coir products in 
Kerala (Jc84-85) the total number of 
pereons emp'o}ed in llnorganised sector is 
estimated at ').75 lakhs only. The State 
Governmeilt is reasse~~i"g the number of 
people employed in COif Industry, in Kerala. 

(c) and (d). By the very nature of 
operations, employment in the C~jr Industry 
is by and large on piece rate basis and 
seasonal in cbaracter. Howe\·er. poor off'~ 

take of coir Yarn aDd coir products is re-
ported to have Jed to underemployment in 
the Cooperative Sector, in Coir Industry in 
Kerala. 

Delioking of Directorate of film FestiYail 
from NFDC 

t0454. SHRI T. BASHEER: Will the 
Minister of INFORMAT10N AND BROAD-
CASTING be pleased to have state: 

(a) whether Government have decided to 
delink the Directorate of Film Festivals 
from the National Film Development Cor-
poration; 

(b) if so, the reasons therefor; 

(c) whether Government have recei~ed 
any representation ng.linst this decision; and 

(d) if so, the reaction thereto? 

THE MINUTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER. 
OF INFORMA lION AND BROAD· 
CASTING (SHRl H.K L. BHAGAT): 
(a) Yes, Sir. 

(b) Government had appointed in 
January, 1986 a one· man Committee beaded 
by Dr. Asok Mitra. former SccreWJ in t~ 
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Ministry or Information and Broadcasting to 
enquire into the functioning and performance 
of tbe National Film Development Cor-
poration. One of its recommendations was 
that the Directorate of Film Festivals should 
be immediately retransferred in its entirety 
to tbe Ministry of I and B. Government 
considered this recommendation and accepted 
the same. 

(c) Yes, Sir. 

(d) Since the decision was taken after 
due deliberation and taking into account 
various points of view in this regal d. 
Government proposes to implement tbis 
decision. 

Clearance to Pending Power Projects 

10455. SHRI SOMNATH RATH : Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether Government propose to 
clear all the power projects which have hen 
pending since long in view of the growing 
demand for power in the country; 

(b) if so, tbe details thereof; and 

(c) tbe steps taken by Government in 
tbis direction '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (c). Wbile 
all efforts are being made to expedite the 
elearance of the power projects in order to 
meet the growing power demand. tbe 
approval of projects for execution depends 
upon a number of factors sucb as the 
comprehensioyeness of the project reports, 
expeditious response of the project autho-
rities to !~e various comments/observations 
of tbe Central Electricity Authority/Central 
Water Commission. availability of various 
inpots and clearances and the relative prio-
rity accorded to the projects in terms of 
allocation of funds. 

Electrification of Villages ia Bibar 

104~6. SHRI RAM BHAC~T 

PASWAN : Will the Minister of E~ERGY 
be pleased to state : 

(a) the percentage of villages in Bihar 
which ,bave been electrified so far; 

(b) tbe number of villages having 
Scheduled Caste/Scheduled Tribe basties 
which have been electrifie.:i so far; 

(c) the amount sanctioned by Union 
Government to Government of Bihar for 
expansion of electrification programme duril'g 
tbe current financial year; and 

(d) the details of the amounts sanctioned 
for other States duriog the current financial 
year, State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) In Bihar 60.76 
per cent villages have been electrified as on 
31.3.1988. 

(b) The number of tribaJ villages electri-
firdinBiharas on 29.1.198~ was 4931 
(Pro\isiof1al). The number of Harijan Bastis 
electnfied in Bihar as on 31.3. 1988 was 
18406. 

(c) and (d). The State-wise allocation of 
funds for rural electrification for 1988 89 is 
under finalisation. 

Broadcast of Kannads Programmes in 
Vividb Bbllratj Service 

;0457. SHRI V.S. KRISHNA lYER: 
Will the Mjni~ter of INFORMATION AND 
BROADCA~TING be pleased to state: 

(a) the details of the time given for 
broadcast of Kannada pr,'gramme~ every~ay 

in Vividh Bharati Service from AIR, 
Bangalore; 

(b) whether Government propose to 
increase the time for broadcast of Kannada 
programmes in Vividh Bharati Service: and 

(c) if so, the details thereof and if not 
the reasons therefor? 

THE lVlIN1STER OF PAR.LIA-
MENTARY AFFAIRS AND MINISTER 
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OF INFORM A TION AND BROAD-
CASTING (SHRI H.K.L. BHAGAT): 
(a) Details of the time given for broadcast 
of Klnnada programmes everyday in V Ividh 
Bbarati over All India Radio Bangalore is 
given below : 

Weekdays-ISO minutes out of 710 
minutes 

Sundays -165 minutes out of 800 
minutes 

In addition, sound track of Kannada 
films is broadcast once in a quarter. 

(b) No Sir. 

(c) The present quantum is considered 
adequate to serve the requirement of th! 
listening public. All India RadiO, Bangalore 
on its primary channel, also broadcasts a 
prepondereuce of Kannada programmes. 

Kannada Programmes on AIR, 8.lOgalore 

10458. SHRI V.S. KRISHNA lYER : 
Wtll the MlOlster of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is a proposal for 
increaslOg Kannada programmes on AIR. 
B:lngalore; 

(b) if so, whether there i, any prop~~al 
to set up a Sbortwave transmitter for AIR, 
Bangaiore exclusively for Kaanada pro-
grammes; and 

(c) if not, whethe~ GJvernment propose 
to IOstall a Short W dve tr.il1:illlltter tor AlR, 
B:lngalore or taKe steiJi to tn.:r.:.ls;: lh~ 

timings of Kannad.l pr.>grdm ni!~ ? 

THE MINISTER OF PARLI ~ \olE -.JT-\R Y 
AFFAIRS AND MINISTER OF INFOR.· 
MATION AND 8RO-\DCASfl~G i..SHRI 
H.K.L. BHAGA T): (a) No, Sir. 

(b) O.)es not arise. 

(c) The programmes in Kannada already 
aCCOQDt for 90 per cent of the spoken-word 

programmes broadcast from AIR Baogalore. 
There is a scheme in tbe Seventh Plan to 
upgrade tbe existing Mediumwave transmitter 
of AIR Baogalore from SO KW to 200 KW. 

{Translation] 

Industrial deveJopmeut of Districts 
ofU.P. 

10459. SHRI RAJ KUMAR RAI: 
SARI NIRMAL KHATRI : 

Will the Minister of INDUSTRY be 
pleased to state: 

(EI) the names of the districts of Uttar 
Pradesh selected or proposed to be selected 
by the end of tbe Seventh Plan for Indus· 
trial development; 

(b) whether Government are tatina 
some measures for industrial development of 
Aza'11~arh. Ballia and Faizabad districts of 
Uttar Pradesh; and 

(c) if so, tbe details tbereof and if not 
the reasons tberef or ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DBVE· 
LOP \1ENI IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(Ci) to (c). Industriahsation of specific 
districts is primarily the responsibility of the 
State Government concerned. Central 
Government supplements their efforts by 
providmg the priority in the grant of indus-
tricll lIcences, C~ntrAl incentives, conccs· 
sions, concessional finance from tbe Finan-
cial Corporations, Income-tax concessions 
under the income-tax Act, etc. to tbe entre-
preneurs for setting up industries in indus-
trially backward districts/areas identified by 
the Central Government. Entrepreneurs 
setting up industries in B"1Uia and Faizabad 
are eligible for I 5 per cent Central Invest-
ment Subsidy subject to a maximum of Rs. 
J.5 lakhs and Azamgarb is eliaible for 10 
per cent Central Investment Su.bsidy subject 
to a maximum of RI. 10 laths besidoa 
other concessions enWllcratc4 abovo, 
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Keroseoe 011 qaota to Uttar Pradesb 

10460. SHRI RAJ KUMAR RAI 
wm the Minister of PEl ROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the kerosene oil quota allotted to 
Uttar Pradesh during tbe last three years; 

(b) whether State Government bas Jifted 
the .entire stock; and 

(c) the kerose~e oil quota proposed to 
be allotted to Uttar Pradesbfor 1988·8~? 

THE DEPUTY Mli'oilSl£R IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHKI RAFIQUE 
ALAM) : (a) to (c). K<.;[osel1C;: requlreruents 
of States and UDion Terl1ton~s. lDcluuiug 
Uttar Pradesh, are asses cd by allowing a 
suitable growlb over tbe allocdllons made ID 

the corresponding penod of (be previous 
year and allocations are made accordlDgly. 
Sinc:e November. 19t<.5, aHocauons are bemg 
made at 7.S per cent growth rate for the 
Winter Block (November to Ftbruary) and 
at 1 per cent growth rale both for tbe 
Summer Block. (Marcb to June) and the 
Monsoon 810.;k (July to October). Besides 
the rei war allocations, additioDil,l adboc 
roleues are also made to meet specific 
situations like floods. drougblb, sbortaBes of 
LPG/soft coke, etc. 

The quantity of kerosene oil allocated to 
Uttar Pradesh and tbe actual offtake during 
the yean from 19!5·8S to 1987·88 were 
.. under:-

(Figuru ill lonne,) 
Y«u AllocQlion Supplies 

1985·86 6814GO 686 

1986-87 704160 7 ~O .. 'O 

1987-88 778497 781497 
(Provisional) 

Ker0geDe al1ocation at the rate of 64763 
IODoes per montb ba~ been made for April 
to June, 1988. The above policy for 
aUocadoo of kerosene i. proposed to be coo-
daued duri .. 1988-89, 

Amouo t SpeDt OD GoverDmeDt tours 
by Officers 

10461. SHRI RAJ KUMAR RAl : 
Will tbe Mmister of COMMUNICATIONS 
be pleased to state: 

(a) the amount spent on tours under-
taken by officers of tbe Ministry in and 
outside the country during 1987 and how it 
compares with such tours in 1984, 1985 
and 1986; 

(b) tbe details of the amount flaved by 
way of curtailini tbe number of toun. in 
pursuance of toe instructions issued by 
Government in view of tbe serious drought 
and flood situation in the country in 1987; 

(c) wbetber this saving is commensurate 
with tbe instructions issued in this Itiard; 
and 

(d) the steps taken to achieve tbe 
targetted savings? 

THE MINlSTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SaRI VASANl' SATHE) : {a) Travel 
Expenses 

(R6. in crares) 
Year Within Ouutde 

country country 

1984-85 17.32 0.38 

1985-86 17.11 0.85 

1986-87 21. 77 0.'9 

1987-88 25.60 0.24 
tUplO Feb. 1988) 

(b) and (c). Instructions to effcct 
economy in expenditure on travel were issued 
to all Heads of field units. 

The postal and telccommunication 
services have a vast network spread tbroup-
out the country. Their expansion aDd 
efficient maintenance requires periodic on-
tbe-spot visits by supervisory officers. There 
was also an upward revisjon of abe rates of 
uave11ing allowance and daily allowanco 
"hh cft'cct from 1-11-1986, wbidl fOlWtod 
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in increase in expenditure on tbis account. 
In spite of these factors. tbe increase in 
travel txpenses bas not been commensurately 
higb. 

(d) A ceiling on expenditure on travell-
ing expenscs is fixed for each Circle with 
instructio~s tbat tbis sbould be contained 
within tbe ceiling. Progress of expenditure 
is closely and regularly monitored at the 
beadq uarters. 

Other steps taken include-

(i) avoiding of routine and rotation 
transfers. 

(ii) directing tbe entitled C'ffi~fS to 
travel by train r ..ltber lhan by air. 
if convenient; 

(iii) using of duty card passes on 
tbe Railways as far as possible 
wbereas available; 

(iv) exercising strict scrutiny on visits 
abroad and taking up cases for 
clearance for such tour~ onl y wbere 
it is considered absolutely essential. 

( english} 

lodu5trially backward/Do industry 
areas in Kerata 

10462. SHRI VAKKOM PORUSHO-
THAMAN : Will tbe Minister of INDUS-
TR Y be pleased to state : 

<a> the districts in Kerala which have 
been identified as industrially backward 
areas/No-Industry areas for providing in-
centives for settinl up industrial units; 

(b) t~e nu:nber of units which have 
been given i n~eotives by Union Government 
in each diltrict; 

(c) the number of applications pending 
with Government district-wise; 

(d) whether any decision has been taken 
to discontinue this scheme; and 

(c) if so, the reaSODS therefor? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT IN THE MINISTRY OF IN. 
DUSTR Y (SHRI M. ARUNACHALAM) : 
(a) Tile foiJowing districts in KeraJa have 
been idcntified as industrially backward dis. 
tricts by the Central Government :-

St. No. CategofY Name o/the District 

J. 'A' Wynad Idukki 

2. 'B' Alleppey CannaDore 
Malapuram 

3. 'C' Trichur Trivandrum 

(b) The Central Investment Subsidy is 
fir5t disbursed by tbe State Governments' 
Financial Corporations to the eligible units 
and tben the State Governments claim reim-
bursements of the Central SubsidY disbonod 
from tbe Central Government. An amount 
of Rs. 7.80 crores bas been reimbursed to 
Kerala Statc from 1985-86 to J 988-89 
(upto 6. ~ . 1988) as per details liven below:-

YMlr Amount 
1985-86 Rs. t .66 aores 

1986·87 Rs. 2.70 crora 

J 987-88 Rs. ~.43 crores 

1988 .. 89 Rs. 0.01 crores 
(upto 6.S.88) 

Information 3 on reimbursement of Central 
Subsidy on district-wise basis is not maintai-
ned. 

(c) No, Sir. 

(d) and (e). The Central IDYeltmeot 
Subsidy Scheme has been extended apto 
30th September. 1985. 

Programmes PromotIDa _t .... -H7 

10463. PROF. P.l. KURlBN: Will the 
Minister of INFOkMAnON AND BROA-
DCASTING be pleased to state: 

<a> whether proarammes promotiDa 
national unity sbown on TV are lea as ~. 
pared to other PI'Olf8lDlDOS; 
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(b) if so, wbether Government have any 
proposal to introduce more programmes 
emphasising the ba~ic unity of the people; 

(c) if so. the details thereof; and 

(d) whether programmes indirectJy pro-
moting superstitious beliefs will be banned 
on TV? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : (a) No, Sir. 
A large number of programmes propagating 
national integration and communal harmony 
are shown on TV in formats like short 
films/feature films/documentaries/develop-
mental programmes/folk songs/interviews/TV 
reports et~. Programmes meant for specific 
audience on tbese themes are also telecast 
from time to time. 

(b) and (c). Does not arise. 

Cd) Doordarshan does not promote 
superstitious beliefs either directly or indirec-
tly. Therefore, the questIOn of banning 
such programmes does not arise. 

ExpauiOD of Doordarshao 

10464. PROF. P.l. KURIEN: Will tbe 
Minister of INFORMATION AND BROA-
DCASTING bo pleased to state : 

(a) the total allocation for tbe expansion 
of Doordarshao during 1988 -89; 

(b) the details of the expansion plan; 
and 

(c) the programme being undertaken in 
Ketala in this rqard,] 

THB MINISTER OP PARLIAMENT-
ARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Doordar-
IhaD', Annual Plan outlay for 1988-89 is 
RI. 110 crorcs. 

(b) Doordarshan's expansion programme 
under the Seventb Plan envisages the setting 
up of new studio centres. augmentation of 
the existing programme production facilities, 
establishment of a Dumber of bigh power 
and Jow power Ivery Jow power transmitters, 
transposers besides. a number of other 
ancillary schemes. During 1 988 -89, 10 
programme production centres and about 60 
transmitters are expected to be commissioned 
into service. 

(c) Besides linking of TV transmitters at 
Cochin and Calicut to DoordarshBn Kendra 
Trivandrum through microwave for relay of 
regional service, it is envisaged to set up a 
low power (1 CO W) TV transmitter each at 
Idukki, Kalpetta and Ma]appuram. 

Gas turbine tecbnology 

10465. SHRI SRIKANTA DATTA 
NARSIMHARAJA WADIYAR : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whetber it is necessary to upgrade 
the expertise in the design, manufacture. 
erection and maintenance of existing gas 
turbines in the country; 

(b) the steps -taken by various eil com-
panies to achieve self -reliance in gas turbine 
technology; and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) BHEL has acquired technology 
for design, manufacture. erection and main-
tenance of Heavy Industrial type gas turbines 
above 3 MW rating from MIs. GE, USA. 
The gas turbines are being supplied iodi.c-
Dously based on these technologies aod tbe 
sets already commissioned are giving satis-
factory performance. 

(b) and (c). The work rclatins to con-
struction of HBJ Gas Pipeline was awared on 
Turn-Key basis, including supply of Gas. 
Turbines. However, the following steps 
were ensured by GAIL before placement of 
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the order of Gas Turbines by the Cootractor 
on foreian maoufacturers. 

0) To provide product support service 
through MIs. Hindustan Aeronautic 
Limited for the turbines procured 
by GAIL. 

(ii) To provide training to Indian per-
sonnel by the foreign manufacturer 
for operation and maintenance of 
their turbines at Manufacturer's 
works for which GAIL personnel 
have already been trained. 

Procurement of Crude Oil 

1(H6f. SHRIMATI BASAVARAJES-
WARI : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether Government are considering 
to review the prvcedure for procurement of 
crude oil in the international market in 
order to reduce The foreign ex.::f;ange outfiC'w 
from the countr~ ; 

(b) if so, t\1e strategy worked out in 
this regard: and 

(c) to what extent it will reduce the 
foreig'l exchange outflow? 

THE DEPllTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS fSHRI RAFJQl'E 
ALAM) : (a) to (;). (Iur crude oil import 
policy i" governed by practical considerations. 
It seeks to ensurt! security of supplies 
through import on term contracts with 
National 0:1 Companies of the oil producing 
countries and also flexibility to derive price 
advantages through purchases cn the srot 
market. As the pre~ent p~)licy ad~quately 

meet" our requirement, there does not appear 
to be need to review the baSIC structure of 
the same. 

ShittlnR of Ht.'sdquarters of Western 
Coalfields limited 

10467. DR. KRt1P\SlNDHU BHOI : 
Will the Minister of ENERGY he pleased to 
.atate : 

(a) whether Government propose to 
shift the headquarters of tbe Western Coal· 
fields Limited to Sambalpur or Jbarsuguda in 
Orissa; and 

(b) if so, when and the steps taken in 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF 'COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFAR SHARIEF) : (a) No, Sir. 

Ib) Does not arise. 

Installation of Electronic Telt'pbone 
Exchanges in Hirnachal Pradesh 

10~6S. PROF. NARAIN CHAND 
PARASH O\R: Will the Minister of COM· 
MCNICATIO~S be pleased to state: 

,a) wbether any preference has been 
given in the formulation of tbe programme 
for the installation of Electronic Exchanges 
in J 988 -89 to the Block/Tebsil head· 
quarters; 

(b) if so, the names of the block 
headquarters, tehsil headquarters, and both 
hlock and tt>hsil headquarters in Himachal 
Prade"h where Electronic Exchaflges would 
be in<;tallf'd during the year; 

(C' if not, the reasons therefor: and 

(d\ whether any programme for the last 
year of the Seventh Plan wouJd give priority 
to the block headquarters/tehsil head-
quarters in the installation of these 
exchanges? 

THE MINISTER OF ENERGY AND 
MINI-:'TFR OF COMMUNICATIONS. 
tSHRI VASANT SATHE): (a) No, Sir. 

(bj and \c). Not applicable in view (a) 
ahlwe. 

(d) No programme is th~re please • 
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Preferetlce to Iotal perIODI/es·servicemeo 
I. ce .. eat factories rue b, Cement 

Corporatloa of ladia 

10469. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
INDUSTR Y be pleased to state: 

(a) whether the crment factories in 
Himachal Pradesh, Punjab, Jammu and 
Kashmir and Haryana run by tbe Cement 
Corporation of India are giving preference 
to local persons/t x·S~f\licetnen in tbe matter 
of recruitment and to Cooperative Societies 
formed by the local people/ex-servicemen 
persoonel in tbe matter of transportation; 
and 

(bl if so. whether Government have 
ensured that these guidelines are observed 
strictly by the rel:pe..:tive factories' manage-
ments ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) and (b). 
All Units of Cement Corporation of India 
Ltd. are (ollowing the guidelines issued by 
the Government of India regarding preference 
to locaJ persons/ex-Servicemen in the matter 
of recruitment and to Cooperative Societies 
formed by tbe local people/ex-servicemen 
personnel in the matter of transportation. 

(T'flII.Ilatlon] 

Siek Power Cable industries 

10470. PROF. NIRMAL-\ KUMARI 
SBAKTAWAT: WiJI tbe Minister of 
INDUSTRY be pleased to stale: 

(a) the number and tbe names 0( placel 
0( power cable indu,tries functioning in 
Rajutban and how mallY of them are at 
prelCnt c:1oscd; 

(b) whetlaer the representatives of. tbe 
people 0( those areas have drawn the 
attCDtioo of Government to tbe plilht of 
the labouren who were working in tbose 
power cabIo industries which are lying 
elote4~ 

(c) whether Goveromen t propose to 
restart the closed power cable industriel; 
and 

(d) if so, the time by which Govern-
ment will restart tbem by taking over 
them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRJ M. ARUNACHALAM) : 
(a) Acccrding to available information, two 
companies, viz. M/s, Alcon Power Cables 
ltd. and M/s. Surya Power Ltd. are 
functioning while Mis. Oriental Power 
Cables Ltd., Kota is lying closed in 
Rajasthan. 

(b) to (d). There have been representa-
tions for the reopening of the Oriental 
Power Cables Ltd. Tbe matter is before 
the Board for Industrial and Financial 
Reconstruction for examination under the 
Sick Industrial Companies (Special Provi-
sions} Act. 1985. 

[Eng!iJh) 

Public Sector Industries in Rajasthan 
and Gujarat 

10471. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of INDUSTRY be 
pleased to state : 

(a) the number and names of central 
public sector industries in Rajasthan and 
Gujarat at present; 

(b) the number of employees working 
and tbe amount invested in the Central 
public sector in Rajasthan and Gujarat; 

(c) whether there are any propolals to 
set up new industries in the Central sector in 
tbese States; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY 
(~HRJ J. VENGAL !tAO): (a I The 
llulUOer and names of CeDttal ~ublic _tor 
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, undertakings with their Registered Offices 
located in the States of Rajasthan and 
Gujarit are given below in Statement-]. 

Slates 

Rajasthan 

No. of emploYees 
(Lakhs) 

0.36 

GrtJs. Block 
(Rs. in crores) 

(b) The number of employees working 
in various Central pu~lic sector units located 
in Rajast~'an and Gujarat and the gross 
block of such units as on 31.3.1987 are 
given below: 

Gujarat 0.49 3197.19 

SI. No. 

1. 
2. 

3. 
4. 
5. 
6. 
7. 
8. 
9. 

to. 

(c) and (d). Given below 
ment-II. 

in State-

StatemeDt-I 

Name of enterprises 

Indian Petrochemicals Corpn. Ltd. 
NTC (Gujarat) Ltd. 

Hindustan Packaging Co. Ltd. 
Indian Dairy Corporation 
Hindu~tan Zinc Ltd. 
In<:trumentation Ltd. 

Sambhar Salts Ltd. 
Rapsthan Drues and Pharmaceuticals Ltd. 
Rajasthan Electronics and Instruments Ltd. 
Hiodustan Salts Ltd. 

Registered office 

Gujurat . , 
" 
" 

Rajasthan 

Of 

" ,. 
.. 
..' 
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Improvement by TecbnololY Mls.loa on 
TelecolDlDlIOicatio,o in Rajasthan, 

Gujarat and Uttar Pradelb 

10472. SHRI VIRDHI CHANDBR 
JAIN: Will thc Minister of COMMUNI-
CATIONS be plcased to atatc : 

<a) whetber tbe technology miSSion on 
tell!communication 18 in operation in Rajas-
thao. Gujarat and Uttar Pradesh: 

(b) if so, the details thereof; 

(c) tbe details of tbe improvement 
brougbt about by the mission in telecommu-
nication service in these States; and 

(d) the details of tbe future plans? 

THE MINISTER OF ENERGY AND 
MINISTER Of COMMUNICATIONS 
(SHRI VAS.~NT SArHE): (a) Yes, SIr. 

(b) Under tbe technology Mission on 
Telecommunication., followta. activities are 
involved: 

1 . Improve quality of service. 

2. Increase urban PCOs. 

3. Improve dolivery of telearams. 
4. Provide Telex on demand. 

~. Improve Rural ComOlUDicatioal. 

6. Build up National Diaital Network 
down to District HQs. 

(c) Tbe proaress achieved in important 
indicators of Telocom. Scrvic:cs under 
Mission since its launching in April, 1986 
in RajaltbG, Gujarat and Uttar Pradesh 
bas been quite significant as indicated in 
Statement-} given below. 

(d) Tbe details of future plans are 
given below in statement-II. 

Statement· I 

AchievefMn'$ In Important Incllcalor$ of T~ktom. &rrice 

RaJa~than GuJaral 
1.486 1.4.88 1.486 1.4.88 

1. Telepbone Fault 50.9 31.1 41.' 
Rate. (No. of 

faults! 100 tele-
phone/Month 

2. Maoual trunk 72.6 74.0 94.$ 78.t 
effici.cncy 

3. Per~Dt delivery 40 74.2 32.3 73.6 
of tele8l'ams 
witbin 12 bours 
betwccn larp 
cities. 

U.P. 
1.4.86 1.4.88 

41.4 

64.8 

20.6 

29.9 

;0.9 
(1.2.88) 

60.4 
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Statement-II 

The details of future plan (1988-90) 
are as under : 

- Replacement of old and worn out 
telephone il1struments and exchange 
equipment. 

-Installation of Digital electronic 
exchanles at Jaipur, Jodhpur, 
Matrana, Nagpur, Bundi, Ahmeda-
bad, Rajkot, Surat, Baroda, Ghazia-
bad, Varanasi, Allahabad, Lucknow. 
Kanpur, Barant, KhurJa, Sikandrabad 
and Gazipur. 

-Trainins and motivation and reorien-
tation of sta tf members. 

-Computerisation of Manual Trunk 
excbaD8e at Ja1pur, Ahmedabad. 
Rajkot. Baroda, Surat, Lucknow. 
Kanpur. Agra. Allahabad and 
Ghaziabad. 

-Computerisation of Directory Enquiry 
Service at Jaipur, Ahmedabad, Baroda, 
Surat, Kanpur Agra, Allahabad and 
Varaoasi. 

-Opening of Urban peos. 

Rajasthan 600 

Gujarat 2360 

UP. 1550 
--Opening of Rurdl lDPTs 

Rajastban 728 

Gujarat 272 

U.P. 400 

-Opening small electronic exchanges in 
.. Rural areas (c·oor design) during 
1988-89. 

Rajasthan 30 
Gujarat 10 
U.P. 40 

-Provide Telex conlicctiOD on demand 
by 1990 

-Pcrcentaae dc;)l\tJY of ldclrarns wilhin 
12 boon (day JJ"nt) is raised to 
~9 per ceo' betwc'!o larac tOWDS. 

Kerosene oil quota to Rajasthan 

10473. SHRI VIRDHI CHANDER 
JAIN: Will the Mmister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the details of kerosene oil quota 
allotted to Rajasthan from 1 July, 1987 to 
31 March. J 988; 

(b) whether the quota was allotted at 
enhanced rate; 

(c) if not, the reasons therefor; 

(d) whether Government propose to in-
crease the quota of kerosene oil 10 view of 
the drought condition in the State; aud 

(e) if so. tbe details tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRl RAFIQUE 
A1AM): (a) to (e). Kerosene require-
ments of States and UnIOn Territories, 
includmg R"!Jesthan are assessed by 
allowmg a suitable growth over tbe alloca-
tions made :in the corresponding peri<'d 
of the prevIOus year and allocallons are 
made accordmgly Smce No\eml-er, 158~. 

allocations are tem& made at 7. ~ % growth 
rate for the Wmter Block (November to 
February) and at 7% gro~tb rate both for 
the Summer Block (March to Jur.l!) and 
the Mons()on BIC'ck (July to Ol tober) 
Besides the regular allocdtions, addiLlonal 
adboc releases are also made to meet speci-
fic situatioDf> like floods. droughts, shortages 
of LPG/soft coke, etc. 

Details of allocation of kerosene made 
to Rajasthan from July 1, 1 9/:; 7 to March 
31, 1988, arc liven below: 

(F,gureJ i" lonn,,) 

MOllh Regular Add/ udhoc TOlal 
al/ocallon al/ocation al/ocalion 

1 2 3 4 --------
luiy, 81 6270 1746 180t6 
Aug., 87 16270 If46 18016 
Sept., 87 16270 1746 18016 
Oct., 87 J 6270 1746 18016 
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2 3 4 

Nov., 87 19140 1746 20~86 

Dec., 81 19140 1746 20936 

Jan., 88 19240 2241) 21486 

Feb., 88 19240 1746 20i86 

March, 8~ 166\)0 1746 Ib346 

Tbe above policy is proposed to be con-
tlOued d1uing 19 ~8-b 9. 

Committee to look ioto tbe financial 
aspecb of tbe paper industry 

10474. SHRI CHINT,\.MANr JENA: 
Will tbe MIDlster of INDUSTRY De pleased 
to state : 

,a) whether a blgh powered committee 
has been set up by Government to look 
lotO the tlUanclal ,\Spects of tbe paper 
industry, 

(b) wbether the above com nitt~e blS 
finalised Its report; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor and the 
hkely date wben tbe report IS to be 
submitted? 

THE MINISTER OF SI \. TE IN THE 
DEPAR TMEN T OF I~OUST.KIAL DEVE-
LOPMENT iN THE MINISfRY OF IN-
DUSTRY (Slial M. ARUNACH\LAM) : 
(a) to ld). -\ Committee under tbe Chau· 
manship of Secretary, Industrial Develop. 
mente was set up in March, 1986 to look 
ioto the financial aspects of tbe paper indus· 
try. The Committee has since finalised its 
report. The report mainl)' focuses on short-
tarm measures that are necessary to stimu-
late the dcmand for paper and paperboard 
in the country and to ude over the imme-
4iacc di1Bculties faced by the Industry. 

Expaosion of electroolc remote 
Iioe excbaDge uoit at 

Slaabdara, Delbi 

10475. SHRI BALASAHEB VIKUE 
PATIL: Will the Mmister of COMMUNI-
CATIONS be pleased to state: 

(~) whether the electronic remote line 
exchange unit ar Sbahdara, Delhi has been 
expandcd to 4,000 lines with code '228'; 

(bJ if so, the detailS thereof; 

(c) whetber all the telephone lines north 
of tbe Delbi Sbahdara, Ghaziabad Railway 
hne from the "20" exchange bave been 
takeu over by the new excbanae to code 
"228", and 

(d) if so, the broad features thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICAI10NS 
(SHR.l VA~ANI SATHE): (a) and (b). 
Yes, Su. 1 be remote lmo unit has been 
expanded to SOOO hnes. 

(c) and (d). Yes, Sir. All tbe tele-
phones north of .Delhi Shahadara-Gbaziabad 
Railway hne and falling within tho Union 
territory of Delhi bave been takCll ovor by 
the new exchange to Code ").1. 8" . 

Telepbone conaectioas in 
Abmedoagar distriCt io 

Malaarashtra 

10476. SHRI BALASAHEB VIKHB 
PAIIL: WIll the MlDJSter of COMMUNI-
CA 110.NS be pleased to state: 

<a> ",hetber there are any blocks in 
Mabarasblra which arc not haVUl& telephone 
connecuons; 

(b) tbe number of telephone conoectioas 
in Ahmcdnaaar district, block-wise; and 

(c) tbe target date by whicb all the 
blocks will be co~od by tolepboDo 
system ? 
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THE MINISTER OF ENER.GY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SA THE) : (a) All block s 
in Maharasbtrs baving teJephooc connec-
tions. 

(b) Tbe block-wise numbe-,f of telephone 
connections in Abmednagar district are 
given below: 

S. No. Name of tbe Block No. of con-

I. 
2. 
3. 
4. 
S. 
6, 
7. 
8. 
9.. 

10', 
11. 
12. 
13. 

necticns 
----

Abmednagar 3784 
Akola 182 
lamkhed 180 
Karjat 178 
Kipargaon 1068 
Newasa 506 
Pamer 227 
Pathardi 178 
a.twri 766 
Saopmuer 865 
Sbevgaon 204 
Sbirampur 1269 
Gonda 270 

Total 9677 

(0) Dooa. not arise in VIOW of <a) above. 

CoauaJttee to exam •• die fuoc-
tioaiag of Song aad Drama 
Di.I._ II8d Direetorale of 

FIel4 Publicity 

10477. SHIll BALASAHE8 VIKHB 
PA'I'IL : Witt tbe Minister of INfORMA-
TION AND BROADCASTING be pleased 
to&tate: 

(.) wbc,_ Govcrnmont bavc appointed 
any commit'" to OUJDIDC the function ina of 
Son, and Drama DivisioD and the Direc-
torate of Field Publicity; 

(b) if 10, whetbcr GO¥Ol'DJD08t bave 
lakeD .... Ie) __ tlao Iwu:JiODioa 01 tlJfle 
ofl&Disatiooa moro purposeful and effective; 
ADd 

(c) if 10. the detaiIJ thereof 7 

THE MINISTER OF PARLIA-
ME~TARY AFFAIRS AND MJNISTER 
OP INfORMATION AND BROADCAS-
TING (SHRI H.K.L. BHAGAT): (a) Yes, 
Sir. 

(b) and (c). The Government bas not 
so far taken any view on tbe recommenda-
tions of tbe Committee. 

Setting up of a paper mill. In 
Mabarashtra 

lo·n8. SHRI BALASAHEB VIKHB 
PATIL: Will tbe Minister of INDUSTRY 
be pleased to state: 

(a) tbe number of paper mills in Naba-
rashtra 10 the private and pubhc sectors; 

(b) whether Union Government bave 
takcn a decision to set up sernc more paper 
mills in Maharashtra; and 

(c) if so, tbe details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) : 
(a) As on 1.1 1988, there are 48 units 
borne on the rolls of Directorate General of 
1 echnical Development engaged in the 
manufacture of paper and paporboar(j in 
tbe State of Mabarasbtra. NODe of these are 
in tbe public ,ector. 

(b) and (c). The Central Government 
bave no proposal at present to set up any 
paper mill in tbe State of Mabarasbtra. 

Subsidy for eoergbtlog pumpJe'. 

10479. SHRI V.S. KRISHNA IVER: 
Will tbe Minister of ENERGY be pleased to 
state: 

(a) whether aD)' subsidy is Ijven to 
States to provide power free of COlt for 
eneraisiD, irrription pumpsetl. 

(b) if 10. the detail, tboreol. ucI 
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(c) if not, wbether tbere is any propolal 
before Government to provide subsidy to 
'States for energis'nl irrigation pumpsets 
free of cost ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI MAT. 
SUSHILA ROHTAOI) : (a) No subsidy is 
given by the Central Government or the 
Rural Electrtfication Corporation to the 
States to provide power free of cost for 
energising irrigation pumpsets. 

(b) D~s not ari~e. 

(c) 1 here is no proposal before the 
Government to provide subsidy to States for 
supply of power free of cost for energlsing 
pumpsets 

Setting up of New on Terminal in 
BaogaJore 

10480. SHI< I V.S. KRISHNA IYER : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the time hy which the new oil termi. 
Dal IS ltkely to be commissIoned In 
Banga)ore; 

(b) the storsge capacity of the proposed 
new ojJ terminal; 

(c) the cost lOvolved tberein; 

(d) the beDefits that e.re likely to accrue 
after tbe establishment of tbe proposed new 
oil terminal; 

Ie) the present stage of the new oil ter-
minal \\ ork at Bangalore, and 

(f) the amount so far spent on this 
terminal? 

THB DEPUTY MI"'lIo;;rER IN THE 
MINIS fR Y OF PETROLEUM AND 
NATURAL GAS (S~RI RAFJQUE 
ALA~): (a) Indian 011 Corporation and 
Bbarat Petroleum Corpilfatlon are putting 
up additiollal oil terminal/depot with sto-

rage aDd handlin. facilities for POL pro. 
ducts in Bangalore. which are likely to be 
commissioned during 1990."/1991.92. 

(b) The storage capacity propoted is 
50264 KL •. 

(c) The tot,,) cost of putriog up these 
facilities is estimated at Rs. 16 90 cretcs. 

(d) The terminal/depot win en~ure avai-
lability of petroleum products in (he State. 
as per oil indust.., norms and bell' in meet-
ing the projected demand in tbe future as 
the existing facilities are considered inade-
quate to meet the same. 

(e) Action tor identification and acquisi-
tion of suitable land for the proposed 
terminal{<'epot is in progress. 

(f) No expenditure bas yet been 
incurred. 

Closure of paper plant In Konput. 
<Rissa 

10481 DR. KRUPASINDHU BHOI : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether the paper plant set up near 
Jeypore in Koraput district. Orissa has been 
closed down sir:ce more than one and a half 
years; 

(b) if so. the reasons of the closure; and 

(c) the details of efforts made by 
Goverflment to revive the above paper unit '1 

THE MINISTER OF STATE IN TBB 
DEPARTMENT OF INDUSTRIAL DliVB-
LOPMENT IN THE MINISTRY OF IN-
DUS1RY(SHRI M.ARUNACHAlAM): 
(a) MIs. Sewa Paper MIlls. JI)IJ)<ft. Dis-
trict Korap"t. Ornsa, is lyiol douId eiace 
March, 1987. 

(b) The operations at the Mill have 
been unsatisfactory from tlle"", iDcepbOll, 
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due to low capacity utilisation, management 
deficiency, liquidity problems and certain 
sectional imbalances in the plant. 

(c) The Financial Institutions, in con-
sultation with tbe State Government and 
other concerned agencies were engaged in 
efforts to Icvive and rehabilitate the unit 
Since the Companv would be a sick in(lus~ 

trial company in terms of the Sick Indus-
trial Companies (Special Provisions) Act, 
, 98S, any rehabilitation scheme for the 
company will have to be formulated under 
tbe aegis of Board for Industrial and FInan-

cial Reconstruction. 

[Tralldationl 

Qosore god shifting of industries 
follolliog Supreme Court 

Judgement 

J 0482. SHRI KAlI PRASAD 
PANDEY: 

SHRI SARFARAZ AHMAD: 
SHRI VILAS MUT-

TEMWAR: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a> whether a Division Bencb consisting 
of two judges of the Supreme Court bas 
stated in their judgement on 12 January, 
1988 tbat those industries should not be 
given licences which are not capable of 
dispoaiDg of their emuents; 

(b) if so, tbe action taken by Union 
Government so far to implement tbe judge-
ment given by tbe Division Bench and the 
outcome thereof; 

(c) tbe names of the industries for 
closing and shifting of which Government 
have taken action followin& the judgement of 
the Supreme Court; and 

(d) if no effective action bas so far 
beea takeo, the reasons therefor? 

THB MINiStER. OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THB MINISTRY OF 

INDUSTRY (SHR1 M. AR.UNACHALAM): 
(a) One of the directions given in tbe 
Supreme Court Judgement dt. 12.10.1988 
is that applications for licences to establish 
Dew industries in the future shall be refused 
unless adequate provision has been made 
for the treatment of trade effluents flowing 
out of the (,ctories. lroo-ediate action 
should also be taken against the existing 
industries if they are found responsible for 
pollution of water. 

(b) Instructions already exists to the 
effect that letters of intent granted in respect 
of the identified ~jghly polluting Industries 
will not te converted into industrial licences 
unless the State Pollution Control alZencies 
are satisfied that the equipmentc; installed or 
proposed to be instaJled are adeauate and 
appropriate for control1i"8 pollution effec~ 

tively. It is also one of tbe conditions of 
the lctters of intent/industrial licences that 
adequate steps are taken to the sati~facti('n 

of the Government to prevent air. water and 
soil pollution. 

(c) and (d). The directions ~iven by 
the Supreme Court in this regard have 
been ~rougbt to tbe Dotice of tbe concerned 
State Governments for taking immediate 
necessary action. 

[Englilh] 

Foreing exchange earned by ONGC 

10483. SHRIMATI JAY ANTI 
PATNAIK ~ Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Oil aDd Natural Gas 
Commission has taken some steps to earn 
foreign exchange; 

(b) if so, the details tbereof and tbe 
amount of foreign exchange earned by the 
Oil and Natural Gas Commjssion during the 
period of takins steps in that direction; 
and 

(c) tbe details of the expertise developed 
therefor? 
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THB DBPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALA M) : (a) to (c). The information is being 
collected and wilt be laid on the Table of the 
Sabha. 

Lettert of Intent to Employment 
oriented units 

10484. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of 
INDUSTR Y be pleast'd to state: 

(a) whether Government have a pro-
posal to give priority in granting Jetters of 
intent to the empleyment oriented units; 

(b) whether G(\vernm~nt have received 
some suggec;tions from d Iff..: rent quarters in 
tbis regard; and 

(c) if so, the steps taken by Govern-
ment thereon, particularly for the growth of 
such industries? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT CF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (c). Governm~nt takes into account 
various faCl\Jrs includtng emplo),meot genera· 
tion and ava,lahility of s1c:illed and other 
technical manpower reqUIred for the proJcct 
Prionty can be given f0f proposals which are 
employment oriented. Any sUtlgestJOns 
receIved in this regud Will be considered 
by Government in the context of national 
priorities. 

Computeri58tioD in tbe Postal 
'I'epartment 

10485. SHRIMATI JAYANTl 
PA TNAIK: Will the Minister of COM-
MUNICATIONS be plC'ased to state: 

(a) whether the Departmentment of 
Posts bas been trYlllg to develop various 
types d machines to tackle the ever 
increaslll& mail tranie ID the mil jor urban 
areas; 

(b) if so, the efforts and achievement 
made by the Department of Posts in thil. 
regard; 

(c) the steps taken to computerise the 
Postal Department as a whole; and 

(d) what other steps are proposed to 
be taken to expedite the processina of 
Dlail ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b). 
The Department has not developed any type 
of machine on its own but has got some 
machines developed through private manu-
factures of mechanical and office equipment 
for use by post office.:; to tackle the increa-
sing urban traffic. Machine'i manufactured 
by private manufactutres io Itldia according 
to the requirements and specification of the 
Department 01 Posts: 

1. 

2. 

261 Registration Booking Machincs. 

, 46 Money Order Booking 
Machines. 

3. 443 Stamp Cancelling Machines. 

Machines imported fo, use by 1M 
Department 0/ PoslS : 

(i) (\0 advanced type Higb Speed 
Franking Machines; 

(c) The use of computers in the 
Department is recent. The following (our 
areas have been idt:ntified for computer 
application : 

(i) Money Order reconciliation wort. 

(ii) Postal Life Insurance work. 

(iii) International Mail Accountina 
work. 

(iv) Saving Ban'" work on computer 
system each has been installed in 
four Circle~ for above applica-
hons. 

(d) Tho Department IS processina a 
proposal for mechanised mail sortiDa in 
Bomby in order to expedite the processiDa 
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of mail. Howevu. no final decision bas 
been taken in this matter. 

New telephone connections In Kerata 

10486. SHR} VAKKOM PURlJSHO-
THAMAN : Will the Minister of COM-
M UNICA TIONS be pleased to state: 

(a) tbe total number of new telephones 
insta11ed at various places in Kerala during 
1987-88; 

(b) the total numbtr of applications 
pending with tbe Kerala Telecommunica-
tions Circle as on 31 March. 1988; 

(c) the target set for Dew telephone 
connections in the State during ! 988-89; 
and 

(d) the time by wbich the pending 
applications are expected to be cleared ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Total 
Number of telephone connection provided 
in Kerala during 1987-8B j! 16449. 

(b) Total application pending wilb 
Kerala Telt'communication Circle as on 
3).3.88 is 53940. 

(c) Target set for new telephone con-
nections in the Circle d urins t 9 P 8 -8 9 is 
14,000. 

(d) B~ the end of the 7tb Five Year 
Plan, it has been proposed to provide on an 
aver. telephone connection to tho~e 

appJicants wbo have registered upto 1.4.87 
in excbanae .y.tem of capacity 2000 line-
and abcwe, upto 1.4.88 in medium size 
excbanse system and up to 1.4.90 in rural 
excbanaes dependiol on supply of equipment 
aDd associated strores br worb. The 
remainiDa applicants will be prov:cted 
telephone conDcction progreulve), durinJ 
tbe 8tb Five Year Plan. 

Supply of power by Demodar Valley 
Corporation to Eastel'1l Coalfields 

Limited 

10487. SHRI PURNA CHANDRA 
MALIK: Will tbe Minister of ENERGY 
be pJeased to state: 

(a) wbether production of the Eastern 
Coalfields Limited bas suffered due to non 
availability/erratic supply of power by tbe 
Damodar Valley Corporation; 

" (b) if so. the losses incurred therebv 
in terms of value and also in terms ~f 
tonnage during the financial years 1984-85. 
1985·86 and 1986·81, year-wise; 

(c) tbe amount of overtime involvement 
in terms of money due to Don-availability / 
erratic power supply by the Damodar Valley 
Corpo"ation; and 

(d) tbe acrion Government propose to 
take to revitalise the Damodar Valley 
Corporation and also to streamline its per-
formance and for installation of captive 
power plant!' to ensure continuous power 
supply to ECl collieries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIfF): (a) Yes Sir. 

(b) The estimated Joss of coal pro-
ducticn in ECL and its value during the 
years 1984-8S, 1985·8f and 198t;.87 00 

account of power failure are given 85 
beJow: 

Year Loss of Value 0/ 
producl1on producltofl 

10.1' 
(In /akh (Rs. in 
10nlUs) c'o,.,) 

t!F4-8S 19.81 48.'24 
1985-86 24.47 61.2S 
1986-87 23.'aO 66.97 

(c) No overtim~ becomes payable on 
a«,ount of non-availability of power supply. 
However. mines bal to work for production 
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on Sundays/Holidays to endeavour to 
maintain the production targets. Amount 
of ove.-time payment for Sunday/Holidays 
production in 3 years period is Rs. J 2.60 
crores, 3.09 crores and 2.92 crores for 
1984-85, 1985-86 and 1986-87 
respective)y. 

(d) A gas turbine plant of 3x30 MW 
capacity is under installation in DVC to 
supply power to core sector consumers like 
Railways, Coal and Steel. In addition. two 
other projects Le. Bokaro 'B' stage II 
(2x210MW) and Mojia (3x2J 0 MW) 
tbermal power projects are being implemen-
ted by DVC. 

For captive power generation, ECL 
proposes to set up a 2 xl 0 MW thermal 
plant at Chinakuri. 

Import of Freueh T echDoloK) in 
LoogwaU Mining by CIL 

10488. SHRI AlIT KUMAR SAHA: 
Will the Minister of ENERG Y be pleased to 
state: 

(a) whether the Coal India Limited and 
its subsidiaries propose to induct Frencb 
tecbnology in Longwall M IOIDg by way of 
direct import from France; and 

(b) If so, the reasons for restoring to 
direct import while MAMC in India is 
equipped to cater the needs of subsldianes 
of elL in this respect 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIEF): (a) and (b) l( IS 

proposed to import suitable longw.lll minIng 
equipment from France for mining thick 
coal seams (thicknesses of 4 metres and 
above) involvinl mlDlol techniques like 
'sub-level cavins' and "multi shcing'. These 
tecbniques are well developed 10 France 
and tbe french have c;)osidorable experience 
and expertise in tbe manufacture of thIs 
equipment. MAMC, at present, does not 
manufacture 100awaU equipment suitable 
for millioa coal MIDI of tbicbesscs 4 met~ 
IIld abo ... 

Advance orders on Miniog and AIUed 
Macblnery Corporation Limited by 

CIL Subsidiaries 

10489. 8HRI AJIT KUMAR SAHA I 
W In the Minister of ENBRG Y be pleased to 
state: 

(a) whether the assurance by tbe Coal 
India Limited subSidiaries for placing three-
four years advance orders on Mmiog and 
Allied Machinery Corporation Limited 
(MAMC) for thelf rcquiremenll of equip-! 
ment and spares has been kept with; 

(b) if not, tbe reasons therefor and 
whether this is creatina a severe hindrance 
to tbe balanced loadina of MAMC; and 

(c) if so, the action Government pro-
pose to take to feed MAMC properly throug-
hout the year with repetitive nature of orden 
from another public sector orpoisatioD i.e. 
Coal India Limited? 

THE MINISTER OF 81 ATE IN THB 
DEPARTMENT OF COAL IN THB 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIEF) : (a) to (c). Dcpendina 
upon the requirement, availability of com .. 
petltive tecbnically acceptable offers from 
MAMC, the manufacturing capacity and 
delavery schedules of MAMC, CIL and its 
subsidiaries bave been following the policy 
of placing advance orders for different typea 
of equipment manufactured by MAMC. 

Completioa of project in Miaiag ... 
Allied M.cldoery CorporatiOD 

Limited 

10490. SHRI GADADHAR. SARA! 
Wlll the Minister of INDUSTRY be pleasod 
to stato : 

(a) the number of orders for turnkCf 
jobs received by tbe Mining and Allied 
Machinery Corporatioo Limited, Dwppur. 
West Bensal during 1985-86, 1986-87 and 
1987-88, both io terms of value and 
tonnaae; 

(b) the dates or coznmeocenlont and 
oomplotioD or major turn-tq ptOjo;tI 
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THE MINISTER OF INDUSTRY undertaken by tbe Mining and Allied 
Machinery Corporatioo Limited in respect 
of steel, coal and power plants with details 
thereof and whether the completion schedule 

(SHRI J. VENGAL RAO) : (a) Statement 
is given below. 

: -formulated montb.wise/year-wise is being 
"'adhered to; and 

(c) If not, tbe reasons for slippages and 
whether company bas to bear penalty for 
tbe slippages aDd whetber there exists any 
mechanism to fix up responsibility and action 
taken in sucb cases ? 

(b) and (c). Statement II, is given 
below. The delay in many cases is not 
attributable to MAMC, There bas been no 
instance in whicb it was necessary to fix 
responsibility against any individual officer 
'}' for any slippages. 

Statement-I 

(a) The number of turn-key jobs received by MAMC during tbe years 198;-86 
1986-87 and 1987-88 In terms of value and tonnage are given below: 

S. No. Name of tbe project 

1985-86 : 

Scrapper and Screw Con-
veyors for VSP 

1986-87 : 

t. Chutes for COBPP of VSP 

2. Chutes (or Sintar Plant 
for VSP 

3. !&adbuband VVasbery 

+ 

Total 

+ 

Tonnage Value 

299 MT Rs. 231.97 lakhs 

524 MT Rs. 224.47 lakhs 

250 MT as. 123.1 J lakbl 

12690 Mf Rs. 7250.00 lakhs 
41000 M3 
Concreting 

13484 MT Ra. 7597.58 lakh. 
41000 M3 
ConcretiDI 
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I. 

2. 

3. 

4. 

5. 
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Bharatpur CHP 

Farakka CHP Stage II 

+ 

Granulated Slag Handling 
conveyors for VSP 

Balast Furnace Conveyor 
for VSP 

Smter Plant Conveyor for 
VSP 

+ 

471 MT 

6798 MT 
88'6 M3 
concreting 

396 MT 

341 MT 

549 MT 

8555 MT 
8856 M3 
concreting 
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Rs. llS. 00 lakhs 

Rs. 36l8.)0 lakhs 

Rs. 98.66 lakhs 

Rs. 122.80 lakhs 

RI. 4261.27 lakks 
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Expeodltare 011 TAlPA In MlaJag and 
Allied Maddoery Corporatloo 

Lim'ted 

10491. DR. SUDHIR ROY: Will tbe 
Minister of INDUSTRY be pleased to 
state: 

(a) the amt)unt of expenditure incurred 
during 1986-S 7 and 1987-88 on account 
of Travelling Allowance and Daily Allowance 
in tbe Mining and Allied Machinery Corpo-
ration Li~ited. Durg!lpur, West Bengal by 
the functional Directors including CMD of 
tbe Company; 

• (b) the percentage of the expenditure 
Incurred by the functional Directors on 
account of TA and DA out of the total 
expenditure incurred on this account and the 
percentage represented out of the tolal ex-
penditure incurred against • 'Establishment" 
during the above pt:riod; and 

(c) whether the expenditure incurred 
against T A and DA is properly reflected on 
the overall performance including securing 
orders for the organisation? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RA.O) : (a) The figure1 
of travelling exoenditure during 1986-87 and 
t 9a 7· 8 8 are as follows: 

1986-87 Rs. 1.73 lakhs (Actual) 

1987-88 Rs. 3.89 lakhs (Prov.) 

(b) The TA/DA expenditure incurred 
during 1986-87 and 1987-88 represents 
3.90 p:r cent and 8 94 per cent of the total 
oltpenditure on the same ac.::ount and 0.08 
per cent and 0.18 per cent of tbe total 
establishment expenditure respectively. 

(c) Yes, Sir. 

Loll. In Mialol and Allied Madahury 
Corporation Ltd. 

10492. SHRIMATI BlaHA OHOSH 
GQSWAMI: Will tl\e Minhter of INDUS-
l'R Y be ple.sod CQ ftate : 

(aJ tbe projected IoIses in the Mioine 
and Allied Machinery Corporation Limited, 
Durgapur (West Bengal) during 1981.'8 
and losses actually suffered durin. tbit year 
with month-wise break-up; 

(b) the detail. of reasons for incwriDi 
tbe losses even after capital re-sfruduri.,. 
and earning profit duriog 1986-81; and 

(c) whether Government propose to 
revamp the management set up of tb, Min-
ing and Allied Machinery' CorpOration 
Limited. Durgapur to impro.e ita perror· 
mance ? 

THE MINISTER OF INDUSTRY 
{SHR} J. VENGAL RAO): (a) The projected 
Joss in MAMC during 1987-88 91118 R •• 
S 9 t lakhs. As tbe financial accouots of the 
year have not yet been finalised, tbe accuaI 
losses suffered duriol tbe year caDDOt be 
furnished at this stage. 

(b) The main reasons for iacarriaa 
losses are the increase in the cost of ilgma,. 
cancellation/deferment of ~rtaiD Qport 
orders, increase in waaes and salaria aud 
stoppage of production due to strike in 
November, December. 1987 etc. 

(c) It it not considered ......, to 
revamp the management set up of tho 
compan,. 

10493. SHR1MATI BIBMA GBOSH 
GOSWAMI: Wall the Minister of INDUS· 
TRY be pleased to state: 

<a) whether the scheme of wor .... ' 
participation in the manaaemeat bas beea 
formalised and implemented in tbe NiaiDa 
and Allied Machinery Corporation Limited. 
Durppur. West Benp) and jf not. .... it 
is 80iDa to be materialised ; aud 

(b) the number of meetinp of the 
existiDl plant couocil held in the "mma aDcI 
Allied Mtcbinel'1 Corporation LiQlitod cJurlaf 
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J9'86-17 and 1'1'7-88 and if Dot. the 
1'eUODS thereof '1 

THE MINISTER OF INDUSTR.Y 
(SHRI J. VENOAL RAO): (8) and (b). 
TIle Scheme of workers' participation in 
_Dlgement was introduced but it is not 
workina satisfactorily due to inter-union 
differences . 

Foreign tours by Directors and General 
Ma .. gers of Mining and Allied 

MachinerY Corporation Limited 

J 0 .. 94. SHRIMATI BIBHA GHOSH 
G08WAMI: Will the Minister of INDUS-
TR. Y be pleased to state : 

(a) tbe details of tbe foreign tours 
undertaken by Directors and Genera I 
Manaacrs of the Mining and AUied Macbi-
nery Corporation Limited during the last 
two years and to which country and the 
purpose of such visits and tbe amount of 
expenditure incurred on lucb tours; 

(b) wbether it is a fact tbat officials aent 
abroad' by MAMC for specialised traininl 
and expertise bave not been put on jobs for 
effective utilisation commensuratinl with 
tbeir trainina after tbeir ret\lrn; 

(c) tbe Dumber of sucb officers sent 
for sucb trainiDi and expenditure incurred 
thereby; and 

(d) tbe action Government propose to 
take to rationalise the wbole affair of foreign 
tours to control tbe wasteful expenditure and 
also to make tho foreign tours result-
orieDted? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENOAL RAO): <a> and (c). A 
statement is liven below : 

(b) No, Sir. 

(d) It has not been felt necessary to 
further rationaJise abe system as (oreign 
tours are Deed·specific and result-oriented. 

Statement 

<a) The Foreian Tours undertaken by Functional Directors and General Man8&crs 
of NAMe during tbe financial year 1936- 8 7 and 1987- 8 8 are sbown below : 

S. No. DesiS08tion Total period of trip Place Total Expenditure 
with dates visited 

t 2 3 4 

1986-87 

1. General MaDqer 16 days from 14.1.86 to USSR 0.3" lakhs 

(D) 29.1.1986 

2. C.M.D. 12 days from 4.10.86 to USA/UK 0.621akbl 
15.10." 

S. Geeeral MaUl« 12 daY' from 4.10.8' to USA/UKI 0.'9 lathe 
(D) 15,10.86 W.O. 

4. 0eeeraI Maaqe. 1. d.ys (rom 4.10.16 to -do- 0." lUbe 

CMS) 19 •• 0,86 
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1 2 3 4 , 
1987-88 

I. C.M.D. 9 da,. from 18.'.81 to USSR 0.191atbl 
26 • .5.87 ,. General Manager 9 days from 18.5.8' to USSR 0.20 lath. 

(D) 26.5.87 
3. Director (Mktg) 9 days from 16.9.87 to But 0.231akb1 

24.9.87 Germany 

4. General Manaaer 14 day. from 3.10.87 to Poland/ 0.3' Iatbs 
(D) 16.10.87 Fl'IlDCe 

W. Germany 

s. Director (Mktg) 6 days from 20.10.87 to HUDlfY 0.35 lakba 
25.10.8' 

fi. C.M.D. 8 days from 14.11.87 to USSIl/ 0.41 latbs 
21.11.87 W. Gcrmaa, 

7. Director (P cl P) ., days from 31.1.88 to France 0.281akha 
S.2.88 

8. General Manager 8 d.y, 'rom 
(D) 14.1.88 

(c) The total No. of officers ~ent for 
training abroad alongwith total number of 
mandays as well as eltpendlture for the 
years 1985-86.1986-87 and 1987-88 are 
sbown below: 

Year 

1985·86 

1986·87 

1987·88 

No. olOjJic.rl Total Expellllililre 
(RI. I" lllkhs) 

8 

7 

10 

4.19 

2.81 

3.45 

Retel'fatioD for SCI ... ST. in Public 
Enterprltel 

10495. DR. V. VBNK.AT8SH: Will 
tbe MlDister of INDUSTRY be pleased to 
ltate : 

(a) "bether aDY r«:ommeodatioDs have 
boon made by the Special CommissioDor for 

7.1.88 to USSR 0.3llakhs 

Scheduled Castes and Scbeduled Tribes, New 
Delhi to the Department of Public Enter-
prises to incorporate and to implement 
reservations for Scheduled Castes and ScM .. 
duJed Tribes effectively in public enterprises; 
and 

(b) if 10, the details thereof , 

THB MINISTBll OF INDUSTaY 
(SHRl l. VBNGAL MO): <a> IDd (b). 
The special Commissioner for Scheduled 
Castes and Scheduled Tribes, New Dolhi 
bas, iDter-alia, made tbo foUowioa suges· 
tions to the Dap«. of Public BDterprises : 

(i) Review of time boaDd promotion 
schemes adopted by public enterpri-
ses as to provide for reJuation in 
the minimum. eliaibility criteria in 

favour of Scheduled Castes and 
Schedoled Tribes; 

(Ii) Stay OD the _pa.eotatiOD of time 
boaacJ PIOtDOtioIl tcbemes b1 public: ........ 
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(iii) Rosterisation and due reservation 
with._ _8ppropriJiJ~ rela~ations Jcon-
cessions for Scheduled Castes and 
Scbeduled Tribes wherever time-
bound- p,romotion s~~es involve some clement of rejection of indi-
vidual candidates; 

(iv) A time-bound action programme 
for bringing up the representation 
of ;SCbe6uled Castes and Scheduled 
Tribes to tbe level equivalent to 
their population percentages in each 
pobUt enterprise; and 

(v) Consultation by tb~ rpanagement of 
public enterprises with associations 
of'8£bcduJed Caste and Scbeduled 
Tn"bc employees on service matters. 

Setthlg ap of inclllStrles ID backward 
areal of Mabarasbtra 

1049.,. SHRI VIJA Y N. PA TIL: Will 
the Miqiltcr of INDUSTRY be plcased to 
• tate :' 

(a) whether Government have selected 
IOIDe industrially backward districts in 
various parts of tbe country; 

(b) if so. tbe rcaions selected in Maba-
raslatra; 

(c) tbe type of industries proposed to be 
aet up by Governmcnt for industrial develop-
meat of backward reaaona of Mabarasbtra; 

(tt) wlMther apart from setting up in-
dUdriea. Government propose to take any 
otber *PI for upliftmeDt of tbese backward 
ana;'.nd 

<e) if 10, the details thereof 'I 

Tl{E MlNlSTp OF STATE IN THE 
DEPAAtMENr OF J"DUS rRtAL DEVE-
LOPMSNTlN THE MJNJ~TRY OF IN-
DUstat-(Slhu M ARUNACHALAM): 
(&) Yea. Sir. 

J"'} 'till folJQwiDa diltrictt iD Maba-
JIIIItra be;' bNo ldenti6e4 .. iDdultriaU1 

baCkward districts by the Centra) Govern-
ment: 

Category Name o/the district 

1 • GadchiroJi 

'B' 1. Ratnagiri 
2. Aurangabad 

3. Chandrapur 

'C' 1. Bhandara 

2. Bhir 

3. Buldhana 

4. Colaba 

5. Dhulia 

6. Ja)gaon 

7. Nanded 

8. Osmanabad 

9. Parbbsni 

10 . YeotmaJ 

(c) to (e). Setting up of industries and 
taking other steps for upliftment of back-
ward areas is primarily the responsibility of 
the State Government concerned. The 
Central Government supplements their efforts 
by providing priority in the grant of indus-
trial licences, Centra) incentives concessions1 
finance from financial institutions, income-
tax concessions UDder the Income-tax Act, 
etc. AU types of industries are eligible for 
thcsc incontives. 

RaiSing of prices of Low DeD8lty 
Polyetb) leoe by Indian Petro-
chemical. Corpol'atioo Limited 

10497. SHRI ARV1ND TULSHI 
KAMBLE: Will the Minister of INDUS-
TRY be pleased to state : 

(a) wbether the Indian Petrochemicals 
Corporation Limited bad raised the price 
of its General purpoie Grade Low DenaJt1 
Polyethylene from Rs. 21,300,.. to 
RI. 30,500/- par MT i.e. by more than 
43 per cent from March, 198' to AprD, 
19'8; 
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(b) if so, whether this increase is to 
subsidise the import of low Density Polye· 
thylene and to indirectly canalise the import 
through the State Trading Corporation; 

(0) whether the Indian Petrochemicals 
Corporation Limited has managed enough 
imports to meet the sbortage of tbis fa w 
material in tbe country: 

(d) whether tbe industry was taken into 
confidence by the Indian Petrochemicals 
Corporation Limited about tbe price hike; 
and 

(e) wbether the IPCL has not imple-
mented its distribution pohcy ds ted 23 
September. 1987 and if so. tbe steps 
Government propose to take to make it a 
realistic policy of implementation ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) to (e). 
There IS an overall shortage of Low Density 
Polyethylcne (LOPE) raw matcrial ID the 
country. About 50 per cent of its require-
ments are met by way of imports. ThiS raw 
matena] is used by about 10.000 units in 
the small scale sector. LDPE is under OGL 
category of imports. However. these small 
Icale units find it ddficult to Import tbe 
matenal because of sharp rise in prtces and 
also limited availability in the international 
market durlOg the last year. In order to 
give n:lll!f to the small scale UOIts, Indian 
Petrochemicals Corporation Limited (IPCL) 
arraogc:d for Import of quantities to tbe 
extent pOSSible through STC. To provide 
furtber rehef in tbe matter of prices. IPCL 
introduced the concept of pooled prices both 
for their mdigcnous raw material as well 
as imported one and as a result tbey were 
able to make available the LOPE raw 
material to the consumers at a uniform 
price. Imported pnces would have been 
mucb higher but for the concept of pooled 
prices adopted by IPCL. IPeL's price rise 
for tbelt own product has been Rs. 2 I .300 
to Rs. 26.JOOjMt however. tbe price to 
consumer which was Rs. 27 .OOO/MT from 
October 1987 after poohng, bad to be 
raised to Rs. 30,SOO/MT due to sbarp rise 
in international prices. 

Normally tbe consumina industry is not 
~DIUltod on price revision in order to avoid 

speculation and boarding. However. IPCL 
bas explained the concept of poollDs of 
prices to tbe industry association. 

AI regards tbe distribution policy dated 
23rd September, 1987, IPCL made best 
efforts to implement the same except when 
the imported material was not available in 
time or doe to non-availability of certain 
grades in tbe international market. To 
improve tbe availability of raw material, the 
Government is continuously making efforts 
to supplement the indigenous production by 
imports to the extent possible. 

[T,anslal;on} 

OpeolDg of Public Can otIices 
aod telepbooe exchaog .. in 

Uttar Pradesla 

10498. SHRI NIRMAL KHA1TlU: 
Will the Minister of COMMUNICATIONS 
be pleased to state . 

(a) the number of Public Call Offices. 
and telephone exchanges orened in Uttar 
Pradesb during the Seventh Five Year Plan; 

(b) the norms laid down therefor; 

\c) the district-wise number of rural 
areas in Uttar Pradesh in which P.C.OS and 
Telegraph Offices are proposed to be opened 
during the remaining period of the current 
Five Year Plan; and 

(d) the names of the places in Faizabad 
and Barabanki districts in Uttar Pradesh 
wbere P.C.Os and Telegraph Offic:ds haw 
been opened in 1985, 1986. 1987 aDd 
upto March 1988 ? 

THE MINISTER OF ENERGY AND 
MINISTER. OF COMMUNICATIONS 
(SHRI V ASANT SATHE): (e.) 487 Public 
Call offices and 2 I 3 Bxchaoaes have heeD 
opened in Uttar Pradesh durina the 7th Plan 
upto 31.3.88. I 

(b) The policy for openioa of Laaa 
Di.tancc Public TolopboDOi CD.... for 
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tbe rrovision of telecom faeiUty on fully 
subsidised basis at principal village in every 
inhabited gqrapbical area bounded by a 
Hexaaon of S KIDs. sides. 

A Telepbone Excbange is opened for a 
registered demand of S, 10, 23, aod 46 
with a capacity of 9. 25, SO and ) 00 lines 
respectively subject to tbe availability of 
equipment. 

(c) The information is given below in 
the Statement-I. 

(d) The informatioo is Biven below in 
Statement-II. 

Statement-l 

District-wise number of rural areas in 
U.P. proposed to be provided with peDs 
during the remlining period of the 7 tb Five 
Year Plan. Telegraph facihty on phonocom 
bais win be provided from PCOs which are 
opened in the Post Offices : 

Name of District 

Matbura 

Faizabad 

Hardoi 

Sbabjahaopur 

)aloD 

Jhanai 

Maiopuri 

Sitapur 

Lakbimpur 

LalitpUr 

Ita .. 

Baraballki 

Banda 
UIIIIaO 

No. of peos pro" 
posed to be opened 
during tbe remain-
ing period of 7 th 

PJan 

2 

7 
7 

8 

8 

7 

7 
S 

7 

4 

6 

4 

2 

2 

Hamirpur 
FarathalJad 
Gorakbpur 
Sultanpur 
Balia 
Basti 
Deoria 

Mirzapur 
Pratapgarb 
Gooda 
Raebrelli 
Gbazipur 
Fatebpur 

Azamgarh 
Pithoragarh 
Pilibhit 
Nainital 
Bijnore 
Almora 
Moradabad 

Badaun 

Barelli 

RaDlPur 

Ali,arh 

Muzzafarnagar 

Pauri 

Meerut 

Tehrigarbwal 

DebraduD 

Cbamoli 

Uttarkasbi 

Sabaranpur 

Varanasi 

Allahabad 

Bulandsbabar 
Ghaziabad 

Aara 

2 
2 
8 
9 
5 
8 
7 
8 
6 
6 
6 
1 , 
3 
9 
9 

JO 
8 
9 

9 

7 

9 
8 

2 

6 

11 

9 

10 

11 

13 

10 

11 

8 

5 

'1 
8 

8 

300 
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Sta ..... t.D 
The names of tbe places in Barahanki 
Ind Paizabad District wbere PCOs and 
TeJearapb Offices (COS) bave been opened 
in198S·86,1986-8Vand 1987-88 upto 
Marcb 1988: 

Name of Year Name of Place 
District 

Barabanki 1985-86 I. Barwara 
2. Badwani 

1986·87 I. Surajpur 

2. Tejwapur 
3. Kherakumkum 
4. Sharifabad 
~. Omapur 

J 987-88 J. Isroli 
2. Satbemao 
3. Malariganj 

Faizahad 1985-86 Mundera 

2. Mahawari 
3. AmoJbujurg 

1986-87 J. Burmadpur 

2. Daulatpur 
JajaJ 

3. Majakamaria 
4. Rajapurpatti 

1987-88 I. Raiona 
2. Pacbia 
3. Rajna 

4. Bandipur 

S. Mebragbat 
6. Hukampur 
7. Kasimpur 

Power deJDaDd I. Uttar Pradesh 

10499. SHRI NIRMAL KHATTRI: 
Will tbe Minister of ENERGY be pleased to 
state: 

(a) tbe power requirement of Uttar 
Pradesh h, tbe end of the Seventh Five Year 
Plan; 

(h) tbe pp between power pneration 
capacity and power demand in Uttar 
Pradesh; 

(c) bow tbis gap will be bridacd up; 

(d) the time hy wbicb power generation 
in Tanda Thermal Power Project will be 
started; and 

'e) tbe extent to which the gap between 
power generation and power dtmand wi1l 
be brIdged up on the commissioning of tbis 
project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMA1I 
SUSHILA ROHT AGI): (a) According to 
the J 3th Annual Power Survey Report, the 
energy requirement and peak demand of 
Uttar Pradesh by the end of the Seventh 
Five Year Plan are estimated at '25053 MU 
and 525 1 M W respet:tively. 

(b) The gap between ,ower generation 
capacity and power demand (peaking deficit) 
in Uttar Pradesh by the end of the Seventb 
Five Year Plan bas been estimated at 
1221 MW. 

(c) The measures taken to bridge the 
gap in power demand and supply in Uttar 
Pradesh include expediting commissioning 
of new capacity, implementation of short-
gestation projects, improving the performance 
of existing power stations, reducing trans-
mis,ion and distribution losses and imple-
mentation of demand management and 
energy conservation measures. Power supplies 
from Central Generating stations and neigh-
bouring systems are also heina arranged to 
tbe extent feasible 

(d) and (e). The Tanda Thermal Power 
Station, Unit 1, has already been commis-
sioned. Units 2· 4 are expected to be 
commissioned 10 1988-89/1989-91). On 
commissioning of tbese additional units of 
Tanda TPS, a c!lpacity of 330 MW wiD be 
added to the Uttar Pradesb power qstom_ 
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Eaerg,. plaDtatioa oa sob-staadard soU 

10500. SHRI BHADRESWAR TANTI: 
Will the Minister of ENERGY be pleased 
to state: 

<a) whether any plan has been chalked 
out for energy plantation on sub-standard 
soil or waste land to augment the non-
conventional energy sources; aDd 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATiONS 
(SHRI VASANT SATHE): (a) and (b). 
Yes, Sir. The Department of Non-Conven-
tional Energy Sources has launched an 
all-India field le\el demonstration programme. 
Plantations of species particularly suitable 
for sub-standard soil or waste land and (or 
energy purposes have been taken up in 
various States-Andbra Pradesh, Gujarat, 
Haryana, Deihl, Himachal Prade~h. 

ICarnataka, Madhya Pradesh, Maharashtra, 
Orissa, Punjab. Rajastban. Tamil Nadu and 
West Bengal. fhis programme is being 
implemented tbrough State Nodal Agencies. 
Forest Departments, UniverSities, and 
Voluntary AgencIes. 

R,,""cs of crude oil 10 Bombay offsbore 

10501. DR. KRUPASINDHU BHOI : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a) the approximate balance reserves of 
crude oil in Bombay offshore including tbe 
South Bassein field:i; 

(b) bow Jong, tbe oil reserves may Jast 
if tbe exploration continues at tbe present 
ratio; and 

(cl tbe steps taken to undertake survey 
of oil in tbe new areas and tbe detads 
thereof? 

THB DEPUTY MINISTER IN THB 
MINf~ray OF PETR.OLEUM AND 

NATURAL GAS tSHRI RAFIQUE ALAM): 
(a) As OD 1.7.87. balance recoverable 
reserves of crude oil in Bombay Offshore 
including South Bassein were estimated at 
339.31 million tonnes. 

(b) About 17 years; at the present rate 
of production. However, exploration is a 
continuous process and more reserves are 
expected to be added in future. 

(c) ONGC has deployed two off~hore 
vessels viz; MV Anvesbak and Sagar 
Sandhani. for acquisition of seismic data 
and one vessel, Sagarika-n. for collecting 
geo-chemical information. In the next two 
years of the 7th Five Year Plan, it is pro-
posed to aCQuIre about 75,000 Ikm 7 D and 
3D s~ismic data. 

(Translation] 

Telepbooe Conn~ctioos to Exporters 
00 priority basis 

10502. SHRI MA~VENDRA SINGH 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government provide tele-
phone connections to the exporters on 
priority basi .. ; and 

(b) if so. tbe number of exporters 
provided telephone connections on priority 
baSIS during the past one year ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Foreign 
exchange earners like manufacturers of 
exportable goods, individuals. firms and 
organisations earning fOleiso excbanle by 
way of services rendered; export houses and 
commercial organisations earning forei~n 
exchange, can register for one telephone 
connection under 'OYT-Special' calego'y. 
if they carn foreign excbange equivalent to 
atleast Rs. 2 lalbs in a year. They can 
register for more connections in' OYT-
Special' category dependinl upon tbe amount 
of tbeir foreign excbange earnings. Telephone 
connections under 'OYT -Special' catclory 
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ore released on priority on availability of 
spare exchange capacity. 

(b) No separate waiting list is maintained 
for the demands for telephone connections 
from exporters in the matter of allotment. 
It would. therefore, not be possible to give 
information on number of such app'lcants, 
who have been provid!d telephone connec-
tions during the past one year. 

Computers in Central Telegrapb 
Office, New Delbi 

10503. SHRI RAJ KUMAR RAJ: 
SHRI MANVENDRA 

SINGH: 

Will the Minir;ter of COMMUNICA-
TIONS be pleased to state : 

(a) whether it is il fact that the Central 
Telegraph Office, New Delhi has been 
computerised ~ 

(b) if so, the number of computers 
working in the Central Telegraph Office 
New Delhi; • 

(c) th~ numher of computers out of 
them lying: out of order; and 

(d) the steps taken to repair them? 

THE MINISTER OF ENERGY AND 
MINISTER OF COM Mt'NJCATIONS 
(SHRI VASANT SATHE): Yes Sir. 
Transmission of Telegrr! rns has been partially 
computerised at Central Telegraph Office 
New Delhi to eliminate manual transmitting. 

(b) Three-Micro Processor "'ased Store 
and Forward Telegraph systems (SFT ] 41) 
have been instalJed at Central Telegraph 
Office, New Delhi. 

(c) Nil All .he three systems are in 
work ing order. 

(d) Docs not arise. 

Trade Union Act for KYlC Employees 

10504. SHRIMATI VI DYAVATI 
CHATURVEDI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is a fact that the Khadi 
and Village Industries COfnl]'lission has 
superseded the Trade U.,iom Act, i Q26 by 
their standinll order No. 1418 dated 19 
January, 1988; 

(b) if so, whether Government have 
received any memoranda opposing the 
aforesaid order: and 

(c) if so, the decision taken by Govern-
ment thereon ? 

THE MINIS fER OF STA IE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY lSHRI M. ARUNA-
CHALA'v1): (a) Khadi and Village Indus-
tries Commission have issued a Standing 
Order :~o 14 1 8 dated 19.1.1988 reiterat-
ing. for the information of its emplo)lees. 
the provisions of regulation 3(:) and 13(ii) 
of KVIC Employees (CDA) Regulations 
1961. Regulation 3(3) requires every 
employee of the Commission to observe 
reg.Jlatlon of procedure and other regulations 
framed by the Commission and also circulars 
and instructions issued by Competent 
Authorities from time to time. Regulation 
13(ii) requires that no employee of the 
Commission shall resort to or in any way 
abet any form of strik.e in connection with 
any matter part~injng to his/ber service or 
the service of an)' other emplo)ee of the 
Commission. 

(b) and (c). Representations have been 
received by the Government against the 
Standing Order. The standing order issued 
by KVIC is in pur~ua(lce of KVIC employees 
(CDA' Regu]atiom, J96J. 

Cbecking of ~t:'chcd items b~ KV1C 

10505. SHRIMATI VIDYAVATJ 
CHATURVEDI: Will the Minister of 
INDUSTRY be pleased to state: 

(8) whether it is a fact tbat the work 
relatin8 to dying. printina. stitchinJ etc. cf 
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crores of rupees is got done every year from 
outside agencies by the sales establishments 
of Khadi and Village Industries Commission; 

(b) if so, the details of the formalities 
required to be observed as per rules before 
letting such items of work done by outside 
agencies; 

(c) whether it is also a fact tbat there 
is no proper arrangement for cbecking of 
tbe stitched items and for the testing of 
tbo dyed and printed items for their fast 
colours; and 

(d) if so, whether Government propose 
to take any effective steps for tbe improve-
ment of Quality of the items of work being 
done by these establishments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. AR UNA-
CHALAM): (a) Yes, Sir. 

(b) Kbadi and VilJage Industries Com-
mission bas a Tender Committee for each 
sales departmental unit wbich invites and 
scrutinizes sucb tenders before assigning jobs 
to processors. 

(c) The checking of stitched items is 
done on sample basis. It is also ensured 
tbat tbe contractors use quality material and 
fast colours for dying and printing. 

(d) Does not arise. 

Promotion pOlicy of K. V I.C. 

10506 SRRIMATI VIDY A VA TJ 
CHA TUR VE OJ: Will the Minister of 
INDUST~ Y be pleased to state: 

(a) wbetber it is a fact that no promo-
tion policy has been formulated for tbe 
employees of Kbadi and Village Industries 
Commission and its sales centres; 

(b) if so, the reasons tberefor; and 

(c) whether Government propo-e to 
iS5ue directive to the Khadi Bnd Village 
Industries Commission to initiate sters to 

provide equal opportunities of promotion to 
its employees in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRI.AL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM): <a) to (c). Khadi and Village 
Industries Commission (KVIC) bas a 
common policy of promotion for its regular 
and trading staff according to which ~ 0 
per cent of the vacancies except for the 
lowest posts in the cadre are filled in on 
the basis of seniority· cum-fitness. Talented 
employees are also provided with the 
opportunities for selection to higber posts. 
The Commisfion is identifying the tot a) 
number of posts available \\ itb its various 
establisbments wbere no promotional avenues 
are existing so tbat the matter could be 
examined by the Recruitment Committee. 

Confirmation policy of Kbadi and 
\ iIlage Industry Commission 

10507. SHRIMATI VIDYAVATI 
CHATURVEDl: Will tbe Minister of 
INDUSTRY be pleased 10 state: 

(a) whether tbe Khadi and Village 
Industries Commission bas framed any rules 
etc. to confirm all categories of its employees; 
and 

(b) if so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) and (b). Kbadi and 
Village Industries Commission bas framed 
reguJations according to wbich aU employees 
of tbe Commission recruited alainst perma-
nent vacancies shall be on probation for 
1 2 months and all sucb employees recruited 
against temporary vacancies &ball be on a 
period of trial for six montbs. Such period 
of probation or trial may be extended by 
silt montbs in individual cases. After 
satisfactory comp1etion of tbe trial period 
employees are to be continued in the 
temporary posts. Employees recruited alainat 
permanent vacancies are to bo ~on6rmed 
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therein after satisfactory completion of 
probation, provided tbat the employees have 
passed tbe prescribed Hindi Examination. 

[English] 

Setting up of sub-centre of Central 
Tool Room and Training Centre 

at Bbubaneswar 

10508. SHRI RADHAKANTA DIGAL : 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have a propo-
sal to set up a sub-centre of the Central 
Tool Room and Training Centre at Bhuba-
neswar; 

(b) if so, the estimated cost of settmg 
up tbe sub-Centre including tbe recurring 
cost; 

(c) whether tbe project is proposed to 
be financed by the Danish Government; and 

(d) tbe steps taken to implement the 
proposal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM}: (8) A proposaJ to set up a 
Tool Room at Bbubaneswar is under consi-
deration of Govt. of India. 

(b) Detailed cost of setting up of the 
centre is being worked out. 

(c) Efforts are being made to obtain tbe 
assistance from Danisb Government. 

(d) A Danish Mission bas recenti) 
appraised tbe proposal. 

Electrification of "illages 

10509 SHRI RADHAKANTA DIGAL : 
wm tbe Minjster of ENERGY be pleased 
to state: 

(a) tbe details of tbe State where aU 
the villlles bave beeD elClCtrified; 

(b) wbetber tbe Rural Electrification 
Corporation has impressed upon some States 
to electrify all the villaaes by the end of tbe 
Seventh Plan; aDd 

(c) if 80, tbe names of those States 7 

THE MINlSTBR OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MJNISTRY OF' ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Haryana, 
Punjab, Kera)a. Tamil Nadu, Himachal 
Pradesh I Nagaland and Gujarat (excludins 
5 villages located in the protected forest 
areas) have achieved cent-percent villase 
electnfication. 

(0) and (c). Concerted efforts are being 
made by tbe Government through REC to 
achIeve cent-percent village electrification in 
tbe -country speedily. All the villaSes in tbe 
country are expected to be electrified by the 
end of 8th Plan subject to availability of 
resources and other inputs. During the 
7th Plan, Tamil Nadu. Himachal Pradesh. 
Nagaland and Gujarat have already achieved 
cent-percent village electrification. Andbra 
Prade~h, Mahrashtra. Goa. Kamataka and 
J and K are likely to achieve cent· percent 
electflfication by the end of the 7th Plan. 

Measures to improve performance 
by IOPL 

lOS 10. SHRI RADHAKANTA 
DIGAL : Will the Minister of INDUSTR Y 
be pleased to state : 

(8) whether the Indian Drugs and Phar· 
maceuticals Limited UDPL) had taken a 
series of measures to make up its losses and 
to improve its performance; 

(b) if so, tbe extent of losses incurred 
by the IDPL durina 1981· 88; and 

(c) tbe projection made by the lDPL for 
1988-89 ? 

THB MINISTER OF INDUSTRY 
(SHIU J. VENGAL !tAO) : (a> Yes. Sir. 
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(b) Tbe provisionally estimated net loss 
incurred by IDPL during 1987-88 is 
Rs. 28.0 I crores. 

(c) IDPL has drawn a pLIO to achieve 
production and sales target cf Rs. 210 
crores and Rs. 194 crores respectiv.!ly, 
during 1988-89. The projected net loss 
during 1988-89 is around Rs. 21.34 crores. 

Modernisatioo of thermal plants 
by BHEL 

10511. SHRI RADHAKANTA 
DIGAL: WiJI the Minister of I!\:DUSTRY 
be pleased to sta te : 

(a) whether the Bharat Hcavy Electn-
cals Ltd. (BHEL) has ta ken steps to 
modernise some tbermal plar, ts in the 
country; 

(b) if so. the names of thermal plants 
of wbicb modernisation programme has been 
undertaken by tbe BHEL; 

(c) the plant load factor of tbose plants; 
aDd 

(d) tbe details thereof? 

THE MINISTER Of INDUSTR Y 
(SHRI J. VE'NGAL Rr\O) : la) to (d). 
Renovation and Modernise tion has been 
carried out by BdEL primarily In seven 
Thermal Plants. Tbe names of these Plants 
and tbe extent of improv:'ment are given 
below : 

S. Localloll 0/ P.L.F. bt>fore P L.F. after 
R &M (Ave-
ra!!e-Apnl, 
J987 (0 

j(..n.88) 

No. ThertnQl R & M 

J. 
2. 
3. 
4. 
5. 
6. 
7. 

plants (Average of 
j )lears) 

% 
Paridabad 32 
Obra 36 
HarduapIJj 32 
Oandbioagar '3 
Ukai 48 
Kotba,udam 35 
Bnnore 34 

(K " M =- ReDoVation aDd 

% 
43.1 

39.1 
~ 3.8 
56.S 
67.3 
55.1 

Modernisation) 

Experimental farming project 
by Mathura Refinery 

10512. SHRI SRIKANTA DATTA 
NARASJMHARAJA W ADIY AR: Will tbe 
Minister of PETROLEU M AND NA TU-
RAl GAS be pleased to state: 

(a) whether the Mathura Refinery has 
started ao experimental farming project to 
study the impact of the water from its plant 
on crops in the area; 

(b) if so. what are the different pro-
grammes included in that project; and 

(c) the results achieved so rar ? 

THE DEPUTY MINISTER IN THE 
MINIS1RY OF PETROLEuM AND 
NATURAL GAS (SHRI RAFIQL'E 
ALAM) : (a; to (c). A statement is given 
below. 

Statement 

An Experimental farming project has 
been started by tbe Mathura Refinery in 
collaboration With Aligarh Muslim Umver-
sity to study ~cientJfically the long term 
effect of u:.ing treated effiuents from the 
Refinery on the yield and Quality of crops 
and soil charactcrLllcs. The cultivation was 
slarted in September/October, 1987 and 
)OCd) crops like wheat and Berseem etc. are 
grown in 40 plots of 50 sq. mtr. eacb under 
dilferent combinations of irrigants aDd ferti· 
lizers. The parameters related to growth, 
yield and quality of tbe crops are being 
mo n j tored by the scientits of A ~~ U. The 
soil characleri:,tics will also be checked 
periodi;a!l} . 

1 he first wheat crop bas been harvested 
(1n'y jn April, 1988 and no adverse effect 
00 the crop has been observed. 

Telecast of TV serial URaaaayao.·' 
by Cable Tell 

10.s 13. DR. B. L. SHAILESH: Will 
the Mjoister of INFORMATION AND 
BROADCASTING be pleased to state: 
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(a) whether Indradhanush Channel of 
the Cable Tell, a multinational TV Comp!lny 
with viewers in United Kingdom and 
northern islands will telecast Indian epic 
serial ·'P.amayana" from Juoe, 1988 and 
the tbree years contract would cover screen· 
ing of 73 episodes in Hindi; 

(b) the foreign exchange estimated to be 
earned by tbe Indian producer 00 this 
account; and 

(c) wbether the entire amount or part 
tbereof will be repatriated to Incia aod if 
Dot, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI 
H.K.L. 8HAGAT) : (a) to (c). Such in-
formation about the serial • 'Ramayana" is 
not malOtained as the Government bave 
only its telecast rights on Doordarshan. All 
other rights including the foreign telecast 
rights vest with tbe producer, wbo is a pri-
vate person. 

[TranI/arion] 

Setting up of petrol/diesel pumps 

10514. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to stale: 

(a) whether Government are aware that 
several retail outlets of diesel/petrol pumps 
are not being set up due to dispute in regard 
to land selection list, etc; 

(b) if so, the total [lumber of sucb 
diesel/petrol pumps; 

(c) whdher the Indian Oil Corporation 
has issued I,cences to 50me persons despite 
their cases bc,ng pending in the court about 
land/selection list; 

(d) if so. tbe number of such pumps in 
Uttar Pradesh, particularly in Lucknow, 
Balti and Gorakhpur districts; and 

(e) the reasons for inuins licences to 
them for retail outletl ? 

THB DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : Yes, Sir. 

lb) The oil industry has not been able 
to set up 65 retail outlet (petrol!diesel) 
dealerships in the country due to disputes 
regarding land,lselection of candidates; 

(c) to (e). Yes. Sir. The Indian Oil 
Corporation has issued Letters of Intent 
(LOis) for seven locations, despite cases 
pend iog in the Courts about land or selec-
tion disputes, etc., in the State of Uttar 
Pradesh. Of the seven cases. two cases fall 
io district Basti and none in the districts of 
Lucknow and Gorakhpur. In all these 
cases, the LOIs were issued as there were 
no court stay orders oor were there legal 
impediments, and also after obtaining legal 
undertakings from these persons (deaJers-
select) for the purpose of safeguarding the 
interests of IOC. 

[English) 

Strike in Engineers India Limited 

10515. SHRI D.P. JADEJA: Will tbe 
Minister of PETROLEUM AND NATU-
RAL G AS be pleased 10 state: 

(a) whether dissatisfaction in tbe form 
of strikes. non-cooperation, go-slow. etc, 
bas been resorted to by the officers/employees 
of the Engineers India Ltd, durina last 
years; 

(b) if so. the major grievances of the 
officers of the Eagineers India Limited; and 

(c) the steps being taken by Govern-
ment in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) The officers resorted to lunch 
time demonstration and work to rule (or 
some days during February and March. 
198 7. The workmen resorted to tokeD 
strike, lunch time demonstration and relay 
bunaer strite on some days durina Spetember 
and October, 1987. 
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(b) and (c). The major grievances of 
tbe officers of Engineers India Limited relate 
to revision of pay-scales, DA and other 
allowances/perquisites on the lines of 4 tb 
Pay Commission. Pursuant to the direc-
tions of tbe Supreme Court the matter of 
their pay revision etc. bas already been 
referred to High Power Pay Committee. 

Production of 1000 cc passenger 
Cars by Maruti Udyog Limited 

10516. SHRI UTTAM RATHOD : 
SHRI YASH W ANTRAO 

GADAKH PA TIL: 

Will the Minister of INDUSTRY be 
pleased to state : 

tal wbether the Maruti Udyog Limited 
is planning to produce 1000 cc passenger 
cars with more seating capacity; 

(b) if so. tbe details of the plan and the 
additional funds earmarked for the same; 
and 

(c) tbe capacity of the new car and 
wben it will be avaiJable in tbe market? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : (a) Yes, Sir. 

(b) and (c). The proposal, which is 
- under consideration of tbe Government, is 

to manufacture annuaHy 30,000 3-Box 
Cars of 1000 cc ensine capacity. It involves 
an investment of Rs. 97.9 crotes. The 
requirement of funds will be met by addi-
tional equity from Suzuki Motor Company 
of Japan and from internal generation of 
re.lIOurces of the Company. No financial 
support from Government is envisa,ed. Tbe 
production is expected to commence after 
about two years from the date of approval 
of tbe Project. 

Chemical producers guilty of 
restrictive trade practices 

10S17. SURI G.S. BASAVARAJU : 
SHRJMATI BASA VARA-

JESWARI: 

WiD the Minister of INDUSTR. Y be 
pleated to state : 

(a) whether some chemical producers 
have been held guilty of restrictive trade 
practices in supplying Aluminium Phosphate 
fumigant to tbe Food Corporation of India; 

(b) if so, whether any of the employees 
of tbe Food Corporation of India have been 
found involved in it; and 

(c) if so, what action Government have 
taken against them ? 

THE MINISTEk OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENI IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
(a) Yes, Sir. 

(b) Tbe Food Corporation of India 
Limited has informed that none of their 
employees is involved in it. 

(c) Does not arise. 

Perspective plao for Energy 
Development 

105 is. PROF. P.J. KUR,IEN: Will 
tbe Minillter of ENERGY be pleased to 
state: 

<a) whether Government have formulated 
a twenty-year perspective plan for the energy 
development; 

(b) if so, tbe details tbereof; and 

(c) the State·wise break-up of tbe 
Central investment proposed to be made in 
the power sector in the coming three years '1 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTR.Y OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b). 
Government have not formulated a twenty-
year perspective plan for energy develop-
ment. It. long-term power plan has been 
prepared by tbe Central Electricity Autho-
rity for the period upto 2000 A.D. Tbe 
plan envisagel a capacity addition of about 
48000 MW and 62000 MW in the Eigbtb 
and Ninth Five Year Planl resPCCtive17. 
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(c) The State-wise break-up of the 
Central investment in the power sector in the 
next three years will be known when the 
Annual Plans are finalised. 

Reserved Posts in Bbarat Heavy 
Plates and Vessels Ltd. 

10519. SHRI ANADI CHARAN DAS: 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) the DoJicy fonowed by the Bharat 
Heavy Plates and Vessels Ltd. VJsakha-
patnam for de-reservation of reserved posts; 

(b) the total number of posts of execu-
tives and supervisors required to be reserved 
and actually filled by Scheduled Castel 
Sc~eduled Tribe candidates and the details 
of posts de-reserved sInce 1 April, 1981 till 
date, post-wise and year-wise details thereof; 

(c) whether management is observing 
relaxations to Scheduled Caste/Scheduled 
Tribe candidate!- in promotions made to 
posts of executives and supervisors; and 

(d) the details of complaints made by 
the Scheduled Castes/Scheduled Tribe Uplift 
Union about cac;;te discrimination in pro-
motions made since 1 Aprtl. i 9~ 6 till date 
and the action taken thereon by the manage-
ment 1 

THE MINISTER OF INDUSTRY 
(SHRI J VENG.t\L RAO): (a) Bharat 
Heavy Plate and Ve~sels Ltd., Vlsakha-
patnam. follows the policy of de-reservation 
of reserved posts as per directives issued by 
Government. 

(b) From 1st April 198 I to 31st 
Marcb 1988. 45 posts of elCecutlVe'l and 
supervisors were reserved for Scheduled 
Casts candidates and 12 posts were reserved 
for Scheduled Tribe candidates. A~aiost 
this, 32 posts were filled by Scheduled Ca~te 
candidates; and 6 posts were filled by 
S~beduled Tribe candida res None of the 
reserved vacancit's have been de-reserved so 
far. 

(c) Yes, Sir. 

(d) From 1.4.1986, six re["'~:sentatjons 
on various aspects were received from the 
BHPV SC/ST Uplift Union and action as 
necessary was taken by BHPV. 

Leather export by Bbarat Leatber 
Corporation 

10520. DR. KRUPASINDHU BHOI : 
Will the Minister of INDL'STF Y be pleased 
to state: 

(a) whether the Bharat Leather Cor-
poration is dealing with export of leather 
and leather goods; 

(b) if so, the total quantum of leather 
and leatber goods exported by tbe Cor-
poration if) last three years; 

(c) the other activities of the Corpora-
tion; 

(d) whether the Corporation has taken 
steps h) modernise leather industry; and 

(e) if so, tre details thereof? 

THE MINISTER OF INDUSTRY 
(SHRI .1. VENGAL RAO : (8) Yes, Su. 

(b) The export figures are as follows: 

Figures in lakhs 
1985-86 1986-87 1987-88 

1('6 19 1 63 60 160.00 (Provisional) 

te) Other main activities of Bbarat 
Leather CorporatJoD are: 

f) Marketing of footwear and leather 
product, thwugb retail outlets. 

2) Bulk sales of footwear and leather 
pwducts. 

3) Providing infrastructure/material to 
sboe artisans under PackaF Assistance 
Scbeme for fabrication of footwear. 
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4) Manufacture of wooden shoe Lasts. 

(d) and (e~. The Corporation is pro-
posing to set up a Unit Sole Plant. 

Hybrid T ecbaology lor Polyester 
Resios 

10521. SHRIMATI JAYANTI PAT-
NAIK: Wi]) the Minister of INDUSTRY be 
pleased to sta'e : 

(a) wbether Government have a pro-
posal to adopt some bybrid Technology ;n 
tbe field of polyester resins; 

(b) wbetber the belp of Norway bas 
been sougbt for the above purpose; 

(c) if so, the help extended/experiment 
made or demonstration shown by Norway 
in the above matter; and 

(d) when such bybrid technology is pro-
posed to be introduced in polyester resins? 

THE MINISTER OF STATE IN 
THE DEPAR1MENT OF INDUSTRIAL 
DEVElOPMEN r IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> to (d). Mis. Eastern Chemofarb 
Limited. Calcutta have a foreign collabora-
tion with MIs. Jotun Polymer A S. of 
Norway for the manufacture of Unsaturated 
Polyester Resin, including certain hybrid 
grades of sucb resins. 1 he company has 
stated tbat the introduction of tbis tecbno-
logy in tbe country will depend upon the 
technological advancement of and the 
resultant demand by tbe user industries. 

Dilfrlbutioo of power from Kalpakkam 
Atomic Power Station 

10522. SHRI BHATTAM SRJRAMA-
MURTY: Will tbe Minister of ENERGY 
be pleased to state : 

(a) the share of power from Kalpakkam 
Atomic Power Plant allocated to Tamil 
Nadu. Andbra Pradesh and otber Soutbern 
States aod tbe basis thereof; 

(b) whetber Government of Andhra 
Pradesh bas claimed a share of 100 MW 
out of tbe total installed capacity from 
Kalpakkam; and 

(c) jf so, tbe reactioD of Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl): (a) to (c). Tbe 
allocation of power from the Kalpakkam 
Atomic Power Plant (2x235 MW) to the 
constituents of tbe Southern Region is as 
follows: 

Tamil Nadu 350 MW 
Andhra Pradesb 40 MW 
Karnataka 30 MW 
Kerala 25 MW 

Pondicberry 5 MW 

Unallocated 20 MW 
----

470 MW _---
The distribution of power from tbe 

Kaipakkam Atomic Power Station is based 
on the decision to allocate tbe entire output 
of the first unit and balf of the output of tbe 
second unit to Tamil Nadu. The balance 
output 0f the second unit i~ earmarked for 
tb~ neighbouring States in tbe Southern 
Region for distribution in accordance with 
the Central formula for sharing of power. 
The Andhra Pradesh authorities, who had 
requested for reviewing tbe maUer. were 
informed of the position. 

[Trans/ation) 

Floatiag or Shares by Private 
Companies 

J 0523. SHRI MANVENDRA SINGH: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government pro~ose to take 
suitable action aaainst tbose pubhc or pnvatc 
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limited companies which even after giving 
notices in the newspapers about floating of 
shares of tbeir companies for pubUc subSr 
cription do not actually come in market 
witb tbeir public issue of equity shares Bnd 
jf not, tbe reasons therefor; and 

(b) if so, the number of such cases 
which came to tbe notice of Government 
during the pac;t th'ee years and the action 
taken by Government against each such 
company? 

THE MINISTER OF STATE IN THE 
DEPARTMENf OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and l b). If a public company gives 
notice in the newspapers about floating of 
shares of its company for public sub~cription 
but does not file a prospectus with the 
Registrar of Companies, no action can be 
taken undet the Cnmpanies Act a!;!ainst the 
company for not actually comiOlz into the 
mark~t with its public issue. 

A private company is prohibited by 
Section 3 (t) (iii (c) of the Companies Act 
from making any invitation to the public to 
subscribe for any shares in, or debentures 
of, tbe company 

11.48 brs. 

[Engtbh) 
(/"terruption.s) 

SHRI N V.N. S )MU (Madras North) : 
Sir. I have given a privIlege notice against 
the Governor of Tamil Nadu. (1, it:rruptions) 

Dr S. JAGATHRAK ~HAKAN 
(ChengalpgUu) : SIr, I have given a pnvilege 
notice (lnttrrupflons) 

SHRI BASUDEB ACHARIA (Bankura): 
We have given adjournment notice. <!nltr-
,uprions) 

[T,.a"s/alior.] 

MR. SPEA KER : You must go through 
tbe rules. 

You must read the Rules before ,ou 
give a notice. 

(lntnruptiofu) 

MR SPEAKER: Have you given the 
notice according to the Rules? 

(lnt~,.ruptions) 

SHRI N V.N. SOMU : We have given 
a privilege motion against tbe Governor of 
Tamil Nadu (/nlerruplio.',G) 

MR. SPEAKER: I will look into it. 

(lnte ruptlon~) 

SHRI N.V.N. SOMU: When Sir? He 
himself has announced policy mutter. tinter. 
ruptions) 

MR. SPEAKER : Look here. I will have 
to look into it. I cannot do it blind-folded. 

(Interruptions) 

SHRI N.V.N. SOMU: Session is 8om8 
on. How can be do it ? 

He announced policy matter iDvolvina 
fifteen crores of rupees. (Interruptions) 

MR. SPEAKER : It is not a matter of 
privilege. 

(lllt~rruptl()ns) 

MR. SPEAKER: Order, order. 

(I"turuption, ) 

SHRI N.V.N. SO vtU (Madras North) : 
The House is in session (1tlluruptiollS) 

MR. SPEAKER: This is not a matter 
of privilege. Over-ruled. 

(/nterfuptions) 

MR. S oEAKBR. : I am doin, it a~Ot­
ding to tbe rules. 
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(ThIIt./G,IoIJ ) 

MR. SPEAKER: What are you doing? 
Why are you interrupting? I am speaking to 
him. 

(l,.rerrupt;ou) 

(&g/ish) 

MR. SPEAKER: Look bere, whatever 
you might say. but the things will go 
according to the rules. And according to the 
rules I have over-ruled it. 

(lnt.rruption,,)** 

MR. SPEAKER: Not allowed. 

[Trallslation] 

SHRI RAJ KUMAR RAJ (Gbosi): 
Mr. Speaker. Sir, in the new Railwa}' Time-
Table of 198 ~ the departure titre of 
Rajdhanj· Howra-1 0 2 is shown as' 6 I 0 hrs 
wbile it leaves at 0) 2S brs. Similarly, the 
timing of Deluxe is also not correctly shown 
due to whicb many passengers missed their 
trains. 1 also mis~ed Rajdhani and Deluxe 
and it caused me mucb inconvenience. T here-
fore, it may please be corrected 

MR. SPEAKER : Kindly, give in 
writina. Mr. Tewary. 

(Interruption,) 

[EIIgIi"h] 

MR. SPEAKER: I bave given tbe floor 
to Mr. Tewary. 

(Interruptlo,..) 

M~. SPEAkER: I have told you tbat 
I bave over-ruled it. It is Dot a matter of 
privilege. It does Dot raU under tbe rules. 

(Interruption.) 

MR. SPEAKER: Do oot araue with me 
DOW. 

DR.S. JAGATHRAKSHAKAN: We 
are walking out. 

(At Ihl, slage. D,.. S. Jagath,akJhakG,. 
SIt,1 N. Y.N. Somu Gnd some other ' 

HOll. Member. left the House) 

PROF. K.K. TEWARY (Buxer): I am 
raising a very important matter snd I hope, 
you wm give me one minute's time to for-
mulate my views. The Constitution of India 
is the surest guarantee for Indi9's unity and 
integrity. 

MR. SPEAKER: Wbo disputes that? 

PROF. K.K. TEWARY : Separatist and 
seditious elements in Punjab want sedition 
from India. They say tbat they do not 
recognise tbe authority of the Constitution 
of India. Can any natiooal party or national 
leader say tbat talks can be held even out-
Side the framework of the Constitution. This 
has been staled by a national leader. And 
we should remember tbat this Parliament 
and a 11 political processes as also unity of 
Indja are creatures of tbe Constitution. I am 
sure, Prof Danda\'ate does net subscribe to 
tbis view But he has a chance on the floor 
of He House to say whether or not he 
sQPports the seditious demand to throw 
away the CODstit ulion and demand of a 
separate homeland for a particular number 
of people. Mr. Chandr-aseJchaT, tbe Janata 
Party leader. has said that the ConstitUllon 
is not important and talb can be held even 
outside tbe fromework of the Constitution. 

MR SPEAKER: I wi)) h2lve to find 
out. 

PROF. K.K. TEW AR Y : Are we nego-
tiating a second partition of India? 

MR SPEAKER: Look here. this is 
something. 

PROF. K K. TEWARY: Mr. Dandavate 
you have a cbance to say whether you up-
hold tbe view of Mr. Chandrasekbar or you 
are Dot with them. 

PIlOF. MADHU DANDAVATE 
(Rajopur): I do not have to declare my 

loyalty to tbe Constitution ... (l1Iltrruptlop,) 
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PROF. K.K. TBWARY: You must 
make your position clear. 

PROF. MADHU DANDAVATB: Wby 
do you allow him to caBt aspersions on a 
party bere ? •• (lnte,,,uptlon,) 

MR. SPEAKER : First of all. tbis is a 
paper report. Secondly, Mr. Cbandrasekhar 
is not a member of tbis House. And I do 
Dot tblOk. 

(Interruption,) 

PROF. K.K. TEWARY: His Party is 
represented in this House. Let tbis House 
know. let thIs country know _ (I .. ter,.upllon.) 
Wby is Mr. D:lOdavate silent? (Inle",uptlons) 

MR. SPEAKER: Shll Saifuddin Chou-
dhary _ee 

(/nlerruprio'ls) 

MR. SPEAKER : I have listened to you 
and have given my ruling. Now, you please 
sit down. 

MR. SPEAKER : I have allowed Mr. 
Choudhary. 

PROF. MADHU DANDAVATE : I am 
not answerable to Mr .... Tewary; I am 
answerable to the people ••. (Interruptions) 
Keep qUiet. Do not try to browbeat the 
Members (Interruptions) 

MR SPEAKER : Mr. Tewary, You 
are interrupting tbe proceedings. I have 
asked Mr. Choudhary to sp:ak. 

PROF. MADHU DANDAVATE : Sir, 
be is browbeating the Members What does 
he mean? Does he feel that we are bis 
boughten Members? .. 

(Interrupt/nns) •• 

MR. SPEAKER: Now you don't talk 
to him. you talk to me. 

··~ot recorded. 

PROF. MADHU DANDAVATB: Sir, 
you ast him to keep quiet ... (IIII.,.'UPIIoIII) •• 

MR.. SPEAKER : Please dOD't talk to 
him. He is Dot loing on record. 

MR. SPEAKER: Mr. Tewary, You arc 
not going on record. I have allowed Mr. 
Chowdbary. 

(Int.ruptiolU)·· 

MR. SPEAKER: Mr. Tewary, will yoa 
let the House run or not now ? 

PROF. MADHU DANDAVATE : Sir, 
he wants to put everybody in the dock as if 
he is a Judge •• (Inte"uptio1ll ) •• 

MR. SPEAKER: What is he doing? 
don't like it. 

PROF. MADHU DANDAVATB: Ask 
him to keep quiet, Sir. 

MR. SPEAKER : He is Dot allowed. 1 
have not allowed him anything. 

( Int."uption,) 

PROF. MADHU DANDAVATB: Sir, 
he has taken my name ten times and asked 
me to give the explanation. Who is be to 
ask me for explanation? Is he a Supreme 
Court Judge? 

MR. SPBAKBll: I bave Dot aIIoWOtl 
him. 

(lnrerruptiou) 

MR. SPEAItBR : M,. TCWatyf yOU arc 
excoodiDB tbo limit, DOW. It it Dot pro,.. 
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SHill SAIFUDOIN CHOWDHAR Y 
(Katwa) : Sir. I am raising a very impor-
tant matter about the freedom of Press in 
our country ... (lnle",uplions). 

MR. SPEAKER : NI), not allowed. 

(Interruptions) 

MR. SPEAKER : Mr. Cbowdbary. 
don-t make a mockery of tbis. " 

(/nte""ptions) 

SHRI SAIFUDDIN CHOWDHARY: 
Wbat is tbe mockery, Sir? Is freedom of 
Press a mockery ? ... (IGI~r,.uplions) 

MR. SPEAKER : Mr. Cbowdbary. tbis 
is tbe rules book. You must read it before .... 

(Interruptions) 

SHRI SAIFUDDJN CHOWDHARY 
Freedom of Press is a right in the Constitu-
ulion ... (/ntrrruprton,) 

MR. SPEAKER : Y OIJ must go accord-
iog to tbe book and you have not read your 
book. 

SHRI SAIFUDDIN CHOWDHARY 
You tell me, Sir. 

MR. SPEAKER: Yes, I will teU you. 
Come to me. Sit down now ... 

MR. SPEAKER. : Tbis is irrelevant 

PIlOf. MADHU OAf'.:DAVATE: t.lr. 
Speaker. Sir ... (lnlerruplionJ). SIr. will 
you please restrain them ~o l tl t I can mnke 
my point? 

MR.. SPEAKER: Yes. please. 

PIlOF. MADHU DANDAVATE: Sir, 
I am alsina • quostioD cooaceced with &cr-

rorism. Please listen to my plea first. In 
tbis country. terrorism is increasing. Tbe 
otber day. the question of Har~ana and 
Punjab was also raised. 1 bave pointed out 
to you, 10 tbe Observer of London dated 
24th April. the news has appeared and it 
bas been confirmed tbat from Kabul. The 
Ind!an Airlines flight was ... (lnterruptlons). 

MR. SPEAKER : No, not allowed. 

(Interruptions)·* 

MR. SPEAKER : I cannot allow things 
without basis ... 

(lnlerruptions)*· 

MR. SPEAKER: No, not allowed. 

(/nUrruplions) ** 

MR. SPEAKER : Not aHowed like this. 
It is wrong, absolutely wrong. 

(InleTTuptionJ )** 

MR. SPEAKER: Tbis is irrelevant 

PROF. MADHU DANDAVATE: What 
is irrelevant. S,r? 

MR. SPEAKER : It is irrelevant. 
cannot go without facts. It is absolutely 
irrelevant. 

(/n/er,uplionst* 

MR. SPEAKER : Overruled, Sir r •• 

(Inter ruptions)** 

MR. SPEAKER: I must get facts _ 

MR. SPEAKER : Now you are ao:na in 
tbe steps of Mr. Tewary. You 'Wefe COD-
demning Mr. Tewary and now you are doln, 
the same tbinl._ 

(Interruption,)·· 

··Not re~rded. 
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MR. SPEAKER : I will have to look 
into this matter. Without satisfying m)self .. 

(Interruptlonl) ** 

MR. SPEAKER: Not allowed. 

(/nterruptlonl)* * 
MR. SPEAKER: I will have to get the 

facts and tben do it ... 

(Interruptlonl) * * 

PROF. MADHU DANDAVATE : One 
submission to you, Sir _(Inte,.ruptions). 

MR. SPEAKER: No submission. Not 
allowed .. 

(lnterruptions)* * 

MR. SPEAKER; You are doing the 
same thing which you have condemned in 
Mr. Tewary ••• 

(Interruptionl )** 

MR. SPEAKER : I say overruled. 
am listening and I am not allowing JOU. 

am to first find out the facts and tben see. 

(Interrnpllons)" 

MR SPEAKER: Now you sit down. 

MR. SPEAKER: Alain you arc doin. 
the same thina. 

(Interruptions)" 

MR. SPEAKBR : It is aU right. Then 
sit down. 

(Inte"uptlons) * * 

Mr. SPEAKER: Please take your seat ... 

··Not recorded. 

MR. SPEAKER: Notbing doing ... 

(/nterruptlonl) 

DR. DATTA SAMANT (Bombay South 
Central): Sir, I have given three Callina 
Attention notices ... 

(lute,ruptioru). 

MR. SPEAKER : Doe. not matter. 
Calling Attention is not the business here. I 
cannot decide it here ... 

(Interruptions) 

SHRI SHANT ARAM NAIK (Panaji): 
Sir, Prof. Madhu Dsndavate bas made a 
statement in Bombay that be wiJI raise a 
resistance movement to oppose the Fifty-
ninth Constitution (Amendment) Bill ........ . 
(lnte, ,upltons) Therefore, be bas violated 
tbe oath that he bas taken to protect the 
dignity of this House . .. (lnterruptloru). 

MR. SPEAKER: This is a democratic 
country. " 

(Interruptions) 

MR. SPEAKER: No, not allowed_ 

MR. SPEAKER: Not allowed _. 

(Inte,'llptio",) •• 

MR.. SPEAKER : This is no way. 

(lnterruptloas)·· 

MR. SPEAKER : Not allowed. 

MR. SPEAKER : Does Dot matter. 

(/"t,rruptlo",)· • 
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MR. SPEAKER: Mr. Naik l overruled. 

(Interruptions)·· 

MR. SPEAKER : Does not matter. It 
is not anytbina like tbat _ 

(Interruptions) 

SHRI SHANTARAM NAIK : Sir, he 
bas violated tbe oath to uphold the Constitu-
tion ... 

MR. SPEAKER: Over-ruled. 

( I"t.rruptions) 

SHRI SHANT ARAM NAIK : He has 
violated the Constitution very cJearly. He 
bas said that be is going to raise a Resista-
nce Movement to oppose the 59th Constitu-
tion Amendment Bill. (/nlerrupuonJ) 

MR. SPEAKER: Mr. Naik, why do 
you threaten lik.e tbis? The Law will take 
its own course if he does it. No problem. 
What is the problem with you ? 

(Interruption,) 

SHIll SHANTARAM NAIK : Sir, you 
kindly give a fresh oath to him. He has 
violated tbe oath be has taken. 

MR. SPEAKER : You are Dot goiDg to 
teacb me tbe rules in this regard I know 
what my job is. 

(lI.t e,ruptiolU) 

MR. SPEAKER : Not allowed. 

(IlIlerrllptlo", ) 

Ma. SPEAKER: Papers Laid on tbe 
Table. Shri Veapl Rao. 

---
--------------~-------------··Not recorded. 

12.00 brs. 

PAPERS LAID ON THE TABLE 

(English) 

Bhopal Gas Leak. Disaster (Registratioo sod 
Processiog of claims) Ameodmeot Scbeme, 
1988 and Reviewed on the workiog of aod 
Annual Report of Bengal ChemicalS aod 
Pbarmaceuticals Calcutta 1986 -67. 

THE MINISTER OF INDUSTRY 
(SHRI 1. VENGAL RAO) : I beg to lay on 
the Table-

( 1) A copy of the Bhopal Gas Leak 
Disaster (Registration and ProceSSing 
of Claims) Amendment Scheme, 1988 
(Hindi and English versions) publi-
shed in Notification No. G.S.R. 394 
~E} in Gazette of India dated the 30th 
March. 1988, under sub-section (3) 
of section 9 of the Bhopal Gas Leak 
Disaster (Processing of Claims) Act, 
1985. 

[Placed in Library. See No. LT-6128!88} 

(2) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 6 J 9A of 
tbe Companies Act. 1956 :-

(i) Review by the Government on 
the working of the Bengal 
Chemicals and Pharmaceuticals 
Limited. Calcutta, for the year 
1986-81. 

(ii) Annua) Report of the Bengal 
Chemicals and Pharmaceuticals 
Limited. Calcutta, for tbe year 
1986-87 along witb Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General tbereon. 

[Placed in Library. Se, No. LT·6129/88] 

lodlso TeJearapb (Second A ........ t) Rulli, 
1988, Review. OD tbe workiaa of aDd Aaaaal 
Report of Malaa .... ' Teleplloae Nip. for 
J986 .. 87. 
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THE MINISTER OF ENERGY AND 
MIN ISlER OF COMMUNICATIONS 
(SHRI.VASANT SATHE): I beg to lay on 
tbe Table-

(J) A copy of the Indian Telegraph 
(Second Amendment) Rules, ! 988 
(Hindi and English versions) pubJished 
in Notification No. G S R 361(E) in 
Gazette of India dated the 2 J st 
March, 1988 under sub-section (n cf 
section 7 of the Indian Telegrapb Act, 
1885. 

[Placed in Library. Su No. LT-( 130/8~J 

(?) A copy each of the following papers 
(Hindi and English versions I under 
sub section (') of section 6! 9 A of 
the Companies Act, • Q~6 :-

(i) Review by the Government on 
the \\ orkin~ of the Maba~agar 

Telerhone Nigam L1mited, Nt'w 
Delhi for the year 19B5·g7. 

(ii\ Annual Report of the Malla-
nagar Telephone Nigam Limited. 
New Delhi, for the year 1986-87 
along with Audited Accounts 
and the comments of the Com-
ptroller aod Alldltor General 
thereon. 

{Placed in Library. Set No. l. T -613 \ /881 

Llquified Petroleum Gas (Regulation of 
Supply aod [)Istribution) Order 1988. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTn ~ I be~ to lay 00 the Table a copy 
0' the Vquified Petroleum G.lS (Regulation 
of Suppfy and Dic;tributiofl) Order • 988 
(Hindi and El1glish versions) put,Jishe-d in 
Notification No. G S R 4'" 5 I E) in G 'zelte 
ef India dated the 2' lit April. , 988 under 
sub-section (6) of se<'tion ~ I)f the Essential 
Commodities Act , 9 5 ~ . 

(Placed in Library. Sift! No. LT-6132/8 H] 

NotUicaUODI aDder CUltom. Art. J 962 ... 
Central Excise Rales 1944. 

THE MINISTER OF STAlE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINlSlk Y 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : On behalf of Shri Ajit Panja, 
I beg to I"y on the Table-

( ,) A copy of the Notification No. G S R. 
~ 7 j (E) (Hindi and Englisb versions) 
publisbed in Gazette of India dated 
the 18 th April. t 988 together with an 
explanatory memorandum regarding 
exemption to specified medical equip-
ments including spare and accessories 
tt-ereof. when imported into India by 
a Non Resident Indian from payment 
of basic customs duty in excess of 20 
per <:eet ad valorem and tbe v.hole of 
the additional duty of customs levia-
ble thereon subject to the conditions 
stipulated in the notification under 
sect Ion 1 5) of the Customs Act 
1962. ' 

[Placed in Library. See No. LT·61 P/S8] 

(2) A c('py of the notification No. G.S R. 
46.1(E) (Hindi and English versions) 
published in Gazette of India dated 
tbe 18th April. J 988 to~ether with 
an explanatory memorandum makina 
certain amendments to Notification 
No. 84/87 Central Excises dated the 
1 st March, 1987 so as to allow tbe 
benefit of proforma credit under Rule 
56A, to tbe duty paid snuff famng 
unda sub-heading 2 ... 04.50 used in 
tbe manufdcture of Creamy Snuff 
falJin~ under sub-heading 2404.90 
issued under the Central Excise Rules, 
1944. 

{Pla("ed in Libtary See No. LT-6134 88] 

Notification UDder Coal Mines Provideat 
Fuod aod Mi"'c. Provisloos Act 1948 aDd 
Coal 1\1il!es PrOl'ideot Fuod (Second AIDeIMI-
ment) Scbeme, 1988 etc. etc. 

THE MINISTER OF STATE IN THB 
DEPA~TMENT OF COAL IN THB 
MINISTRY OF ENERGY (SHlU C.K. 
JAFFAR SHARJEF): I boa to lay GO tho 
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Table a copy each of tbe following Notifica-
tions (Hindi and Englisb versions) under 
section 7A of the Coal Mines Provident 
Fund and MisccJlaneous Provisions Act, 
1'48 :-

(I) Tbe Coal Mines Provident Fund 
(Second Amendment) Scheme 1 ~ 88 
published in Notification No. G.S R. 
237 in Gazette of India dated tbe 
2nd April, (988. 

(2) The Andbra Pradesb Coal Mines 
Provident Fund (Second Amendment) 
Scheme, t 988 published in Notifica-
tion No. 238 in Gazette of India 
dated the 2 nd April. 19 e 8. 

(3) Tbe Raj 1 stban Coal Mines Provident 
Fund (Second Amendment) Scheme, 
1 '188 pUbli5hed in Notification No. 
G.S.R '2 ~6 in Gazette of India dated 
tbe 2nd April, 198~. 

(Placed in Library. See No. LT-613~/lS"] 

THB MINISTER OF STATE IN 
THB OEPAR TMENT OF INDCSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
00 behalf of Sb j Eduardo Faleiro, I beg to 
lay on the Table -

(I) A copy eacb of the following Reports 
(Hindi and English versions) under 
article 151(1) of the Constitution :-

(i) Report of tbe Comptroller aad 
Auditor General of India for tbe 
year I 986-87--Uoion Govern-
meot (Other Autonomous 
Bodies). 

[Placed in Library. See No. LT-6136/88] 

(ii) Report of the Comptroller and 
Auditor General of India for 
year \986·87-Union Govern-
ment (Delbi Administration). 

[Placed in Library. See No. LT-613 '/S8] 

(iii) ~port of tbe Comptroller and 
Auditor General of India for the 
year 1986·87-Union Govern-
ment (Revenue Receipt-Indirect 
Taxes). 

(Placed in U ..... r'. See No. LT-613818 1] 

(2) A copy eacb of tbe following Notifica-
tions (HinOi and English versions) 
under sub-section (4) of section ] 9 
of tbe Banking Companies (ACQuisi-
tion and Transfer of Undertakings) 
Act, 1980 :-

(i) The Oriental Bank of Commerce 
(Officers') Service Regulations, 
1982. 

(Placed in Library. See No. LT-6139/88] 

(ii) The Vijaya Bank (Officers') 
Service Regulations, 19~ 2. 

[Placed in Library. Sec No. LT-6141/881 

(iii) The Corporation Bank (Officers') 
Service Regulations, 1982. 

[Placed in Library. Set No. LT-6t41/881 

(iv) Tbe Andbra Bank (Officers) 
Service Regulations, 1982. 

(Placed in Library. See No. LT-6142/881 

(v) 1 he New Dank of India (Officers') 
Service Regulations, 1982. 

[Placed in Library See No. LT-6143/88] 

(3) A copy each of tbe Annual Reports 
(Hindi and Englisb versions) of the 
State Bank of India and its subsidiary 
Banks viz. State Bank of Bikaner and 
Jaipur, State Bank of Hyderabad, 
State Bank of Indore. State Bank of 
Mysore. State Bank of Patiala. State 
Bank of Saurasbtra and State Baok of 
Travancore for the year ended the 
31st December, I 987 aloog witb tbe 
Accounts and the Auditor'. R~ports 
thereon, under suh·sectioD (4) of 
£ection 40 of tbe State Bank of India 
Act, 19S5 aod sub-section (3) of 
section 4' of tbe Stare Bank of India 
(Subsidiary Bank,,) Act, J 959. 

[Placed in Library. See No. LT-6144/S81 

( 4) A copy ncb of tbe following Reports 
(Hindi and English venioDs) under 
sub· section (8) of section 10 of the 
Dantin. Companies (Acquisition aDd 
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Transfer of Undertakin8s) Acta, t 970 
and 1980 : 

(1) Report on the working and 
activities of the Allahabad Bank 
for the year ended tbe 31st 
December. ! 987 along" with 
Accounts and the Auditor's Re-
rort thereon. 

[Placed In lit-rary. Set No. LT-614S/88] 

(Ii) Ref)ort on the working and acti· 
vities of the Bank ef India for the 
the ended the 31st December, 
1987 aJong with Accounts and 
the Auditor's Report thereon. 

{Placed in Library. Set No. LT-6' 46188] 

(iii) Renort on tbe working and actl-
v;ties of the Bank of MahaT8,btra 
for the year ended the 3 ht 
Dt'ccmber, 1987 alon8 with 
Accounts and the Auditor's Re-
port thereon. 

(Placed in Library. Su No. LT-6147/88] 

(iv) Report on the working and acti-
vities of tbe Canara Bank for 
year ended the 31st December, 
198 7 along with Accounts and 
the Auditor's Report tbereon. 

[Placed in Library. Set NC\. LT-6J 48/881 

(v) Report on tbe working and 
activities of tbe Central Bank of 
Iodia for the year ended tbe 31st 
December. t 98 7 along with 
Accounts and tbe Auditor's 
Report thereon. 

[Placed in Library. Stt No. LT-6149/88] 

(vi) Report on tbe working and 
activities of the Dena Bank for 
tbe year ended the 31 st Decem-
ber. 1987 atong with Accounts 
and tbe Auditor's Report 
thereon. 

(Placed in Library. &e No. LT-6150/88] 

~"ii) Report on the work.iDI and 
activitiel of tho Syndicato Bant 

for the year ended the 1 t It 
December, 1987 alonl witb tbe 
Accounts and the Auditor', 
Report thereon. 

[Placed in Library. Set No. L T -615 , /88) 

(viii) Report on the workinl and 
activiti~s of Union Bank of India 
for tbe year ended tbe 31st 
December. J 987 aloDI witb 
Accounts and tbe Auditor'. 
Report thereon. 

[Placed in Library. See No. LT-I1152/88] 

(ix) Report on the workinl and 
activities of the UCO Bank for 
the year ended tbe 31st Decem-
ber, 1987 along with Accounts 
and tbe Auditor's Report 
tbereon. 

[Placed in Library. See No. LT-61$3/88) 

(x) Report on tbe working aDd 
activities of the ADdbra Bank 
for the year ended tbe 31 at 
December, 198' alonl witb 
Accounts and the Audito,., 
Report thereon. 

[Placed In Library. SH No. LT-tU'4/88] 

(xi) Report on tbe workln. and 
activities of the Corporation 
Bank for tbe year ended 1be '1 at 
Dccembtr. 1987 aIoDi with 
Accounts and tbe Auditor's 
Report thereon. 

(Placed in Library. SM No. LT-el'5/88] 

(xii) Report on the working and 
activities of tbe New Bank of 
India for tbe year ended the 
31st December, 1987 alona with 
Accounts and Auditor's Report 
thereon, 

[Plaeed in Library. S. No. LT·6J$6/8PJ 

(xiii) Report on the workina aDd 
activities of the Oriental Bank of 
Commerce for the year coded the 
3ht Deeember. 19" aIoaa witb 
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Accounts and the Auditor's 
Report thereon. 

[Placed in Library. SH No. LT-6IS9/88) 

(xiv) Report on the world.. and 
activities of the Vija,a Bank for 
tbe year ended tbe 3 t st Decem-
ber. 1987 alon8 with Accounts 
and tbe Auditor's Report 
thereon. 

[Placed in library. See No. LT-61 ~ 8/88) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SURI M. ARUNACHALAM): 
I bq to Jay on the Table : 

(J) A copy of the Coml)8nies l'npaid 
Dividend (Transfer to General 
Revenue Accounts of the Central 
Government) (Amendment) Rules, 
t 988 (Hindi and English \'ersions) 
published in Notification No. G.S.R 
363(E) in Gazette of India dated the 
21nd March, J 988 under sub·section 
(3) of section 642 of tbe Companies 
Act, 19S6. 

[PW:ed in Library. See No. LT-6JS9/88J 

(2) A copy of tbe Half-Yearly Report 
(Hindi and English versions) of tbe 
Coif Board. Emakulam, for tbe period 
from lit April, 1987 to 30th Sep-
tember. 1987. under lection I 9 of 
the Coir Industry Act, 19'3. 

[Placed in Library. See No. LT·6) 60/88] 

(. ) A copy each of the followl", Notifi-
cations (Hindi and English versions) 
under sub-secti9J] (6) of aection 3 of 
tM Essential Commodities Act. 
19.5, : 

(i) The ElectricaJ Appliances (Qua-
lity Control) Order, publisbed in 
Notification No, G.S.R. 3'6(8) 
in Guatte of India dated tbe 
18th March, 1918. 

(ti) G.I.R. 15' (B) published in 
Gazette of India elated the 18th 
M~h, 1988 retciDdlof Notifi-

cation No. G.S.R. datcd thc 8tb 
April, 1987. 

(iii) G.S.R. 3'8 (E) pubJished in 
Gazette of India dated the 18tb 
Marcb. 1988 making certain 
amendments to Notification No. 
S O. 797 (8) dated the 12tb 
November, 1981. 

[Placed in Library, See No. LT .. 6161/881 

8acIget HtkBate of tile DalDodlr Valley 
Corporation for 1988·89 etc. etc. aod a 
statement sllowlng resSOBS for delay In laylol 
these papers 00 table. 

THE MINISTFR OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): On bebalf of 
Smt. Sushi1a Robtagi, I beg to lay on the 
Table: 

(1) A copy ofthe Bud8et Estimates (HindI 
and English versions) of tbe Damodar 
Valley Corporation for the year 19 ~ 8-
89 under sub- section ( I) of section 
44 of the Damodar Valley Corpora-
tion Act. 1948. 

[Placed in Library. See No. LT·~262/88] 

(2) (i) A COpy of AODual~ Administration 
Report (Hindi and Enalish ver-) 
sions) of tbe Punjab State EJectri 
city Board for the year 1985-86 
under aub·section (I) of section 
7~ of tbe Electricity (Supply) 
Act, 1948. 

[Placed in Library. &~ No. LT-6163/88] 

(ii) A copy of the Annual Financial 
StateIDCnt Incorporatiol J 986-
8' (Actual,,) I ~87-88 (Budaetl 
Revised Estimates) and 1988 89 
(Budlet Estimates) (Hindi and 
EnaJisb versions) of tbe Punjab 
State Electricity Board. 

(Placed in Library. See No. LT .. 6· 64/88) 

(n A ltatement (Hindi and EnlUlh ".-
lioDa) sJaOWiDI roalODi for dela,. to 
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laying tbe papers mentioned at (2) 
above. 

[Palced in Library. &e No. LT·6163 and 
6164/88] 

12.02 br •• 

COMMITTEE ON GOVER.NMENT 
ASSURANCES 

(English) 

Eleventh Rlporl 

SHRIMATI USHA THAKKAR (Kutcb) : 
I beg to present the Eleventh RepOrt (Hindi 
and English versions) of tbe Committee 00 
Government Assurances. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SIT· 

TINGS OF THE HOUSE 

(EngUlh] 

Twelfth Report 

CH. RAM PRAKASH (Ambala): I beg 
to present the Twelfth Report (Hindi and 
Enllish versions) of the Committee on 
Absence of Members from tbe SJtttnll of 
tbe House. 

IlIlt""ptioM 

SHill H. N. NANJB GOWDA 
(Hassan): Sir, it is a very important 
matter. Tbe Cbief Minister of Kamataka 
Sbri Heade, is tryina to ... (/IIIerruptioll$) 

MR. SPEAKER : What I can do ? We 
ClDDot discuss tbe Cbief MiDister. 

MR.. SPEAKBR: We cannot discuss 
the Chief Minister here. The Constitution is 

there and tbe Govet'llllJent of India will have 
to deal with it and they will deal with it 
under tbe CoDithution. We bave DO autho-
rity to dilCUlS the Chief Minister here. 

(/"'.,.",ptto.) 

LOKPAL BILL 

[Ettgll,h) 

EXlernlo. 01 linu lor pnllllliUliJ" 01 
R~po,t 01 Jol", Commltlu 

SHRI SOMNATH R.ATH: I bee to 
move: 

"Tbat this House do further utead 
upto tbe last day of the MOasooD 
Session. 1988. tbe time for presenta-
tIon of tbe Report of the Joint Com-
mittee on the BiU to provide for the 

appointment of a Lokpal to inquire 
ioto anegations of corruption apinst 
Union Ministers and for matters 
connected therewitb'" 

MR. SPEAKER.: The qaestioD is : 

"That this House do furdler exteDd 
upto tbe Jast day of tbe Monsoon 
Session, 1988, tbe time of presenta-
tion of tbe Report of the Joint Com· 
mittce on the BiU to provide for tho 
appointment of a Lokpal to inquire iIIto 
allegations of c;:orruptioD apinst UIIioo 
Ministers and for matters connected 
therewith. It 

T". 1fID11o" .,. adoptN. 

12.03i bra. 
BHARAT PETROLEUM CORPORAtiON 

LIMITBD (DBTERMINATION OF 
CONDITIONS OF SERVICE OF 

EMPLOYBES) BILL· 

THB MINISTER OF STA1B IN THIJ 
MINISTRY OF PETROLBUM AbID NA,. 
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TVR.AL GAS (SHRI BRAHMA DUTT): 
I bea to move for leave to introduce a Bill 
to empower the Central Government to 
determine the conditions of service of the 
officers and employees of Bharat Petroleum 
Corporation limited and for matters con-
nected therewith. 

MR. SPEAKER: Tbe question is : 

"That leave be granted to introduce 
a Bill to empower tbe Central Govern-
ment to determine the conditions of 
service of the officers and employees 
of Bharat Petroleum Corporation 
Limited and for matters connected 
therewith." 

The motion wa, adoplt!d. 

SHRI BB.AHMA DUTT: I introduce 
tbe Bill. 

12.0."". 
MATIEllS UNDER RULE 377 

(n..latlo .. ] 

(I) N .. to take lteps to protect the 
qriadturaJ Iaboar from esploila-
t .... 

SBRI JAGDISH A W ASTH) (Bilbaur) : 
Mr. Speaker, Sir. our country is basically 
an aaricultural country but despite making 
Jot of prOll'CIS in scientific and tecbnical 
fieldl it bas DOt achieved tbe desired standard 
in aariculture. ConsequebtJy, most of tbe 
farming in our country is done in a tradi-
tional way even today and tbe agricultural 
labour is exploited. Undue advantaae is 
taken of the unemplo)mcnt problem in the 
country. and the agricultural labour is forceJ 
to work extra houfS while the) are not p3 d 
eveo the minimum waaes prescribed by tbe 
Governmeot. As the agricultur.il labour 
eopaed in tho aariculturaJ sector are illiter-
ate and uoorpniled. thry are not able to 

• Pablisbed in Gazette of India Extra-
ontiDarJ. Part II. SectloD 2, datccS 

'0·''''. 

raise their voice colJectively against tbis 
exploitation. 

Therefore, I request the Government to 
take effective steps to protect tbem from ex-
ploitation and if required, a CentrallegisJation 
should be eDacted in this regard. 

[&glish] 

(if) Need to improve the luucUooJag of 
/lePbone system In Calcutta. 

~UMARI MAMTA BANERJEE (Jadav-
pur) : Telephone Exchanges at Calcutta are 
in very pitiable condition. Calls do not 
materialise for bours and exaggerated bills 
are presented to the consumers. Tbere is 
also a long waiting list for the telepbone 
connections. Tbe functioning of Calcutta 
Telephone Exchange could be seen from its 
Telephone Directory which bas lot of 
mistakes. 

I urie upon tbe Union Government to 
take necessary steps to improve the workiDg 
of Calcutta Telephone Exchanges by toning 
up tbe administration and posting efficient 
techniCians. 

[TrallSlalion] 

(iii) Need to properly utilise aaculti-
vated laad jn Cbambal regioa of 
Madll,a Pradesh. 

SHR) KAMMODILAL JATAV 
(Morena): Mr. Speaker. Sir, many rivers 
like Cbambal, Kunwari. ASBD, Saak Kuno, 
Parvau etc. flow tbrough Chambal region of 
Madbya Pradesh. These rivers have rendered 
laths of hectares of land uncultivable due to 
soil l. rosion which is still continuing. Tbe 
Government have formulated a scbeme of 
sprayina leeds io tbis region and have spent 
crorea of rupees on it but aU that money has 
lone waste. Had this money been spent on 
plaDting trees. the poor people would have 
got jobs and aSlets worth crores of rupees 
would bave been created. I, therefore, 
request tbe Government that the land sbould 
either be distributed among the Jandleu 
farmen or useful trees Uke MaDlo, tamarind, 
J(I II"', M(IIIIIlIfUIII, ora..,., casbewnutt, 
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rosewood, teak. eucalyptus. neem etc. should 
be planted tbere. By making tbese arrange-
ments the Government wiIJ have alsets worth 
crores of rupees, the unemployed persons 
will get jobs and it will also reduce the 
intensity of drougbt in this region. 

[EngIi.Jh) 

(Iv) Need to Include Sonepat (Haryana) 
in tbe National Capital Region. 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Dist[lct headquarters Sonepat is 
big industrial town of Haryan8 wbicb is 
situated only about forty kms. from Delbi, 
It is a fast developing town and requires 
proper planning in a)) respects. The otber 
towns situated for away from Delhi, lIke 
Panipat, Matbura, Alwar, Rewari and Robtak 
have been included in tbe National Capital 
Region wbereas Sonepat bas not been includ-
ed in National Capital Region. About forty 
thousand people daily come from Sonepat to 
Delhi to attend tbeir offices and otber busi-
ness. concerns. It is, therefore, requested 
that Sonepat Town of Haryana be included 
in National Capital Region to check hapba-
zard and unplanned growth of this area. 

[Translation) 

(v) Need to introduce question papers 
in regional languages in competitive 
examinations. 

SHRI AKHTAR HASAN (Kairana): 1 
want to draw the attention of the Govern-
ment towards the compulsory ED!;hsh paper 
and English medium ID AU India Competi-
tive Examinations and Admission Tests held 
for Enginecnna Colleges and Technological 
Institutes. Even aite! forty years of inde-
'pendence. students 01 our country arc forced 
to learn EngiJ::.h language and as a result 
only the :.tudcnh oelooglOg to the well-to-do 
families are a'1le to pass the aforesaid exa-
minations wn~' cas most of the students 
belongir 1& to tbe rural and back ward areas 
are not able \0 cleat tbese examination, 
due to tbeir poor knowledge of Englisb 
lanauaae. According to tbe survey of 
NCERT only sevcn per c~nt students 
Study Enalish and the remainina 93 per cent 
students study in Hindi and other resional 
1anaua&es in the wbole country. Last year 
90 per cont of Bnllisb medium students 
qualClod in i.LT. camJDlUoDS wbilo 93 per 

ceot students studying Hindi and reaiooal 
languages could get only ten per ceDt scat. 
in it. Besides, AU India ~ Examinations sucb 
as National Defence Acadamy. All India 
Premedical Test, FMC. Punl, Indian Forest 
Services, therc are several other examinations 
in wbicb Bnglish paper is of t 50 marks and 
is compulsory. though tbere is no need of it 
aloog witb science subjects and a Question 
Paper in Hindi and other regional languages 
can be substituted io its place. This sbould 
be done because it is very difficult for the 
students to compelete these examinations 
after studying upto class 11tb in Hindi and 
regional medium. 

Keeping in view these problems I, there-
fore, request to the Government that English 
paper sbould DO~ be compulsory in such 
examjnatjons but it should be made optional 
in tbe interests of tbe regional students and 
the candidates should be aHowed to opt for 
Hindi or tbeir own regional language so that 
every citizen of the country may be able to 
compete in all important examina tions like 
Ci viI Services etc. 

[EngIi8h] 

(vi) Need to coostroct a bridge over 
Brabmpatra river near Dibngar. ill 
Assam. 

SHRI M. R. SAIKIA (Nowsong): Sir, 
Duliajan and Naduwa are two important 
Indian Army base-stations in Upper Assam. 
Troop movement from tbis area to far-flung 
Chinese border in Arunachal Pradesh used 
to be done via Guwahati whicb has now 
been switcbed via Kalia Bbomaraguri over 
Brahmaputra river near Tezpur. The army 
bas to travel approximately 500 kms. from 
these bases to reacb their destination. The 
entire North bank of Brahmaputra river 
and Arunacbal Pradesh is very much 
backward in aU spberes viz., trade commerce 
and industry. as the area is not connected 
Vtitb any major town of Assam. Guwabati 
is more tban 5 00 \~. b~ toad. In case 
there is a direct road-link tbrouah a bridac 
over tbe Brahmaputra, ncar Dibruprh 
town, it will be only 100 kms, from North 
Lakhimpur and 150 kms. from Itanagar. 

Therefore. I urgc upon tbe Central 
GovernDlent to take initiative for conStrue-
tiOD of a bridae DOU Dibruprh over tbo 
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Brahmaputra river which would go a long 
way for development of tbis region. 

(Vii) Need to probe the disappearance 
of some people from Meerut during 
U87 riots. 

SHRI G. M. BANATWALLA (Ponnanj) : 
Mr. Speaker, Sir, the United Nations 
Working Group on EnfoKcd and Involuntary 
Disappearances bas transmitted to the 
Government of India a communication 
relating to thirty allegedly enforced or 
involuntary disappearances frolD in and 
around Meerut on May 22. 1987, i.e. 
duriDg the last riots in Meerut. ThIs has 
been admitted by the Government in reply 
to my Unstarred Question No. 7560 on 
20tb April, J 91S8. The Government of 
Uttar Pcaaesb has instituted enquiries in the 
matter. As tbe matter and tbe aUeged 
circumstances of enf .:rced disappearances are 
rather serious and have also attracted 
internation~ attention. 1 urge upon tbe 
Government tbat inquiries be instituted by 
Central aaencies, preferably by the CDI 
and action be laken against tbose responsible 
for the said disappearances and fuB com pen-
ution be given to the next of kith 
and kin. 

(Tra8/ationl 

(dii) Need to iDducie • Rajbhar' IIDCI 
'Good' (Kallar) CommUDitiel 18 tile 
list of Sdleduled Castes aDd Schedu-
led Tribes. 

SaRI RAJ KUMAR RAJ (Gbosi) i 
Mr. Speaker, Sir, there is a large POpulation 
of 'Rajbbar' community in Uttar Pradesb 
and adjoinina States and mo!t of the persODS 

beloD8ina to this community are landless 
and jlJjaerale. Their economic condition is 
vcry pitiable. They have not been provided 
any rc~rvatiOb of any other facilities. 
lCeepiq in "jew their economic and social 
COOditiOD tbere has been a 10Dg standin. 
clem-ad for dec:ada that tMY should be 
beDeftte4 by providing them tbe racilities 
of Scheduled Casca and Scheduled Tribes 
ancI thus their .tandard or UviDI should 
be uplifted. Tbe State Government of 
Uttar Pradesh baa recommended on 26tb 
May. '912 tbat tbe penoos belooalaa to 

this community should be provided tho 
facilities of Scbeduled castes and Scheduled 
Tribes but despite tbi' and alao my sub-
missions in the House tbe Central Govern-
ment has not taken any action. The 
'condition of 'Golld' (Kahar) commonity 
living in Eastern Uttar Pradesh is also 
somewhat similar. They are not provided 
the facilitics, benefits and certificates which 
aro available to tbis community in other 
States and Commissionaries tbereby causing 
great resentment among them. From J 7th 
April to 21 st April, persons belonging to 
'Rajbhar' community had drawn tte attention 
of the Government by staging a 'dharna' at 
the Boat club New Delhi. 

It tberefore, request the Government to 
include 'Rajbhar' and 'Gond' (Kahar) 
community reiiding in the districts of 
Bastern Uttar Pradesh in the list of Schedu-
led Castes and Scheduled Tribes so that 
these communities could also enjoy the 
facUities which are available to tbe Scheduled 
Castes and Scheduled Tribes. 

12.17 brs. 

DISCUSSION UNDER RULE 193 

(Engll.sh] 

Defeaee Minister's statement of 21 4.1988 
Re. Allegation of payment of Commission to 
Iodian Agents in connection wltb purcbase of 
submarine. from Mis. HOW of Federal 
Republic of Germeoy 

THE MINISTER OF DEfENCE (SHill 
K. C. PANT): Mr. Speaker, Sir, I heard 
'be debate very paliently and I requesC:d 
my Hon. friends to give me a patient heariol 
also and I am Ila~ that ye'lerday even 
Prof. Dandavalc seemed to react to this 
suggestion favourably. I made a detailed 
statement in the Houso on 2 f st April, 1988 
and tbere J went into some detail about tbe 
lequence of event. which are related to 
tbe a<:quisition of aubma'iDeS from tb. 
HDW in the ytar, 1981, nearly 6j yean 
810 and I also informed tbe HoUle about 
the inquiries CODd\lCtocl, abouc u.. 
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outcome of tbe inQuiries and about the 
investigative agencies and the correspondence 
which the Government of India undertook 
botb with tbe FRG Government and the 
HDW. All those pertinent matters were 
raised by me and were answered by rre in 
tbat particular statement. Some Hon. 
Members have Quoted from that statement. 
I find, by and larae, that tbere has not 
been any serious objection witb regard to 
that stattment. But, nevertheless, there 
i'ave been some points made, some misgiv-
ings have been expressed, some doubts 
have not been cleared and It is my cuty 
to tbe House and to tbe Han. friends who 
bave spoken, a~ far as possible to clear 
those doubts and to remove those misunder-
standings so far as they 8'e relevant. 

The fact of the matter is that the 
acquisition of submarints as such is not 
in dispute. The need for India to have 
submarines is acknowledged The interven-
tion of Gen. Sparrow-- I don't bnd bim 
here today- wa~ I thought necessar~ In the 
debate in oldel to intrcduce a dimension 
which otherwise would flOt ha\e been men 
tioned namely. the geo-strafeglc c' mpulsior.s, 
the other military consideratIons which are 
pertinent as B backaround of this issue, as 
to the need as ~ etl as urgency ot acquiring 
submarines and I think many Hon M(mber!l 
referred to the fact that tbe proces· be~an 

early in 1 Q 79. even earlier than '979 I 
make this point because all of us sitting 
on both sides of thiS House are equally 
int~rested in the defence preparedness of 
this country: all of us are VItally interesttd 
in !leeing that our armed forces are well-
equipped Bnd I. for one, have never claimed 
a monopoly of palrioti5m. 1 am a little 
disappointed when anybody on the I ther 
aide claims a monopoly of hone- ty. I 
think a certam amount of mutual under-
standing is essential for the runctioninll of 
Parliamentary Democra, y. When I respond 
to tbe debate. It is in that spirit and 
accepting tbe bolla jiars of the pOints tbat 
bave been made, accepting the fact that 
on both sides of the House, we are in "rested 
in seeinl to it tbat we have a clean public 
life tbat we purchase weapons and equipment 
which are needed at the flabt price. of 
tbe riaht quality and If thele is any hanky-
panky aoywbert". we are equaUy interested 
iD exposition tbe ,u,lty and punishing hIm. 

Tbis bas to be the basic frame within which 
this discussion takes place. But if I 
discuss it from a point of view of SCoring 
a few debating points and you discnss it 
from the point of view of presuming tbe 
Government guilty before you start to 
speak then, I am afraid. this discussion 
loses all direction and perbaps the construc-
tive aspect of the debate wiIJ tJe fost in 
total polemics. Therefore, it is in Ii , I spirit 
that I approach it. 

SIr. throughout, my friends opposite 
referred to the 50-called telex of 24th 
February and they complained Ibat tbe 
Government IS suppressing the truth B[ d 
bas r at dared to dIsclose tbe telex. This is 
what they said. This was the coded message 
received from our Ambassador in BODD. 
Til at waf; the c;tartiog point. in fact, of 
this entire ,,,sue 1 thlOk. some HOD. 
Member stood Ul' to correct arother Han. 
Member and said: UNo. This message has 
been placed on the Table {If the House". 
The fact IS that this message has been pJaced 
verbatim ('n the Tat-Ie of the House, I 
think Shn Bipin Pel DIS C{lrrected tbe 
gentleman who was speak mg. So, this bas 
been tabled by us 

One of the points whicb bas to be noted 
it that one of tbese two Members who 
referr(d to the telellram not being placed 
on the Table of the House was Sbri Somnath 
Chatterjee. I think he was looking perhaps 
for the Cipher Code reference. That bas 
been removed for obvious reasons. We do 
not want our Cipher Codes to be known, 
The texf of the message is verbatim there, 
I have ~no\\ n Shri Chatterjee for a )ODg 
time. 1 have had the pleasure of also 
listening to bis fatber in tbis House. Sir. 
be is a careful mao and it is his profession 
to scrutinise papers carefully. He is a 
Lawyer and a good Lawyer at that. So. 
now he mIsses a basic documcot on which 
the whole edifice of this debate is built. 
(In which he builds up 8 case thereafter and 
he fatl" to notice tbat the Government has 
alread) gIven him this piece of information 
and tabled thiS document. I would lite to 
ask "'ire one thing. Suppose he bas mined 
thl" document- it '~possible He scrutiDiaecI 
but he could not locate the document or 
he mIssed It altogether and such thioas 
can happen But tben. be jumPi to the 
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conclusion tbat tbe Government is interested 
in suppressiog the trutb. I don't say tbis 
out of any rancour. I say tbis because even 
in the most obvious cases of bo"a /ides 
on our part. the obvious tbina would have 
been for Shri Chatterjee to say: "Wby 
didn', tbe Goveroment table this? This is 
an important document. I am surprised it 
has not tabled it" But he suspects our 
bono fides. So, having missed it, he jumps 
to the conclusion that tbere is mala fide 
involved; he jumps to the conclusion that 
suspicion is warranted; he jumps to the 
conclusion that this is a suppression of 
truth. Therefore. my request to my Hon, 
friends is this, Do not start by reaching 
a conclusion and then look for evidence. If 
you start by reaching a conclusion and then 
80 backwards, Ihen everything becomes 
suspect and everything does not faU within 
the parameters of tbe cas~ that you have 
built up yourselves and if it does not 
correspond to that, then your tendency is 
to reject it out of hand. So, my earnest 
appeal to you is net to approach these 
matters in that spirit but to approach them 
witb an ob~ctive mind, with an open mind, 
and to sec how far it is warranted to 
reach the conc1usions with which you 
have started. Otherwise, I am very much 
afraid of suspicious being taken for facts, 
beinl substituted for evidence, and it wi)) be 
a sad day when we in this House, Jeave 
aside the country at large. begin to suspect 
each other and air tbose SUspICIons 
without haviog a solid base. I do not, for 
one minute, say tbat you spare anybody 
who is luilty. but I do lay with all tbe 
strenath at my command tbat the day 
we take suspicions (or evidence, we distort 
the entire system o( justice in this country. 
Not only tbat. we distort tbe basis o( tbe 
relationship between us in this Houseo. 
That is more important than even tbe 
first point because we bave to make this 
democracy work together; it is not our 
reaponsibility aloDe; we may have a majority; 
but you count-and we want you to count-
in tbe coontry. Tocether we bave to make 
this work aDd ror that purpose I make this 
poiDt to you tbat we cannot afford to allow 
people to bave wroDI Dotions on tbese 
basic: iuaet before us. 

A poiDt was made tbat the Prime 
Minister', ottic= lot a copy of this telex 
or tbiJ 1DCIS8p but did not cake any action 

on it. The usual manner in which theae 
messages are treated is that the Ministry 
concerned deals with them I think, perhaps, 
the Prime Minister's office may be gettinl 
a hundred message a day, coded messages. 
Ordinarily, whichever Ministry gets it deals 
with it. In this case it was addressed to 
the Defence Secretary with a copy of the 
Raksha Mantri-and one copy went to 
the Prime Minister-and what is more. 
action was taken on it in tbe Defence 
Ministry. So, in the normal course. once a 
policy is laid down- and in this case there 
was the policy of having direct negotiations 
with the foreign suppliers. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): It was not an ordinary message. 
(Interruptions). 

SHRJ K."C. PANT: Once the general 
polk:y is Jaid down, then there is no 
occasion, there is normally no occasion. 
for the Prime Minister or his office to 
intervene in individual cases. This happens. 
Those of you whn have been in the GO"ern-
ment know this tecause you know tbe 
volume of papers we have to deal witb 
tvery day I am sure Prof, Dandavate 
remembers very wen . 

SARI BASUDEB ACUARIA: It is the 
importance of the messaae which matters. 
(/nterruptiom). 

SHRJ K. C. PANT: Those of my 
friends wbo have not been in tbe Govern-
ment WIll. I hope, one day. come to Jearn 
about it in their respective States. Here 
I do not see much chance of their coming. 

The Defence Secretary had advised the 
FRG Ambassador as early as November 
", 1985, about the need for direct 
negotiations with the foreign supplien. This 
point was sptc'tica\\y ra,sed by Sbr; Rao 
yrsterday. He said that the Government 
communicattd to the FRG Government 
Therefore, J am just mentioDinl this. That 
is all. 

Some friends raised tho question of this 
messa,e havin, been received in February 
and our Aide Memoire bavin, lone to ,be 
fRG Oovernment and our letter bavinl 
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gone to the H OW in June. And they asked 
why there was delay. Now, wbere is tbe 
question of delay 1 It in my earlier state-
ment. ·gave a sequence of events. Nowe 
their (,oint jc; : what were tbe steps tbat we 
took and what was tbe courc;e of action 
we ldopted in looking into this matter? 
Where did it start? It started with this 
particular message Then it came up to 
the tben RLJk~h'J Manl" and he ordered that 
three enquinec; should be held. Now all 
those dates arc! given in my earlier ;tate-
ment. If you care to go through it. dates 
are given as <;ame time in March and so on. 
There is not"tir,g concealed It is all open. 
You can go into the document. I have my 
statement here But if I read it out bere, 
again it will take a long time. The dates 
are given. 

Tbe point ;e; that even thouah he was in 
the Defence 1\1 I'listry, those orders that be 
ic;sued were in relation to the agencies in the 
Finance Ministry That is only a technical 
point. 1 don't make it. It is not relevant 
to the main th rust of the point that we are 
discussing The point is that he wanted 
some enqulf lee; to be made. He left the 
GJvun'1:!o'. The:: Gl..lVc::rnment could have 
tdken a view- "aYlOg. "no, we wilt consult 
our A -nb lS~dd Ie and fini:;h. We need not 
hold th~ inqulfY We need not ask tbese 
agencies to g,a into it. I will come to you 
and :,ay : a 11 fight, tbls is the jnquiry and 
tbls is tho: re"ult anJ we don't. feel it is 
necessary to h lV(! any other inquiry." Tbe 
GovemlDenl did not take that position. Tbe 
Government said: • 'no, the tben Defence 
Minister may nOI be there but we will order 
an inqUiry a<; be wanted." And all the in-
quirie~ wert' ordaed. It Wd3 comm>Joicated 
to the Fina1co.: Ministry. Those loquiries 
were helJ and (be detdils are given ID my 
statement So, I would like \0 m.lke a point 
q'Jite cl¢~r that tbe inqUiries whkh he want· 
ed were conducted, were carried out by the 
investigative agencies which he had specified 
in those orders. 

The other point is that having made 
those inquiries. I think. you won't want me 
to read it. But on page S. I have given all 
the details about different agencies which 
conducted the inquiries. Tben. we (ound 
and I have stated it very frankly that the JO-
vesu~a(ivc agencies of the Finance Ministry 
were Dot able to make 1Jl~h headway. I 

have said it on page 6 of my ltatement. 
Now. once apin, we could have come to 
the House and said: • 'SOrry. tbe Finance 
Ministry agencies could not mate much 
headway. what can we do. fhererore. here, 
the matter is f:.osed." We d:dnet say that. 
we didn't do that. This Government was 
very much interested in getting at the trurb_ 
We are not interested in suppressing tbe truth 
as some Hon. Members have alleged. And 
instead of that, we invoJYt'd the CDI. We 
said : "no, let the CBI look into it also_'· 
Tbe CDI was not a~pect to enquire by,1te 
former Rabha Mar;t,i. We introduce CDI. 
CBI held its own inquiries. Then we said: 
• 'Let tbe inter-ministerial team be sent to 
the FRG snd to the UK so tbat they could 
pursue tbe matter there also" And we 
sent tbis team and I will indicate later what 
was tbe constitution or that team. And it 
is this team that came to certain conclu§ions. 
And ultimately. we have, on tbe basis of 
tbe entire facts. reached to some conclusions 
wbich were in my statement. 

Now, tbe GovemUle'nt obviously toot 
the step of approaching the HOW and the 
FRG Government also. The way dais cue 
was presented by some Hon. Members. t_ 
seem to suggest that tbe Government were 
content only with getting the version of the 
HOW and leaving it at that. We have 
asked tbe HOW. The HOW has aid 
something and the Government is content to 
stay with that and not to enquire forthq. 
not to make its own inquiry. You will haft 
seen from the facts that are placed before 
you that the facts are very different. tbat we 
did employ our own agencies. Apart (rom 
HOW. we consulted tbe FRG and tbe FIlG 
Government. tbe Government of tbe Pederal 
Republic of Germany was involved ve!Y 
mucb in this. because tbis is a public sector 
company and they own this-7S" or lOme-
tbings; J bave given tbose figures also some-
where. So aU these facts bave to be seeIl 
togetber. 

While I don't want to apin take tile 
time of the House on tbis. I think tut in 
the ligbt of what hu been said bete it is 
necessary for me to make it clear b, reacliDi 
out a few extracts. 

Take tbo Aide Memoire or 12th JQDC 
which was sent to the FRG GO\'Ol'DIDODt. In 
the last SODtence wbat bas hoeD sai4 i,tbat ; 
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"The Government of India. tberefore. 
would impress upon tbe Government 
of FRG to make known to tbe Indian 
Government that fullest details of any 
commissions paid, to wbom, wben 
and for what services, and wbetber 
sucb agreement still subsists. tt 

There was no attempt to water it down 
or to dilute, to put any different construc-
tions OD it. In fact, at the be8innin, of 
that para we said : 

"It will be seen tbat Dr. Molitor bad 
made a very definite statement to tbe 
Ambassador of India in Bonn on 
February 24, 1987. that a seven 
per cent commission was payable to 
Indian agents at HDW under the 
terms of an open-ended agreement." 

So there was no attempt to push an)-
thin, under the carpet. What can be clearer 
than this? 

Then something has been quoted by 
some Hon. Members from tbe letter sent to 
tbe Chairman of the HDW on 27th June by 
the Defence Secretary. I don't want to read 
out the whole thing. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : What is the reply of tbe FRG 
Government? 

SHRI K.C. PANT: I think I am being 
quite polite and I am bein, clear in what I 
am 88yinl. If my friend has patience, I 
think the wbole matter will come before him 
clearly. (/IIIef'Tuptton.) 

I quote (rom the letter o( June 27. 
Para 3 : 

·'{n tbe aforesaid context, we call on 
your Company to fumisb us complete 
information reprdina the a,reement 
"bieb bas been entered by you with 
lodian agents and specifically in regard 
to tbe followio. aspects : 

(i) the precise amounts wbleb have been 
paid and tbe amouots which are 
due to be paid by you by way of 
~mlsslont sceret payment. etc. 

along witb dates, places and modes 
of payments. 

(ii) Full details of tbe recipients of sucb 
payments, whetber they be persons· 
or Companies. and in tbe case of 
latter. their Proprietors/Presidentsl 
Directors aod place of incorpora-
tion. 

(iii) The services rendered by sucb per-
IOns/Companies with reference to 
which such amounts have been 
paid/are due to be paid. 

(iv) Copies of the contracts. agreements 
acd COffctlpondence between your 
Company and such recipients. 

(v) An other facts, circumstances and 
details relatiog to these transac-
tions. in your possession." 

I would not have taken the trouble to 
read all this out again; but for the fact that 
we are charged of suppressing tbe truth. I 
put this before you and J ask you to improve 
upon this: any ope of you make a sUl8es-
tion that improv~s upon tbe question tbat 
we bave posed. One improvement and I 
am prepared to take any suggestion. 

SHRJ S. JAIPAL REDDY: We cannot 
improve upon tbe questions. It is a part of 
suppression. " .. . .. (Int",,,uptionl) 

SHRI K.C. PANT: I ",HI read another 
letter wbich we sent to HOW; tbat also I 
will quote. Wbat it lays in Para 4 is : 

"Questions re,arding the alleged 
payment or commission to an Indian 
Blent by your Company bave been 
raised to our Parliament and tbe 
issue bas developed into an impor-
tant public debate." 

" ... _ It i. the responsibility of our 
Government to establisb tbe truth 
and initiate appropriate action apinst 
those wbo have infrinaed the Jaws 
of the country. We expect that HDW 
adequately appreciatinl in the .itua-
tion "ill cooperate fuUy aod furnish 
complete facti in respect of the q_" 
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tions asked in para 3(1) to (v) of 
my letter of June 27, 1987." 

Finally 10 para 5 it says : 

"We trust tbat your company will do 
nothloJ which may jeopardise our 
future business relations and supply 
the requisite information on the most 
immediate basis." 

SHR.I V. KISHORE CHANDRA S. 
DEO (Parvathipuram) : Sir, may 1_ ... 

SHRI K.C. PANT: No. (Interruptions) 

Now, Sir. Sbri Somnatb Cbatterjee gets 
very irritated wben somebody interrupts him 
and he bas the habit of smiling when some-
body else is interrupted. 

SHRI SOMNATH CHATTERJEE 
(80lpur): Is there any bao aD smiling? He 
sbould appreciate instead of interruptJDg 

SHRI K.C. PANT: I appreciate it wben 
he smiles but wheo be starfs gigghnB J do 
not appreciate it. 

SHRI SOMNATH CHA TTERJEE : 
Wben I was interrupted yesterday he was 
also enjoying. He never stopped bi~ Mem-
bera. Please 10 througb tbe record of 
yesterday's debate. 

SHR] K.C. PANT: ] dId not interrupt 
you. (1"'."11#,/0",) 

MR. SPEAKER: Order. It is enougb. 

SHRI K.C. PANT: Now, Sir, tbis is a 
letter to the State Secretary. Ministry ot 
Defence again by tbe Defencc Secretary. 
Tbis letter is dated 28 September, 1987. In 
para S it says : 

•• J request your personal intervention 
to ensure that complete information is 
supplied to us in res""t of all tbe 
lodian/Porei.n apots iovolved and 
servia" rendered by them, details of 
tbe payments made, duc to be made 
by HOW and wbetbcr lucb arraole-
met 'till ,ub\lttt. We Ihlll areatl, 

appreciate your most urlcot alSistaoce 
in the matter." 

This is the extent to which we went in 
trying to secure the information from FllG 
and from HDW. This sbould establish to 
tbose who arc objective tbat in this matter 
tbe Government has certainly IRe to the 
fullest extent to act the information. Tbat 
is why I quoted exten.ively (rom tbis and, I 
tbink, any fairminded person will sa, -,ea' 
unless he bas reached different conclDlioDa 
for different reasons. He will lay tbat this 
was a very fair way of lOina about it. Yon 
bave made strenuous efforts. If he is fair 
enough be would say we appreciate the 
efforts made by tbe Government. 

SHRI S. JAIPAL REDDY It is an 
exercise In sclf·~onaratulations. 

SHRI K.C. PANT : Several referen<:ea 
have been made to tbe statement attributed 
to Dr. Mainor and conveyed by our Ambas-
sador. Naturally tbis is an important aspect 
of the whole matter. Maoy Hon. Mcmbcn 
have referred to the mis-understanding and 
tbey say what mis-understandiDJ could have 
arisen. Now one Hon. Member even went 
to the extcot of doubting whether Dr. Moli-
tor was questioned. He raised the issue: 
Has he been questioned '1 I would refer bim 
to para I S of my statement wbereiD it is 
clearly mentioned that discussions were held 
by tbe investigative agoncies with Dr. Moli-
tor. Tbe inter-Ministerial team deputed 
abroad by tbe Government of India duly 
examined Dr. Molitor during their visit to 
Bonn. 

SHRI S. JAIPAL REDDY: What diet 
be say? 

SHat K.C. PANT: t will toll you what 
be said. Now what was the team? Tho 
team led by CSI included the Director En-
forcement. Director Insptf:tion. Income Tax, 
Mioistry of Finance and Jojnt Secntu7 
Navy. Tbese were the people. CaOT was 
tbere. Income·tax people investigative bra ncb 
as well as Directorate of Boforcemont 
brancb. Dr. Molitor denied bavina said 
an1tbioa to our Ambassdor about an_ 
paymeot or commissions. This is what ,ou 
'Q.Uted \0 kucR an4 thi\ ,s w.t tllo __ 
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bias ~ieported toJ us. (In'etruptiolfs' Tbey bad 
held discussions witb bim and this is tbe 
report. (Interrupt ions) 

"'kit, I asseit. I am not yielding. 

MIt. SPEAKER: This is somethinl···You 
&Ie 'oubtiDl'Your own Government. 

~ SHill S. JAJPAL REDDY : He is attrl-
b ...... statement to Dr. Motitor which is 
DOt to bel found in records. 

MR.. SPBAlC.BR : He is stating the facts 
which be bas with him.' . 

(Interruptions) 

SHIH S. JAIPAL REDDY :- Statement 
of Dr. Molitor is not to be found on record 
aDfWberc. 

Mit. SPEAKER: Please sit down. No, 
lit clown. 

(lnt~,rupt Ion 5) 

Mil. SPEAKER: Doesn't maUer, you 
lie, .... atever aaency is bere. 

(Interruptions) 

MR. SPEAKER: No, we cannot charge 
him lib that. • 

MR.. SPEAKER: It cannot be coming 
out of the bat. Mr. Reddy. tbiJ is not tbe 
~ ... ,. 

SHill S. JAIPAL REDDY: Where is 
Dr. Molitor', ltatemcnt OD record ? 

(llllerrupt ion,) 

fMR.. SPEAKER: You are tr .. nsgreainl 
..., ranit of parliamentary norma. 

saal LC. PANT: This was asked. 
("'1-"",.".) Shri Kilhore Chandra S. Dca 
IbooId toow tbal a qacatioo ... railed fa 

tbis House. It is not as though have 
come forward with something on my own. 
A pointed question was raised. Therefore. 
I sought to give a reply, Are you blaming 
me for it 7 

SOME HON. MEMBERS: No, no. 

SHRI K.C. PANT: Tben where is tbe 
question ...... (/nt~,ruptions). As the Speaaker 
has said, I have gone by the material with 
me. (Int~rruptiol s) 

MR. SPEAKER : No running debate. 

SHRI K.C. PANT: If the fact is not 
convenient to you, even tben, I bave to go 
by the facts with me. (Interruptions) Yester-
day. some friends bad expressed lack of 
clarity about the Jetter received by Dr. 
Molitor on February 24, ] 98i from tbe 
indian Embassy. While I bave tabled all 
the documents. I would like, once again, to 
repeat tbe sequenee of events replying to 
our aide memoire of June 12. Tbe FRG 
Government repJied as follows: 

"With regard to tbe remarks by a 
member of the Federal Defence Minis-
try staff, which were referred to in 
the memorandum of June 12, 1987, 
Dr. Molitor stated that on February 
24, 1987. he bad received without 
comment a letter from tbe Indian 
Ambassador concerning the Indian 
position on commission payment tbat 
was paid to any Indian or non-Indian 
asents in India or abroad.·J 

SHRI SOMNATH CHATTERJEE 
What was tbe misunderstanding? 

SHRI K.C. PANT: I shall come to the 
misunderatandiol part also. (Interruptions) 

MR. SPEAKER: Mr. Chatterjee, will 
you take your scat ? 

SURI SOMNATH CHATTERJEE: He 
say. vital matter. You appreciate vital 
matter. But Qur doubts arc not cleared. 
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[Translatloll] 

MR. SPEAKER: Mr. Chatterji, that is 
not good on your part. 

, 
SHRI SOMNATH CHATTERJEE 

Wbat is not good ? 

SHRI S. JAIPAL REDDY: Please ask 
him what is good ? 

MR. SPEAKER: Mr. Reddy, what Y9u 
do is good. You are the Jone angel here. 

(English1 

SHIH S. JAIPAL REDDY: I am merely 
a man, Sir. This is better than angel. 

MR. SPEAKER : This is what, I think, 
we are all We are men. 

SARI S. JAIPAL REDDY: I don't 
believe in angeL I believe I am just a good 
mau. 

MR. SPEAKER: Let us be men. That 
will suffice. 

( InltrrUplions) 

SHRI K C. PANT: I have quoted from 
a communication from the German Govern-
ment. I bave not fabricated it. I bave not 
produced out of thin air. (In,uruptiom) 
Just see thi!!. Tbis is what I mean He tbinks. 
be is strengthening his case. (In 't'rruption f) 
This is a clear and categorical statement by 
tbe FRG Governmenl. 

Now, on the question of misunderstand-
ing, a great deal bad been said yesterday. 

SHRI DINESH GOSWAMI : 1 promis-
ed not to interrupt If you yield, I will ...... 

SHltl K.C. PANT : I will be tbe last 
person to make bim break his promise. 

(lnl.,ruptloll') 

The fact is tbat there is no basis for 
any misconception witb re,ard to the 
misunderstanding. I would refer the Members 
to wbat the FRO oOYOrDlllCot says, Aide 

Memoire of 27th July, 1987 which unfortu-
nate)y is read out of context. What does 
tbe FRG Government say? It has asked 
tbe HDW to co· operate close)y with the 
Indian Government to answer tbe questioDs 
asked by us. That is wbat it say. and it 
bas been quoted by friends opposite abo. 
Now let me revert to tbe HDW letter of 
9tb July. It clearly says tbat HDW are 
surprised to learn of the information which 
they say is not correct. Mark these words. 
Tbey say that 'tbis information is not 
correct'. Tbis is a quotation. Only after 
saying tbis, HOW proceeds furtber and .. YI 
that tbis could only bave been caused by 
misundentanding. That is the genesis of the 
'misunderstanding' and unless you read the 
sentence ... (Inte""ptiolls) 

Wben tbey say that tbis information is 
not correc~ tbis could only bave bocn 
caused by misunderstandinl. Gentlemen' use 
such expressions. Wbat it mean., I think, 
you should ask tbe friend next to you and 
he wit) tell you Mr. Chatterjee. Now, it is 
wrong and be 8<.\15 tbat it is not correct. 
Tberefore, it could have only been caused by 
misunderstanding. (J nte"uptltllll) 

MR. SPEAKER: Now, what you have 
to say, you bave said Now. bo is sayioa 
wbat be has got to say. So, listen. He is 
not saying something wrong or fabricated. 

(1,,'.rruptiolU) 

MR. SPEAKER: He caDDot say what 
you like. 

SHltl S. JAIPAL REDDY: Are we to 
be blamed if we misunderstand tbe Minister 
on tbis quest ion of misuoderstanding. 

MR. SPEAKER.: Mr. R.oddy, he is DOt 
going to say what you put in his moutb. 

SHRI K. C. PANT: So, Sir, what it 
bas come to is this. wbether my frieDds lile 
it or not. The team met Dr • .,.itor ud 
reports back tbat he baa dCDied. bavill 
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made tbe statement. The FRO Oovnromeat 
says (later,uptioM) 

MR.. SPEAK.Bll: He is only stating the 
facts. 

MR. SPEAKER: Mr. Rao, do you 
think tbat he can fabricate and come before 
tbe House like that ? 

(Interrup/ion, ) 

(T,tUl,latioll ] 

MR. SPEAKER : It is of no use. 

[&rgILth] 

He bas already explained tbe genesis. 
To believe or not to believe is up to you. 

SHRI S. JAIPAL REDDY: What is 
that statement? 

MR. SPBAKER: Can you believe tbat 
he bas fabricated sucb a document and come 
before the Hoose? No. I don't believe. 
Please sit dowD ... 

MR. SPEAKER: Mr. Acharia, I don't 
lite it. 

[T,,"ulDllon J 
Your accusatioos will be of 00 relevaDce. 

[&!rlbh) 

SHRI SAIFUDDIN CHOWDHARY: 
Wbo created the misunderstandinl ? 

SHRI S. JAIPAL REDDY: He should 
be taken to talk ••• (In,erruptloll6) 

MR.. SPBAKBB.: ADybocl7 could have 
400c it. 

"Not recorded. 

MR. SPEAKER: Please sit down. I am 
not allowing you; I am not allowllll you 
eitber. Please sit down. Over-ruled. 

SHRI SAIFUDDIN CHOWDHARY: 
Wbo is responsible for tbis? Who created 
this misunderstanding? He should be taken 
to task ••• (lnter,uplions) 

MR. SPEAKER: AU rigbt, you have 
done it. 

(In terruptloft , ) 

MR. SPEAKER: No interruptions now. 
] will name you. 

(lnterruptloft') 

[Trans/at ion] 

MR. SPEAKER: Why are you making 
a noise? Your noise adds more to tbis noise 
wbat is the remedy of it witb me ? 

[English) 

MR. SPEAKER: Is this democracy? 
Is this parliamentary practice? 

(lnturuptions)· * 

MR. SPEAKER: You are doinl aU this 
witbout my permission. What is this? 
Mr. Cbowdbary, there is limit to everytbing. 
You have made your point. Tbat is all. 

(In terrup tlo",) 

MR. SPEAKER: J am goi08 to say tbo 
same thiDg to you also. Mr. Acharia, please 
sit dOWD. Mr. Cbowdhary, it is beyond 
my limit. 

No interruptions DOW. 

SHal K. C. PANT: Sir, for one ,eat 
DOW we have been UstcniD8 to all kinds of 
alloptiool burled at UI from across tbo 800r 

---- -------_._-_ 
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of the House on Bofors, on tbe submarine 
deal and a hundreds of otber things. We 
have not tried to silencs tbem througb 
noise. We bave not tried to drown them 
out; we have beard them. We bave Utet 
tbe points squarely. We bave defeated them 
in arauments .. aod wben they are defeated 
tben tbey raise to noise (interruptions). 
Every 'time it happens. Tbere is no sure 
indication of defeat in Parliament than to 
raise a noise and try to drown anotber 
person. Tbis is tbe only way, tbis is the 
surest indication tbat tbey have lost tbe 
debate and they are free to do it. Tbey are 
not going to distrub me. I have been in this 
Parliament long enougb, but any time tbey 
raise a noise, the whole country will know 
tbat tbey are afraid of the truth. 

( Inlt!,ruptioru)*· 

MR. SPEAKER: No mterruptions . I 
am going to name you. J would like you 
to take your seat. Mr. Cho~dhary, please 
take your seat. Sit down. I am not allowing 
you, For God's sake, please keep sllent. 

(Interruptiom) 

MR SPEAKER: Mr. Kurup, take your 
scat ... No yielding Mr. Chowdbary, you 
sit down. This L improper; blghly improper. 

Yes, Mr. Pant 

SHRI K. C. PA!'IT; Some Hon. friends 
here referred to the proceedirgs of the 
Bundestag, that is the German Parliament 
and they referred to certain qUt'stions tbat 
had been raised by opposition Members in 
German Parliament and the reply of tbe 
German Government thereto, particularly 
in tbe ligbt of tbe fact that HDW is a public 
sector undertaking owned by the Federal 
Government of Germany and one of tbe 
State Governments of Germany. 

J3.oo brI. 

Now, in that case tbe FRO Government 
bave laid and I tbink the Hon Members 
have quoted wbat exactly they have said, 
tbat payments of oommi~sions are not 
unknown end it is a fact tn fact, Shri 
Sbababuddin said tbat tbis is a part of 

--Not recorded. 

international tranuctions and many of my 
friends opposite know. So, the FRO 
Government bave said that tbis is a fact, 
that it i. known that commission. are paid 
and then they 10 on to say. but tbe decision 
in such matter lies with the concerned 
Utan8gement. And I might say tbis tbat their 
sense of autonomy is much more perhaps 
than in our public undertakings. Aaa'n, this 
is a fact which most of our friends opposite 
will know but the point here is not this. 
Tbe point ic:; tbat did we sleep over this or 
did we do anything about it. 

SHRI S. JAIPAL REDDY: You slept 
over it. 

SHRI K. C. PANT: Sir, we have speci-
fically brought to the HDW's notice tbe 
questions asked and the answers given in 
tbe FRG Parliament. We have done that. 
Anybody who bas seeD the record will be 
able to tell. Again, It is a part of the record 
aDd what is tbe reply that we bave got. It 
is tbat the HDW reiterate what tbey have 
said earlier that no commission was paid 
to any Indian or non-Indian agent in India 
or abroad. This is what tbey said. This is 
HDW's reply. What is the objection to 
this ? (lnle~ruplions) 

SHRI S JAIPAL REDDY: Sir, I am 
OD a point of order. 

MR. SPEAKER: No point of order. 
What IS tbe point of order? Whicb rule has 
been vitiated. wbicb rule bas been violated? 

(Interruptions) 

[Trans/ation) 

MR. SPEAKER: What are you doing? 

(English) 

No, over·ruled. 

(/nurrupllom) 

SHRI K. C PANT: Sir, now. this is 
the rep'>' from the Chief Executive ~ the 
company which is full), State Qwoed. Pleaso 
remember· 
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SHill SURESH KURUP : So. what? 

SHRI K. C. PANT: Therefore, tbe 
inference can be drawn. (Interruptlom) 

MR. SPEAKER: Please sit down. 
Whatever be has to say. be has to say. He 
bas beard what you have said. 

saRI BASUDEB ACHARIA: You are 
relying on their words. 

SHRI K. C. P .. NT: No, I have told 
you what our team bas said. If you read 
my statement. you will see that the team 
which went abroad and tbe investigating 
agency's report, at the end of tbat J have 
giftD tbe conclusions and I can read them 
out Blain if you like. Therefore, it is no 
use trying to aj!8in put a haze over tbe 
whole matter. It is quite clear. No amount 
of smoke is going to obscure the trutb. 
The Hon Member has referred to discussions 
between the D.;fence Secretary and the 
(ormer Raksha Mantri and the minute 
recorded by the latter on April 9. I do not 
want to go into this in detail but I might 
tell my Hon. friends that I have stated in 
my statement, I have mentioned the name 
of Hindujas. I have said that this is what 
was said by the Defence Secretary, that the 
RaUba Mantri recorded it. I t is not as 
thougb anytbing bas been bidden from the 
House. We- have brought it forward BDd 

we are putting it before you. Some of you 
bave quoted it from my Cltatement, therefore, 
Sir .. 

SHRI DINESH GOSWAMI : That was 
not the question. The que~tjon was .. 
(I"terruptlolf') 

SHRI K. C. PANT: I will come; I have 
very carefully (In 'errupt io"s) 

[T,_II"tioll) 

MR. SPEAKER : It is not like that. 

lEn.rIIJh1 
MR.. SPEAKER : He cannot s~ak 

accorclina to 10ur wishes. 

SHIll K. C. PANT: I have very care· 
full), DOted what my Hon. friends bave uid. 

They are trying to divert me from the main 
thrust of my argument. I would request 
tbem. it is a request to tbem if they like, 
to share because afJer all 1 have beard tbem 
with patience and in peace. I bave tried to 
appreciate wbatever points they had to 
make. although I bave beard the same 
debate in the other House also. J could 
have been impatient with them. I was 
not impatient. I could have been 
impatient with many of tbe points 
which I have heard in the other House and 
even answered in tbe other House. 1 was 
not im!13tient. I heard you with great 
patience; J heard you with respect. There-
fore, I cannot understand this kind of 
running dialogues which detract from the 
seriousness of the occasion. Are you interest· 
ed in noise or are you interested in argu· 
ment ? If you are interested in argument, 
we must listen to each other. 

SHRI V. SOBHANADREESWARA RAO 
(Vijaiwada) : We are interested in the facts. 

SHRI K C. P"; NT : If you are interest-
ed in facts then you must listen to me 
because noise will not make you listen. If 
10 persons from you will speak at the 
same time, you will not be able to hear me. 

(Interrupt "'''.f J 

Now Sir. tbe important quc!ition whicb 
the House is entitled to know is, since tbe 
Hmduja'S name is recorded in the miDutes, 
whether it bas been brought to tbe notice 
of the investigating agencies or not. This is 
the impoClant question. Was thi~ concealed 
from them? Did tbey go into it or not? 
This is the only relevant point. 1 can tell 
the House lbat tbe)c minutes under reference 
were in tbe knowledge of the investigating 
agencies wbo undertook appropriate inquiries 
and came to the conclusion ... 

StlRI S. JAIPAL REDOY: Is tb~t a 
gospeJ truth? (lnlerruplion,) 

[Trans/at ion) 

MR SPEAKER: Tbere i. nothina in it. 
Tbis is the ,,;ew of our agency only. 

(I"terrupllon,) 
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(EtwII,II, 
MR. SPBAKER: Where else can you 

80 '? It is your agency only. 

SilR} K. C. PANT: I tbink my Hon. 
friend Shri Bipin Pal Das made a point that 
tbis was a suspicion which was recorded 
and the former Raksba Mantri did not take 
it- 88 a conclusive fact. He also recorded 
that the Defence Secretary bad told him 
tbat probably it was tbe Hindujas. The 
words used were 'most probably9. He also 
recorded that after full confirmation, fuUest 
action should be taken. So, tbis was what 
bad been recorded. Let me reiterate tbat 
tbis is·a matter of record and tbis is not 
wbat I am saying. He bad recorded tbis. 

Then, there are two points to consider. 
One is whether there js any attempt to 
conceal tbis. Tile answer is "no'. Tbe 
investigating agencies did go into it. The 
second point is, "Whv said this to whom 1" 
Well. tbe Defence Secretary told the erstwhile 
Raksh:J Mantri. So, here at least one thing 
is clear. Even if all the rest of us are 
villains. the Defence Secretary did not 
defend the Hindujas. He did not attempt 
to protect tbem and he had no bias in favour 
of tbe Hindujas .. (Inte,ruptiom) 

It is obvious. Otherwise, be would not 
have mentioned his name. Let us he fair 
about it. You cannot bave it botb ways. 
After all, it was not as though the erstwhile 
Raksba Mantri manufactured this. He bad 
recorded tbat be got tbis from the Defence 
Secretary. The Defence Secretary is an 
important officer of the Government. He 
bad conveyed tbis information to the former 

. Raksba Mantri. What greater proof than 
tbis is required to establish that tbe Govern-
ment is trying to get lit the trutb ? Wbere 
is the complaint against the Government. 
wbeD the Defence Secretary conveys tbis 
news '1 Let us be fair. It is an establisbed 
fact tbat the Defence Secretary informed 
tbe former Raksba MaDtri. Therefore. my 
Hon. friends in all fairness must concede 
tbat tbe Defence Secretary had absolutelY 
no biaa in favour of the Hindujas. Now. 
if you c6ncede that. you 80 a tODg way 
towardB conceding the bona fides of 'he 
Oovemmef\t. :t'herefore. J would like you 
to ~nsider thes~ \)Oints ia all ~eriousness. 
(I.'."'lIPllolU) 

My HOII. frlendt are very mucb euICiIed 
because the bouse tbat tbey built is beina 
demolisbed. If I were in tbeir place, J would 
also be exercised. I can underltaod it and 
I caD appreciate it. Bot tbe point is, evea 
jf it is demolisbed. there bas to be patieDc:e. 
Tbere is no other cboice. Therefore, Jet UI 
accept tbat sometimes ~ur bouF.eS do tet 
demolisbed. Wbat can one do? FBCh can 
demolfsb tbem. But no amount (Jf noise can 
construct tbem. Only JOIic can construct 
them; only facts can "construct them; 
only reasoning and arguments can construct 
tbem. 

SHRI SOMNATH CHATTERJEE: 
You are givin. a judgment over your owo 
performance. 

MR. SPEAKER: You bave done yoan 
and be is doing bis own. Wby should ,.. 
bother '1 

SHR} K. C. PANT: In fact. yesterday 
Mr. Chatterjee in a bout of faimea. whicb 
was one of the unaccustomed bouts. aiel 
that this Government was neaotiadDI fOl' 
tbe fifth and sixth submarines. It bad notbiaI 
to do witb tbe four submarin!S dlat tv .. 

purcbased. Tbat is wbat be said. 

Then, he developed his argumeut furdler. 
He tried to establisb a certain link. He II a 
a very able man. I am not queatioDiaa bis 
ability. 

saRI SOMNATH CHA~: 
Your certificate mates me suspect I 

saRI K. C. PANT: But be aid that 
this Government bas not purchased an, 
submarine. It negotiated. After the DCIOtia-
tion, it did not purcba",. It il not loina to 
purcbase tbose two sub-marines. So, ,be 
question of commission docs not arise here. 

sua I SOMNATH CBATTBRJBB: I 
have never said tbat. 

SHIH K. C. PANT: That is wbat 1 .. 
sayinl: -'10 an unexpected bout of fairDt.". 
Tbat is wby I said. There is DO ... 
iavolYCCL lbero II DO ~iaaioo ~ 



371 MAY 10,1988 Disc. unde, If.,,'e·t93 

So far 81 this Government is concerned, 
there is DO purchase and therefore tbe 
(I.-don does Dot arise. 

SHRI SOMNATH CHA TTERJEB: Sir, 
he is very un- Pant like Pant today ! 

SHRI K. C. PANT: AU right. So, what 
is the whole aTlument' about? This whole 
argument is about the four sub-marines 
wblch were contracted for in 198 1. 

Therefore, so far as this Government 
is concerned. you yourself concede tbat 
there is nothing. You concede out of tbat 
unexpect(d bout of fairness. nat bas affect-
ed your case tot any , because it is Dot 8gainst 
us. You may sa) anytbing you like about 
tbe previous Government. I ba\'e tried to 
(live you the facts witb regard to tbat also. 
I do not think later on wben YOU go into 
the facts, you WIll find mucb that is 
objectionable in that. But so far as we are 
concerned. there is nothing to say and J am 
very grateful to Shri Chatterjee for bavin, 
made this point with ,nch clarity. 

SURI SOMNATH eRA TTERJEB : Now 
that·1 find in· writing bis acknowledgement 
of my cootribution towards tbis debate, be 
sJlould DOt bave objected to my smiling 
earlier. 

SHRI K.C. PANT: No writing. You 
see bow dangerous it i. to be trutbful 
lOIIletimes. Either it .bould be a babit 
when you do not fall into tbit trap. 

SHill DINBSH GOSWAMI: That i, 
why, you have Dot been truthful .0 far. 
("""'",ptlolu ). 

SHRl ICC. PANT: One point was 
tDa4e in an seriousDeSl in tbe debate and 
tut is with retard to Code of Conduct tbat 
should apply to service officers ",bo retire. 
It was a IOriOUI point. I tbink it bas to be 
looUcI iaro. So far as Globtech contract 
is CODCerDId, Shri Bipio Pal DBS dealt witb 
that. Tllere il no occasion for me to deal 
with tbat. He mentiODed the amouots tbat 
bad been paid al retaioer aod 10 on. But 
tbe broader point it a point OD wbicb J 
W~ l~~ to P ~ fJ'Cj)m m~ Ho~. 

friends. In the heat of the moment, my 
submission i. tbat we sbould not take an)' 
position. 

In tbis particular case, for iostancc, I 
made enquiries. I found tbat Admiral 
Nanda. retired in 1973. His son, who was 
a Lt. Commander, wbo was mentioned 
here· Su~sb Nanda-sougbt premature 
retirement in May. 1971. Normally. tbis 
two :year rule etc. apply; it was lonl before 
that. But I hold no brief for an)body. If. 
today. in your wisdom, collectively, )'ou 
feel that there should be Code of Conduct-
some restric:tions- J am certainly prepared 
to consider tbat. Tbat is lootber aspect of 
the mauer. I do not think we sbould mix 
it up witb tbis debate. 

Then, Sir, there wa~ ane otber serious 
point wbicb Cf'rtainly calls for a reply and 
tbat was with Tegard to tbe sub-marine 
designs of HOW wbicb were allegt'd to bave 
been transferred to South Africa. We bad 
questioned HDW about tbis allegation in 
tbe FRG Parliament. HOW reponed that 
an in· complete set of Type J sno sub-
marine documents bad becn delivered to 
Soutb Africa, tbat the basic design of Type 
1500 waf tbe property of HOW and. tbere-
fore, tbeir design bas been . and would be 
offered to otber customers as well. HDW 
further reported tbilt builiding specifications 
of tbe Indian submarine bad not becn 
delivered to Soutb Africa, but only tbose of 
tbe basic deaign type 1500. It was also 
reported that no trials data relating to tbe 
Indian submarine bad been passed over to 
South Africa. 

So, some friends asked: 'Did you talee 
up tbe matter witb tbe Government also. 
or only with HDW? So, I checked, and 1 
find that we did tlke up this matter with tbe 
FRO Government and leek an autboritative 
confirmatioo of the positioo reported by 
HOW. Here a.so, the questioa of aoina to 
FRO Government arose because tbai 
Government is 75% owner of HDW. The 
FIlG Government confirmed tbat neitber 
c .... ified informatioo on the des ian or tbe 
Indian submarine Dor any triala data had 
been disclosed to South Africa. and tbat 
there b •• been no violation 0( the alleelHnt 
qn ~bDicaJ seereer for the protection of 
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classified materials between the two 
GovernmeDts. 

SHRI S. JAIPAL RBDDY: Basic data 
bave beeo admitwd by passed 00. 

SHRI K. C. PANT: Yes; basic data 
have beeo passed OD; aDd in fact there is aD 
inquiry, as I said, of tbe Parliament of PRG 
,oin, into tbat matter. We shall await tbat. 
We sball also see wbat it brings out. So, 
tbat is not tbe last word on tbis question, 
but on tbe basic data, all I have to tell you 
is tbat nine otber countries possess tbese 
lubmarincs. It is not as tbougb it was sold 
only to India, or tbat we bave proprietory 
riabt over this basic design. I tbink 30 
submarines of tbe same generic desian bave 
been .upplied by HOW to nine countries. 
So, tbis is a point tbat we bave to bear in 
mind; but, as I said, 1 would Ilke to await 
tbe final outcome of the committee of tbe 
Parliament of FRO, before saying anything 
finallJ' on this matter. 

I would lite to end by endorsing tbe 
appeal wbich was made yesterday by Shri 
Bipin Pal Das. It was made in great sincerity. 
( In""UpllolI.f). 

I can understand that certain subject! 
excite a lot of cJntrover.sy; and I know tbat 
debates can sometimes ,et bitter. Tbat 
is all part of the game. I also fully appre-
ciate tbat tbe Opposition bas a role to play; 
and that is, oppose us. Tbey have a role to 
play, to oppose us. Tbey want to displace 
us. I Cln u ldcrstand all those tbinls. 

PR.OF. MADHU DANDAVATB 
(kajapur): You have also played tbat 
role. 

SHR.I K. C. PANt: You bave been 
playins it for a 1001 time. (It1'~"lIlItioll.f). 
J also did, and I bave .at in this House, I 
have sat in tbe otber Housc. I have sat in 
the treasury bench".; I baYe sat ia tbe 
Opposition. Tberefore. Prof Daadavate 
will lrant mc the courtesy of listeninl to me, 
and of ,rantin, thlt I do rean, like him. 
I am a supporter of tbe basic institutions of 
tbil c:ouDtr),-1 have always beaa. aad atill 

I am ___ moDi which Parliameat comet 
uppermost. 

PROP MADBU DANDAVATE: Did 
you fiad me ditturbiDI you tbrouaboat 7 

SHR I K.C. PANT: No; tbat i. wby I can 
always speak to you aod appeal to your load 
senlc because, I thint that we bave reached 
a ltap DOW where tbit matter of allcptioo1. 
of smokescrea. of dUlt heiDI raised, COB-
troversies being raised day io and day oat 
witbout .ufficient evidence without.ufficieaI 
basi., must end, because utlimatcly we are 
all interested in tbe security of tbi. country. 
If wc discuss certaiD matters in relation to 
tbe wronl-do ng of certain people. I can 
understand. J bold brief for DObody; but 
if we are going to diaculs tbinlS like submar-
ines and gUDS and create an atmosphere and 
a climate in tbis cOUDtry as tbouah the 
Government IS unmindful of the impact of 
buying substandard ,000. (or tlac Army and 
the Navy ..• 

SHRI S. JAIPAL REDDY: Wbo .aid 
it? 

SHRI K C. PANT: Wellt if you are 
Dot saying that, I am glad. I am "., ",4. 
J say tbis because I feel that in this matter 
we are one. I have DOt said that you ... 
diffierent. I bave Dot said tbat you do DOt 
feel tbe same way. Havc I ? 

" 
Thcrefor~ in these matters wbere defeoc:e 

preparedness is concernad, wbere clef ... ' 
forces are concerned, my only appeal to 
members opposite is that we should rile 
8 bove party politiCS and just to pin a point 
bere or there we should Dot jeopardise the 
tarsest interest of the COUDtry; and it is in 
tbat spirit tbat I am appealiD& to them. 

MR. SPBAKBR.: The House stands 
adjourned for lunch to meet at 1420 
brs. 

13.2\ ...... 

T/u Lok Stlblra ad)nu_/or Lad 
Till ,_"ry ",,,,,,,., /HIlt PowtN. 

0/ IIw Clodc. 

---
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LIMcJI til ,...,y-lh'tltI mlruuu 

JHUI Fo",.'"" of 1M Clock 

(ML DSPUTY ·SPEAKER ill t". Choi,) 

IS-I"') 

K.UMAR} MAMATA BENBRJBB 
(Jadupur): There wa. a bomb blut in 
the Parliament Street. The terroriltS bavo 
apIocIed them. This is a very &erioua 
matter. (btMrr""titlru) 

Tho Homo Minister should makc a 
ItatemeDt. 

Mil. DBPUTY SPEAKER: Order, 
order. 

KUMARI MAMATA BANElUEE: We 
..... , a diKuuion on him. 

The terrorists have hurled tbe bombs. 
(bturrllptltHu) 

SHlU N.V.N. SOMU (Madras Nortb) : 
It _ there was a bomb blast in 
Parliament stRICt. The Home Minister should 
make a statement. (Interruptions) 

K.UMAIU MAMATA BANERJEE: We 
waDt a cIiIcuuioD on tbis. 

Mil. DEPUTY &PBAKER: I will find 
out tbe facll ftnt. 

SHRI N.V.N. SOMU: Let the Home 
Miailter come and make a statement in tho 
ao.e. (I.tnrllptltltu) 

KUMARJ MAMATA BENERJEE: It 
...... iout maUer. Two people were killed. 
W ..... a dilcuuion. (/.,erruptloru) 

ML DBPUTY SPEAKER: Listen to 
.. Order, Older. 

SHIU N.V.N. SOMU: Let tbe Home II""" come aDd ..u. ltatememcDt 
..... (1 .. ,., ... ) 

PROF. MADHU DANDAVATB 
(Raja pur) : Sha)) I make a submission to 
you, Sir? In the past whencver, such iD~i­

·dents took place in the Capital, ,uo-motu 
statement is made by the Minister in the 
House. Now a statement has to be made 
by the Home Minister as in tbe past. 
(IM"uption~) 

MR. DEPUTY SPEAKER: Please listen 
to me. 

MR. DEPUTY SPEAKER : I wilt ask 
out Parliamentary Affairs Minister to find 
out the facts. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT) 
I will find out the facts. (Int~,ruptionl): 

MR. DEPUTY SPEAKER : Please 
order. Sbe witt pass on tbe message and 
ascertaio tbe facts. (lnte"uptions) 

SHRIMATI SHEILA DIKSH1T: I will 
pass on tbe sentiments of the House to tbe 
Home Miniiter ... (/lJt~"updo",) 

PROF. MADHU DANDAVATE 
(Raja pur) : Apart from tho Prime Minister, 
I mean Parliamentary Affairs Minister·sorry 
for tbe pleasant lapse-what I was saying is, 
in the past when such things happened. 
unilateral sou motu statement used to be 
made by tbe Home Minister. The entire 
House Is dhturbed. Therefore, he ought 
to have come on his own and make a 
statement in the House. (Interrupt/ot,s) 

SHRI T. BASHEER (ChirayinkU): You 
can ask the Home Minister to furnish infor-
mation. (Inttl"uption,) 

MR. DEPUTY SPEAKER: I have 
alked her to find out the facts. nat II 
aU. 
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MR. DBPUTY SPEAKBR.: I have 

taken into account tlO sentiments of tbe 
wbole House and passed on tbis messap to 
tbe Parliamentary Affairs Minister. Sbe will 
ascertai(l the facts aod infc,rm tbe House. 

( lnte""ptloru) 

MR.. DBPUTY SPBAKER : We will 
find out. 

(Interrupt/o", ) 

SHR} C. MADHAV REDDI 
(Adilabad): Till we know from tbe Home 
Minister, let us adjourn for fifteen to twenty 
minutes. (Interruptions) 

MR. DEPUTY -SPEAKER: Adjourn-
ment-I cannot understand it. 

(Interruptions) 

SHRI BASUDEB ACHARJA (Bankura): 
You adjourn the House. (/nserruol/ons) 

MR. DEPUTY -SPEAKER: No. After 
fiodlnl out tbe facts 

(Interruptions) 

SHRI BASUDEB ACHARIA: We are 
very much concerned about it. 

(Inter,ut ion.s) 

SHRI N.V.N. SOMU (Ma~ras North): 
You adjourn tbe HOLlse for fiftoen minutes. 
(lnlerruptions) 

MR. D8PUTY ·SPEAKER: Please take 
Jour seat. I understand the feelings of the 
Members. By way of adjourning the House 
immediately. what are we soi'g to aChieve? 
I understand the agitation, sOlDe kind of fee-
linas of the M~mb,rs. By way of adjourning 
immediately. we cannot do anything now.' 
Thorefore. I request tbe Minister to pass on 
tho message and find out tbe raets. 

(/nte""ptlo1l.1 ) 

MR. DBPUTY SPBAKBR: } will ask 
tbe concerned MiDister to como with the 
facts. 

AN HON. MBMBBR: How much 
time? (/nterruptiolU) 

MR. DEPUTY SPEAKER: As. soon 
as possible, we will get the facts. 

SHRI MADHA V REDDI lAdilabad): 
At least you most have a time limit. 

(Interruptlo"s) 

14301m. 

EMPLOYEES PROVIDENT FUND 
AND MISCELLANEOUS PR OVISIONS 
(AMENDMENT) BJLL-Contd. 

[English) 

MR. DEPUTY SPEAKER: The HOUIO 
will now take up further coDsideration of 
the Employees Provident Fund aDd Miscella-
neous Provisions (AmeDdment' Bill. Shri 
Ajay Dis"as. 

[Tran.s/ation) 

*SHRI AJAY BJSWAS (Tripura West): 
Mr. Deputy Speaker Sir. a new amendment 
bas been brought forth to tbe Emp10yees 
Provident Fund and Miscellaneous Provisions 
(Amendment) Bill. This bas. been brouaht 
because tb, existinl Act failed to protect 
the interests of the workers and labour. In 
ti.e statement of tbe Hon. Miniskr we fiDd 
that the employers did Dot deposit Rs. 185 
crorers of Provident Funel amount. BftD 
5 years alO. the arrears were below Rs. 100 
crores. Now the employers blve deducted 
RI. ISS cro~es from tbe employees and that. 
toaetber with tbe employer·s conUibGtioo 
have not been deposited with the autboritiea· 
This is v~ daoaerous but I doubt whether 
the present Bill also wiD be able to dID. 
the situation. 

As in tho old Act. some loopholes bave 
remained In this BlU also. In the pareat 
Act .. thoro waa a ponal provitioa of iIDpritoQ't 
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ment for one year and/or fine. Will the 
Labour Minister be able .. to say how many 
employers bave been imprisoned under tbe 
olel Act? Now tbat penalty is being enballce 
fl'OlD one ~ar's imprisonment to 3 years 
imprisonment in this Bill. 

The amount of fine is also being raised. 
We find that althougb tbe owners or 
employers did not deposit the Plovident 
Fund Amount runniog intol Rs. 18 S crores. 
DOt a single of th!tD has been sent to jail. 
Then how can we expect tbat only by 
making the peoaJ provisions more stringent 
in this new amending bill, tbe interest of the 
workers can be protected and tbe employers 
can be kept under control? Sir, I think 
that the Government has not studied tbe 
problems of the workers and of tbe provident 
fund, in depth. Had they done tbat, tben 
tbe provisions of this BiD could have made 
more W i)rkable and practical wbereby tbe 
interests of the workers could be effectively 
protected. We know where tbe problem hes. 
The problem is that the employers are 
cloducting the contributions of tbe workers 
from their pay but are not depositiDg than 
aWagwitb their own contributions. What 
are tbey doing with this accumulated money 7 
They 'are investing this Rs. 185 crores in 
businea for their own benefit. Tbey are 
invesuna this amount in their own business. 
With this money cf tbe workers tbey are 
creatioa their Dew assets and increasing lbrir 
own profit. Many times we have seen tbat 
the Government baving failed to recover 
tbit Provident Fund money bave gone to the 
courts. What Bre the orders of the Court ., 
The Courts are passing orders for stag,cred 
payment to be made by tbe employers. Now 
stallCred payments mean that the employers 
II:aall deposit this money in instalments. Now 
dais stagerred payment is giving rise to 
certain dim ;utties. I do nOl koow whether 
the Laabour Minister hal considered this 
ana1e or nQt. Suppose one worker bas died 
or ODC worker has died or one wor~er bas 
retired. So loog as tbe ltagered payment 
Is not complete, tbe accouut is alao Dot 
complete. So Iona as the provident fund 
account is not complete, tbe heirs of a 
decceated worker or a retired worker i. not 
able to F the payment. 

·Translation of the speech oriainaD)' 
dclifCrCd in BenaaU. 

Wbere is tbe provision in this BiU tbat 
in the case of a worker who bas died or one 
who has retired, the employer shall bave to 
deposit the arrears in one llUDp·sum and in 
one instalment? No such provision is tbere 
in this Bill. Tbe Government must be 
tbinking that throuab tbis amendment all 
tbe existing loopboles will be removed. But 
I bave my doubts. I tbink that the old order 
will continue. One year ago tbe arrears were 

.. to tbe tunc of Rs. 185 crores when after , 
)cars anotber amendment wil) be brought 
forth. it wiJI perhaps be found tbat the 
amount of arrears of deposit is running into 
Rs. 300 crOfes and not a single employer 
has been punisbed. Tbere is no provilion in 
tbis Bill about staggered payments OD court 
orders due to which dead and retired 
workers are not getting their payments for 
years. Then, tbis B ill provides that the 
defaulting employers will pay a simple 
interest. I want to ask tbe Hon. Minister 
bow mucb interest will tbe employers earn 
if tbey keep Rs. 18 S crores in fixed deposit 
in Banks? How much interest arc tbey 
letting ? They arc getting at least lOp. c. or 
17 p.C, interest. But after defaulting and 
~ommitting a cognizable offence when tbey 

I8re depositing tbat amount, tbey are paying 
only Simple interest. Why tbey should not 
pay at least compound interest? I want to 
know this from the La bour Minister. How 
mucb are tbe employers carning from tbe 
workers' money in this manner! Tberefore 
I say that by making tbis provision fo; 
payment of simple interest, the interests of 
the owners are being protected. No account 
is beiol maintained. In al1 those establish-
ments wbere contributory Provident Fund 
exists, the workers simply do not know bow 
mucb money is it their credit in the Fund. 
Y carly account Slip3 are not issued. How 
the workers will know that tbeil employers 
are not jDdu]sing in fraud. bow wm tbey 
know wbether tbeir mODey is beinl properly 
deposited or not? The Hon. Labour 
Minister has not provided in this Bill for tbe 
issue of montbly Of yearly account slip to 
tbe worken. Another problem of tbe 
workers is about letting loans. After one 
applies for Joao, he does oot know wben be 
will be able to get tbe loan amount~ I can 
say about the situation In Tripura. If one 
applies for loan in Tripura, tbe paper. will 
be lCD' to Sbillona ur Ouwabati. Now one 
labourer canDOt 10 to Guwabad to purl. 
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bis loan application. A small time worker 
in lome establishment bas to wait for a long 
time because tbe fiDal decision on bis appli-
cation will come from tbe Regional Head-
Quatter at (iuwabati. Can tbi. poor worker 
cbase bis papers at Guwabati? Tberefore 
this problem about loaDS and even for tiDal 
settlement remains as before. About belated 
payment, I have to say tbat from tbe present 
provision of simple interest. it sbould be 
made compound interest. 

About penal provisions it is said that 
penalty is being made more stringent. 1 erm 
of imprisonment is being raised from existing 
year to 3 years now and amount of fine IS 

also being raised to Rs. S('OO. The Govern-
ment is trying to sbow tbe worker that tbey 
are on their side. through this amendment 
Recovery of provident fund amount from the 
w(.lrkers and the not depositing it with the 
concerned authorities- what type of offence 
ilt it couo;idered by the Government? Do 
they view it only as a simple offence? In 
my view this should be treated as a criminal 
offence. From the way this amendment bas 
been made, it appears that the Government 
does not treat this as a criminal offence. If 
reaJly strlngent mea!lures are taken, If some-
employers are imprisoned then all of them 
~ill become alert and they wilJ sit up. They 
wiJI be disuaded and discouraged from doing 
sucb unj\)st and illegal work in future. The 
present Bill will not provide the real stringent 
measures. I want to know whether some, toe 
otber Bill will be brought forth in the near 
future tbat wiIJ provide real stringent 
measures whether default in the case of 
deposit of I)rovident fund amount by tbe 
employers will be treated as a crimina) offence 
or not? If the employers can be sent to jail 
under the code of criminal offence, then 
perbaps some benefit will be there The 
injustice to tfle worlers aDd the flaws ;n rbe 
present working can be removed the reb} . 
The Supreme Court has ~jven a clear verdkt 
in this matter The Supreme Court has 
passed stricturc;s that these offences should 
not be viewed as simple offences. They 
should be treated as cirminal offences. Now 
this outlook (lr opinion c( the Supreme Court 
does not fiDd a place in this amendment. 

I will live aD example bow tbe rrovident 
fund authority is fWlctioninl: there was the 
neo<l of OPODial 000 Sub-divisional Office iD 

Nortb Beoaal. It wal decided to open that 
office at Jalpaiguri. The decision has beea. 
taken, office premises bas beeD rented. Since 
December, 87 a montbly rent of as. 1000/-
is being paid. Quotations have been invited 
for supplying furniture here. Quotations have 
been invited for painting signboards. But 
that offire bas not been opened till toda,. 
aJthough a montbly rent of Rs ;000/- is 
being paid for that office. If a provident 
fund autbority works in tbis manner. bow 
wi1l tbey look after and protect tbe interests 
of the workers ? 

In this BIll it has been s;aid tbat the 
contribution WIll be raised from 81 per cent 
to 10 per cent and from 6! per ceDt to 
8 p.c But it has also been provided tbat the 
Central Government shall by notification 
ascertain v. hetber it is applicable or not aDd 
thereafter it will be made ~ 0 per cent. How 
i it pos~ible? Whey is the Law not pro-
vidmg straightaway tbat it sball be made 
! (\ P c. Why is it being left in the hands of 
the Central Governmert to decide tbroulh 
notification whether to rua ke it lOp c. or 
not. But the Standing Labour CommIttee 
took a clear decision in its meetings on 22nd 
and 23rd September. 87 to rahe the contri-
bution to lOp c.. To bypass the unanimous 
decision of the Standing Labour Committee 
why is it being left in the bands of the 
Central Government? Again in Clause S AA 
it has been provided tbat an Executive 
Committee shall be constituted. What is tho 
function of tbis Executive Committee? It is 
to assist the Bond. We are watcbin. tbe 
working of this Board year after year. Tho 
Board is indulging in various useless aDd 
wort bless works. I gave the example of tho 
openiflg of a office at Jalpaiguri. Now aD 
exec.utive committee is being constituted 
above its bead to assist the Board. The 
Question is whether this Executive Committee 
has any utility or not. The Board itself 
sbould be made powerful, it should be mado 
."ore democratic in fUDctionin(!. It sbould be 
made more effective. The Executive Com-
mittee will not serve any purpose. It .. iU 
orly be a T "fDA Committee. What 
assistance will tbey give to the Board' 

As I said in tbe beginnintr. tbe prcmdeat 
fund problem of tbe emyloyees and wort en 
is not bein. studied in depth when some 
problem or crisis erupts, ao ,<l-boc amcDd .. 
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meat is broulht forth cunority. Whether 
that amendment wiD solve all the problem of 
the workers or not it not considered deep)y. 
Merely an Executive Committee is heiDI set 
up. 

Then again Sir. a Tribunal is being set 
up, I am not against tribunals but we bave 
a bitter experience about tribunals. ]n the 
Labour tribunals Labour Disputes are pend-
ing. Can tbe Hon. Labour Minister sPy bow 
many thousand tabour disputes are pending 
witn the labour tribunals? It will run into 
lC~ral laths. The Labour tribunal is not 
disposillg eff sever21 lakbs of Labour disputes 
but are sitting o,er tbem year after year. 
Suppose a provident fund authority takes a 
decision. the employer dOfS not accept that. 
The matter aoes to tbe tribunal. Now after 
the decision of fhe provident fund authority. 
the worker could set redres-al of his grie-
vance. But now the emplo)er goes to the 
tribunal and tbe case will IinSet there for ~ 
years or more. Therefore. tbe worker v-iIl 
have to wait for tbat long. Actually the 
employer is being benefited tbis way by 
opening tbe road for bim to linser the cases 
in the Tribunal. We are not against tribunals 
but our doubt is whether the tribunal will 
be able to soJ"e the problem of tbe workers 
speedily and effectively. 

In the end Sir, I will mention about the 
tea prdcns. In tbe tea gardens of West 
Benp}, Assam. Tripura etc. tbe manage-
ment bas not deposited tbe provident fund 
amount of the workers. Lakbs of rupees in 
the tea gardens of Tripura have not been 
deposited with the authorities. Tbe Govern-
ment bal instituted court ca~es. which are 
1iDaeri .. year after year. The Government is 
adoptJna half hearted measures in the 
matter. This is not goiog to benefit the 
worken. This will not do. This legislation 
should be furtber amended to bring tbe 
employers to book and to keep tbem under 
control. Otherwke tbe employers will 10 on 
cbeatiDl the workers. lAnd tbe problem will 
DOt be solved. 

j SBIU DAMODAR. PANDEY {Hazari-
baP>: Mr. Deputy Speaker. Sir, it is a 
welcome step 1aken by tbe Government and 
hal beoo supported by aU including the 
opposition. It bas only been lugeSted tbat 
wbatcvcr i. beiQl done is not coouab and a 

lot needs to be done in future. The provision 
proposed in the present amendment only 
enables the Government to raise the pro-
vident fund subscriptions by two per cent on 
the basis of suggestion made by the National 
Labour Commission in J 969. It should 
have been done much earlier. Neitber the 
workers nor the employers ever obstructed to 
put the Act into force or to bring forward an 
amendment on it. TbouSb there has been 
some delay nevertheless, I welcome the steps 
taken by tbe Government in this direction. 

One more tbinl requjres attention. There 
are several other scbemu also besides the 
Empl('yees Provident Fund Scheme. For 
example, sorre industries have br.en exempted 
frr m it and tbey run tbeir own provident 
fund scheme. The coal mines bave their 
separate provident furl'. The private sector 
and the public sector have been siven certain 
exemptions But tbe present arraDgemeDt 
does n01 indicate anything whetber both 
the sectors should be tTeated eqoally. There 
bas been lot of loss on this account and 
tberefore, I want to draw tbe attention of tbe 
Government to it. For example. tbe Govern-
ment raised the rate of interest t-ut bas it 
come to its notice tbat tbe compani:s wbich 
have been exempted are running tbeir own 
provide-nt fund schemes but they do not 
even live 1 I per cent interest. It bas not 
come into force either in tbe public sector or 
in tbe private sector. I, therefore, sUllest 
tbat tbe scheme to be given effect witb 
regard to provident fund sbould be binding 
on the&e people on an uniform basis. The 
Government should take appropriate decision 
and issue suitable direction in case it finds 
that any departure from tbe above scheme 
bas been made anywhere. 

I would like to submit one tbinl morc. 
The proposal to increase two per cent is a 
part of social security. TbouSh we want to 
provide bocial security to tbe lanaurers we 
are followlog the age old practice, in tbis 
regard. There bas to be .. chaD&e in the 
attitude and outlook but no thouabt has 
been liven to it so far. This 2 per cent 
increase' in the rate of iotl"reat in the Pro-
vident fund scheme bas been made on thl 
recommendations of tbe Industrial Labouc 
Commissioner and after consul'ina tbe 
industries 50 that a peosion acbome could be 
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formulated for tho work~rs. About 8 lakh 
labourers work in the coal mines. They have 
formulated a scheme. Not only the labourers. 
but also the officers and employers have 
prepare4 it jointly. The Government did 
never refuse the above scheme. But tbe 
whole scheme is the doldrums due to pending 
of tbe BiU here. 

Those who are about to retire from 
service are hopeful of getting a handsome 
amount from the provident fund in lump 
sum. But the innocent Ind uneducated 
htboures f. ~e numerous difficulties when they 
have to withdr~w the amount. Pee pIe also 
decive them. In order to safeguard their 
interests it was provided that tbe provident 
fund money will be kept inlact and tbe 
deposits to be made will be deposited is the 
pension scheme so that they may get some 
or the other sl'pport till they survive. It 
was apprehended that homebody may cheat 
them of the lun-psum ameunt and waste it. 
That is why the Jbove arrangement was 
made. I do not sa) that this scheme may 
be withheld here. but tbe lahourers feel that 
the Government wants to utilise the amount 
on pensions, h"cau5e it is in the enabling 
clause. There are no indications tbat it will 
come into force forthwith. I WOUld. there-
fore like so submit to the Hon. M.inister to 
allow the indu'ilrie<; concerned to invest this 
money in production. Presently. tbe money 
deposited 10 the provident fund is a vital 
source for the country's economy. Rs. 
17,000 crores from tbe Workers Provident 
Fund has been invested for promoting 
country's economy and industry. The 
increase proposed Will be a very important 
step in the direction of leading the country 
a bead and strengthening the country's 
economy. But the pension scheme may 
prove better than it. It will add a speciffic 
amount io a particular month. If we can 
maintain non-infiationery social security on 
this basis a lot of welfttre of the labourer .. 
could be done. 1. therefore, request the 
Hon. Mini'Her to reconsider it. It is the 
the opportune time and even after the Bill 
is passed he is fully empowered to show the 
nght patb to the people. 

I do oot want to repeat the points which 
~ave be:" made by several HOD. Members. 
Large number of people arc oot reluiarly 
;outribut;o, '0 tbe Provident Fuod. It was 

mentioned tbat RI. 185 crores are Itm to be 
recovered. But wbat exactly happen. 1 
There are no two opinions tbat many indus-
trialists have made it into a business. TIley 
want to become owners of big factories ever-
nigbt. They do not want to put bard, labour. 
They bave a tendency to raise Joan rrom 
the Government on one plea or the other .. 
say for example, by remstatinl lOme 
employees. They swindle the money of 
those labourers which tbey are supp~d to 
deduct from their wages and deposit in the 
provident fund. Misappropriation in 
Provident fund is the foremost factor Jeadiol 
to tbe sickness of an industry. Besidn. 
they do not pay any tax to the Government 
and keep the money deducted from tbe 
la bourers with them. Wheo the eotire 
industry becomes sick and swindle lbe 
entire capital they tell tbe Government tbat 
tbey want to c10se tbe industry. I would like 
to ask the Government as to why it cannot 
make out their intentions in the first instance. 
Tbe Government should make out tbat tbe 
intentions of the industry concerned are not 
good from the month it stops contributinl to 
tbe provident fund. It means that tbey want 
to indulge in dishonesty. The conc:cmcd 
industrialist wants not only te decem tile 
people but also tbc Government and the 
society as well. On tbe plea of sickness be 
is able to cheat everybody. Now, it bas 
been provided in the Bill to award three 
year's imprisonment or a fine of Rs. SOOO 
in case of default. This has been done 
with a view to recover Rs. IS! crOnl. We 
feel tbat tbis would be cheaper lor tbe 
people. The pers-;'o, who will be awarded 
three month's imprisonment or a fine of 
Rs. SOOO mu§t have earned over Ra. S 
crores. He will prefer to spend the jail 
term for a few days and enjoy there after. 
There is no dearth of such peoplc in our 
country. We will have to evolve some 
concrete measures to ~cover the money. 
Only realisation of this amount of Providcot 
Fund contribution would not 'be sufficiat. 
Few years back only Rs. 3 crores were to be 
recovered while now it has mounted to Its. 
185 crores. The people have started believ-
ing that notbinl happens if the, embezzle 
funds. Some Hon, Members pointed out 
that earlier tbere was a proviaion for OM 
year imprisonment in case of default but 
bow many people were pl'OKCUted? Wbeo 
no one was punished undcr tho ODe ,., 
im~riSODmcnt provision one fails '0 \lD4eJ .. 
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etaad bow you could parantoc three year 
jmpriaoDlIleDt in case of default. Wbat 
moukt the Government do now? It should 
.ue steps to root out tbis irrcaularity. 

Appropriate action sbould be taken 
immediately after the vcry first or second 
month when tbe contribution to provident 
fund is not deposited by the employers so 
tbat in future it may not accumulate from 
RI. 185 crores to Rs. 285 crOre5. I firmly 
believe tbat tbis irregularity could be checked 
if immediate actioo is taken at tbe iOltial 
state. Otberwise tbese industrialists have 
decided to swindle the money of poor 
labourers for tbe fulfillment of tbeir ambi-
tions and acquiring luxuries. Immediate 
action is tbe only way to check it. There-
fore.. provision sbould be made so that 
Provident Fund Contributions do not get 
accumulated with sbe employers. 

I agree with my colleague's contention 
tbat the Employees Provident Fuod Scheme 
baa given con~jderable relief to tbe workers. 
But as severa) Members bave pointed out the 
workers are unaware of the exact amount 
in their Provident Food account because 
the)' are not issued any accouot slips You 
lhould issue passbook to all tbe workers. 
It is oot a difficult task. The Coal Mines 
Welfare organisation has issued passbooks 
to a1l its workers sbowing tbeir amount in 
Coal Mioes Provident Fund Scheme. That 
is wby most of the workers cannot complain 
about their accounts. Tbe company pos-
sesaes their passbooks aid workers could 
check tbftn whenever tbey like. When a 
company can maoage to issue paa books to 
to its 8 lath workers wby this system canoot 
be followed tbroughout tbe country. 

I also want to SugClt about the refund 
of Provid~nt Fund amount. Workers bave 
to face inumerable difficoltiea in getting 
refuod. They lead a miserable life and even 
die bIIt ., do not let tbeir refund. I t bas 
beea _ted that there is huge .mount of 
unclaimed Provident Fund. MaDY Members 
have I8IICIted tbat tbi. mODe)' should be 
utili%ed for boutin, ICbeme or lOme other 
welfare ICheme. I.m speakiD, of om, one 
tcbemc that total insurance, 10 tbat worker 
could _ bis full amount of Provident Fund 
on tile YCI'J day be red... The inturance 
~,.." wiD paraatee tbis amoaPt. Thil 

unclaimed amount of Provident Fund sbouid 
be used for timely payment to the retired 
workers. On tbe day a worker retires be 
sbould be handed over the entire amount 
of bis Provident Fund. Tbis is my 
'DIgestion. 

These were a few issues wbich I bad to 
raise. I bope you \'till pay attention on 
th~se issues. 

SHRI RAM NARAIN SINGH 
(Bhiwani): Mr. Deputy Speaker Sir. I do, 
not oppose the Provident Fuod Amendment 
Bill. Although tbe 8i11 moved by the Hon. 
Minister of Labour in tbe interest of workers 
is a good Bill but it bas many loopho/el and 
deficiencies. I will offer you a few suges-
tions to plug tbem. You may consider tbem 
if so desire. 

It bas been stated by many Hon. 
Members that the employers have not 
depo~ited the Provident Fund Contribution 
to tbe tune of Rs. 18S crores. First of 
all Government should take action against 
tbe concerned officers of tbis department 
for tbe tbeir negligence T" ose officers are 
corrupt because employus cannot swindle 
tbe money with out their connivance. 
Action should. therefore, be taken against 
the guilty officers. 

15.00 brI. 

Altbough you propose to make the 
Act more stringent by making provisions 
for 3 year term of imprisonment yet in 
practice it would be difficult to recover 
money from tbe employers wben matter 
is dragged into litigation. When a depart-
ment is involved in litigation it becomes 
very difficult to recover the money. 10 my 
opinion tbis money sbould be recovered by 
treating it as arrear. of land revenue because 
then tbere is no scope for litiption. 
Collectors .nd Assistant Collector. are 
empowered to imprison defaulten and 
attach tbeir property. In my opinion 
Provident Foud Contribution can only be 
realised 'rom tbe industrialist only if it i. 
treated al arrean of land revenue. If tbe 
matter i. draged into tbe court there 
wiD be lot of worken who would race 
iDaumerable d~t. ~ ., .. _ 4-
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before aettina their Provident Fund. There-
fore immediate solution of tbe problem is 
to ;ocovcr Provident Fund contributions 
from employcrs in tbe tame way as arrears 
of lan~ revenue. 

Every Government servant gets an 
annual G.P.F. statement sbowlDg tbe amount 
of hIS Provident Fund as on 31st Marcb 
and be is provided opportunity to point 
out errors io it if any. Likewise a worker 
sbould also be given an annual statement 
of bis contribution to the Employees 
Provident Fund by Labour Commissioner 
and sbould also be provided an opportunity 
to point out errors if any. Tbat statement 
will also confirm wbether tbe employer 
bas deposited tbe Provident Fund contribu-
tion of employees? Wby cannot the workers 
be supplied witb annual statement of 
Provident Fund contributions wben c' ores 
of Government servants are being supplied. 
Attention needs to be paid in tbls direction. 

Besides. tbero is lot of bungling ID 

tbis department. After retirement tbe workers 
do not get the refund of tbeir PrOVident 
Fund amount for years togetber. The 
procedure of Pcovident Fund refund is so 
complicated tbat the worker is fed up of 
sending applications and ID tbe event of 
deatb of the worker on in tbe evo!nt of 
bis givlDg up tbe job it becomes all tbe 
more difficult to get the repayment. If any 
worker wants to get loan for toe marriage 
of bls dauabter or for any otber work 
tbe attitude of tbe department ill pathetic 
instead of being sympatbetic. Tbe Govern-
ment sbould pay attention to tbese sbort-
comin,s. Besides, sunphfYID8 the procedure 
for refund money should be recovered from 
the employers by treating It as arrears of 
land revenue. Workers wlluld not be 
benefited if tbe, are drlned into hti,allon. 
Similar'y, workers sbould also b,e Issued 
an annual atatement of their Bmployees 
Provident Fuod Contributions lilie tbe 
O.P.F. statemcnt is~ucd to Oovernment 
ServaoU. Workers would be bencfited onJy 
throuab these melsures. 

l&w".h) 
SHR.I ASUrOSH LAW (Dum Dum): 

Sir 1 atand to support aod to conaratulato . . . 
tho GovernmeDt, particularly. the MIDlSter 
of State for Labour for btlDliIll forward 

this BmpIC)JeCl' ProvideDt PUDds IIDCI 
Miscellaneous Proyi.iOoI (AmeodmcDt Bin). 
1988. Wbat I focI aDd wbat J IDcI ,..... 
tbis proposed amendment Bill is that 
Government has deeided to put more teeth 
into tbe Proyident Fund Act to caabJe 
timely traDlter of funds. It is a I1IIIJ)ar 
feature and from our experience we fiDd 
tbat a large nambor of employeR aDd a 
large number of companies in the Privata 
Sector, wbether they are exempted UDder 
tbe exempted C8telory or uncxcmptcd an 
not depositing money. Sometimes, they are 
not depositing the Employers' contribution 
and tbere are cases where the employcn 
are also not deposi.ing employee's contribu-
tion afler deductina money from tho 
empl'>lees' salaries .. I find that the object 
of tbis Amendment Bill is very noble, 
but we do not know bow far this Icaislation 
will be implemcnted. We b aYe come acrosa 
a number of Acts. a number of amcndmcnd'. 
Bill, which bavc been passed in this HoUle. 
but in tbe practical field we find that the 
Implementation of tbe Acts is DOt ver, 
rapid or not prompt. The Hon. Minister 
is here. I can point out certaiD sbort-
comings of Bill. I do not koow whether 
it bas been considered before prcsentina 
tbis Amendment BIll or not. Tltere is ODe 
pfactical difficulty to achieve the maiD 
object of tbe Bill. Tbere is an Act c:alIed tbo 
Companies Act. I am talkina from ID1 
practical experience. Tbe Companies Act. 
1956 bas sections 411 to 420 wbicb aivo 
certain rigbt to tbc manalomont or tile 
officers of the company to act relief under 
section 633 of the Companies Act if aD1 
default is committeJ. Suppose today GIll 
officer commits default in depositiDl tile 
money in Provident Fund. lie lias rialbt to 
10 before tbe Court under tbe Companies 
Act. and make an application under HCtiob 
633 of the Companies Act read witla 
sections 41 7 to 420 a,tina relief from tbo 
court to relieve bim from aU the conse-
quences for not deposidna Ibe money aDd 
io tbat ewnt will Ifant him relief. This 
is happening every da,. Ultimately .tile 
defaulty management may take tbe instaJmca& 
order from the court. U ~y commit 
default again in makina payment of io$tal. 
ments, tbe matter caD be moved before till 
Constitution Bench under article 226 of ,be 
Constitution. I d6 not know_t ..... ' 
I do not have ~ euct statbtic:t-of tbe 
pcadJDt bot_ .. Ii\h CcNru. Of .... 
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• Ie.., number of cases are pending before 
tho Calcutta Hiah Court. I am sure. the 
Miaister is well aware of tbat fact. 

I admit the Bill is a we)) drafted one, 
but the moment Government will try to 
implement tbe sections which are being 
amended, the Companies Act and the other 
Acts will come in the way and again delay 
wiD be caused in recovering the money 
from the management or from the establish· 
mente Therefore, in order to implement 
this Amendment Bill. Government should 
loot into the matter; it should ensure 
cftOctive enforcement of tbis Bill. Secondly, 
the main purpose of this Amendment, as 
I understand. is to reduce the arrears. 
The whole purpose sbould be to ensure 
reduction of arrears of Provident Fund. 
Thirdly. by implementing this Amendment 
Bill. an attempt should be made to bring 
e8icieocy into tbe organisation. When 1 
say 'ofl&1lisation', I IDl!:8n the Government 
officeR who are controlling Provicleilt Fuod 
atrairs. It is also ncccssa ry to revitalise 
the Provident Fund machinery with the 
definite object to realise the ?rrears and to 
cletact the defaulters and taking timely 
action against the defalJ1ters so that by 
committing default, a defaulter cannot take 
advantage of the long drawn legal 
procedures. TimeJy action should be taken 
immediately. 

1 may also point out tbat proposed 
aaacodmeall contemplate that various oraani-
.. tiool will come up. Information should 
be livea very promptly to the workers 
nprdiDa tbe cbaoaes wbicb are takina place 
ill tile lcaitIation. Sometimes tbe workers 
are DOt aware of tbeir risht. They do not 
kaow what to do. If any notification is 
iIIued, if any chanp takes place in tbe 
IcttIislatioo. lbey are not promptly informed. 
80. tbey sbould be informed about their 
rilblS and.ucb winp or departments should 
be maintaioed by the Government 10 that 
workOlJ could be informed. 

Ia lbil Act, it bas been proposed in 
aa..5AA: 

"The Contral GOV«DIDIOt may, by 
DOti8catioa in the Ofticial Gazeue. 
~. rib ear. from ~ 4a&c , 

as may be specified tberein, an 
Executive Committee to assist the 
CeDtral Board in the performance of 
its functions. U 

It is a very nohle idea. But I do not know 
wby this Act is totally siJent about tbe 
cuties and functions of the Executive 
Committee. Therefore, it should be lpelt 
out. I find, the Amendment Bill is totally 
silent about tbis aspect of tbe maller. 

15.11 bu. 

(SHRI SOMNATH RAIH in the Chair] 

I find from the proposed Clause 9 which 
intends to amend the Section 6 of tbe 
Principal Act that contribution will be 
enbanced from 6~ per cent to 8 ~ per cent. 
Tbat is the higheH level. But the minimum 
rate of contribution should be fixed. A 
provision shou Id be made in this Act 
enhancing the minimum contribution of the 
workers towards the provident fuud and that 
rate should be enhanced. Here, it has 
been contemplated that at tbe discretion of 
the management, the score bas been given, 
should be enhanced to ten per cent. A 
line ~hould be drawn that beyond this 
percentage, no w(Jrker ~hct;ld be allowed to 
contribute. 

The most important clause for the rapid 
and speedy disposal of the arrear cases is the 
Clause to. Clause 10 provides as follows: 

"Tbe Central Provident Fund Commis· 
lioner. any Additional Central Provi-
dent Fund Commbsioner. an), Deputy 
Provident Fund Commissioner. any 
Regional 'Provident Fund Commis-
lioner, or any Assistant P!ovidcnt 
Fund Commissioner may, by 
order; 

<a> in a case where a dispute arises 
reaardins the applicability of this 
Act to an establishment, decide 
such dispute; and 

(b) determine the amount due (tOIll 
any employer under auy provision 
of this Act, tbe Scheme or tile 
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Family Pension Scbeme or tbe 
Insurance Scbeme." 

The idea is very good. 1 bedrtily support 
this idea. But time sbould be limited. From 
our experience, we find tbat tbese tribunals 
and quasi-judicial autborities take unneces-
sary long time to dispose of the matter. 
Some specific time shouid be given in 
the Act itself within which period wbatever 
disputes are referred to whichever forum: it 
should be disposed of and the Government 
should be very vigilant about it. Otherwise, 
tbe entire purpose of this Act will be totally 
defeated. Justice delayed is justice denied. 

Clause 7C provides a section which 
says; 

• he may. within a period of five years 
from the date of communication of 
tbe order passed under section 7A 
or section 7B, re-open tbe case ••. " 

So, for re-opening the case five years time 
bas been given under this Amendment Bill. 
Why is it five years? It sbould be ten 
years Why such a sbort time is gIven? 
Suppose an employer bas supressed certain 
documents and tbe autbonty fails to detect 
tbese documenb. within five years and after 
ten years it comes to ligbt, tben an oppor-
tunity should be given to re-open the case. 
A period of ten years should be kept if 
not more. This is my suggestion to tbe 
Hon. Minister. Five )ears is too sbort a 
time. Even in tbe Income Tax Act a long 
time is given for re-opening tbe case. So 
why is it only five }cars here? 

Tben 1 find about Tnbunals under 
Clause 7D. It ba'i been contemplated tbat 
tribunal will be set up. I am 1 umbly 
submitting tbat by simply constituting 
tribunal disputes cannot be dhpo~d of 
expeditiously Some machincy can be set 
up. AgellO I .un repeatiug tbat unless the 
tjme Hmit is prOVided for wllhm \\hicb 
period wbatever disputes are referred to tbe 
tribunal bas to be disposed of, tbe tribunal 
mlY take to dispose of the case more tban 
five years, by wbicb time the purpose of thi! 
Act will be totally frustrated. 

Regarding deposits &lain the question of 
time limit comes. I would refer to Clause 
7L (2) which says: 

"A Tribunal may, at any time within 
five years from tbe date of itl order. 
witb a view to rectifyiDJ aDY mistake 
apparent from the record. amend any 
order passed by it ... " 

would again say tbat five yean time is 
very Short; it should be ten years witbin 
which period tbe Yribunal can rectify iu 
mistakes. 

Regarding deposits in case of appeal it 
bas b'!en suggested under Clause 70 tbat : 

"No appeal by the employer shall be 
entertained by a Tribunal unless be 
has deposited witb it seventy-five per 
cent of the amount due from him .... • 

Wby is it 7S per cent? Tbe total amount 
sbould be deposited like in any other court_ 
After all, the money will be deposited witb 
tbe Tribunal: it is not the payment. If tbe 
manaecment succeeds in the appeal it will 
get the refund; but defaulting manaaement 
has to deposit the total amount. Instead 
of 7 S per cent, it sbould be made total 
amount -wbatever tbe claim bas becD deter-
mined that has to be deposited and thou 
only the right to ,0 before tbe Tribuna) wiD 
be entertained. 

Today the arrears of Provident FuDd 
position tbroughout India. particularly in 
West Bengal is very bad. In most of the jute 
industries. the management are not deposit-
ing their contribution to tbe Provident Fund. 
Some strict measures bave to be taken to 
force these managements to deposit their 
share of tbe Provident Fund. 

In tbis Amendment Bill I find another 
contradiction. A provision has been made 
for treating tbe entire amount of arrears of 
PF dues as first cbarge on tbe assets of an 
establishment in tbe event of its liquidation. 
Correspondmg amendment in Section S 30 of 
tbe Companies Act sbould be made otherwise 
it will become infructuous. It will clash with 
Section j 30 0 i tbe Companies Act. With-
out makinl corresponding cbanaea in Section 
S 30 of tbe Companies Act it will beccMDe 
infructuoul. 

Witb tbese words. I support this BiU 
wholeheartedly and conaratulate the Hon. 
Minister althouah this pioco of leciNaliQll 
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bas been brouaht too late yet this amendment 
baa been brouaht for the benefit of the 
work en of our country. 

SHRI BHADRESWAR TANfI (Kalia-
bor): Sir, the Bmployees' Provident funds 
and Miscellaneous Provisions (Amendment) 
Bill, 1988 has been taken up for the inter-
ests of the working class. I would have beeD 
happy to support this Bill but 1 am cons-
trained to oppose this because of tbe fact 
that tbis is nothing but an old record in bigh 
sound. After Independence of tbe country 
you bave brought so many laws in this 
House. India is a member of tbo: ILO. Out 
of "0 JLO conventions India bas adopted 
only 30 and tbat too on paper. You have 
DOt adopted them in letter and spirit. So 
far as our experience is concerneJ tbe labour 
laws are nothing but a scrap of paper. 

Tbere canoot be any social security 
without social justi~ and Without social 
justice there cannot be any social security. 
Under Article t 9 of the Constitution of 
India tbere is provision for protection of 
certain nabta. Under Article 42 there is 
provision for just and humane conditions of 
work. under Article 43 there is provision for 
liYiaa wage to the workers' and under Article 
43A there is provision for workers' participa-
tion in tbe manaaemcnt. Tbese things arc 
tbere in the Constitution and you have 
adopted so many laws bllt tbe same have 
oot been implemented so far. I will give an 
example. H a worker in a private concern is 
today dismissed by the manaacment tbe 
worker will have to take his wage dispute 
before tile management, labour ofticer or tbe 
JIJIIPICtOI'. Then after a few montbs tbe 
Labour Inspector or tbe Labour Officer will 
.tart co~iliation proceodin... Then conci· 
liation proceedings after a few montbs will 
fall. The manaaemeot will not come to the 
table of tbe c:onciliation proceedings. Tben 
be will sabmit • failure report to tbe Labour 
CoaamiIIsioaer. Tbe Labour Commitsioner, 
at bit ... 'Will, afrer six montbs will send 
• report to tile Labour Department and tbe 
Labour Department after some months or 
,eart will rerer tbe mltler to tbe labour 
GO\Jrt ("r adjudication a04 tbe worker. after 
two-three yearl wttt have to ao to the labour 
Q)Ult. fINn in die labour 00IJI1 tho Uial 

will start and It may take tbree to five 
years. 

On one fine morning, you will find that 
tbe case is dismissed apinst the workman. 
Then, be will have to 10 to the Hi.h Court and 
from tbe Higb Court to the Supreme Court. 
Tbese are nine stalcs. How can you expect 
a poor workman. getting Rs. 10-12 a day, 
to go through all the nine stages 7 Can a 
man, getting Rs. 12 a day. follow all these 
stages? Can be go to tbe Supreme Court? 
This is tbe present position. Such are tbe 
Jaws DOW. Why have you failed to brin, 
forward a law under Article 323-B ? Wby 
di>n't you set up a labour administrative 
tribunal for tbe private workers? The 
moment a worker is dismissed, be can 
directly go to tbe labour tribunal. From tbe 
lab;)ur tribunal, he can go to tbe High Court 
and tben to tbe Supreme Court, inst cad of 
following tbe proccdur ea. Tbese arc tbe 
lacunae. Tbese are no tbing but draconian 
laws. fhese are not helping tbe workmen. 

THE M(NJSfSR OF STATE Of THE 
MINISTR Y OF LABOUR (SHRI JAG DISH 
TYTLER): Don't get angry. 

SHiU BHADRESW AR TANT): Have 
patience. You have compelled me to lose 
my temper. (/nterr"ptions) 

In my State, tbere are about 800 ~a 
estates. Tbe condition of tbese estates is 
worse. Tbe workers have not been given 
housing facilities, accommodation, medical 
facilities, aanilation, water, etc. Nothing of 
this sort bas been given. 

You will definitely say that tberr. are 
AGP aDd my Government. But far tbe last 
36 years, there was the Congress OOVern-
ment. You bave failed to implement tbe 
labour laws in the tea plantations of Asaam. 
Assam is carnins 60 per ceDt of forejp 
exchange out of tea. Tea Board is tbere for 
the welfare of tbe people of tbe tea planta-
tions. But wbo is aettina the benefit out of 
the Tea Board·, funda 1 Not a siolle worker 
is ,ettiDl the benefit out of Its fundi. They 
have set up some estates. Tbe Tea Boud I, 
fuoetiooina at thoir loodwill, but DOt in tbo 
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spirit 01 the eatabliabed procedures. It is 
only busy in making policies. Tbe policies 
are Dotbin8 but fiasco. 

.. 
Now I am referring to amendment of 

section 14. In place of tbree montbs, now 
they have extended to one year, a fine of Rs. 
10,000. Why? You have faIled to make 
a law for compulsory imprisonment in the 
event of failure on tbe part of tbe manage-
ment. If the manaaement failed to implement 
these provisions or laws, tben if be tried in 
a court of law, he will have to undergo an 
imprisonment or a fine-either of the two. 
What prevented you to makt> a provision 
for compulsory imprisoDment in case of 
failure on the pal t of the management? Why 
not tbat '1 What ne"" changes you have 
brought here '1 Notbing more, nothing new. 
Make the law compulsory so tbat tbe 
management is compelled to comply witb the 
provisions and implement the laws. Suppose 
the management is required to construct 
8,000 houses in an area. He is to invest 
Rs. 10 lakhs tn a year. He does not to 
care to construct the houses for the work-
ers. He always violates the rules. The 
moment the case is taken to the court, he 
hesitates because he is saving money out of 
that. So be does not care to pay Rs. 5000. 
There is no penalty or compulsory imprison-
ment. If you want to gIve sO;::lal security fo 
the working class, tbe laws must be based 
on tbe Constitution and implemented pro-
perly. Tbey mu,t be scrutinised in a 
microscopic view. Otberwise. these laws will 
not be belpful and for the last 1 4 years, 
tbe workiog class is suffering. You keep on 
sayina Ga",b, Ha(ao and 8~kari Hatao. This 
will Got belp us, tht~ uoity and integrity. 

MR CHAIRM~N: Why doo't you 
speak on tbe Bill ? 

SHRl BHADRESWAR TANTJ : What 
is there in this Bill? No,hlDg It is o[lly a 
set of paper. I have tbe Coo3titution bere. 

MR CHAIRMAN: Why I am telhng 
you is because the time is short and if y('u 
10 on speaking on ,eneral aspects, you will 
bave little time to spuk on the Bill. Already 
your tIme bas exbausted. 

SHRI BHADRESWAR TANTI: So Car 
a, tbe .,rovicloot r",ad Is concerned, Assam 

Tea Plantation provision. are still tbae. 
They do not give an, statement or account 
tbe workers. Tbe innocent workers do not 
know whether there is an) provision to Ict. 
scatement of accounts or not. This it very 
serious. For tbe last 14 years, even OIl the 
date of retirement, tbey do not get their 
dues. And the law says that witbin six 
months or 1 4 days, they have to get their 
dues. They do not get the retiremenl bene-
6ts, the PF m0ney and their contubution. 
This is happening in every indmtry and 
what to speak of the public: sector industry 
and ID the pnvate sector industry, the picture 
is very much dim. The workers render their 
service for building the nation aDd in returD. 
even on the date of tbeir retirrment. tbey do 
Dot get their bene6ts. There is no Jaw to 
protect their life and property. Only for 
name sake, ours is a welfare state aDd in a 
welfare state, everybody is protected except 
tbe workers Tbis is happening and parti-
cularly in tea in "ustries in Assam, the 
won ers are in severe starvation. There is 
no opportumty of any kind, So. I pray, 
through you SIr, the HOD Minister to take 
such steps that the w.Jrkers are properly 
protected, paid and are given all benefits due 
for them Otherwise. thi~ will not help at 
an With tht"se \\ords. 1 conclude. 

(Tram /ution] 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir, the purpose of tbis Bill is 
to safeguard the interests of the employ<es. 
Through this Bill not only the representation 
of employees has been increased in the 
B.:l8rd but It also seeks to vest aU the neces-
sary rnachlOery and resources witb the Board 
so that it can check. and take steps _pinst 
the defaulters. 

We welcome the Govemmcot's dccisioa 
to increase the percentage of contributi~ 
The provisions made by the Government are 
well-intended but the problem is in imple-
mentation. Provision has been made that 
interest will be cb,rged from the dcfaulter_ 
Besides if a recovery is made agaiost a 
defaulter or a case is registered in the court. 
there is a provisi~n that first of all &be 
amount of Provident Fund will be cleductad 
from bis assets and will be liven to the 
employees. Tberefore. we welcome all t ..... 
$,epa but now will tbey be implcmeQIed. 1_ 
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DUmber of defaulters is on tbe increase and 
neither the Government oor we are io a 
position to tell wbether tbis Dumber will 
decline as a result of tbis legislation. Just 
DOW an Hon. Member said tbat a number of 
indOltriaJilts have swindled tbe provident 
fund contribution of emplo,ees to the tune 
of Rs. 18S crores. A number of cases are 
pending and no action is taken. It has been 
sQ8IeSted repeatedly tbat pass books sbould 
be issued compulsorily to all the employees 
of those establishments whicb bave come 
under the purdew of the Act. so that the 
workers could "now about their own contri-
bution aDd t"at of tbeir employer's contri-
bution in tbe fund. They wiJ) also come to 
know the amount that they are likely to get 
on retirement. Tbis is not an impossible 
tast which tbe Government C9nnot take. 

Another thing, which has come into our 
notice is that \\e charge only simple mterest 
on this f.JDd from the defaulters instead of 
charling compound interest from them. A 
defaulter is a defaulter Bnd therefore we 
sbould not show any Jenie!'1cy to blm. ActIon 
should be taken against hIm by ma king it a 
cognizable offence but in thie. regard no pro-
viSion has been mad~ in rhis BIll. I would 
like to urge tbe Hon Minister tbat in case 
we are unable to get tbe desired results for 
tbe workers througb tbis Amendment BiIJ 
then this suggestion should be considered in 
future. 

Recovery powers vested with tbe District 
Magistrate have been transferred to tbe 
Recovery officer. Perbaps tbe Hon. Minister 
thouaht that the District Ma8i~trate bad to 
discharge maoy duties and therefore be could 
not pay required attention towards it. J think 
that it is likely to cause more harm instead 
0( benefiting. Tbe S'ate Governments sbould 
be iDstroct~d to recover Provident Fund 
arrean from tbe defaulters on tbe similar 
lines .1 land revenue. If tbe arrean of 
Provident Fund ar~ recovered like the land 
revenue arrears, I think every person would 
desire to cbate it right from District Magis-
trate to Chief Secretary of State and even 
tb. Chief Minister, but tbe arrears of 
PrOYideot Pund are not recover~d like the 
laneS revenue arrears. Tbat is .by nobody 
feelt responsible except tbis Provident Fund 
Orpnilation. I WOUld, therefore, like 10 
fCQaeat tIM GOVCfIIIDont to direct to State 

Governments to recover the arrears of Pro-
vident Fund on similar lines as recovery of 
land revenue arrears and utilise tbe entire 
State machinery to recover the dues so that 
the defaulters do not dare to swindle the 
money. I fail to understand how the Re-
covery Officers would be successful when 
tbey are not vested witb those po~ers which 
are with the District Magistrate. Even the 
latter bave failed in this field. 

With these words, 1 welcome this Bill 
wbolebeartedly and I hope tbat the facilities 
and concessions provided by the Government 
to the workers, will be welcomed by all. 

[English) 

SHRI VIJAY N. PATIL (Erandol): 
Mr. Chairmao. SIr, in a democracy we ex-
pect that the majority should rule 
and the minority sitting in the Opposition 
sboul r1 oppose on constructIve pomt'i. 
But I have seen 'iome Memhels who 
are not satisfied w th tbls very good, 
comprehenc;ive amendment and they are 
tryrog to seek loopholes in that Of course, 
in any ~ct or amendment thereto. there may 
be some lo('pholes, there may be seme scope 
for improvement but all the same the fact 
cannot be denied tbat this amendment to the 
Employee" Provide-nt Fund Act is \ery com-
prebenslve It is almost a new Act. new pay 
slip. More than 70 per cent of tbe old thlOgS 
are changed, right from the size of the 
Board whIch has been increased from 6 to 
10 to accommodate more representatives of 
the employers and employees, so also tbe 
percentage of contribution i" beinr increased 
(rom 6 per cent to 8 per cent witb ena~lmg 

proviSIOns up to 10 per cent and tbe mode 
of recovery. In case of the mode of recovery 
also there will be very strong machmery 
for the recovery and it will work dfcctively. 

Many Members were harping on the 
figures of arrears. i e. RI. 185 crores, but 
they have ,snored the fact that starting from 
Rs. 3 crores 'he increase bas reached to 
Rs. 18S crorC4>. But at the time of arrears 
when the figure wall R s. 3 crores the Dumber 
of industries was also small. Now, tbe 
number of industries. especially tbe aman 
scale industries bas increa&ed and it IS run-
niog into Jakbs. So, definitely wben tbe 
industry ~CI lick, or "ben lhc iDtcDioDI 



401 Disc. under Rule-193' VAISAKHA 20, 1910 (SAKA) Disc. wrder Rule.19J 

doni of tbe employer are not bonest there 
may be some arrears and to reeover sucb 
arrears to protect the intertst of the w"rkers 
even in such units, even against tbe bad 
Intentions cf sucb employers this amcrd-
ment bas been hrought. And with this 
amendment we wiJI take care of those things. 
But we must see what is tbe percentage of 
arrears. It is hardl} one per cent but even 
to take care of tbat one per cent, tbe 
Central Government under the dynamic 
leadership of Rajiv ji and our dynamic 
Labour Minister, Shri Tytler, tbey bave 
brought forward this amendment. You may 
say tbls is late. Many things in democracy 
are delayed. 

SHRI NARAYAN CHOUBEY (Minda-
pore): Democracy means late. 

SHRI VlJAY N. PATIL: My CPI and 
CPI (M) fr~nds should welcome this. I was 
expecting that they \l ill be sitting in majo-
rity here, in full flUn.lItr. 

SHRI NARAY A~ CHOUBEY: You 
see your numher. 

SHRI VIJAY N. PATIL: We are as 
usual. But sometime" when you are only tbe 
protectors, you tr) to show that you are the 
only godfather of v.or~cr~ in this country. 
You should have shown It just now. 

Mr. Chairman. Sir, there are the provi-
sions for charging SImple interest on the 
arrears. I would like to suggest tbat if tbe 
industrial unit IS facing sickness. if there is 
no increase in turn over, the IOterest can be 
simple interest. There &re some other diffi-
culties in the industrial unit or to the emp-
loyers. If the employer'~ turn-over IS dl.)ubl-
ed, if there is expansion and if there IS pro-
6t earning. in that case even If he is main-
tainmg an arrears of provident fund tben 
tbe interest should be tbe compound interest 
There should be some ditTereilC'e for different 
types of defaulters of provident fund. 

Mr. Chairman, Sir. I would also like to 
suggest that we hJve got certain instrument 
in our hand For many induc:tries we are 
aivin, some special quota of raw materials 
from the Government If the employers in 
sucb jO~"~trics are dol-ault;n, tbe provident 

fund, tben it is very bad and we can tb .... 
of stopping tbe priority allotment of lUCIa 
raw material quota. In many areas we are 
giving industrial subsidy to tbe exteot 01 10 
per cent, ,0 J)Cf cent a nd even 2 S per cent. 
If an employer fails to make tbe provident 
fund payments to bis employees. tbere should 
be a provision wbereby tbe amount of sub-
sidy must be adjusted against the payment 
of arrears. Many bank-s do take advantaae 
of this provision and adjust this type of sub-
sidy against loans. We also can m&ke a 
similar provision for adjuc;tiog tbe .ubsidy 
wbicb runs into lakhs and lakhs of rupees 
even in the case of small scale industries. 
against the provident foud arrears wbich 
remain doe (rom the employers. 

I would like to suggest that tbouab this 
is a very good amendment, our worken 
must be educated about the provisions of 
this type of Jaws. They sbould be made 
aware of tbeir ri,bts. In big industrial 
units, where tbe number of workers is more. 
where tbere are unions like the INTUC. 
unions of tbe CPI and t1J.e CPI (M) and 
unions of our friends like Datta Samut. 
tbe workers are very mucb conscious about 
tbeir rigbts. They can brinl the empioJen 
even to their own terms. They need not to 
to the Provident Fund autborities for rec0-
very of the arrears. They can see to it that 
tbe employers contribute to the lund pr0-
perlyand deposit the amount ftpJariy in 
their accounts. But workers in .mall onitt. 
especially wben tbey are new aDd when 
tbeir number is not more tban 20 or 30. are 
not covered by tbe unions. Such cateaorY 
of workers also sbould be educated about 
their rights. Tbey sbould have an under-
standing of the various provisions of the law 
so tbat tbey know their rights. Whee they 
are conscious of their rights. tbe work load 
on the part of the Union alld State Oowm-
ments and other law enforcin, macbineriel 
will be greatly reduced. If 8 person is CODI-
cious of his rigbts, he will tiabt for it. Be 
may go to a court or a tribunal or an)' otIaer 
relevant authority for gettina bis dues bIct. 

Lastly. I would like to teU my 1IGa. 
friends in the Opposition, who want ~ 
thiug readymade, tbat this allO is beiDI 
given in a readymade form. After __ 
eYerytbinl readymade. they stiD wut to tate 
tbo Qtc4it for it. At least DOW. the1 should 



live credit to- die Bon. Miaister for briaa-
iDa forward this comprehensive amendment 
aad lupport it wholeheartedly. 

Dil. DATTA SAMANT {Bombay Soutb 
Ccotral) : Sir. my friend from Maharuhtra 
Shri Vijay N. Patil is talkin8 of takin, a lot 
of credit. I wBl definitely give some credit 
at the end of my speecb. 

Bat first, I would lite to submit that 
workers contribute. Jot to tbe government 
funds tbroulb provident fund, ~ (amily insur-
anc::c and 80011. The Han. Minister may 
kindly live me tbe exact amount of their 
coratribution. but u far as my knowledge 
JOCS, an accumulated amount of 70,000 
crOtCI of rupees which belongs to tbe 
worken is bein, oaed by tbis Government 
for various schemes. 

Your concern here is only about 1.3 
crore workers. You arc not takios tbe 
• oden of the Central Government, State 
Government aud various corporations aod 
public leCtor uodertuinp into considera-
tion. So. in tbe calle of an equal number of 
100000000000t workers, you at'e not 80ing to 
implement this amendment or increase their 
pnwideDt food cootributlon. I tbink tbat 
dais it not a correct step. At least in the 
cue of 21 latbs of public sector workers. ,011 llaould bave done sometbing. Even the 
workon feel so IllUCb conacious about it at 
tile end of their service. They themselve, 
want to contribute more to tbe fuod. Also, 
tbe Govemment ia 80iOl to .. in from tbis. 
1'bia is a question of collection of tbe fund. 
Accocdina to my fiprea, tbe annual coJlec-
Uoa from all Central and State Government 
wor.ken and public leCtor units comes I to 
about RI. 3000 crorea to RI. 4000 crores. 
The Government collects IOCb a amount. 
I( you CODIider- iocreaaiDJ!be amount from '.J pet cent to 8 per c:eat or from 8 per 
c:eat to 10 per ceot, aaotber one thousand 
... 01 rupees can be collected by the 
GOftIW Sfr. I made all tbese calcula-
tiODl GO my own. Therefore, 1 want the 
BOD. tdiaiater to atve me the correct detail •• 
I ., dill bcauIe we are alto C08CeIDJIed 
aboat t.. _tiooaJ ecoDOJD1. J am more 
i ....... ID kllOlriDl at to bow much is bein, 
CODtributed by OJ1 wotkets. That i. why, 
~ '¥'*"... are ..., ~nl. 

Secoadl,.. it it not a qaeatioD of com-
pound intol'elt aod simple in_eat. I ba'. 
inquirccl about tbis aspect fr08l your 
Accounts Ofticea in States 1!8 well as bere. in 
tbe Centre. A very buae amount of moner 
beJolllinl to tbe workers is beiDS used by 
the Government. You are 8ivina onlY 
simple interest on tbe amount. 'tbey depo-
sit tbeir contribution tbree or four times, 
every year. But you calculate tbe interest 
only at tbe end of tbe year, So, tbere will 
be an accumulation of interest amountins to 
crorea of ropcel. This Government bas 
literally deprived tbem of interest amo~" 
ina to crores of rupees. You calculate If 
tbey work for tbirty years or so, bow much 
will be the interest. Therefore. I would 
appeal to the Government to direct tbe 
banks or other financial institutions to cal-
culate the interest on montbly basis. This 
discrimination sbould not be tbere, regarding 
calculation of interest on a yearly basis. 
It is only tbe worJcen money wbicb tbey 
contribute towards the Provident Fund wbicb 
is beins used for various schemes. 1 aID 
bappy about tbal . 

Tbe bosses of sick industrial uuits are 
latina away tbe hard-earned mODey of these 
workers. They are using tbis money for 
their various scbemes. Ultimately, when you 
see tbe net result, tbere is notbiDS in It. 

I would appeal to the Hon. Ministcr-
tbe Public Uridenakings Committee had 
given you the recommendation-tbat tbe 
interest calculations ,bould be made on 
montbly bqis instead of yearly basis and tbe 
compound interest should be livCD to the 
workmen. 

Cornia. to tbe Provident Fund Office, 1 
would say tbey are the dent of corruption. 
J come fronl Bombay. I was also a leader 
of their Vnion. For atniPI the forms, for 
ftUin. up tbe (orms, the poor workman baa 
to so teo or fifteen times to that oftice. 
Everywhere money is demanded. There are 
aleDcieI involved in tbat. There are even 
the Trade Union Leaders who also indulse 
in IOCb ty".. of &clivitiel. There an bi, 
.a racket.. Everybody i, involved, except 
a few. If auybody receives Ra. 30.000 Of 
RI. 40,000 al commi.ion or some loch 
thiaa. the rest of the people will atao demand 
~Ir lbare out of tbJt moaey. 
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MR. CHAIRMAN: Mr. Thomas takes
an exception to this,

DR. DATTA SAMANT: Everywhere
there are good and bad people. Tbis can be
corrected. I would like to say something
more regarding corruption. When the
widows or'the workers or their dependents
approach them for the money, they are not
treated properly. Anyway, they are not
with the Unions. We do not look after the
widows. They need money very badly with
the result, even for a signature, they demand
money. They raise small technical points
and demand money from the poor widows.
The same thing is happening in case of retir-
ed people. •

So my submission is that you set up a
Vigilance Cell in the Central Office of the
Provident Fund Commissioner. You set up
such Vigilance Cells and "make enquiries
from them. Definitely, I would say, there
will be some improvement. Anyway, you
are trying to make some improvement by
raising your interest rates from 6'per cent
to 10 per cent. But tbe point is the workers
should get their interest without any
difficulty.

Regarding this, I ~ave already given an
Amendment. 1 hope, you will allow me
to move it. In that·, what I am proposing
is, if any worker contributes on his own
more than 10 per. cent, then, you should

. give him Income Tax rebate. In Bombay
and also in many other places, tbe salaries
have gone upto more than Rs .. 3,000 or
Rs, 4,000. So, the workers would like to
contribute more money towards tbe Provi-
dent Fund.

Last month, we had discussed High
Court Judges Pension. We have passed
that also. This Act is encouraging the Pro-
vident Fund trusts. A lot of Trusts are run
at present. You give perrnisson to tbe
employee. He will collect it and deposit
the same with you. The provision in the
law is very good, The Hon. Minister is
now going to treat the representative of the
workmen, tbe representative of tbe employer,
equally. But the Chairman, will always be
the employer. Although tbe Acts are there,
but these trusts are using their own emplo-

yers, their own properties and they are not
depositing tbe money. Nobody has got
time to look into it. .

Next comes, the problem regarding
loans. There is one provision in this Bills
which you have added. viz. Clause 2. This
is a big joke. The intention is good. The
Minister is talking like a progressive, in the
matter of contract labour. The strength of
contract labour in India is 25 per cent. In
the case of 10 per cent, there is no record
kept by anybody .. In the law, there is no
provision to reinstate them. In the law,
there is no provision to make them perma-
nent. The Hindustan Lever bosses can
appoint all the people as contract labour.
So, this provision is going to be tbere just
on paper-e-J mean about contract labour.

Secondly, about Apprentices. They get
Rs. 300/- or Rs .. 400/-. They will be sent
out after one year. The employer will suit-
ably deduct tbis amount and keep it in his
pocket. If the Government keeps it, I will
be happy. But the employers will not part
with the receipts. Even though ali these
provisions are there, since the Apprentices
want their bread, all the deductions from
them will be swallowed by the employers,
who wi'I not part with the receipts. There-
fore, this should not be done.

Now, in Clause 14 you are making tbe
punishment stricter, because they have
deceived to the extent of Rs, 185 crores.
Therefore, it is a very important aspect.
Under the existing law, the punishment is
Rs, 5,000 fine or six months' jail. Every-
where tbis word 'or' is there. I am not
going into details. But such punishments
are not going to work. The man who has

'cheated the workers of their provident funds
amounts should really receive punishment.
Forget his contribution. There is a Brad-
bury Mill in Bombay. The employer there
has cheated Rs. 2 crores of workers' money.
Still, such people go sect-free. Therefore,
please remove all your provisions regarding
monetary punisbments. The man who has
committed this fault must go to jail. 'Let
him go to jail for three months. You seno'
me for tbree years. I do not feel any agony
about it, because 1- fight for the workers.
But about the economic 9ffendc;rs in this
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country, and those who are cheating to the
ellitent'--of Rs. 200 crores,-what isto be
done? This law was passed' earlier in 1952.
There are 1.35 lakh establishments. Have
you sent a.single employer to jail, for one

.day' in the last 30 years, for committing this
fault? This shows the attitude of the
Government. You have the National Secu-
rity Act arid other Acts for us. In 'Bombay,
we sent' one man for one day to jail. He
came out the next day. I remained in the
Jail for oneyear, Forget it; I never feel it.
But this shows the attitude of the Govern-
ment. This is a very important point. I
want the figures of such economic offenders.
I hope the Hon. Minister can give me these
figures. You are making amendment in
ClaUse>14. What is the meaning of this
fine of Rs. 5,OOO[-? They have swallowed
Rs: 200 crores. And they will never give
the fine of Rs. 5,000/-. If a stricter punish-
mentis to be awarded; the Judge must give
the reasons for it. All your laws are soft.

All I would like to suggest to you is
this. You are going to appoint legal tribu-
nals. It is a good thing, But by the
working of all these recovery officers, people
who serve notices, make enquiries, and pass
them on to the tribunals, who is going to be
benefited? It is the employer. Are the poor
workers, these chhota unions or others going
to attend the tribunals? So, by the provi-
sion of a tribunal here, and by passing this
Bill, you are not going to help tbe workers.
Your intention may· be good. That is
why' I tell you that you may enjoy full
power; and I do not mind your using it to
some extent. But because you have provid-
ed for the tribunals etc., the big business
houses will create a lot of legal litigation.
They are not going to help the poor
workers.

15.58 hrs,

[SHRI N. VENKATARATNAM
In the chairI

Secondly. it is a good thing to say t1 at
7 5 ~per cent of the amount should be depo-
shed. But there also, you have given powers
la the tribunal to reduce that amount, or
oake it less. Thirdly, whatever be the
mm ount under dispute, the employer should

pay simple interest. Instead of depositing
Rs. 1 crore with you. the employers will
create litigation. because the employer will
get loan from .outside. at :20 per cent. Here,
be would feel that if the case is decided
against him, be will have to pay at less than
tbe hank interest. So, I am suggesting an
amendm~ntthat 1t times the rate of interest
should be there. Otherwise, tbrough all
these legal litigations, your collection will be
much less.

You are giving powers, through a provi-
sion, to the tribunal or the committee, to
reduce the provident fund amounts etc.
Please do' not start tt is practice. After the
law on sick units was passed, all the healthy
units are becoming sick. In Bombay,
employers bring certificates. They pay.
something to some committee, get the certi-
ficate and- then say: 'I bave got a sick certi-
ficate. . I want concessions in respect of pro-
vident fundetc.' The intention was good,
when we discussed that Bill here.

16.00 hrs.

Now a sick unit is becoming a Certifying
Board of making every unit sick and you
are adding sickness here. Definitely. if you
are going to give certain concessions, tben
the sickness is going to increase. If any
company is liquidated, the first claim is of
the workers. It is good to talk on the plat-
form. .There are 3500 companies which
are liquidated in this country-about 70-7 S
from Bombay. Is there any single employee
from such 'companies who. got their provident
fund? It is very clear that nobody is going
to get it. Before a company is declared
liquidated. everything is removed from there;
nothing is available there. And the liquida-
tion decision comes after 10 years. By that
time either the workers go to their native
places or die. So, it is becoming an
academic discussion. But it is a very impor-
rant thing,

Here 10 or more workmen arc required,
but the employer always keeps a register of
19 workmen. When my union was formed,
two casual workers were removed and the
litigation started. This is a big problem.
We can look after the organised workers in
the Godrej and Premier. Therefore, I think,
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tbat is not tbe need of tbis country. Small 
industries are coming up and there they ate 
getting Rs. 12 to Rs. 15 per day. For 
90 per cent of the workers, tbey are not 
givi~8 provident fund slips, forget about 
the cards; they have not been giving tbem 
for the last four years. Therefore, there are 
such administrative difficulties. If a worker 
does not get his provident fund slip, then 
that money wiH be swallowed by his 
employer-they know the weakness-or by 
the accountant or some other clerk. There-
fore, there is a lot of provident fund money. 
but, officially, tbey must be sbowing Rs. 185 
crores. It is a serious offence. About 1 G per 
cent of the money collected by the Govern-
ment is not taken by the workers The Hon. 
Minister will correct me if I am wrong. 
The proper claimants are not there. There-
fore. there is a lot of dissatisfaction among 
the worke~s. I think it is good for tbe 
Government to get tbis money at a Simple 
rate of interest and always save money. So, 
this is a major contribution by the workmen 
to the national economy. There are a few 
tbousand crores of rupees of this nature; 
I do not know; 1 am not getting this figure. 
1 bave tried to get tbis figure from tbe 
Library, but I am not able to aet it and the 
Government is also not giving it. This is 
tbe biggest contribution of tbe workmen to 
the national economy. The industrialisation 
is increasing and it is a sure contribution 
from the workmen to the national economy. 
It will go into losses. I am proud to mention 
that this is the biggest contribution from 
the workers to tbe national economy. There-
fore, tbe interest of the workers in all tbese 
units should be maiotained. ..Therefore I 
am giving this suggestion that all the units 
of tbe Central Government, State Govern-
ments. corporations and public sectors must 
be included. I think tbe Government is going 
to gain in tbat, because the GOvernment is 
gettinl money at a cheap rate of interest for 
national development. 

I hnve got a case in the Bombay High 
Court. Tbey say that they have collected 
Rs. 764 crores in eight years, but tbey have 
liven for pension only Rs S crores. So, it 
i. lood tbat Government is getting this 
money on this account. So. tbe Government 

. must cover aU workmen. If some workers 
want to contribute voluntarily more tban 
10 to 55 per cent-J tbink in some countries 
It i. 33 per ceDt; if you want, I can livo 

the namel-then at least you keep it income 
tax free. 

This tribunal system and litigation system 
is not going to help tbe Government. That 
is why I request the Government to take 
aU tbese powers and punish the employer. 
who are making all types of defaults by DOt 
using the money properly. Though there is 
a finc, it is not going to belp. AccordiDI 
to tbe Companies Act, if a company 
diversifies its fund. tben there is a fiDe of 
Rs. 4()O; if it swallows Rs. 4 crores. the 
fine is only Rs 400. There is no criminal 
prosecution and we are talking is economic 
offences. Undtr tbe Comp1nies Act. last 
year. 1000 employers were prosecuted and 
a fine of Rs. '1 lakhs was collected from 
th-:m for making serious offences for not 
bolding 'be meetings and divemfyiDg tho 
fund. So, aJJ these economic offences are 
tbere. Then the privatisation is going ODe 
Tben they are not making tbe trusts wort 
properly; tbey are becoming trusts or the 
emp'oyers. In Bombay. it is all right that 
we can dictate in some places. Bat when a 
dispute comes, whatever facilities we get 
fro.m your office. we get; if there is a lock-
out, we get loan; if tbere is a strike, illepl 
strike, we get loan. Thouah you have made . 
a provision, but . nobody is aoiog to be 
prosecuted. For sick units, tbere 'hould DOt 
be any concessions. 

For opening a provident fund accounts 
there sbould be 20 workers; it should be 
redu.:cd to 10 worters, because workers of 
this couatry always desire tbat some IDOIIeY 
should be saved so that it will help them 
in their old age. For that. the Govemmr:at 
is going to gain. I request tbat tbe Govern-
ment may look into this provision. Den 
about maintenancc of tbe Provident Fuud 
slip. At least the card should be maintab.ed. 
Immediately after the money is deposited 
you k now that the worker will like to .-
tbe slip to see the amount deposited. because 
tbe employers arc loina to cheat. Therefore, 
tbere should' be such a provision. Bat 
there is no provision. I will say, ·that" 
worker after workinl for four years .... 
three years after depolitina tbe IDODCJ ... 
a city Uke B:>mbay we arQ gettiq the slip • 
WhIt can b3 said of smlU stnlll places. 
Thero are companies under liquidation and 
10 OD. 
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J thouabt that thougb you are makina 
rules tbey are not 80ina to belp tbe workers. 
In leaal cases I think provision should be 
tIIIde to provide for interest. And tbe 
iaterest should be more. The employers aye 
..... to make aU sorts of provisions suitable 
to them and to maintain the provident fund 
accounts as tbey want. It is a serious matter. 
On the contrary the benefits do not reach 
tbe 'WOrkers. I am with the Minister so rar 

.iN the benefits to tbe workers are concerned. 
TItiI is a load measure and on tbis blsis I 
dmclude my speech. 

SHRI NARAYAN CHOUBEY {Midna-
pore) : Mr. Chairman, Sir, Mr. Soz wants 
me to suppan tbis BIll. SIDCC Mr. Soz's 
party bas joined bands with tbe CODeress. 
be does not find anytbing wrong in what-
ever the Coneress party does. Am I 
correct? 

PROF. SAIFUDDIN SOZ (Baramulla) : 
.. it Dot a good measure ? 

SHRI NARAYAN CHOU BEY : I can-
not say, lock stock and barlel tbat I apee. 
1t iI not my choice. Anyway. some important 
O_rvatioDS bave b:en made. But there 
are some loopboles wmch you have to pJul, 
If JOU want to eosure tbat the benefit wbicb 
JOII are living by this Bdi reaches tbo~e 
worten for whom it is meant. 

Oae point which baa been made is, tbat 
..., DOt cover aU lOCtions of workers and 
aapIoyees? WhY only one section? Wby 
DOt tIto State Govornment employees? Wby 
DOt the employees of the Central Govern-
meat, llailways, DefODCC Pd:T etc.. wily 
DOt the public sector employees -wby Dot . 
all tbeIo be included '1 I cannot "-state that 
abeJ mould all be covered by tbis Act. 

Another paint I hi. to submit is about 
.. aempted section .. per the provisions 
of this Act, accordiDe to wbicb only the 
....,ao, ... aN to maDSp everytbiaa. Small 
'facIorics baYe notbiDI to do with tbe 
'Proft4cat Pand Commiuioner'. office. Tbe ,...".. *'11 coUoct. and they will disburse 
the moDe1. Wbo 8ft the emptoyers '1 Thole 
:a .. tile employe... who cbeat tbe work en. 
..... are the employers who meke wrOOI 
..... ratioos. 'lbo8e are the employera with 

whom botb tbe Government and tbe 
workers, both are tired. I do not think that 
it is proPer to allow sucb employers to be 
kept out of tbe purview of tbe Provident 
Fund Commissioner or the Provident Fund 
office. and to allow tbem to do wbatever 
tbey like. I think tbis will be remembered. 

Another point bas been mentioned 
whicb I support. Almost all the Providen; 
Fund offices they arc made for the dalals 
and agents and not for tbe worker.. I kDOW 
the Calcutta office. It is a dall8erons den 
wbere nothing can be done without makina 
payment to this Devata, that Devata nnd 
saying "Ganesbaya AAdi Panch Devataya 
Namaha", I know tbat nothing can be done 
witbout tbat. So, naturally some steps 
should be taken. They do not care for 
anybody. They do not care for even 
Ministers. They are very powerful people, 
and they bave got strong links with the 
management. 

So, what steps do you propose to take 
so tbat tbe workers, tbe poor workers, and 
evcn tbe workers of the oraanised sector 
led by ITUC. INTUC, flMS, STU etc. d~ 
not suffer? A provision should be there 
that if tbe payments are not made to tbe 
Provident Fund tbere will be some punisb-
mente Tbey should be told that if tbey do 
Dot make the payment they will be punished. 
At least tbat tendency should be put an end 
to; at least it sbould be curbed. 

You bave also brought in tbe question 
of punishment. One thina is tbat you bave 
increased the punisbment to some extent. 
Fine is also punishment. You have etated 
one )eaf punishment or RI. ',000/- fine 
or botb. Botb these are tbere. Wbat ia ~ 
interest ? If a man defalcates say. tlI. 1 
!&kb. in tho market he wOI earn Rs. 5,000/-
In fifteen days. So. naturally it is nothina 
for him To make defalcation of two lakb, 
or five laths aDd then to pay RI. ',000/-, 
It is nothina for him. My suuestion is that 
the pUDiabment should be for three ,ean 
aDd llS. 10,000/- must be the fine. 

Our worken or employeea eo to jail 
V«1 ofUD, they do ,trit .. , tbey aro arrested 
and put bebind the bar I would like to _t ~the pUDitbmo.at ahouJ4 be ..... 
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yean aod tbe floe mu.t be Its. J 0,0001-. 
If you can put some of tbe owner. in Jail 
for six months. or one ycar or two ycars 
and aet tbe work inside the jail, tben tbey 
will 'understand what is what and tbey will 
a", afraid. Naturally. if you want to do tbls. 
then tbe punishmeut sbouJd be increased. 
Tbis is my submission to you. 

Anotber point which I would )ike to 
submit i, regarding contribution of ten per 
cent. There was unanimous resolutIon of 
the Standing Labour Committee. After it 
has been increased from 61 per cent to 
more, wbat are the factories and establi~b­
ments wbere it was more 7 Now you have 
made it little diluted. Under tbe pressure 
of the management. do not dilute abe 
unanimous resolution of the Standing Labour 
Committee. My request to you is that tbe 
Government should stick to the unanimous 
resolution of the Standing LaboUl Committee 
aDd do not dilute it under the pressure of tbe 
man88ement. 

t would like to submil another point. 
You arc thinking of baving an Executive 
Committee to assist tbe P.F. authontl~. It 
is anotber addition only. 1 do not tbink it 
will solve tbe problems. OJ) Iy ornamental 
committee is coming up. I suggest that tbe 
PF 8utboruies .bould be restructured; 
representatives of tbe workers should be 
increased and further more, sub·divisional 
and regional offices sbould be opened so 
tbat it can function properly. By baving 
another committee witb the induction of 
lome offi;ers, we do not tbink it will serve 
tbe purpose of tbe workmen. for whose 
interest you bave brougbt tbis Bill. 

Mucb benefits have been said regarding 
calculation of interest. Tbe employers do 
not remit. but tbey defalcate. The workers 
are definitely paying money every month 
and it is not reaching tbe Government 
coffers. I fail to understand why can't you 
,ive tbem some initiative and Ctrt8in leverage. 
Jf I rake a loan from any bank, the intere~t 
which I have to pay: it an agricultural 
farmer &etl some loan: if any )oung 
unomploy_' youth gets some loan from 
the bank. be bas to pa)' on the basis of 
compouad iaterest. I fail to understmd 
why the lame rule does not apply to tbe 
"Often wbo remit the tDGMY late to tbe 

Governmoot. J hope, the MiAiater 19m 
consider all tbeae poiDts aDd be will be 
strona enough to see tbat puoilhlDeDt it 
,troD,ly applied to defaulting employees. 

Witb these words. I tbank JOU and I 
hope our Minic;ter will be kind eDODlh to 
see tbat tb..:se loopboles are sealed. 

PROF. SA IFUDDIN SOZ (Baramulla,: 
had suggested to Mr. Chou bey that be 

must straightaway support tbis Bill bccaute 
in the Statement of Objecls and RcalODS 
I see several good measures m a r09. Por 
instance. raising tbe member~bip .from six 
to ten of tbe Central Board of Trustees is 
a very good iJea. Then tbere is another 
good idea of raising the contribution from 
6! to 81 per cent and an enabling provision 
is also being made for raising tbe rate of 
contribution from 8! to 10 per ccnt. TIie 
M ioist.::r n~ds to be congratulated for 
tbat. He is also makinJ a pro¥ision fQ.r aa 
independent machinery for recovery of tht 
outstanding amount of provident fund amf 
other dues under this Act. I will c::ome 
to tbat later. A provision is beinl made 
for setting up one or more sin,le-member 
'i'ribunals for hearing of appeals. 11Iese 
a f e some of tbe vel y good measures.. 1 
feel tbat this Bill deserves suppon from at .. 
sections. But I would w,sb tb.t tbe Mioistett-
bad taken a little more time to make it 
comprehensive because be came to this' 
Ministry very recently. I have no doubt ./ 
that he wilt care to consider these sugestioos· 
and be will incorporate these snJleSliool· 
wherever necessary or in future be will trJ 
to make this measure very comprebealhe 
and it must be in toto a welfare measure. 

The Statement of Objects and Rcuooa 
says tbat it covers about 1.66 lakh estabJilbw-
ments witb about 1.38 crore subscri'" 
under this Act. This is a very bia area. 
But the fiaures bave not beeD given u to 
wbat is tbe total amount of moDe, that is 
being c<,Uected and what is the total IDODCY 
that is being disbUrsed. this Bill mentioat 
that there are arrears of subscription amoua-
ting to Rs. 1 ~S crores. That it a .., 
substantial amount. I am worried &boat 
tbe sict industries because that will ... a44 
to arrears furt ... 
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On one or two points I would like to 
draw Minister's attention. One is Appellate 
Tribunal which is a very laudable idea. 
Fustly. we must know how many Tribunals 
will be tbere and whetber thc Trit-unals will 
be tbere and whether the Tribunals will be 
performing their 'job very effectively. But 
on one point I am very much worried 
aDd that deserves Minister's pointed atten-
tion. It is under clause 70(3): ·'A person 
shall not be qualified for appointment as the 
Presiding Officer of a Tribunal unle5s he 
is. or bas been, or is qualified to be, a Judge 
of a High Court. to Now see clause 7E. 

"The Presiding Officer of a Tribunal 
shall hold office for a term of five 
years from the date on which be 
enters upon his office or until he 
attains the age sixty-two years whicb-
ever is eatlier." 

So. whosoever comes to the Tribunal must 
retire at tbe age of 62. We bave a funny 
situation in tbe country. I do not surpose 
all lawyers and advocates are very eager 
to become judges because many of tbem 
are baving very good practice. So, you 
have a lot of pressure in tbe country to 
find very good Jucges for the High Courts. 
And bere YOD want to bave people for the 
Tribunals. You want to have bonest people, 
capable people. men of integrity and 
efliciency. Where do you g~t tbem if tbey 
bave the term only for five years and if 
they have to retire at tbe age of 62 years? 
Only one category is available to you, that 
is. the category is of retired judges. So, 
iD the case of retired judges, I, would 
,"-\JeIt the Hon. Minister to consider 
reluioa tbe Ble bar till 6 S • I t _should not 
be 62 at all, if YOU want tbat very good 
people should man these Tribunals. 

Then Sit'. reco\'ery of arrears is a very 
IOOd clause in the Bill. Clause 88 says fhat 
the recovery will be made Ii ke tbls : 

"(a) attacbment and sate of tbe movable 
or immovable property of tbe 
establisbment or. as the case may 
be. tbe employer; 

(b) arrest of tbe employer and bis 
detention in prison. 

(c) appointin, a receiver (or the 
Plaaapment or tbe movable or 

immovable properties Qf the 
establishment or, as the case may 
be, the employer!' 

New, these are very laudable measures so 
far as recovery of arrears is concerned. But 
wbat about sick units? In fact, very 100d 
viable units are falling ioto tbe category of 
sick units and this area is already vafY vast. 
very big So, ultimately it depends upon 
bow tbe Minister organises the implementa-
tion of these provisions, and I hope he will 
take illl measores to implement tbese 
provisions properly. Meanwhile, I wish bim 
well and 1 welcome this Bill. 

I 

J SHRI THAMPAN THOMAS (MaveJi-
kara): Sir, of course, this is an improve-
ment on the present statute and to tbat 
extent I v.ekome it. At the same time, I 
would ]ike to point out to )OU certain 
importilot things. One is the persons who 
are not covered under the Provident Fund 
but who are eligible to be covered, and 
keering that perspective in viev.. bow the 
law can be amended or changed in future. 
This is one question which I would like 
to put, tbat is the unorganised workers, 
large in numbers, are not yet covered. 
In fact, for and on their behalf tbe coHee-
lions are made and tbe money is dispersed 
immediately. For example, I will explain 
about the workers working in the ports 
or in some other particular area. When 
there is a contract or an agreement with 
tbe ernplo)ers or the shop owner. or 
wboever it is, indirect benefits on wages li~e 

ESI, PrOVident Fuod, etc. are also taken 
into con&ideration and they are collected. 
But there is no machintry to keep It and 
dlspene It to them with the perspective that 
this is an amount which is due to them 
at tbe t me of tbeir JClircment or whcn 
they cannot work and they go back. So, 
my submission i!l th.lt in a overall angle 
this bas to be reviewed and a method by 
which all tbese people can be brought 
under the purview of tbis Act WIll bavc to be 
eVOlved. 

My second point is that there should 
a one-window system at the time of payment, 
tbat is, tbere should not be any difficulty 
for • worker to aet his provident fund 
wben he superannuates. This money which 
a person bat earned is Dot the mODey of 
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tho muaaemoat. This money has DOtbml 
to do witb tbe employer. This is It mODey 
wbich the employer, by way of contract or 
qreelJ)ent. alfee to pay to the worker on 
the date of hi' superannuation. Tbis money 
is being reduced from his day to day 
wages. Yesterday I was negotietinl with 
the Modern Food ludustries on their wage 
Ill'tement. The total amount offered by 
tbe Modem Food IndlJstrie,S to the workers 
is about Rs. 26 lakhs. Then they .aid, 
not only this Rs. 26 lakbs, tbere is anotber 
Rs. S laths as indirect commitment. I 
asked wbat are the indirect commitments 
and they said the provident fund comes in 
tbat. So, wben a trac.e union goes and 
makes an agreement witb any maoagement. 
provident fuod io a part of tbat agreement. 
.. Tbe er player gets this amount periodically 

but the workers gets it only at the time 
of bis retirement. So. I was just elucidatin. 
n example. Therefore, my submission is 

'bat any delay in the payment of provident 
fund on superannuation cannot be justified. 
Tbere sbonld be a proper law enforcing 
machinery to se-e that the amonnt is paid 
to the worker on the d~te of his super-
annuation. At the nlost you may fix up a 
time limit for putting the. onus of proof 
on the management which is not paying it. 
For example, somebody wants to keep 
tbeir money on one pretext or tbe other. 
Their arrear~ are not sett1ed. Their accounts 
are witb tbe managtment and they are 
not settled and therefore, the money is not 
paid to them. Sir, if a person has retired, 
within 30 days the amount which be claims 
is otherwise is not settled, will be given 
to him. Such a prOVision should be tbere. 
such a directive should be there. such an 
approach should be tbere in the law. 

Anotber point is that tbe present offices 
and their set up are qt1ite inadequate. With 
tbis money, with tbis fund, now you are 
expandiog even tbe Board of Directors 
with more members. You are formina an 
Executive Committe But if you look at 
the way tbe office lS functioning now. tho 
regional offices are functioning now. the 
ProvidoDt Fund Commissioners' Offices 
functioninl now. you will know tbat tbey 
are Dot only not well-equipped witb staff 
but also tbey are not docentralisrd. The 
Headquarters and otber offices should Dot 
have any restrict100s and tbe workers 
abould have eas7 BCCeIs to tbose of6c:ca and 

by dOiDlIO malpracticet and ottter lIIlr- JI 
ddBculti~ c:ould be avoided 10 tim til 
workers could ao to tb~se oftica .....,. 
and get their amount without mucb dif6ctdty 
because it is their own money and noJ;JocJy 
has got any riabt to keep their money. 

Sir, recently I 10. some in(ormatioo from, 
your Ministry tbat the ame dot unclaimed. 
by the workers works out to 1IhUJ~ crores ... 
of rupees. It is a wonder to me. S.r. tbe 
money is contributed by the wortinl c .... · 
and it is their hard earned money. Thousands 
and lalc:bs of people who could not claim 
tbeir money are unaware of this fact. 1be, 
could not claim tbeir dues because of their 
being inefficient or 8 b~nce of kno_Jedae' 
to clafm their mOMY or because tbe neces-
sary forms filled in b) them arc not proprr 
or they spproached vrry late to cI.lim their 
dues. Therefore, Sir, in Ihis way thousands 
of croret of rupees are pending with tile 
autborities non-disbursed. If tbat is tbe 
fact.. tbis was revealed by the Labour 
Minister earlier while replyin8 to a quatioD 
in tbis House, that tbis mucb amoOD' .. 
been lying unclaimed, I want to kPOW 
wbom this money belon~s to DOW. Whal 
wiJ) happen to that money? Therefore, tllia 
justifies and fortifies my arpment tbat 
tbere should be an effort to live the worten 
tbeir due share within a stipulated reriod. 
Sir, the accumulated arrears Iyina witla .... 
Government is an example for tbis. Tbac 
sbould be proper steps taken to liquidate 
these arrears. Then. of coune, m, friendl 
bave talked about non-payment of amouat 
and the provisions for punisbmeot are 
inadequate. Therefore.. serious at..,. aa4 .. 
strinaent measures will bave to be .... 
against those who do not take acdoa to 
disburse the workers' ducs. 

Sir, the Hon. Minister may be .~ 
tbat in Modi Naau very near from Delli. 
about 30.000 workers are wortina tbent 
and one fiDe morning sometbiDa bappIDal 
theI'C and aU tbe worters bad to 10. Bwa 
now, the provident fund of thole worbn 
have not been paid by the emplOJCl'. TIIat 
employer has DOW st~ ~ other 
industry tbere. He is ruDDIDI the iDdUItI'J. 
Instead of textile industry, DOW .. .. 
converted it ioto botel industr1 or.... UI-
ina industry and the poor wort_ ....... 
come from KeraJa and Tamil .. Madw ... 
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eJtewbore had to go back to their State. 
without receivina their dues. In that way t • 

fc~ tbousands of crores of rupees arc tbere 
with them unclaimed. It goes to wbom? 
Sir. tbis thing is a frequent pbenomenon 
takinl place in many places. Take for 
instance, Dalmianaaar in Bihar. For the 
Jast six years, tbe Dalmias bave closed their 
industries tbere and tbe workers' money 
whicb is due to them is kept by them. Tbe 
worken bave contributed tbeir share of 
provident fund bnt that money is kept by 
them, Sir. if the Government or any otber 
enforcing machinery could not take any 
steps in tbis matter, is it not criminal waste 
and how such an action be justified? So, 
Sir. these are my few submissions and I 
hope that the government will take immediate 
steps after studying tbe whole problem 
throughout the country wberever tbe indus-
trialist bave blocked the workers' money 
and kept it as unclaimed but utilisina the 
same for tbeir own purpose. With these 
words, I conclnde. thank you. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI JAGDJSH 
TYTLER}: Sir, first of all, I am very 
grateful to aU tbe Members for tbeir support 
to this Bill and naturally this will ultimately 
belp the people for wbom tbis Bill has been 
brought forward in this House. Sir. I would 
like to say that this Provident Fund Bill is 
more of a saving scheme and more of also 
social lCCUfity measures for the workers and 
also in their old age, their famme! and their 
depeadents 'can have some amount of 
money wbicb tbey bave earned and tben 
they can reI, on tbat also. So. we bave 
lOt quite a number of amendments to this 
Act which i, uJtima(ely going to help tbe 
worker and see that this moDe)' is also being 
utilised. I would Uke to lay tbat wben 
this Act was tint initiated. we had six major 
indu,tries in 1951 and DOW it is applicable 
to 213 iadGltries, c1altel of establitbments 
empIoyina 20 or more perIOns. By the 
ood of September 1987 tbe scbeme covered 
about t. 7 laths establishments witb about 
1.41 CIOI'II at members, and DOW the scheme 
by aDd larae COWI'I almost a11 the establish-
meotl employiD. 20 CK more persons. 
Sir, die total prO'rideGt IUDd collectiOD, a 
many Memben "a.ted to bow. which was 
doac chariaa 1'86-" was about Rs. 1800 oro_ ao4 tM total DUmber of claims 
"""" wu a_t f.~' lakbt, tile amount 

paid was about RI. 566.96 crorel, 8a,. 
about Rs. 567 crorcs. 

Sir, ~ntl, under tbe initiative of tbe 
Prime Minister. the family pension benefits 
under tbe EPF Act have been recently 
liberalised and tbe revised rate of family 
pensions will range from Rs. 275 to 
Rs. 7S0 as a,alnst tbe existing Jate of 
Rs. ,40 to Rs. 630. The retirement· cum-
withdrawal benefits have also been substan-
tially liberalised. tbe revised rate of with-
drawal will range between Rs. t 10 to 
Rs. 400 for one year membership and 
Rs. 9000 to Rs. 19,825 for about 40 
years' membership. These rates are efftctivc 
from 1.4.198'. 

Sir. about tbt! rate of interest, as many 
Members have been wanting to know. the 
rate of interest on provident fund is being 
increased every year and tbe rate for the 
year 1987-88 was 1l.S per cent per aunum 
and for the year 1988-89 we have decided 
to enbance tbe rate to J 1.8 per cent per 
Bonum. 

Sir, about tbe investment of the money t 
tbe pr,ovident fund is one of the major 
sOfirceS of resource mobilisation for develop-
ment llctivities of tbe Government. Accord-
ing to tbe existing pattern of investment, 
8S per cent of tbe provident fund contribu-
tion is required to be invested in spt"ciaJ 
deposits by 'he Government and the baJance 
of 15 per ceot in tbe Central/State Govern-
ment securities and an on 3J.3.1987 the 
total provident fund investment that the 
Government bad was about RI. 15.267 
crores and during 1985-86, S.09 per cellt 
of the total net domestic savina in tbe 
country wa generated by collection under 
the Provident Fund Act. So. we bave now 
proposed to raiae tbe rate of provident fund 
contribution from 6-1/4 per cent or 8.3 1 
per cent and to 8 to 10 per Cellt on tho 
basic pay and the D.A. Tbis will benefit 
the employees. at tile same time it will 
l1so help in moblHainl additional retOurtei. 

Sir, at prelCDt tbe recovery of provident 
fund was made tbrouab tbe revenue recover-
in. machine. This afranaement ba DOt been 
very dective. AI OD 30.9.87,' 28,2" 
rewaae recoveriaa certificates (or a.. J 2 7 
~orel were peocIiaa .ntb Uat ~Jtcto,.. 
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In order to extract tbe recoveries _e are 
now providiq (or settioa up an independcnt 
recoveriDa machincry on tbe lines of die 
recov~iDl macbinery of tbe Income-Tax 
Departmcnt. tbe establishments wbich are 
at present exempted from the operation of 
tbe provident fund scbeme bave been 
defaulti:l1g in the payment of provident fund 
dues. As on 30.9.1987 the total amount 
net transfcrred to the exempted establish-
ments irrespective of the Board of Trustees 
was Ra. 102 crores. At present we cannot 
recover the dues agaiost them as arrears 
of land revenue. We are now making a 
suitable provision for the recovery of the 
dues from tbe exempted establishments as 
arrears of land revenue. We are also makinl 
a provision for levy on damaaes not exceed-
ina the arrears on tbe exempted estabUsb· 
mentl. For reducing the belated payments, 
we are also making various penal provisions 
applicable to tbe exempted establisbmen!s 
so as to ensure better compliance. I also 
expect tbat the officers and tbe staff' of tbe 
Provident Fund Organisation will make 
more cooconuated efforts ~nd exhibit a 
greater sense of discipline and dedication 
to ensure tbat members of tbe Fund get 
prompt services from tbe Organisation and 
mobilise their energies and resources to 
recover tbe arrears due. In tbis connection. 
1 miabt also meotio'] tbat tbe Central 
Board of Provident Fund bas afready taken 
a decision to introduce computer based 
accounting ftystcm for tbe Provident Fund 
Organisation in a pbased manner. To begio 
with, it is proposed to computerise tbe 
accounting work in Regional Office io Delhi. 
For tbis purpose. 14 data entry machines 
have already been installed and regular data 
entry work on the macbine is in prosress. 

Some members have raised various 
quaries. and I would like to answer them 
Mr. Reddy has said that data is not available 
aD the worltina of tbe finances. The annual 
report which was tabled in botb tbe Houses 
bu all tbe fiaures whicb be bas wanted. 
Many Members bave said about R •• 185 
ctOrel which hal been due as arrears. or 
coone. if you look at R.s. 185 crore!, 
it ia a bit amount But if yo* look at the 
total money received in the country. tbis 
is one per CeDt of tbe total coUectioo and 
tho SltuatioD i. Dot a. alarmlna as it bas 
bolD macIo out. Yet provltioos .... mado to 

enforce tbe Act, as you had also meotioaed 
about it. the machinery bas beaD created 
and penal provisions have beeo introduced 
10 that, we can enforce the Act and recover 
money as quickly as possible. 

Mr. Redd, bas also meotiooed tbat 
tbere is DO cnouah inceDtive for investment. 
We are giving a fairly hiab perceotqe. 11.5 
per cent in 1987-88 and 11.8 per ceat is 
1988-89. 

DR. DATTA SAMANT: What about 
calculation every montb ? 

SHRI JAG DISH TYTLBR : I will come 
to your quory. 

And the rate of interest is reviewed 
annually bj tbe Central Board of Trustees 
and tbe rate is b.iaher tban the rate of in-
fl.ltion normally. He also wanted to toow, 
bow maoy tribunal. are going to be set up 
and will tbere be some sbortaae? We have 
decided that as many tribunals a5 necessary 

, will be set up. We would 10 in for dais. so 
tbat JitilatJoo is reduced and the aim is to 
give more time to tbe tribuoal for makiDa 
decision. Specially the tribunala wiJI be clcdic-
ated only to pravident fund cases and not 
any otber cases. He has also mentiooed that 
there are oot enough qualified pel'lODDCl 
available to the tribunal because the tenn i. 
only S years. The term will be up to the 
age of 62 years or S yeer term, whicbcvcr is 
earlier. He will have aU India jurisdiction 
and tbe qualification has been fixed at the 
High Com level because the tribunal will 
be first replacing tbe jurisdiction of the HiP 
Court in respect of this Act. Tberefore. it 
should at least have the status of a Hiah 
Court. 

• PROF. SAIPUDDIN SOZ: The Idite· 
ment ap should be fixed at 6'. That could 
so1ve your problem. 

SHIU B. AYYAPU REDDY: Arq 
penon who is directly rClCt'wtod to the tq-
bonal from the bu. who is qualified to be. _~. 
Hlab Collrt judgo. will have onl, 5 ~ 
torm. Tbat is tbe difBculty. He will DOt 
retire up to the aae of 61, but after .. 
torm or , years. Tbo won:Uaa as it iL.'-
wbicbnor is oarU«. . r!. 
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SHIll JAODISH TYTLER: There is a 
provision for reappointment. Mr. Sharad 
Disbe bas mentioned, what,kind of disincen-
tift provided to the people who go for 
appeal. Tbe employers will have to deposit 
" per c;cnt and above of the amount before 
they 80 in for appeal, wbich provision was 
IIOt tIacrc before. 

As of now. appeals under section 19 A 
... Iast the order of tbe Region~1 Provident 
Fund Commissioner are only between 200 
and 300 per year, out of assessments in 
nJaticao to 1.70 lakh establishments. 

So. it is not goina to be a big burden on 
tIaia tribunal. The work will be done quicker. 
For a siBale dedicated tribunal, it will be 
possible to dispose of ali and if need be, we 
law DO hesitation to appoint more. 

Shri Ram Babadur SlOgh bad also men-, 
tioBed aboot the delay in getting money and 
many otbor Members also expressed it. We 
have taken certain .teD". We have started 
computerisation. We bave issued instruc~ion8 
that the amount standing in the balance of 
account should be paid within 20 days in 
tbe case of missing creJits. I would like to 
inform the Members that 51.46 per cent of 
tbe total claims were paId within ~ 0 days in 
1986-87 and 76 per cent of the total claims 
were paid in 1987. S 6 per cen t of the total 
daim were returned in 9 ~ f - 81. Only 8 per 
eeoc of tbe total claims remain pending after 
19~6. The case it not as bad as it is made 
oat. 

We ba¥o also ,tarted tbe system of bear-
.. public arievances. 

.l'he pattccn of investmeot is settled by 
the Miniliry of Finance. We have no Cells. 

an A. Charles and Dr. Datta Samant 
hid also mentioned tbat lots of forms bad 
to be filled and people have to go through 
alllOItI of processes. Tbis is not .. OIle,,(. 

At tbe time of member.hip, only one 
1«flJ --1" tM oominalioD fo: ':J JS requir-
.. 'to .. femiabed by the memo.!!!. At the 
__ fi .eeplcmcDt of provident fund accounts, 
.... eDo fQJ'ID is requind to be tilled in by 
.... t.-ber. On death cases, additiboal 
., t ... ,,. JcquiIe4 ~ is at per 
• In. ' 

We are also reviewing rules and regula-
tions and other things so that the worker 
does not get harassed and he must act bis 
money in time. Tbat is one of our aims 
tbat we must see that the day he retires: be 
must get his money. This is my aim and I 
bope we will very soon do it. Please help us 
in computerisation. 

DR. DATTA SAMANT: Wbat about 
corruption ? 

SHRI JAGDISH TYTLER: Many 
complaints have come up. We are aware of 
it. We are trying to do everything possible 
about that. You be rest assured tbat we will 
not spare anybody as far as an) body who 
is indulging in corruption and who is haras-
sing tbe workers in getting tbeir bard-earned 
money comes to our notice. 

SHRI N. V. N. SOMU (Madras Nortb) : 
There is difficulty in getting the p. F. 
money. 

SHRI JAGDISH TYTLER: You and 
Shri A. Charles have asked bow many con-
victions have been made. During 1986-87, 
the convictions made are 1,S 69. The number 
of peopie who were imprisoned is 856. That 
means we are trying to catch them. We are 
not very happy, We 9till catcb more people 
who are mlsuStng the money. 

DR. DATTA SAMANT: Put them in 
jail at Jeast for one year. 

SHRI JAGDISH TYTJ.ER: I am not 
responsible for tbat. As regards penal in-
terest 00 arrears. we have proposed penal 
damages up to 100 per cent of arrears. This 
wlll go in a big way. 

Separate legislation for amendment of 
Section 405 of the Indian Penal Code is 
beina made. This is being amended by tbis . 
Bill because Section 405 deals witb criminal 
breach of trust. .Explanation to this Section 
cJearly says tbat tbe employer wbr. misuses 
any employee's contribution is luilt, of 
criminal breacb of trust. This wil1 allO deter 
t~m from milusinl tho mODey • 

Shri N. V. N. Somu bad yelterday ll.id \ 
WI UDClaimed funda Ibould be.., for 
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welfare measures. These funds are kept 
aside in order to be repaid. For this purpose, 
newspaper advertisements. notice to the 
oripnal employees are issued and in general 
all ~Orts are made to locate the employees 
to whom the payments are to be made. and 
to pay them tbe unclaimed arrears. Out of 
Rs. 1 S .000 crores deposited in the Govern-
ment through Provident Fund, only Rs. 20 
crores is unclaimed. I have got figures and 
I will give the figures to you later on. Out 
of tbe amount of Rs. 20 crores, we have 
already identified '0 per cent of tbe claim-
ants after their death. I will give you the 
filures later. 

Dr. Rajhans wanted to know as to why 
not we invest this in Indira Vlkas Patras. 
Probably. tbe Member is unware that all the 
money relating to Provident Fund has to be 
invested As per the direction of the Ministry 
of Finance. 

Shri Asutosh Law said that because of 
the use of Company Act, there is a delay in 
recovering the dues. I would say that the 
Company Act has been enacted under the 
CIvil Law. It cannot permit contlDuation of 
of the criminal act. As per the scheme of 
Provident Fund, defaults and arrears are 
already held as criminal offence under Sec-
tion 405 of the IndIan Penal Code. 

Shri Ajoy Blswas wanted to know as to 
how many people have been put behind bars 
or convicted regarding default etc 1 have 
already given the figures. He bas aho point-
ed out tbat people find a lot of difficulties 
in getting loan applications. They have to 
come from Tripura to Guwabati, But, I 
think the Member was not informed because 
even till now. a Sub-Regional office exists in 
Tripura which could sanction loan and It is 
sanctioning loan. Recently, one fuU-fledged 
Regional Provident Fund Commissioner's 
Office bas been sanctioned and an officer bas 
also been pO.ited in Tripura. He said that even 
in this aml!ndmeat, defaults are not being 
declared criminal offence. This is what be 
bas mentioned. But tbis is again wrong 
because defaults are considered a 'V.iolation 
of Section 405 of tbe Indian Penal Code 
.h\ch deal, .i\h the ~nm\nal ntW:.h at 
trust. 

Shri Pandoy and Sbri Tbomas wanted to 
tDOW about tbe ute of unclaimed funds for 

the insurance of abe Provident Fund. Un-
claimed funds money is due to the individUSll 
members and therefore. cannot be used for 
any purpose other than the benefit of the 
Members or tbe claimants. . 

Sir, Hon. Members would be happy to 
know-which you probably wanted to know 
and about which I have mentioned earlier-
tbat the claimants for Rs. 10.58 crores out 
of the RI. 20 crores which 1 mentioned, bave 
been identified through newspaper advertise-
ments last year and the Provident Fund 
papers are being processed to see that pay. 
ments are made to the widows or their 
children. These things were not possible 
before. But we did everything possible now 
to see that through tbe union leaden, 
tbrough the local officers, througb the 
Pohee. through the Governmental machinery 
we must jdentify those people because big 
amount is involved. 1 am bappy to say tbat 
more than ~O per cent of the claimants to 
whom the money belong! has been identified 
and the paper work is on. The Provident 
Fund officers have done a good job on this. 
We hope that we will also be able to identify 
the other people to clear the dues. I would 
like to say here that it is their hard-earned 
·money and so either the Government or any-
body has no right to use their money ;n aoy 
other way. 

Shri Tanti had mentioned that regarding 
labour disputes. Labour Tribunal should be 
set up under Article 323 B of the CoostitQ-
tions of India. I would like to inform bim 
that we have taken note of his sugestion 
and in one of the Bills which is to come. we 
will be able to do it in tbat. Further. Sbri 
Tanti was not informed about one particular 
thing i.e. the Provident Fund Act is not 
applicable to the workers of the Tea Estates 
of Assam. In Assam, they arc covered under 
tbe Assam Tea Plantation Provident Fund 
and Pens;on Fond Act. which is administered 
solely by the State Goveroment. 

Shri Hafish Rawat and Dr. Datta 
Samant mentioned that compound interest 
mould be ~~ {tOm \h~ -\)\0.,. ~ 
ate delau\tioa. 

DR. DATTA SAMANT: The poIat is 
that the workers' mODe, it depoai1e4 .. 
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you and it is charaed once in a year in 
January. But, in between, tbe iostcllments 
are deposited. They lose interest for the 
year. That is very important point. 

SHRI JAG DISH TYTtER: What you 
are telling is they are doing only at the end 
of the-year regarding whatever deposits are 
given. 

DR. DATTA Si\MANT: In the Banks 
and Governmenl Dep~rtments it is charged 
month-wise. But bere, tbe workers are losing 
a few thousand rupees. This is important 
and this is what I have suggested. I think 
the Public Sector Undertakings have also 
&iven you this suggestion. That is why I 
request you to pay attention. 

saRI JAG DISH TYILBR: I will see 
to th8.t matter. You bad also mentioned 
tbat the Public Sector Undertakings should 
also follow the same rate of contribution as 
is done by tbe Private Sector. This is what 
you have mentioned. I would lake to inform 
you that the Public Sector Undertakings 
usoally follow tbe same rate of contribution 
and it will also pay_ 

DR. DATTA SAMANI: Are you 
makina any provision in this Law' because 
you are exempting tbe Governments and the 
State Governments and Corporations. Tben 
You can correct me; I will be very happy. 
Are you covering by this Amendment tbe 
21 lath work.ers of the public sector? 

saRI JAGOISH TYTLER: After tbe 
notification, you bave to see ... 

DR. DATTA SAMANT : In the Bill 
yoo have not mentioned. If you are doing 
that, we will appreciate. 

'SHRI JAGDISH TYTLER: I cannot 
cbange it no... As you know. sometfmes 
tile public sector has a belter scheme than 
the Provident Fund and it is never Jess tban 
the beDelt under the Provident Fund scheme. 
So livo tbem tile benefit of doinl tbat; tbe 
"orten will benefit. 

DR.. DAnA SA-MANT: That is a 
difforont aspect. (Inlerf'lllJllalll) 

SHRI 1AGOISH TYTLER: You had 
menti~ned that the employers would pay a 
fine of roughly Rs. 5000 or so and go back 
scot free with crores of rupees of default. 
Now. for default tbe penalty is upto a 
bundred per cent of the default plus tbe 
recovery of the fun amount of tbe default, 
botb recoverable as arrears of land revenue. 
Simple interest is only on delay in payment 
but it gets added to the default in payment; 
the penalty can be levied uptb a bundred 
per cent. 

Wltb tbese words, I would like to con-
clude. I have received good suggestions and 
I am happy tbat most of tbe Members bave 
contributed to the debate. 

DR. DATTA SAMANT: Tbe fine may 
be removed. Let the punisbment be 
one month"s imprisonment, minimum. 
(InterruplionJ) 

[Translatlnn] 

SHRI NARAYAN CHOUBEY : A fine 
of Rs. 5000/- wiJI serve no purpose ... (lnl~r­
ruplion,) 

[English] 

SHRI JAGDISH TYTLER : It is the 
person behind who gels the thing implemen-
ted. We will make sure that we get it 
implemented. (InterruptiOn!) 

Hon. Member Shri Thampan Thomas 
mentioned about Modi Industries. Tbis is a 
ser.ious matter which be has brougbt to our 
notice •• 

DR. G. S. RAJHANS (Jbanjharpur) : 
Publish tbe names of defaulters in the news-
papers once in sb months. 

SRRI JAGDISH TVfLBR: I would 
like to inform bim that out office wiU inquire 
into the whole tbing and if they have default-
ed, if the workers' money bas been misused, 
I can as'sure you, we will take the atrinsent 
action apinat those people, bowever hlab or 
big they may be. 

Witb these words, I would conclude. 

(lltlerrupllon,) 
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SHRI DAMODAR PANDEY: This is 
only an enabling provision to enbance tbe 
provident fUDd contribution. I have sugges-
ted that this enhanced amount, wherever 
possible. may be converted into a Pension 
Fund. Will the Hon. Minister consider 
this? 

SHRI JAGDISH TYTLER : It is a very 
good scheme. We will consider tbat next 
time. 

MR. CHAIRMAN ; The question is: 

U That the Bill further to amend the 
Employees' Provident Funds and 
Miscellaneous Provisions Act, 19S 2 
and the Indian Penal Code, be taken 
into consideration." 

The mOI;on wa.J adopted. 

MR. CHAIRMAN : The House will 
now take up clause- by-clause consideration 
of the Bill. 

Clause 2 (Amendment of SecUou I) 

SHRI E. A YY APU REDDY (KurnooJ) : 
Sir, I beg to move: 
Page 2, line 2,-

lor 'emay" subsliture ' shall (1 3) 

Let tbis be made mandatory. That is 
wby I bave proposed tbat tbe word 'may' 
be substituted by 'shaW. 

SH~I JAGDISH TYfLER: I am not 
accepting tbe amendment. 

MR. CHAIRMAN: I sban now put tbe 
Amendmeet No. 13 moved by Sbri Ayyapu 
Reddy, to Clause 2 of the Bill to tbe vote 
of the House. 

AmeJtdment No. 13 was put and Mlativtd 

MR. CHAIRMAN: Since there are no 
amendments to Clauses l to 8 t I put 
Clauses 2 to 8 tosettler t9 t~~ vote of HOQse, 
Tbe qUestiOD is : 

"Tbat Clauses 2 to 8 staDd part o· 
the BiD." • 

The motion wtu adopted 

Claules 2 to 8 "ere added to tIae Bill 

Clause 9 (Amendment of M ction 6) 

MR. CHAIRMAN: Now Clause 9. 

DR. DATTA SAMANT: I beg to 
move: 

Page 6-

after line 17. insert-

"(c) after section 6. the following sub-
sectlcn shaU be inserted. namely : 

• '( 2) If aDy workman voluntariJy 
desires to contribute his provident 
fund upto twenty per ceot of his basic 
pay and dearness aHowance and 
retaining allowance (if ~ any) he can 
do so withoUt the contrtbution of 
employer over ten per cent of provi· 
dent fund and such additional con-
tfJbutlon made by the workman over 
ten per cent sball be exempted from 
income-tax.".' (2) 

SHRI MANJK SANYAL (Jafpaiguri): 
I beg to move : 

Page 6.-

for lines 11 to 11, substitutc-

, 'Provided tbat in its application to 
any establishment or class of establish-
ments, tbe Central Government sbaD 
by noti6cation in the Official Gazette 
specify tbat tbis section shan be 
subject to the modification tbat for 
the words "cigbt and one-third per 
cent." at both the places where they 
occur. the words Cl tcn per cent·· shall 
be substiluted:' (8) 

DR. DATIA SAMANT: I bee to 
move : 
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after ··section" insert-

e'and such amount sball be deposited 
in the provident fund account of tbe 
employee and tbe interest shall be 
calculated monthly, taking into .~ 
account the previous deposits, mon-
tbly subscriptiuns and withdrawal. 
as is done in the case of Governtment 
employees." (18) 

MR. CHAIRMAN: Mr. Datta Samanl. 
please confine ~ourself to Clause 9 and 
amendments 2 and 18. 

DR. DATTA SAMANT : On Amendment 
No. 18, I have already talked in this House 
aDd the Hon. Minister has been apprised of 
it. It is a huge amount which the \\orker 
is 'pa},ing throughout tbe )ear. Workers 
deposit, on an average, about Rs. 1,000 
jn the provident fund office. It is done in 
three or rOUT instalments in JaDuary, in 
April, in August and in November. But 
nUClest is caJcuJaled only in tbe month of 
January next. This the procedure followed 
ill the Government so far. In banks and 
other institutions and in otber private deali-
DIS, whatever balance is tbere, month· wise 
interest is charged. Wltb the result. the 
workers are losing a big quantum of amount 
every year which is about Rs 30, Rs. 40 
or R.s. SO and it gets accumulated. It 
comes to a few thousands at the end of his 
service, tbat is, .at the time of his retirement. 
The Public Undertakings Committee bas 
recommended it very strongly. Ihey bave 
mentioned that tbe workers' provident fund 
is the ooJy amount on which simple interest 
is charged. But in all other Government 
accounts, on tbe monthly contribution, 
compound interest is charged. Witb tbe 
reauJt. tbe workers are the losers. At the 
time of retirement, he loses Rs. 2000 to 
as. 3,000. I, therefore, appeal to tlie Hon. 
lliaiater to 'Ilccept my amendment and to see 
that It i. palled. 

MR. CBAlRr.iAN ! Have you spoken 
OD both the amendments? 

DR. DATTA SAMANT: I bave spoken 
oe 4meodmcmt Number J 8. What js tbe 
odIer amcDdmcnt 'I 

MR. CHAIR.MAN : Did you not speak on 
both tbe amendments 'I 

DR. DATTA SAM\NT : Yes. Sir. 

MR. CHAIRMAN: Sbri Manik 
Sanya}. 

SHRI MANIK SANYAL: I beg to 
move my amendment for tbe consideration 
of the House. I will speak in Bengali. 

·SHRI MANIK SANYAL: Mr. 
Cbairman Sir, a meetiIlg of tbis Standing 
Labour Committee was held on the 22nd 
and 7 ~rd September, 1987. In that meeting 
the Government's representatives and the 
Han. Minister was also present. In item 5 of 
the resolution that was unanimously adopted 
there, it was decided that since it was a 
Contributory Plovident Fund, the contri· 
but;on or the employers and the employees 
will be 10 p.c. each. In those estabJisbreents 
where the numter of workers was less tban 
50, tbe contribution was to be raised from 
the earlier 61 p.c. to 8} p.c. and in al) 
those establishments \\here more than 50 
workers were employed. it was to be raised 
from 8! pc. to lOp c But Sir. in tbis 
Amending Bill we find that tbe Government 
has tried to by pass the unanimous decision 
of tbe Standing Labour Committee. Tbis 
is because the ultImate decision is being left 
to the ne,.. Executive Committee that is 
sougbt to be constituted in tbis Bill. We 
have a suspicion that there can be only onc 
reason behiod tbe attempt of tbe Government 
to bypass the unaDlmous decision of tbe 
Standings Labour Committee of raising the 
contribution to 10 p.c. . This reason is 
nothing but pressure of the employers and 
tbe coming elections. There tbey will bave 
to please tbe -management and side by side 
they will have to pJease the worken also by 
saying tbat we bave made a provision of 
10 p.c. for you. Here I want to lay tbat 
ir the Go .'ernment is desirous of benefitiDg 
the workers tbrough this welfare measure, 
tben tbey should make a firm commitment 
and say that 'we shan make it to p.c.' Tbis 
should bave been clear)y and unambiquously 
provided in this amending Bill. The amend .. 

·TranslatiDD of the speech orisinaUy 
delivered in Benpli. 
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meot we are suggestio. i, to tbat effect only. 
We are demanding that in tbe proviso to 
Clause q (b) of the Bill at page 6 (lines 10 
to 17Nhe word 'may' should be substituted 
by tbe word 'shall'. From now on botb the 
employers and the employees shall contribute 
i 0 p.c. to tbe Contributory Provld(nt Fund. 
Tben only we will be convinced that the 
intention of tbe Government is very clear. 
This is my amendment Sir. Thank you. 

17.00 "'S. 
DR. DATTA SAMANT: Sir. I want 

to speak about my Amendment No.1. It 
only says that tbe following Bub-section sball 
be inserted in Page 6 after line 17. 

··(2) If any workman voluntarily 
desires to contribute his provident 
fund upto twenty per cent of his basic 
pav and dearness allowance and 
retaining allowance (if an.y) be can do 
so without the c'mtribution of emplo-
yer over ten per cent of provident 
fund and such add tional contribution 
made by tbe workman over ten per 
cent shaH be exempted from income-
tax " 

I have said during my speecb that many of 
the workmen usually draw higb salaries as 
per tbis Government's ceihng that if anybody 
gets more tban 18000 rupees be comes 
under income tax bracket. Actually tbe 
salaried workman are the honest tax 
payers. 

MR. CHAIRMAN: You have already 
spokcn. You have already mentioned tbis 
point and tbe Minister also replied. 

DR. DATTA SAM ANT : This is on my 
amendment Sir. wblch is very important. 
The working c}1lss is deprived of this benefit. * 
In the last three years tbe wbole sale and 
tbe consumer price index have gone up by 
20.6% but the workers~ incom~ tax level 
remained a~s. 18000. A Jot of concessions 
ace given to the private sector-I bave no 
time to mention them -but the salaried 
workmen are tbe maximum sufferers because 
you have kept tho same level for three years. 
Here workers want voluntarily to contribute 
mor~ towards the PF. I think you want 
tbe money also bccJuse it is on 1 t 1% witbout 
compound interest. It Ithou.ld be allowed. 

What I sa, is if aDY workman contribatel 
over I 0 per cent in his provident fund theD 
be sbould be Jiven income·tax rebate. 10 
this very House the Hiab Court JucIaet 
Remuneration Act was passed and additional 
house rent and other facilttiea to tbe tune of 
of thousands of rupees were livCD income-
tax free. Tberefore. I would hke to urae 
tbat Government should accept tbJS amend-
meot of mine and it sbourd be applicable SO 
the workers also. 

MR. CHAIRMAN: Hal the MiDister 
to say anytbing on tbis ? 

SHRI JAGDISH 1'YTLER: Sir. u far 
as the point raised by Dr. Datta Samaat is 
concerned I would like to say once Cd 
computerisation is done of the accountiDJ 
system it will be eabler for us to caJc:uJ8Ie 
tbe interest every month. Tlll such ~ dial 
computcrisation is Dot done I cannot Ii..,., 
him an answer but we wilJ CODSidcr faVOUla-
bly once (uU comptfterisation is done. A.~ 
far as his second point is conccmecJ it it • 
eood sngestion and, I tbink. wbat we will 
do is that I will convey this fcelina of .. 
to the Finance Ministry. If tbe worka, caa 
benefit from my side wc win fawurable 
recommend this. 

SHRI MANIK SANY AL: 10 the 
Standing Labour Committee meetioa beIcl 
on 22nd and 23rd September 1987 dccIIIoD 
had been taken unanimously that ............ 
tban SO worters are work ins the limit IbouId 
be raised from 61% to 8!% and .bore. ..... 
tban SO workers are work in. it sboald be 
raised from 8i to I 0 ~r ceoL It ia ]lOUf 
decision and DOt mine. Wby are you 
objecting? After inquiry if Governmeot may 
deem 6t by notification in the aazettc tIle1 
should raise it from 8i to 10 per ceot. 'W~ 
are you not agreeing to tbis 1 

SHRI JAGDISn TYTLEll: This par-
ticular reference whicb you. are aivina ....., 
we can look into this also. 

MR. CHAIRMAN: I &ball now pat 
Amendments Nos. 2. 8 aOO '8 to dIBa 9 
moved by Dr. Datta Samant aocl Slvi Ma. San,., to tho vote of \be HOUIIO. 
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,._~ts Nos %, • aDd 18 were 
pat ...... Uved. 

MR. CHAIRMAN: The question is : 

"That clause 9 stand part of the 
Bill." 

The ,"0"0" WGI tIdopt«l 

Cia ... 9 was added to tile Bill. 

CI ... 10 (Ameadaleat of seetion 7A) 

DR. DAnA SAMANT: I be& to 
... move: 

Pap 1, line 4,-

lor '·three months" 
,.,tltllte "one month" (9) 

Sir. this amendme"lt is .bout giving three 
months time to the employer. If you give 
a lot of time in between, the employer can 
misotl it. That's why I have mentioned 
that it sho\lld be only one month. This is 

, a technical atQendment and time should Dot 
be wasted f6r (JepositiDI the money On whicB 
the worker will lose the interest Therefore. 
I do not think there is any d.ifficulty in 
acceptiD& tbis. 

SHRI JAG DISH TYTLER: I don't 
accept the amendment. 

. 17.12 l1l'i. 

[MR.. DBPUTY SPEAKER In th~ Chair] 

MR. DEPUTY SPEAKER: I shall now 
"ot amendment No. 9 of the vote of tbe 
House. 

A ..... eat No.9 ... PIIt aod 
negatlutl. 

MR. DEPUTY 
questions is : 

SPBAUll: Tbe 

NThat claUlO 10 ItaDd part of the 
lim!' 

The motion was adopted. 

Claase 10 was adtled to the Bill. 

Cia .. 11 (InsertIon of a DeW _tlon 
7B to'1Q Review of orders pauetI 

under section 7.A) 

DR. DAnA SAMANT: I beg to 
move: 

Page II, line 14,-

for "twelve per cent." 
8ubstitul.-

a'onc and half times the interest 
charged by any scheduled bank." (3) 

Page 11,-

omit lines 18 to 20. (4) 

Pale 8, line 27.-

lor "five years" 

Sub81itute "two years" (10) 

Pale 11,-

omit lines 5 to 7 (11) 

SHRI E. AYY APU REDDY : I bel . to 
move: 

Paae 7,-

after Jine 37. Inse,,-

"Provided further that no such review 
shan be made after the expirY of three 
years ~fter the passinl of tbe order." 
(14) 

Pqe 8,-

alte, line 40, I",erl-

"Provided tbat tbe Tribunal shall not 
have jurisdiction in respect of esta· 
blisbments situated more than two 
bundred fifty kilometres fJ;QW tbe 
place of it. office : 



Provided further tbat where no 
notification is issued by the Central 
Government the district and seasions 
judie where in the establishment is 
situated shall IplO /octo function as 
tbe Apr:cUate Tribunal. "( 1 S) 

Pale 8, line 46,-

lor "Hign Court" 
,ubltirute "District and Sessions Court." 
(16) 

Page t J, line 6,-

omit • 'waive or" ( 17) 

DR. DATf A SAMANT: The amend-
ment No. t 1 is for omitting lines S to 7. 
Here the wbole problem is wbo bas raised 
tbe dispute with the tribunal. It is a good 
compulsion that be has to deposit 15 per 
ceot mooey with the Provident Fund 
Tribunal. That is a good arrangement for 
the employer. In order to delay tbe payment, 
the big bosses are going to create a lot of 
litigation and the poor workers always suffer. 
This lioe inisiaJJy was very oice. The HOD. 
Miniser has mentioned but subsequently be 
says tbat it bas been provided that the 
tribunal may, for reasons to be recorded in 
writing, reduce the amount to be deposited. 
Government's bope is like tbat. You say, 
that we are for tbe workers. You just sbow 
off. You deposit tbe 75 per cent disputed 
amount with the tribunal. Tbis is a good 
lesson to the employer. Immediately after 
tbat clause, you are given powers to the 
tribunal to red~ the amount or to waive 
It completely. I want that tbes, lines 
Ihowd be deleted. There can be some 
compulsion. 

SHRI E. AYYAPU REDDY: Sir, tbe 
amendment liven by me ia : 

• 'Provided furtber that no sucb review 
sball be made after the expiry of three 
)'ears after tbe passins of the order, tt 

Under Clause t I~ tbey bave provided that a 
review can be made on tbe basis of somo 
discovery of new facts or on accouut of 
some mistakes or error apparent on the face 
of tho record. A reviow certain I)' can bo 

made but there sbould be a period of limita-
tion between which • review bas to tate 
place. It ~ be after four yean or five 
yoars or after the orders have been paaed 
by Provident Fad Commissioner or the 
concerned authorities. It is a sound principle. 
not only of jurisprudence but of buaiDest 
manaaement that a period of limitation 
sbould be there. Otherwise, there, "UI be 
no finality to any order· Any order caD be 
subjected to review even after five years or 
ten years or six years and thiI will be a 
limitation for concoction or bucJaing or 
tbreateniog. Some person or other interpre-
ted by saying that we win review the entire 
matter. On tbe basis of the principles of 
tbe limitation Act, I have IUIIcsted that 
there should be no review after a period of 
tbree years, after the order bas become final. 
This principle bas been incqrporated in the 
very same Clause because if you refer to 
Section 7C. it is stated there as ·Provided 
tbat no order re-dctermioiDI tbe amount 
due from employer sbaD be passed under 
this section unless the employer is liven a 
reasonable opportunity of represcntina his 
case'. That is a period of five years limita-
tion is placed there. So, on tbat basis, I 
am saying tbat you must not permit aDY 
review of an order after the expiry of tbrco 
years. 

SHRI JAGDISH TYTLBR.: We are 
satisfied witb tbe prescnt provisions which we 
bave brought and we do not want to add 
anytbiol further. 

MR. DEPUTY SPEAKBR : I shall now 
pot all the amendments to Clause 11 tote-
tber to tbe vote of tbe Hoosc. 

AJ.admeaClo Nos. 3, 4, 10, t 1 ... 
14 to 17 were pat Mil .... U .... 

MR.. DBPUTY SPBA.KBR: Tbe 
question is : 

"Tbat aauae 11 staDel part of the 
Bill." 

TN IIIotloll ., _/I'. 
Claa. I t wu ..... to tile ._ 

• MR. DEPUTY SPBt\ea;. TIao 
q_tiolll is ; 
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• -That Oause 12 stand part of the 
Bill." 

7Yr.e """ioft wa. adopted 

a..e 12 .... "tied to tile Bill 
,aa.. 13 (A. .... eat ofsectioa 8 A) 

DR. DATrA SAMANT: I beg to 
- .-.e: 

Paae U. lioe 27,-

fIIIIIat tbe ond-

Wad after 'Sub-section (1) the following 
proyjso aball be inscrted. namely : 

--Provided tbat it shaH be obligatory 
on tbe principal employer to collect 
the provident fund from the contract 
labourer or apprentice, as the case ma, be, and issue receipt tberefore, 
l.iUDI which be shall be liable to 
prosemtion under section 14." (12) 

It is an important tbing tbat the Govern-
ment is loina to introd uce tbe pro'ident 
fand for the contract labourer wbicb is 
already there. Twenty.five pcr cent of the 
labour of this country is cootract labour and 
there is DO provision to make them permanent. 
If their services are terminated, we canno\ 
..to a claim. Tatas and Birlas can appoint 
1nmdted per cent labour as contract labour. 

• "11Iat is the position in tbis country. You 
1IRIIt ,.Ii. what is happening in tbis 
coutry. I want that it sbould be made 
obIipto.., on tho employer to collect pro-

.... .WIJIDt 'faDd from tbe contract labourer or 
.... CIDtice aad issue receipt tberefor and 
keep proper record. Even for ten per cent '* the ooatract labour, tbe rdrd jl not 
kept. TIle employer .wallows tho contri-
badoa. TIll receipt il received by tbe 
....,,_ after three years and in the mean-
.... tail -.vices are terminated. He never 
.... tbaf dIODey. I have aeon a Dumber of IXID"" labour accounts in Bombay. You 
.. ..,. talk of !be socialistic pAttc:ro of 
....,.. BftD teo per cent of tbe contract 
...... wD.I aot ,et tbi' provident fund. The 00......... ia DOW makina it compulsory 
.. appnaticeI also. Tbeso people do not 
... tllljolad .......... and ewsa If tboy 
-. daeJ aN paid'" 200 or .... 300 per 
.... 'I1Nre it eo __ of the job. 

He willaet tbe receipt after one year. In the 
meantime, bis services will be torminated 
and after termination. he is not keen to let 
tbat money and he does DOt get that now. 

I know the Government's attitude, tbey 
are not going to accept my yi:ws. It must 
be made compulsory for the employers to 
keep proper records for tho deductions tboy 
~ade for tbe provident fund in respect of 
contract Jabour and apprentices, so that evon 
if their services are terminated t they wiJI get 
the money. 

It is a very concrete and healthy sugges-
tions though it is difficult to implement. 
I hope tbe Minister ",ill accept it for tbe 
sake of the poor labour. 

SHRI JAGDISH TYTLER: Section 8 ! 
already casts tbe liabiHty on tbe employer 
to recover provident fund money in respect 
of tbe contract employees. That prOVIsion 
is considered adequate. I do not accept tho 
amendment. 

/ 

MR DEPUTY SPEAKER: I shall now 
put amendment to clause 13 moved by Sbri 
Datta Samant to tbe vote of tbe House. 

is : 

i, : 

Am~rulnk1Jt No. 12 was put and 
negatived . 

MR. DEPUTY SPEAKER: The qUCltion 

'7bat clause 13 stand part of the 
Bill". 

The motion wa, adopted • 

Claoae 13 ..... added to tile Bill • 

MR. DEPUTY SPEAKER: The question 

"That claulOl 14 to 11 stand part of 
tho BUI" • 
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Cia ... 14 to 17 "ere added to tile BIU. 
Clause 18-(Ameadmont ef IeCtloo 14) 

~ 

DR. DATTA SAMANT: I beg to 
move: 

Page t e. line 4.-
aller "one year" I"Ur/-

• 'but shall not be less than three 
months" (5) 

Page J 6, line 30,-

aller • 'one year" i"serl-

"but shall not be Jess than three 
months" (6) 

Sir. the Hon. Minister has said tbat 
Rs. 185 crores have not been deposited, 
but that is not the autbentic figure. What 
tbey have swallowed of tbe contract labour 
must be teD times. Nobody keeps the record. 
If they have twenty workers, they show only 
eighteen or so. There is no record, 110 
receipts. The employers are committing 
frauds and not depositing the money. The 
employers give false accounts to the 
Provident Fund Commissioner. The workers 
contribution is collected, but nOl deposited 
with tbe Provident Fund Commissioner. 
Tbey give false [ccord to tbe PrOVident 
Fund Commissioner and do not deposit tbe 
money collected. You are now providing a 
fino of lb. 5000 and imptisonment of one 
year, either or botb. Out of tbe 800 cases 
wbicb have been prosecuted, none of them 
has lone to tbo jail. I am not keen in 
sending anybody to the jail. But your 
intention is not to implement tbis provision 
of punishment. Therefore, I am saying that 
in this punishment, at least made some 
tbree m1)Drlu compulsory imprisonment. 
Tbis I thmk is a compulsory Ind good 
provision for those who swallow tbe money 
of tbe workers after coJlectinl from them 
and tbose who give false records to tho 
Provident Fund Commissioner"s office. The 
economic offecdefS must be taugbt a lesson. 
I think tbe Han. Minister will definitely 
asreo with me. He was aittiDa by my ,ide. 
anYhow be i8 DOW in the bia Party. I do 
not know wbat be will Bay DOW. But I 
lbtDt for each Iliovou otfoooo tbe puDitb. 

mont of three mootbs imprisonment must 
be there. 

SHRI JAGDISH TYTLER: I think 
tbere is adequate penalty for furniabinl falle 
statement or avoiding tbe paymoot. It • 
already there in tbe lub-Section 1 of th. 
Section 14 and we are quite satisfied with 
tbis. As far as tbe compulsory punishment 
is concerned. it is for tbe courts to decicle. 
We cannot take any decision. 

MR. DEPUTY SPEAlrLER: Now. I 
put amendment No. 5 and 6 IDOved by 
Dr. Datta Samant to the vote of tbe~HOUIC. 

A11I611dnwnts No.5 DNl 6 were Pllt ad 
aegtJIlved. 

MR. DEPUTY SPEAKBR.: Since there 
are no amendments to clause 19 to 21, I 
put clauses 1 8 to 21 tOJCtbcr to tbe voto 
of t&e House. The question is : 

• 'That clauses 1 8 to 2 l Btand part of 
tbe DiU". 

The motioll "01 adoplftl. 

Clauses 18 to 11 were .added to tile BIB. 

Clauses 11- (lnserti_ of New Sectioa 
16A Authorlsiaa certaiu employers 

to ..... otai. provitJeat ... 
aCC08Dts) 

DR. DAnA SAMANT: I bea to 
move: 

"Page 17,-
after liDe 48, insert-

,. (3) Wbere an establisbmeilt is 
authorised to maintain provideot Iaad 
accouot under sub-lOCtioo t I). it IlIaD 
be tbe duty of employer that tbI 
wortman may lOt provideDt fuad 
loans for boutina and marriaIo til 
bis dauabter, durinlJock-out or ..... 
strite on similar CODCtitioaI .... 
would have lOt from ProYicleDt .... 
Commissioner : 

Provided that iD.", cue ., ~ 
diaputo in reprd to U. ..,.... 01 



Disc. ""der Rule· 193 MA¥ 10,1988 

provident fund loans to the workman, 
tbe employer shall foJlow tbe instruc· 
tions of Provident Fund Commissioner 
or otherwise sball be liable to punish-
ment under Section 14." (7) 

Si!.- it is very important. There are already 
trusts created by tbe employer to collect 
tbo provident fund amount. In Bombay the 
big mill owners. like tbe Morarji Mills and 
otbers they run these sort of trusts. Though 
there is a provision that the provident fund 
Jaws should be applicable to them, but tbe 
min owners or the big bosses or the personal 
Managers operate these accounts and the 
workers are denied of the loan. They are 
humiliated. When there is legal strike or 
lock-outs.. we get money from the provident 
fund commissioner's office. The Government 
is good enough to have done tbat. But in 
these private trusts the employers are not 
giving the money to them and they arc 
using tbe trusts as their personal trusts. 
Thoy are not depositing the mODey. As per 
this provision of tbe Act, Government is 
introducing that if in any establishment 
there are more than 100 workers. tbe 
employer -of that establishment can start the 
private trost. As per YOUf policy you are 
doing this privati8.1tion with such type of 
employers who are notorious. Therefore, 
through this amendment I would like to 
sugest tbat if you are going to create or 
going to encourage the private trust. then 
you are selling out you: responsibihty. But 
I think YOD should keep a restriction on 
tbese employers who are creating private 
trust that the workers should get the loan 
as per the otber provisions of the Govern-
mont. The l]JO!1oy sbould be paid properly 
in time. And secondly, if there is any strike 
or legal lock-outs, the worker should enjoy 
the provisions of the Provident Fond Act. 
J know the Hon. Minister will say that in 
the law tbere is a provision. But my agony 
is that it i, not implemented. 1 have written 
a or 3 letters last week to you. Tbe widow 
or the indIVidual worker, whose husband 
or tbe father bas worked througbout his 
life in that establtshment. keeps on b"lging 
from tbe employer for ber whole life, 
Therefore. what I mentioned was that you 
make it compulsory on tbe part of the 
emploYer who raises tbe provident fund 
trust tbat he sbould see that all tbe pro-
visloat should be made applicable to tbe 
"otkOn. He JJJ8t ,oJ'otr tho iDltrucdoD' 
" tbe Provi4oat Fua4 CommlItiollcr. 

However, here ,I may point out to the 
Hon. Minister tbat the Provident Pund 
Commissioner in Bombay bas written letter 
to the private trust that they must give tbe 
loans. They just throw it in tbe basket, 
and the workers go on begging. It is a very 
serious thing. We discuss a lot of thinas 
but a poor widow or a poor individual 
worker suffers a Jot. ~ 

Tberefore, I am briDging this amend-
ment. j.e. you make it compulsory for the 
employer to operate or follow tbe instructions 
of the Provident Fuod Commis8ioner and 
if he fails to follow the order of tbe 
Provident Fund Commissioner then as per 
Section 14 the employer shall be liable to 
punishment. I do not think it is selfish on 
my part to ask for this. Let me stress here 
that this is not pOlitical criticism. I am 
sure tbe Hon. Minister definitely likes 
my am.endment. 

SHRI JAGDISH TYTLER: Sir. there 
IS already enough proviSion in the law to 
deal witb tbis. 

MR. DEPUTY SPEAKER: I will put 
Amendment No. 7 of Dr, Datta SamBot 
to the vote of tbe House. 

Am~1)dment No. 7 was put and 
negatived. 

MR. DEPUTY SPEAKER: Since there 
are no amendments to Clauses 23 to 27. 
I will put Clause 22 to 27 togetber to tbe 
vote of tbe House. Tbe question is : 

"That Clauses 22 to ~7 stand part 
of the Bill." 

The mol/on was adoptlil. 

Clauses n to 27 were added to the Bill • . 
MR.. DEPUTY SPBAKBR :Tbe quos-

tion is : 

• 'That Clause t, Bnlctina Pormola 
aDd tbe long title stand pan of tho 
Bill." 



445 Disc. under Rule-193 , VAISAKHA 20,,1910 lSAKA) Dilc. under Rule.193 

Clause I, Eaaetiug FMmola aDd the 
Title were added to the Bill. 

SRIU JAGDISH TYTLER: I beg to 
move: 

"That the Bill be passed!' 

MR. DEPUTY SPEAKER.: Motion 
moved ; 

"That the Bill be passed." 

SHRI MANIK SANYAL; Sir, I may 
be permitted to speak in my motber tongue 
because I feel tbat I can express my feelings 
and views in a more comprehensive manner 
in my own language. 

[Translation] 

*Mr. Deputy Speaker Sir. we are dl~p 
cussing tbis Employees' Provident Funds 
and Miscellaneous Provisions (Amendment) 
Bill for a tong time. Were I will like to 
remind tbat since the time our country 
became independent. a tarae number of 
legislation bas been enacted for tbe benefit 
of tbe workers. But if we examine closely 
and impartially we will find tbat this plethora 
of Laws bas failed '0 achieve the desired 
results and the condition of the workers 
has actually deteriorated day by Gay. A 
large number of Acts has been pa~sed. In 
no otber country of the world so many 
Labour laws have beeD passed. But 
unfortunately tbere are many loopholes in 
our Laws and taking advantage of those 
loop boles, the employers are getting away 
scot free. The intention of the Hon. Minister 
behind this prescnt Btll is surely to plug 
such loopholes. Effort is being made to 
plua tbe loopholes. But ;f we look closely 
what will we find? Many thangs have been 
said about tbe provident fund. A 6gure of 
Rs. t dS crores bas also been mentioned 
as arrears. But if we go in deptb we will 
find tbat tbis is not a correct figure. The 
employers have misappropriated a mucb 
larlt'f amount tban tbat. Our Government 
cloes not possess tbe correct account. This 
matter is very painful for the workers. 
Dissatisfaction is· growina and crystalising 
in such a fasbion tbat tbe workers are saying 
tbat tbey DO 100ger want to be a member 

-Translation of the speech originany 
delivered 10 Boosali. , 

or contributor to the Provident Fuud. Our 
experience is that after the death of a 
lubscriber his nominee bas to wait for years 
before tbe claim is settled. Many Hon. 
Members have mentioned about it. Here 
I will mention tbat Ashutosh Baba has 
rightly stated that under the Companies 
Act we cannot drag any Managing Director 
or owner to the court for defat.lt. Only the 
paid managers or principal Oftl;;Crs come to 
tbe court. They are paid employees. The, 
come to the court and may pay a fine of 
some rupees and go away Sir. tbe Supremo 
Court bas issued a stricture in this connec-
tion. Perhaps in 1985 or 1986, I cannot 
recall exactly. the Supreme Court issued a 
stJ:icture that tbe judges do -not view the 
breach of Labour Laws as a cognizable 
offence, and impose a fine of only 200, 
300 or SOO rupees on the defaulters. Even 
a fine of 5000 rupees would be very light. 
If a Company defalcates one crore of rupees 
and im·ests the same in its business. it will 
earn a profit of 1 Jakh or 2 lath rupees. 
In such situation tbe owner or employer 
will gladly pay a fine of S 000 rupees. 
Many otber tbings have been said in this 
Bill. An executive Committee is sougbt to 
be constituted under this Bill. I do not 
think tbat tbis CAeCutlve committee v.ill 
serve any purpose. I want to suggest tbat 
inste~d of constituting the executive com-
mittee, the Provident Fund Trustee Board 
may be given more powers and it may be 
forIbed in a more democratic way. If this 
is done. then it wiU perhaps be able to 
produce better results and give more benefit 
to the workers. Here I will like to raise 
another POlOt for consideration. As already 
stated by my collealue Dr. Datta Samant. 
besides the bill should provide for com-
pulsory imprisonment of the owner of an 
establishment if be is a defaulter. But tbe 
Bill provides for either imprisonment '*or 
flnc. Because of this provision of 'or'. tbe 
owner is never sent to jail. Unless we are 
able to send the employers to jail for default, 
tbe purpose of this Bill will never be acbiev-
ed. I do not want to make a long speecb. 
1 will onlv request you to reconsider tbis 
BiJJ in coDsultation with all the Central 
Trade Unions. The other side bas a vast 
majority end I know that this Bill wlll be 
casily passed by them. Still I will request' 
tbem to hold consultation with aU the major 
trade unions and RCons\der \be same 10 
tbat the d'efaultiol employoR JDa1 oot 
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be able to escape anJhow. "his is my 
request to the Hoo. Minister. With tbat 
conclude. 

mE MINISTER OF STATE OF THB 
MINISTRy OF LABOUR (SURI JAG DISH 
TY'TLER): It is for this reason that tbe 
Billa of this kind were brought. He has 
IDCDtioned some problems whicb are bemg 
faced. We are satisfied with that. So. we 
would be able to belp tbe worker in remov-
iDa all those difficulties wbich have been 
faced by him. 

. MR. DEPUTY SPEAKER: The question 
iI: 

"T_t the Bill be passed." 
Tile mol/on wos Qdopted. 

17.35l1l'i 

STATEMENT RE : EXPLOSION IN 
JEEVAN BHARTI BUILDING, 

NEW DELHI 

1&.rllshJ 
MR. DEPUTY SPEAKER: Sbri 

Chidambaram. 

SHItI BASUDEB ACHARIA (Bankura) : 
Sir, at about J 2.00 noon, tbere was an 
iDcident of Bomb explosion in whicb some 
persoDJ were killed and some were 

MR.. DEPUTY SPEAKBR: No. No-
tbIq will go on record. 

(InterruptIons )** 

THB MINISTER OF STATE IN THE 
MINISTRY OF PER.SONNEL, PUBLIC 
OltIBVANCBS AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
Tlt.Y OF HOMB AFF'IRS (SHal P. 
CHIDAMBARAM): The Minister of State 
'or ParlialllCntary Mairs informed me tbat 
the Boa. Members desired to know the 'acts about aD incident whicb took place in 
Delhi dais .flemooa We have gatbered the 
facta an4 1 wieb to plsce the facti. 

"'Not recorded. 

These are tbe facti regardilll tbe incident 
of explosion in Delbi earlier today. as 
received from tbe Delhi Administration. 

At about 12.10 hours today (10.5.88) 
a bomb exploded in the Reception area of 
the City Bank located in the new LIe 
building called •• Jcevan BbarW' near Regal 
cinema in tbe Connaugbt Place. City Bank 
is an American Bank. The explosion caused 
considerable damage to tbe bank premises. 
One person whose identity bas been deter-
mined is : 

-Satish Cbaudhary, resident of NOIDA 
died in the explosion. FOQrteen otbers 
were injured and one of tbem is in a 
critical state. Out of tbese fourteen 
persons. eigbt hav," been discharged. 
As regards tbe in-patients, five are in 
Ram Manohar Lobia Hospital and one 
in Lok Nayak Jai Prakash Hospital. 
Four of tbe iniured persons were 
employees of the llank and otbers were 
outsiders. 

The case bas been handed over to tbe 
Crime Branch of the Delbi Police for investi-
gation. The Bomb Disposal Squad and 
Forensic Experts are examining the scene of 
occorrence. 

All the injured are Indian nationals and 
the identity of all of them except one person 
who is unconscious and in a serious condi· 
tion. bas been estabUshcd. 

(Interruptlonl) 

MR. DEPUTY SPBA KER: Please ••• 
order. The Minister has made a statement. 
Tbat is aU. Now nClt Item. 

(Int~rruptfo,,') 

MR. DEPU1Y SPEAKER: He bas 
given bls statement. That itt all. Now 
Mr. Chidambaram. you ma)' mC1ve, for 
consideration, tbe next Btil. 

(l"ter,uptlon.) 

SHRI P. CHIDAMBARAM: 1 cannOt 
undefltand tbis. A bomb baa txpJod(u. One 
JIlan has been killed. (1"I«,..,WII6) 
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188.1 MANJ" SA NY AL: Our lives. 
_. at stake. 

SHill P. CHIDAMBARAM: Your life 
Is Dot at stake. Don't set excited. Your 
life is not at stake. A bomb bas exploded. 
Bombs are exploded elsewbere also. Just 
because it bas exploded in Delhi, your life 
is not at stake. You are unneces,arily 
exaaeratin8. Your life is not at atake. 
(l"terruptto",) 

11.41 ..... 

[Engll.,h] 

SPECIAL PROTECTION 
GROUP BILL 

MR. DEPUTY SPEAKER: Now we 
take up next item Mr. P. Chidambaram. 

THE MINISTER OF STATE IN mE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF ROME AFFAIRS (SHRI P. 
CHIDAMBARAM): I beg to move •• 

"That the Bill to provide for the 
constitution and regulation of an 
armed force of the Union for provi-
ding pro~imate security to the Prime 
Minister of Jodla and tbe members of 
bis immediate family and for matters 
cODDtcted tberewith. be taken ioto 
consideration. t· , 

Sir, during tbe last few years, incidence 
of terrorist violence in tbe country bas been 
on tbe increase. the aim of tbe terrorists 
belna to destabiJise tbe democratically eJect-
ed government by I't'sortina to selective kill-
iDi of prominent members of the public 
IDCludina tbose in tbe Government. Follow-
illl the a!$Bssinatioo of Shrimati lodira 
Gandhi. a cpmmittee was appoiDted to 80 
ioto varioUS aspects of tbe assassinatioD rnd 
It SUlFated tbe settioa up of a siaalc &BeDey 
to devote itself to the ezcJusive task of look-
lea after aDel ensurinl tbc; I~rit~ 9f the 

Prime MiDiIter. In pul'JUaliq' of tile __ 
tbe Go\ternment OD April 1. 19f' ~ 
ed tbe Special Protection Oroup. 8 ..,.1 ... 
ed force COD.dtms of well traiMd motiftte4 
professionals to provide proximate IiCIICUI'itIJ 
to tbe Prime Minister and to the memben 
of his immediate family both in the coDoll)' 
as wen as abroad. 

The GrOllI' \'Vat fonaed to proYi4e pro.-
ximate securit, whicb includes protection 
provided from close quarters to the peno8 
of Prime Minister in static and mobile toc:a. 
tions as wen as in an aircraft. A unit of 
Central Reserve Police Force (CRPF), called 
tbe Special Duty Grou1) (800) is aho 
attached to the Special Protection Group for 
doing outer cordon duties in static iocafions 
for Prime Minister in Delbi; this unit is • 
uniformed contingent which is placed UDder 
tbe operational control and direction of tIae 
DIrector of tbe Group. 

On tbe operational side. SPG .... • 
strength of about 1400 oftieen who .. 
handpicked from various Ceatral PoIico 
Organiutions and State. GovernmeoU on die 
basis of their special ioclination and ph,... 
and mental agility. In diacbaqc of itI 
duties and responsibilities, the Group carrIcI 
out advance security liaIoD at places &0" 
visited by the Prime Minister aDd for ... 
purpose, it is equipped with a tech .... 
WiDg have a wide ..... of tecbnJcal eqaip. 
ment and gad.,u. 

The purpose or the Sprda) PlulCCIioIp 
Group Bill, 1988 is to bave a sel'-coataiDed 
statute for reaulatina matters CODCCmiDa'" 
force as well as to provide the ..... tial IcIa1 
status to its fUDctioDin,. The Bi1l ~ 
for the constitution of the Group and lor 
deemln, the existina Special ProtcctioD Group 
as the force constituted thereunder. Jt pr0-
vides for tbe terms and conditioDS of IeJYice 
of th~ members of the fllfCC -and Cor Os caa-
trol and diredion. It has pro'risioDl reatdII> 
tinl the application of some of dtc ,..... 
mental rithtl to the membets of tbe ,.. 
insofar as tIIis k nectIISfU7 for abe .... 
taDI_ Qf ~Pe. ~Cea" ip .. ' "" 
exclusive task enttuated to thiI r_. .. 
Bill makes it obliaatory OQ ...... fill 
Ministries and Depa~ of a...l 
Go",rn~t ~ __ CJ4M;" ....... 
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..... Territories, IadiaD MiatioDa abroad 

... lecal or otbet authorities. em) or 

.....". to act ill a14 of tbe Group. 
I oommeacl the Bill to the House for ita 

l,a.ll.ution. 

Mit. DEPUTY SPEAKER: Motion 
moved : 

• --rbat the Bill to provide for the 
constitution and regulation of an arm-
ed force of tbe Union for providing 
proximate !ecurity to tbe Prime Minis-
ter or India and the members of his 
illUDediate family and for matters 
connected therewith, be taken into 
considention.·· 

Now Sbri V. Sobhanadreeswara Rao. 

SHill V. SOBHANADREEESW AltA 
llAO (Vija,awada): Mr. Deputy Speaker. 
just no". tbe Hon. Minister of 
State haa explained the reasons for bringing 
this lill. I will not repeat what be has said 
and what has been contained in the State-
IbeDt of Objects and Reasons that IS attach-
ed to tbis Bill. I do not object to this BlIl 
ill spirit. I appreciate tbe epeciaI circums-
tances in which tbis BiU is brouabt before 
this Ha.e. But we feel lOrry about tbo 
aecenity to brina forward soeb a Bill in tbis 
House. in our country. which is the largest 
4emocratic country in tbe entire world. In 
fact,..oar country is the land of Buddha; it 
iI the land of Mahatma Gandhi who had 
shown a path of non-violence to tbe entire 
world. But, unfortunately. today. the cir-
cumstances have undergone a sea cbaoae. 
Just DOW the Hon. Minister hal quoted a 
particular iocideot tbat occurred today in 
Delhi, the Capital City. Bvery day. we are 
heating so many thinl' and thia House has 
dhcuued so many times violence that IS 
6eina unJea,bed by IOIDe elements in some 
&'*fl' of oalr country. 

It is really a pathetic ICeDe to find. to 
ot..w die Prime Minister or rhis country 
• ,. I .. ftca tbe ramparta oftbe Red Ford 
011 *' I~ Day m a bullet-proof 
eadoIIn. Net oaly there, at te\'e1'8J other 
p1aceI. wbereYer be weot to addrea some 
electioa ...-tiDp, *re &lID lie had to take 
tile II rht_ of die ",,-proof .nclos~ • 
.. • ...,. ..., pidable picture for the .... of" 008IIUJ dlat tile Prime MiDis-
...... ,. ..... ......, dIk. Wetrt 

one aad also share the feellap of the mem-
bers of the Treasury Bouche,.. I de admit 
t~ the present circumstances are not tbe 
same as tbey were in the day. of Pandit 
Jawabar La) Nebru, the first Prime Minister 
of this country. He was loved by ODO and 
all. Even his opponents in tbe opposition 
parties, tho leaders who differed witb his 
policies held him in the bighest esteem; tbey 
were haviol a lot of reverence for him. 
Whenever he used to 10 to the manes for 
participating in the meetings. in any iovem-
ment programmes or election meetings, 
wherever he want. be used to mingle witb 
tbe people : Tben there was some IOCUri ty 
arrangement even in tbose days. but tbere 
were security peOPle in plain clotbes. It was 
tbe people who were tbe real gaurds to bim. 
It was because of the affection and dedica-
tion to that man, nobody could date to do 
aoy harm to that great man. Unfortunately. 
tbe situation bas cbangcd subsequently. 
especially from the time of the previous 
Prime Minister. 

SHRI HAROOBHAI MBHTA (Ahmeda-
bad): Are you advocating that we should 
aive a rod carpel treatment to terrorists? 

SHRI V. SOBHANAOREESWARA 
RAO : Why should you put your words 
into my mouth ? I am sorry. You bave 
not understood it at all. I am supporting 
tbe Bill. Partly due to the style of function-
ioa of the pre-... ious Prime Minister. some 
circumstances had occurred wben during the 
introduction of eomeraeocy in tbis country 
fuodamental rigbts were taken away. 
(Interruption.) Not terrorists. I am speakina 
on the Bill for alvioa pretectioD' to the 
Prime Minister of thi. country; I am not 
,peakin. about terrorists. You should 
certainly appreciate it. Durilll that Emer-
pncy. unfortunately. tho FuodameDtal 
Riahtl of tbe people were taken away. I 
wiD DOt 10 joto the detaUt. But eND the 
Supreme Court had .aid tbat II Jonl a • 
sucb aD BmeraenCJ was tbere, ·the Coqrt 
c:aooot allUre the citizen of F~lIWntal 
Riabts'. 

ADd 10. the Prell coolOnhip was there. 
BveD in tbe British days lOme of «bose pro-
..... were DOt there. But dudDi the 
aaeJ~ da,. d" 10 Prest ~ 
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people lit lome partt of tlle country did Dot 
know wbat was b.ppeuing in Delhi. People 
ill ICme parts of tbe country did not koow 
wbat was going on in some other parts of 
the country. And because' of 5tme luch 
circamstances, due to tbe Government'. 
policy decisions, and later due to tbe 
Operation Blue Star at the Golden Temple 
tbe situation bad taken a bed turn and in fact, 
if strong action bad been taken much earlier. 
I tbink it would bave had a different impact 
on the State of Punjab and upon the minds 
of tbe peop'e of Punjab. 

I will not go into tbe details. But wbat 
I want to impress upon tbe House is tbat 
certain decisions, certain actions of the pre-
vious Government have r\.sulted in a very 
sorry state of affairs, wbereby the life of tbe 
Prime Minister of this country was endan-
gered And ultimately this country reatly 
lost a ,reat leader, Mrs. Indira Gandbi. 
Her own security people taking her ufe ! 
That is the biggest tregedy. Never ~fore 
had it happened like that. May be, 
the President of tbe United States 
of America, John Kennedy might have 
succumbed to the bullets of lOme fellow. 
And even our own Father of the Nation, be 
was killed by one fanatic. But the Pnme 
Minister's security guards kIlling tbe Prime 
Minister! That is really unthinkable. And, 
tbough tbe prescnt Prime Minillter IS really 
in no way connected with all thole develop· 
ments, but unfortunately some misguided 
elemonts arc trylDl to cause harm to 
him. 

And on the 2nd October. 198'6 when he 
and tbe President of India went to Rajghat 
to pay homaae to tbe Fatber of the Nation, 
we know wbat happened tben Again on 
29tb JulJ, 1987 in Sri Lanka wbile be was 
takina the Guard of Honour. tbere agam 
one attempt was made Qn bis lifo. Tbis 
country really felt 80 sad and was astonish-
ed. Tbe irony is the Hon. Minister stated 
tbat this -Special Protection Group was 
formed in April 1985 itself t 

00 tbe 2nd October. 1 986, really it nl 
onl, a miracle that the Prime Minister and 
the President su"ived tlJe bullets of the 
home-made pistol of Karamjeet Sinlh. He 
remained tbere for the wbole niaht. He 
... littin, on • canopy UDder the cover of 

a creeper. ill spite of die 8pedaI Pta_doD 
Group and in spite of the ~ 
Security Guard. and ..... odler ,..,. 
which were expected to take care of "..,. 
thing. every aspect, ineludiDI tbe IDOVOIIIIeId 
of the Prime Minister goina alODI a parti-
cular route. Somehow. tbey failed. If 
reany something had bappened on tbat day, 
then the cODbCquences would be b'yood our 
comprehension. What I impress upon tile 
Government is, let not tbis type of la.,.,. 
recur in future and lot adequate precautiODl 
be takeD so that this type of defects do not 
repeat in safeluarding the lIfe of tbe Prime 
Minister of this tountry. 

Sir, I would like to JaY one word. If .. 
analyse, why IC.aramjeet SiDgb bas done this. 
Ou information is that be admitted tbat be 
was taking vengance for tbe deatb of ODe of 
bis relatives. who was killed in 198( riota 
in Delhi. More than 2.200 people were 
killed, This was tbe Government report. 
There may be ll1any more people "ho mi.t 
have lost their lives in tbose riots, I believe 
('nterruptions) 

SHRJ HAROOBHAI MEHTA (Abmeda-
bad) : It is sub judic~. 

The Supreme Court is bearing tbe appeal 
(lf1t~rrupttolls ) 

AN HON. MEMBER: Higb Court. 

(InterrtlpdolU ) 

SHRI SATY AGOPAL MISHRA : (T .... 
luk): Not a single person is arrested 10 
rar .. (/nl~rrup"on6) 

MR. DEPUTY SPBAKER: If at aD it 
is lub judiu, it would not go on record. 

SHRI V. SOBHANADREBSWARA 
RAO: 1 bave not said anythina which is 
sub jlUllc~ (1",.".,10 .. ) 

MR. DEPUTY SPBAIU!ll: If'. a1! 
there is aoy 5Mb jfUlu:. manor. it ~_~ 
go on rocord. 

(1I1Ie,,_,"_) 
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SHRIH.R06BflAIMEHTA(Ahm~­
bad): He is appreciatiDg the evidence. 
Iaan. It is tbe job of tbe Supreme Court. 
(laIm""Io .. ). 

SORI V. SOBHANADREESWARA 
RAO: My point is. he was burt because of 
the deatb of bis relathe in Delhi: Suppose, 
if be actually bad some collusion with terro-
rist., who are baving very very sophisticated 
arms, even our ArmeJ forces are not baving 
It ...... (Inl~'l"Ilptto",) 

MR, DEPUTY SPEAKER 
conclude. 

Try to 

SHRI V. SOBHANADREESWARA 
RAO: Sir, I have just started it. J want 
some more time. 

( r"terruptiops) 

SUR.I AMAL DATTA (Diamond Har-
bour): Only two minutes are left. r et I'im 
take it. 

MR. DEP:JTY SPEAKER: I do not 
think be will finish witbin two minutes. His 
.demand is that he requires some more time. 

(Interruption,) 

SHRI V. SOBHANADREBSWARA 
RAO : Sir. what I want to impress upon 
~ is, on that fateful day. October 2, 1986. 
it Karamjeet Singh was baving a very power-
ful weapon, then what would b&ve, been the 
fate of this country. Tbis is what I am teJ)-
.... Since be was baving a country-made 

, p~l. which was not very powerful, OUf 

President and Prime Minister survived In 
tpite.of the first shot, the Army peop~~. the 
Special Protection Group people, NSG 
people anel Commanded forces were tbere 
~ everybody beard it, but they did not 
prevent tile Prime Minister from going 
further. and instead. be still proceeded and 
._.. there was ,bDt. It was really a miracle 
that they survived. My ooly point il\ that 
this type of lapses should not occur in 
fartare. I hope tbis type.f situation wilJ 
-Dot COD~inQC for ever. 

MR. DEPUTY SPEAKER: Yon please 
coatinue tomorrow. 

Now, Shri Narayan Dutt Tiwari will 
make a statement. 

18.00 brl, 

ST A TEMENT RE : DECISION OF THE 
GOVERNMENT 10 PAY AN INSTAL-
MENT OF DEARNESS ALLOWANCE 
TO CENTRAL GOVERNMENT EMPLO-
YEES 

[English] 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARI): Sir, on 
tbe basis of the recommendations of the 
Fourtb Central Pay Commission. as 
accrpted by the Government for Group 'A', 
'B'. 'c' and 'D' of Central Government 
employees. dearness allowance at the revised 
rates bas become due for consideration witb 
effect from 1 1.1988, on the basis of per-
centage increase in whole numbers in the 
t"'elve monthly average of tbe All India 
Consumer Price Index Numbers for Indus-
trial Workers ('";eneral) (Base 1060::100) 
for the period ending 31.) 2.1987 over the 
index avera@e of 608. tbe base figure to 
which tbe revised pay scales are pegged. 
The twelve monthly average Consumer Price 
Index for the period ending 31.12.' 987 is 
719. t S which works out to an increase of 
18.29 per cent over 608. Employees 
drawing basic pay upto Rs. 3500/- are to 
be allowed '00 per cent neutralisation and 
those drawing basic pay between Rs. 3 SO 1/-
and Rs. 6000/- 15 per cent and tbose draw-
ing basic pay above Rs 6000/- 6~ per cent 
and are, tberefore entitled to tbe revised 
D A. of 18 per cent. 13 ~r cent and 11 
per cent of ba'4ic pay retptcti"ely witb effect 
from 1.1 1988 as againfllt 13 per cent, 9 
per cent and 8 per cent of basic ~ay respec-
tively from 1.1 1987 • 

Government bave decided to pay tbe 
instalment of dearness allowance due to 
Groups ·A"9, 'B', 'C' aDd 'D' employees 
from t. 1.1988 in ca,b. Ord,rs in this 
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behalf will be issued by the Ministry of 
Finance. 

Tbe additional annual cost of tbls instal· 
ment of D.A. payable to all Central Govern-
ment employees with effect from I.t. J 988 is 
estimated at Rs. 354 crores. Tbe total ex-
penditure on this account in tbe current 
financial year will be Rs. 4 t 3 crores because 
payment on acc:ount of January to March 
will be made in 1988.89. 

MR. DEPUTY SPEAKER: The HOUle 
is adjourned to meet tomorrow at 
11.00 A.M. 

18.02 bra. 

The Lok Sabha then adjou,,_d till elnen 
0/ the clock on Wednesday. May 11, 1988/ 
VailDkha 21, 1910 (Saka) 




